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 LOK  SABHA  DEBATES

 LOK  SABHA

 W  ednesday,  August  1,  970!Sravana  2,
 46५2  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 (Mr.  Speaker  in  the  Chair)

 OBITUARY  REFERENCE

 MR.  SPEAKER  :  I  have  to  inform  the
 House  of  the  sad  demise  of  Shri  K.  P.  Kutti
 Kristnsun  Nair,  who  passcd  away  at
 Kozhikede  on  the  ‘th  August  1970,  at  the

 of  70.
 Shi  Nair  was  a  member  of  the  Second

 Lok  Sabha  during  the  years  1957-62.  He
 had  also  teen  Minister  of  Law  in  Madras
 during  952-54,

 We  deeply  mourn  the  loss  of  this  friend
 and  I  am  sure  the  House  will  join  me  in
 conveying  our  condolences  to  the  bereaved
 family.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  I  share  the  sentiments  which
 you  have  expressed.

 Shri  Krishnan  Nair  was  an  old  freedom
 fighter,  a  man  of  integrity  and  simple  habits
 and  also  of  wide  interests  and  experience.
 He  took  a  great  deal  of  interest  not  only  in
 political  and  administrative  matters  but  also
 in  all  that  concerned  the  interests  of  the
 workers.  He  was  connected  with  the
 INTUC  and  a  number  of  other  trade  union
 organisations.

 I  would  like  you  to  convey  our  heartfelt
 condolences  on  behalf  of  the  House  to  the
 bereaved  family.

 DR.  RAM  SUBHAG  SINGH  (/Buxar)  :
 On  behalf  of  the  Opposition,  I  express  my
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 sense  of  sorrow  at  the  sad  demise  of  this
 great  freedom  fighter.  He  was  well  known
 in  South  India,  more  particularly  in  Madras
 and  Kerala  States.  He  was  a  good  organiser
 as  well.  Apart  from  being  a  Minister,  and
 a  successful  Minister,  in  that  part  of  the
 country  he  organised  and  led  the  people
 highlighting  their  rights  and  privilages.

 Here  also  he  showed  a  liberal  attitude.
 Whoever  came  in  contact  with  him  was
 greatly  impressed  by  his  qualities  of  heart.

 On  behalf  of  the  Opposition,  I  request
 you  to  convey  our  deep  sense  of  sorrow  to
 the  members  of  the  bereaved  family.

 SHRI  LOBO  PRABHU  (Udipi)  :  I  wish
 to  associate  my  party  and  myself  with  the
 condolence  motion.

 I  knew  Shri  Nair  very  well.  He  was  a
 man  of  rare  culture  and  very  keen  intellig-
 ence.  He  was  also  personally  a  very  good
 friend  to  me  and  I  feel  on  this  occasion  a
 personal  grief,  which  I  would  like  to  add  to
 the  general  sense  of  grief  which  has  been
 expressed.

 SHRI  S.  KANDAPPAN  (Methur)  :  Oo
 behalf  of  the  D.MK.  group  in  Parliament,
 I  associate  myself  with  the  sentiments
 expressed.

 I  request  you  to  convey  our  condolences
 to  the  bereaved  family.

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  on  behalf  of  my  party,  I  would  also
 like  to  associate  myself  with  the  sense  of
 bereavement  and  sentiments  which  have  been
 expressed  about  this  great  organiser  and  man
 of  integrity.

 SHRI  P.  RAMAMURTI  (Madurai):
 To  me  it  is  a  personal  loss  because  I  had
 known  Shri  Kutti  Krishnan  Nair  since  930
 and  932  in  jail  and  subsequently  also.  While
 Iwas  Leader  of  the  Opposition  in  the
 Madras  Assembly,  he  was  the  Law  Minister.

 It  is  very  rare  to  find  a  person  of  that
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 ype.  With  his  demise,  a  generation  is
 passing  away.  The  Congress  Party  today
 does  not  have  people  of  that  type  who
 practise  what  they  say.  Such  a  person  is
 very  difficult  to  find  in  public  life  today.

 AN  HON.  MEMBER:  He  was  not
 a  Congress  party  man.

 SHRI  P.  RAMAMURTI  :  I  do  oot
 know.  When  he  was  a  member  of  the
 Congress  Party  for  a  pretty  long  time,  I
 found  that  he  was  an  extremely  simple  man
 who  practised  what  he  preached.  I  had
 known  him  for  nearly  thirty  years  of  my
 public  life.  I  do  not  want  to  say  more.  On
 behalf  of  myself  and  of  my  party,  I.  request
 you  to  convey  the  condolences  to  the
 membcrs  of  his  family  ;  some  members  of
 his  family  are  here  in  Delhi.

 श्री  शिव  चन्द्र  का  (मधुबनी)  :  अध्यक्ष

 महोदय,  मैं  भ्ःनी  श्रोर  से  और  श्रपनी  पार्टी

 की  श्रोर  से  श्री  कुट्टी  कृष्णन  नायर  के  निधन

 पर  शोक  प्रकट  क  ता  हूं  श्रौर मेरा  निवेदन  है
 कि  आप  हमारी  संवेदना  उन  के  शोक-संतप्त
 परिवार  तक  पहुँचा  दें  ।

 SHRI  HEM  BARUA  (Maugaldai)  :  On
 behalf  of  my  party  I  request  you  to  convey
 our  heartfelt  sorrow  and  sadnes:  at  the  sad
 demise  of  Mr.  Nair  and  I  join  you,  the
 Leader  of  the  House  asd  the  Leader  of  the
 Opposition  and  other  speakers  in  paying  our
 respects  to  his  memory.  He  was  a  man  of
 great  integrity  and  he  was  unsophisticated
 in  his  attitude  and  was  very  simple.  We
 had  the  proud  privilege  of  baving  him  as  a
 Member  and  we  request  you  to  convey  our
 deep  felt  sorrow  and  sadness  to  the  memb.r
 of  the  bercaved  family.

 श्री  प्रकाशवीर  शास्त्रो  (हापुड़)  :  भ्रध्यक्ष

 महोदय,  मैं  प्रपनी  श्रोर  स ेऔर  अपने  दल  की

 प्रोर  से  दिवंगत  आत्मा  के  प्रति  श्रद्धांजलि  प्रपित

 करता  हूं  ।

 MR.  SPEAKER  :  The  House  may  stand
 in  silence  for  a  short  while  as  a  mark  of
 respect  to  the  departed  soul.

 The  hon.  Members  then  stood  in  stience
 Sora  shoriwhile.
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 ORAL  ANSWERS  TO  QUESTIONS

 Border  Violations  by  Pakistanis  Led  by
 East  Pakistan  Rifles

 +
 SHRI  N.  K.  SOMANI  :
 SHRI  5.  K.  TAPURIAH  :
 SHRI  N.  R.  LASKAR  :
 SHRI  NARAYANAN  :
 SHRI  MAYAVAN  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some  300
 Pakistanis  led  by  East  Pakistan  Rifles  for  the
 fourth  time  in  succession  crossed  into  an
 Indian  village,  Kotalpukur,  and  fired  on  the
 population  of  the  area  resulting  in  many
 deaths  ;

 *36l.

 (b)  whether  they  also  escaped  with  500
 cattle  from  there;

 (c)  whether  some  protest  was  made  ;
 and

 (d)  whether  any  cattle  have  been  restored
 and  compensati  n  paid  to  the  victims  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAIIIDA)  :  (a‘  and
 (b).  On  June  16,  1970,  about  300  Pakistan
 nationals  reportedly  backed  by  East  Pakistan
 Rifles  personnel  entered  about  500  yards
 inside  Indian  territory  at  Navyandeb  near
 village  Kotalpur,  Distt.  Malda,  West  Bengal.
 The  East  Pakistan  Rifles  fired  a  few  rounds
 in  the  air.  The  Pakistani  nationals  attacked
 the  graziers  with  lethal  weapons  asa  result
 of  which  one  grazier  died  and  two  were
 injured.  The  Pak  natieoals  also  took  away
 900  heads  of  cattle.

 (c)  Yes,  Sir.
 (9)  2i3  heads  of  cattle  have  been

 returned  by  the  East  Pakistan  Rifles.  The
 recovery  of  the  remaining  cattle  has  beeo
 taken  up  with  the  Pakistan  authorifles.

 SHRI  N.  K.  SOMANI  :  This  is  not  the
 first  time  that  the  attention  of  our  Govern-
 ment  has  been  drawn  to  these  incursions
 from  Pakistan.  The  East  Pakistan  Rifles  are
 not  a  paramilitary  organisation  or  a  body  of
 militant  people  buta  part  of  the  Defence
 Se:vices  of  East  Pakistan  and  they  thought
 they  were  free  to  come  into  India  and  loot
 the  property  on  this  side  and  indulge  in
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 arson.  The  predecessor  of  the  present
 Defence  Minister  has  assured  the  House  on
 several  occasions  that  we  were  quite  prepared
 oa  the  eastern  as  well  as  western  frontiers  to
 mect  such  incursions  from  Pakistani
 infiltrators  and  military  personnel.  This
 is  not  the  first  time  ;  this  is  the  fourth  time
 that  this  armzd  band  had  crossed  into  India.
 In  view  of  past  assurances  may  I  know  whit
 special  steps  are  the  Government  of  India
 taking  to  sec  that  such  instances  do  not
 recu’  with  impugriiy  ?

 SHRI  NARENDRA  SINGH  MAHIDA:
 The  BSF.  patrolling  in  that  area  has
 been  intensified  for  more  vigilant  guarding
 of  the  border..  (/a  ¢.  ruptions.)

 SEVERAL  HON.  MEMBERS:  rose—
 (Interruptivn)

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  One  should  note  the
 condition  of  the  eastern  border  and  the
 re'ations  between  the  people  of  East  Bengal
 and  West  Bengal  on  the  borders.  In  the
 first  place,  |  may  say  that  such  stances  are
 not  of  any  military  s'gnificance.  On  the
 bordeis,  in  the  very  nature  of  the  thing,
 activities  like  smuggling,  unauthorised  trade,
 exchange  of  goods  and  soon,  go  on.
 (inerruption)

 SHRI  R.  K  AMIN:  You  say  it  is  just
 normal,

 SHRI  JAGJIWAN  RAM  :  I  am  not
 saying  it  is  normal.  Let  me  complete  tbe
 answer,  In  the  beginning,  I  have  said  that
 these  instances  are  not  of  military  signi-
 ficance.  This  work  has  been  entrusted  to
 the  Border  Security  Force.  According  to
 the  agreement  which  we  had  with  the
 Pakistan  Government  about  the  fuactioning
 of  the  Border  Security  Force  on  the  two
 sides.  Taking  into  consideration  that  such
 instances  are  likely  to  happen,  where  the
 people  on  both  sides  of  the  border  belong
 more  or  less  to  the  same  stock  and  they
 have  their  relations,  it  was  agreed  that  when
 ever  there  are  such  instances  and  the  Border
 Securit.  Force  of  the  country  concerned
 Notices  that  the  national  of  that  country  has
 committed  certain  violation  by  intruding
 into  the  territory  of  the  other  country,  they
 themselves  will  take  action.  und  if  some
 goods  or  cattle  or  other  things  are  taken
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 away  by  the  nationals  of  the  other  country
 they  will  restore  them  to  the  owner  country.
 When  this  iacident  was  taken  up  by  the
 sector  commandant  of  the  Border  Security
 Force  on  our  side  with  the  Security  Force
 or  the  Pakistan  Rifles  on  the  other  side,
 their  explanation  was  that  it  was  in  keepiog
 with  that  agreement  that  the  Pakistan  Rifles
 apprehended  Pakistanis  who  were  taking
 cattle  from  Indian  side.  But  we  are  not
 satisfied  with  it.  We  have  taken  up  the
 matter  with  the  Pakistan  Government,  and
 efforts  are  being  made  to  see  that  the  cattle
 taken  away  are  recovered.  The  Border
 Security  Force  has  been  strengthend  so  that
 such  instances  du  not  recur  in  future.  As  I
 have  already  said,  this  incident  is  not  of  any
 military  significance.

 SHRI  N.  K.  SOMANI:  :  In  spite  of  the
 fact  tnat  the  hon.  Defence  Minister  thinks
 that  all  these  incursions  are  of  no  military
 significance  at  all,  as  far  as  the  question  of
 border  vigilance  is  concerned,  may  I  know
 whether  the  Border  Security  Force  would
 now  be  reinfo:ced  by  our  military  personnel
 also  so  that  the  frequency,  the  extent  and
 the  scope  of  these  incursiors  are  reduced  ?

 Secondly,  in  view  of  the  fact  that  most
 of  these  instan-es  arc  brought  to  the  Govern-
 ments  notice  by  the  press  and  the  Opposi-
 tion,  will  the  Government  come  forward  io
 the  House  and  give  us  a  review  of  the
 incid:nts  of  the  last  six  months  espscially  on
 the  East  Pakistan-India  border  so  that
 proper  decisions  could  be  taken  ?

 SHRI  JAGJIWAN  RAM:  AsI  have
 said,  steps  have  been  taken  to  strengthen
 the  Border  Security  Force  and  the  patrolling
 on  these  sectors.  But  the  instances  that  have
 taken  place  are  few  and  far  between.  I  do
 Mot  say  that  no  instances  have  taken  place,
 but  the  incidents  that  ‘have  taken  place  ar:
 only  very  few  and  far  between.  I  do  not
 Propose  to  introduce  military  personnel  in
 the  place  of  the  Border  Security  Force.

 SHRI  N.  7.  LASKAR  :  We  know  very
 often  these  things  happen  on  the  border
 areas  and  many  of  these  things  are  not
 reported  in  the  press  or  mentioned  in  the
 House,  They  are  regularly  happeniag  in  the
 border  areas,  especially  cases  of  cattle  lifting
 Protests  are  made  to  the  local  authorities
 but  they  are  of  no  use.  Just  now,  the  hon.
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 Minister  said  that  they  have  tightened  up
 the  Border  Security  Force.  May  I  know
 since  when  they  have  tightened  it  and,  if
 they  have  tightened  it,  what  effects  they  have
 gained  so  far  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 RAM  NIWAS  MIRDHA)  There  is
 adequate  border  security  force  there.  The
 Government  have  no  desire  to  hide  the
 incidents  that  took  place.  In  the  last  7
 months  in  West  Bengal  the  following  inci-
 dents  took  place  :  one  firing  incident,  one
 incident  of  intrusion,  l  incidents  of  kidnap-
 ping,  65  incidents  of  dacoity  and  armed
 assault  and  129°  incidents  of  cattle-lifting.

 SHRI  SHRI  CHAND  GOYAL  :  The
 Defence  Minister  has  tried  to  give  an  idea
 to  the  House  as  if  these  incidents  are  few
 and  far  between.  I  want  to  know  the
 comparative  posiuon  whether  the  frequency
 of  such  incidents  has  gone  down  or  ircreused
 compared  to  previous  years  and  whether
 Pakistan  is  also  setting  up  some  sirficlds
 near  about  the  border  area  and  ulso  installing
 missiles,  which  constitute  u  danger  to  our
 defence  ?

 MR.  SPEAKER:  Airfields  0  cattle-
 lifting  or  for  what  ?  This  is  much  beyond
 the  scope  of  the  question.

 SHRI  RAM  NIWAS  MIRDHA:  It  is
 not  correct  to  say  that  the  number  of
 incidents  are  incieasing.  Actuslly  120,  cases
 of  cattle-lifting  would  sound  to  be  extraordi-
 nary,  but  these  are  case  of  stray  cattle
 moving  from  their  border  into  ours  and
 from  our  border  into  theirs.  Our  people
 also  go  to  that  side  while  grazing  cattle.
 (Interruptions).  a  this  particular  area,
 there  is  a  big  graziog  area  These  900  cattle
 which  have  been  mentioned  actually  be:ong
 to  the  gwulas  from  Bihar  who  come  there
 for  grazing.  Some  of  them  stray  to  the
 Pakistan  side  and  we  claim  them  from  them.
 They  claim  it  from  us.  This  sort  of  incidents
 do  take  place  in  an  open  border  of  that
 nature.  But  as  the  Defence  Minister  s-id,
 they  do  not  have  any  military  significance.

 DR.  RAM  SUBHAG  SINGH  :  He  has
 now  said  that  some  of  these  cattle  had
 strayed  into  Pakistan  territory.  He  has
 contradicted  the  original  reply  that  they
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 came  into  our  territory  and  lifted  these  909
 Cattle,

 MR.  SPEAKER  :  This  is  not  reference
 to  this  question.  This  is  some  observation
 otherwise.

 SHRIMATI  ILA  PALCHOUDHURI  :
 May  I  know  whether  it  is  a  fact  that  the
 border  security  force  themselves  have  time
 and  again  said  that  the  border  roads  are  80
 impassable  that  they  cannot  get  to  the  places
 where  these  incident  occur  ?  They  are  not
 jeepable.  The  border  roads  are  under  a
 different  organisation  and  the  border  security
 force  are  under  a  different  organisation.
 This  has  been  put  to  the  Defence  Minister
 but  everytime  we  are  told  that  you  write  to
 the  States  because  border  roads  are  not
 under  defence.  There  should  be  some  co-
 ordination  about  it  so  that  the  forces
 cao  get  to  the  places  where  these  incidents
 occur.

 SHRI  NARENDRA  SINGH  MAHIDA:
 I  require  separate  notice  of  this  question.

 SHRI  N.  K.  SOMANI:  So,  the  Minister
 does  not  know  about  the  condition  of  the
 border  roads  ?

 SHRI  JAGJIWAN  RAM:  Where  ever
 roads  are  necessary  on  the  border  because
 of  their  strategic  importance,  they  are
 constructed)  But  the  people  in  the  area
 want  a  number  of  roads  to  be  constructed
 by  the  defence  forces.  We  cannot  oblige
 them  unless  those  roads  are  of  strategic
 importance.

 श्रो  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 ये  जितनी  घटनाएं  हुई  हैं,  इनमें  से  प्रधिकरांश
 घटनाएं  उन  लोगों  के  साथ  घटीं  हैं  जो  हरिजन
 पिछड़ी  जाति  के  लोग  हैं,  उन्हीं  के  जानवरों  को
 उठाकर  ले  जाया  जाता  है।  क्या  सरकार  को

 ऐसी  भी  जानकारी  है  कि  अपने  लोगों  के  द्वारा
 पाकिस्तान  से  जानवर  उठा  कर  लाये  गये  हैं,
 क्‍या  ऐसी  कोई  शिकायतें  पाकिस्तान  सरकार
 ने  की  हैं  ?  यदि  की  हैं  तो कितनी  शिकायतें  हैं  ?

 MR.  SPEAKER:  This  is  beyond  the
 scope  of  the  question.

 MR.  SPEAKER  :  Next  Question.
 Raghuvir  Singh  Shastri.

 Shri
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 DR.  RANEN  SEN:  Sir,  there  are
 three  questions  on  the  visit  of  Madame
 Binh,  They  should  be  clubbed.

 SHRI  PRAKASH  VIR  SHASTRI  :  No,
 Sir,  separately.

 MR.  SPEAKER:  Generslly,  we  club
 them.  But  the  other  day  Shri  Piloo  Mody
 took  objection  to  some  change  of  sense  of
 the  word.  Since  then  I  have  asked  office  to
 put  them  separately  Otherwise,  there  are
 small  changes,  either  in  words  or  in  gram-
 matical  construction,  and  members  very
 often  object  to  it.  But  they  can  be  take
 tegetker  or  separately,  as  you  like,

 SHRI  S.  KANDAPPAN  :  Togetl  er.

 SHRI  LOBO  PRABHU  :  Separately.
 Tt  6  questions  are  of  a  different  nature.

 Expenditure  on  Madame  Bioh
 +

 #362,  SHRI  RAGHUVIR  SINGH
 SHASTRI  :

 SHRI  SHIV  CHARAN  LAL  :
 SHRI  SHIV  KUMAR

 SHASTRI:
 SHRI  RAM  CHARAN  :
 SHRI  SHRI  GOPAL  SABOO  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  te  pleased  to  state  :

 (a)  whether  Madme  Binh  during  her
 recent  visit  to  India  stayed  here  as  his
 personal  guest  ;

 (b)  if  so,  whether  it  isa  fact  that  the
 expenditure  in  connection  with  her  stay
 here  was  met  from  the  coffers  of  the
 Government  ;  and

 (c)  if  so,  the  details  thereof  and  reasons
 therefor  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  (a)
 Madame  Binh  visited  India  as  the  official
 guest  of  the  Minister  of  External  Affairs,
 Government  of  India.

 (b)  and  (c).  Yes,  Sir,  the  expenditure
 will  be  met  from  the  Hospitality  Grant  of
 the  Government  of  India,  as  she  was  our
 official  guest.  It  is  not  customary  or  cour-
 tcous  to  disclose  details  of  expenses  incurred
 ca  Official  guest.
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 श्री  रबुवोर  सिह  शास्त्री:  भ्रीमनू,  क्‍या
 मन्त्री  महोदय  बतायेंगे  कि  यह  बात  उन्होंने
 पीछे  घडी  है  1८  वह  हमारी  श्राफिशियल  गेस्ट
 थीं?  क्या  यह  भी  ठीक  है  कि  उनके  मन्‍्त्रालय
 के  सचिव  श्री  टी०ए१०  कौल  के  बीच  प्रापस  में

 बहुत  बहस  चलती  रही,  टेलीफोल  पर  भी  बातें
 होती  रहीं  1  श्री  कौल  का  कहता  था  कि  यह  स्टेट
 गेस्ट  हो  कर  आ  रही  हैं  भौर  श्राप  का  कहना
 था  कि  परसनल  गेस्ट  हैं,  इस  लिये  मैं  उन  का
 सत्कार  करूगा  |  लेकिन  जब  खर्चे  को  सवाल
 ख्ठा  और  यह  सोचा  गया  कि  पालियामेंट  को
 जवाब  देना  पड़ेगा,  तब  यह  तय  किया  गया  कि
 उन  को  स्टेट  गेस्ट  माना  जाय।  उन  के  इण्डिया
 में  ग्राने  क ेवाद  यह  तय  किया  गया,  पहले  बह
 स्टेट  गेस्ट  के  रूप  में  नहीं  शा  रही  थीं

 SHRI  SWARAN  SINGH:  All  this  is
 wrong.  There  was  no  discussion  on  this
 subject  between  me  and  the  Foreign  Secre-
 tary.  From  the  very  beginning  she  was
 invited  as  the  government's  official  guest  by
 my  predecessor.  (/rterruptiuns).

 SHRI  LOBO  PRABHU  :  Why  was  she
 invited...  (Interruptions).

 SHRI  SWARAN  SINGH:  If  there  is
 one  question  I  can  answer  it  but  not  the
 shouting.  She  was  invited  from  the  very
 beginning  by  Shri  Dinesh  Singh  as  the
 official  guest  of  the  Government  of  India...
 (nterruption’.

 at  रघु  गौर  सिह  झ्ञास्त्री :  भ्रध्यक्ष  महोदय,
 उन्होंने  यह  नहीं  बताया  कि  उन  के  श्रौर  उन  के
 सचिव  के  बीच  में  कोई  बात  चली  थी  ?

 भ्रध्यक्ष  महोदय  :  टेलीफोन  की  बात  में
 नहीं  जाना  चाहिये  ।

 श्री  प्रकाशवोर  शास्त्री  :  कभी-कभी  ऐसा
 होता  है  कि  गवर्नमेन्ट  के  टेलीफोन  मेम्बर्ज  के

 हा
 में  लग  जाते  हैं  और  वे  बातें  सुन  ली  जाती

 \

 शी  प्रेम  बन्द  वर्मा  :  यहू  भी  क्‍या  मालूम
 कि  बहू  बोगस  हो  ।
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 थी  रघुवीर  सिह  श्ञास्त्री  :  भारत  सरकार
 के  आफिसज  के  टेलीफोन  बोगस  हैं,  यह  मैं  नहीं
 मानता  ।

 दूसरा  प्रत्न--क्या  मन्त्री  महोदय  ने  उन  के
 दो  प्रेम  वक्तव्य  पढ़े  हैं--एक  उन्होंने  पालम

 हवाई  श्रे  पर  दिण  था  जिस  में  उन्होंने  कहा
 था  कि  मैं  यहां  प्रावीज्ञतल  रेवोल्यूशनरी  गवरनेमेंट
 के  प्रतिनिधि  के  रूप  में  ग्राई  हूं  ।  दूसरे  वक्तव्य  में

 उन्होंने,  जो  यहां  नई  दिल्ली  में  प्रेस  कान्फ्रेन्स
 ली  उस  में,  कहा  कि  मुझे  दिया  गया  निमन्त्रण
 उसी  तरह  का  निमन्त्रण  है,  जैसा  एक  देश  का
 विदेश  मन्त्री  दूसरे  देश  के  विदेश  मन्त्री  को  देता

 है।  में  पूछना  चाहता  हूं--  शगर  वह  आफिशियल
 गेस्ट  थीं  तो  क्या  पी०ग्रार०जी०  के  रिप्रेजेन्टेटिव
 के  तोर  पर  श्राफिशियल  गेस्ट  थीं  या  और  किसी
 ऋंपेसिटी  में  श्रा+शियल  गेस्ट  थीं  ?

 SHRI  SWARAN  SINGH:  She  is  the
 leader  of  the  PRG  and  the  National  Libera-
 ‘tion.  Front  of  South  Victram  at  Paris  talks
 and  she  is  the  Foreign  Monis‘er  of  the
 Provisional  =  Revoluticnary  Gove  nmer.t
 although  w-  do  not  recogni-e  that  gove;sn-
 meat...(/nter.uption'.

 AN  HON.  MEMBER  :  Then,  why  did
 you  invite  her  ?

 SHRI  VASUDEVAN  NAIR  :  That  is
 the  root  of  the  whole  trouble.  They  have  to
 recognise  that  Government.

 SHR}  SWARAN  SINGH  :  Our  lack  of
 rec-egnition  does  net  ceprive  her  of  the
 status  that  she  claims  she  has  in  the
 Provisional  Revolutionary  Government.  It
 was  in  her  capacity  of  the  Foreign  Minister
 of  the  Provisional  Revolutionary  Government
 and  leader  of  that  team  at  the  Paris  talks
 that  she  was  invited.  If  she  said  that  the
 invitation  was  in  that  capacity,  she  was
 correct.  That  is  a  fact,

 aft  रधघुवोर  सिह  शास्त्री  :  उन्होंने  कहा
 था  कि  मुझे  विदेश  मन्‍्त्री  ने  एक  सरकार  का
 विदेश  मन्त्री  होने  की  हैसियत  से  वह  निमन्त्रण
 दिया  था-  इस  के  बारे  में  मन्त्री  महोदय  को
 क्या  कहना  है  ?
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 SHRI  SWARAN  SINGH  :  I  have  said
 that  there  was  nothing  wrong  in  what
 Madam  Binh  said  at  the  airpo:t.

 क्री  शिवचरन  लाल:  श्रध्यक्ष  महोदय,  कुछ
 दिन  पहले  श्रखबारों  में  वार  बार  निकलता  शुरू
 हुआ  थ!  फि  बह  व्यक्तिगत  दौरे  पर  श्र  रही  हैं।
 में  जानना  चाहता  हैं  कि  उत  पर  कितना  खर्च

 हुप्रा  तथा  उस  का  व्यौरा  क्‍या  है?  वह  खर्च
 सरकार  देगी  या  व्यक्तिगत  श्राप  उस  खर्च  को
 बहन  करेंगे  ?

 SHRI  SWARAN  SINGH  :  I  have
 already  replied  that  she  was  a  Goveinment
 guest  a-d  the  Government  is  bearing  the
 expenditure

 श्री  शिव  कुमार  शास्त्री  :  ग्रध्यक्ष  महोदय,
 सरकार  के  किसी  भी  मन्त्री  के  द्वारा  किसी

 दूसरे  देश  के  मन्त्री  को  निमन्त्रण  देने  का  उद्देश्य
 ग्रौर  लक्ष्य  यह  होता  है  कि  मित्रता  को  वृद्धि
 हो,  उस  से  अपने  देश  का  गौरव  बढ़े  अथवा  कोई
 व्यायारिक  लाभ  हो  में  जानना  चाहता  हूं  कि  इस
 निमन्त्रण  से  जो  ग्राप  के  मित्र  राष्ट्र  हैं--रूस
 प्रमरीका  --उन  पर  क्या  प्रभाव  पड़ा,  क्या  हम
 ने  उन  से  शत्रुता  मोल  नहीं  ली?  इस  का  उद्देश्य
 शोर  लक्ष्य  क्या  था  ?  इस  का  क्या  लाभ  हुमा  ?
 तथा  इस  निमन्त्रण  से  उन  देशों  की  क्‍या  प्रति-
 क्रिया  हुई  ?

 SHRI  SWARAN  SINGH:  I  do  not
 think  that  the  United  States  of  America
 ever  misunderstood  this  visit.  It  is  only  in
 the  imagination  of  the  hon.  Member  who  is
 putting  that  question.

 श्रो  शिव  कुमार  शास्त्री:  निमन्त्रण  का

 उद्देश्य  क्या  था  और  क्यों  निमंत्रण  दिया  गया
 था?

 SHRI  SWARAN  SINGH  :  I  have
 already  explained  that.  Our  intention  was
 to  established  contact  with  the  leader  of  an
 important  party  to  the  Paris  talks  on  restora-
 tion  of  peace  in  vietnaam,  The  Americans
 themselves  are  talking  to  her  in  Paris.  There
 is  no  question  of  any  country  tekingit
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 amiss.  It  is  cnly  some  people  here  who
 are  unnecessarily  raising  this  issue

 श्री  राम  चरण  :  श्रध्यक्ष  महोदय,  भें
 आपके  द्वारा  मन्‍्त्री  महोदय  से  जानना  चाहता
 हूँ  कि  उन्होंने  जो  सबसे  पहला  इन्विटेशन  लेटर
 भेजा  था,  क्या  उसकी  लिपि  सभा  पटल  पर
 रखेंगे  ?  मर्न्त्र,  महोदय  या  उस  लेटर  की  लिपि
 सबन  टेबुल  पर  रखें  या  फिर  उस  लेटर  के  जो

 कन्टेन्ट्स  हैं  उनको  हाऊस  में  पढ़कर  सुनायें।
 दूसरी  वात  यह  है  कि  हास्पिटैलिटी  ग्रान्ट

 के  फंड  से  जो  आपने  खर्चा  किया  है,  चाहे  उसके
 डिटेल्स  श्राप  मत  दीजिये  लेकिन  कम  से  कम  जो
 टोटल  एज्रसपेंडीचर  इन्कर  किया  है  उसको
 सदन  में  बता  दीजिए  ।

 SHRI  SWARAN  SINGH  :  With  regard
 to  first  part  of  the  question,  I  would  like  to
 inform  the  House  that  Shri  Dinesh  Singh,
 while  he  was  the  Fore’gn  Minister  called  on
 Madame  Binh  on  9th  September,  1969  in
 Hanoi  and  ex‘ended  an  invitation  to  her  to
 visit  India  as  a  guest  of  the  Government
 which  she  accepted  without  specifying  any
 date  or  time.  There  was  no  written  comuni-
 cation.  All  the  invitations  are,  generally,
 given  verbally  and  they  are  accept2d  verbally,
 aod  everybody  is  bound  by  what  he  says
 verbaily.

 Coming  to  the  second  part  of  the
 question,  it  will  be  discourteous  to  give  the
 cost  of  entertaining  guests.  We  receive
 guests  from  all  countries.  I  do  not  want  to
 make  a  departure  in  regard  to  one  particular
 case.

 SHRI  VASUDEVAN  NAIR:  It  is  our
 money.  We  are  happay  that  our  money
 was  spent  over  her  visit  here.  (Jnterrup-
 tion).

 SHRI  प्र,  N.  MUKERJEE  :  The  Minis-
 ter  of  External  Affairs  is  a  stickler  in
 Matters  of  courtesy  and  that  is  why  I  want
 to  know  why  it  was  that  in  spite  of  the  fact
 that  Madame  Binh  who  is  a  magnificent
 figures  in  the  movement  of  freedom  in  her
 Part  of  the  country...

 SHRI  LOBO  PRABHU  :  Question.
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 SHRI  H.  N.  MUKERIJEE  :  ...when  she
 came  to  Delhi,  she  was  not  personally
 received  by  the  Minister  whose  gucst  she  was
 and  why  it  was  that  reports  had  appeared  in
 the  press  that  there  was  a  blanket  ban  on
 photographs  of  Madame  Binh  as  she  was
 talking  either  to  the  Foreign  Minister  or  to
 the  Prime  Minister,  par  icularly,  the  latter.
 May  I  know  why  is  it  that  this  deviation
 from  courtesy  and  protocal  has  taken  place  ?
 Was  it  in  order  to  placate  those  elements
 whom  he  is  trying  to  describe  in  this  House
 as  rather  inconsequential,  in  view  of  the
 fact  that  Madame  Binh  is  the  leader  of  the
 Delegation  with  which  the  Uni:ed  States  of
 America  has  got  to  sit  down  in  Paris  and
 talk  over  the  matter  ?

 SHRI  SWARAN  SINGH:  I  would
 like  to  say  that  I  am  n‘t  pressurised  either
 by  one  or  the  other  way  of  thinking.  On
 the  question  of  my  no!  going  to  the  airport
 to  receive  her,  I  have  a  feeling  that  this
 has  been  unnccessarily  highlighted.  A
 Minister  in  the  Government,  an  hon.
 Member  of  this  House,  the  Deputy  Minister
 in  the  Ministry  of  External  Affairs  went
 there  to  receive  her  and,  by  all  standards,
 there  was  no  discourtesy  involved  if  any
 Minister  of  the  Government  of  India  went
 and  received  her.  If  it  satisfies  any  section
 or  perhaps  might  excite  the  anger  of  others,
 I  myself  saw  her  off  because  at  that  time  I
 had  the  time  and  i  could  go  to  see  her  off.
 In  future  also  I  wuld  like  to  say  that  we
 want  to  establish  it  is  a  practice,  even
 according  to  the  protocal,  that  it  is  enough
 if  any  member  of  the  Council  of  Ministers.
 whether  he  is  the  Minister  or  the  Minister
 of  State  or  the  Deputy  Minister,  goes  and
 receives  a  visiting  Minister.  This  is  the
 practice  that  prevails  in  many  other  countries,
 I  have  a  feeling  that  we  are  prone  to  over
 do  it.

 About  the  photographs,  the  photographs
 did  appear  whe.  she  called  oa  me.  There
 was  no  ban  of  any  type.  But  that  there
 should  be  a  photograph  at  each  step,  it  may
 or  may  not  happen.  I  would  like  to  say
 that  nothing  was  involved  merely  because
 no  photograph  of  Madame  Bioh  with  the
 Prime  Minister  appeared  in  the  oewspapers.

 श्री  श्ब्बुल  गनी  डार  :  क्‍या  मन्त्री  जी
 फरमायेंगे  कि  मैडम  बिन्ह  जोकि  एक  बहुत  ही
 झसरदार  सस्सियत  हैं  उनको  ऐसे  मौके  पर
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 बुलाया  गया  जबकि  रशिया  ने  अपनी  ऐंसा-
 इबलोपीडया  में  भारत  क॑  एक  बहुत  बड़े  हिस्से
 को  चाइना  में  दिखाया  है...(व्यदधान)

 Png  tna  he  LAAN  MAG)
 ile.  url  be  SL  ea  abe  ab  “bra  Fig

 ’  (werss,
 on

 qu pen,

 My  humtle  request  is  that,  as  you  know,
 this  is  a  minority  Government  and  this
 Government  is  duing  all  these  things  so  that
 those  friencs  may  not  go  leave  them  and
 the  Governnent  may  not  go  phut  and  fall
 on  the  earth,  Ths  Government  invited
 Madame  Binh  here  so  that  these  friends  and
 the  real  soldiers  of  the  country  who  are  40
 or  50  years  Congress  men...

 MR.  SPEAKER  :
 question.

 Please  come  to  your

 श्री  प्रस्दुल  गनी  डार :  इनके  श्रपने  ही  एक
 साथी  थे  जोकि  इनको  छोड़ने  वाले  थे  इसलिए
 उनको  बुलाया  गया  (व्यवधान)

 ;
 bit  BST  BP  ण डा  IP  2

 ((olterys).--  Lwyore  ०  &

 MR  SPEAKER:  This  is  not  a  rele-
 vant  question.  श्राप  एक्सपर्ट  हैं  सवाल  पूछने
 में  लेकिन  मुझे  भी  तो  कुछ  देखना  पड़ता  है

 ot  wage  गनी  डार  :  आपका  ही  शा्गिद

 हैँ  .(व्यकधान )
 9  Ld
 (Were)  eu founegt-  77७  १९०  ,

 SHRI  P.  GOPALAN  :  In  his  reply  the
 External  Affairs  Minister  stated  that  no
 discourtesy  was  done  to  the  Foreign  Minister
 of  the  Provisional  Revolutionary  Govern-
 ment  of  South  Vietnam  by  his  not  going  to
 the  airport.  In  his  original  reply  he  has
 stated  that  it  was  Mr.  Dinesh  Singh,  the
 then  External  Affairs  Minister,  who  per-
 sonally  invited  Madame  Bivh  to  India.  I!
 think  if  Mr.  Dinesh  Singh  was  holding  this
 portfolio  at  the  time  of  Madame  Binh’s  visit
 to  India,  he  would  have  gone  and_  received
 her  in  a  grand  manner.  Was  it  not  proper
 on  the  part  of  the  Minister  at  least  to  do
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 justice  to  his  predecessor  to  have  gone  te
 the  airport  ard  received  her  personally  ?

 MR.  SPEAKER  :
 replied.

 SHRI  SWARAN  SINGH:  In_  these
 matters  one  should  not  look  in  the  back-
 ground  of  individual  persons  wto  might  be
 Ministers.  It  was  a  governmental  invitation
 which  was  extended  through  Shri  Dinesh
 Singh  because  he  was  Foreign  Minister.  She
 came  as  a  Government  guest.  It  was  good
 enough  that  she  was  received  by  a  Minister
 of  the  Government  of  India.  The  hon.
 Member  should  not  ty  to  read  something
 into  this  whith  does  not  exist.

 It  has  already  been

 श्री  यज्ञदत्त  शर्मा  :  भें  मन्त्री  महोदय  से

 जानना  चाहता  हूं  क्या  दक्षिण  वियतनाम  की

 प्रन्तर्राष्ट्रीय  मान्यता  प्राप्प  सरकार  ने  इस  अंतरिम
 या  अ्रस्थाई  सरकार  के  विदेश  मन्त्री  को  यहां

 बुलाने  के  सिलसिले  में  कोई  श्रपनी  प्रतिक्रिया
 भेजी  है  क्योंकि  दक्षिण  वियनाम  की  अ्रन्तर्राष्ट्रीय
 मोन्‍्यता  प्राप्त  सरकार  श्रौर  आपने  भी  अभी  तक
 उस  प्राविजनल  गवनंमेन्ट  को  रिकग्नाइज़  नहीं
 किया  है?  जो  वहां  की  अन्तर्राष्ट्रीय  मान्यता
 प्राप्त  सरकार  है,  उसने  कया  आप  को  इस
 तरीके  से  एक  विद्रोही  सरकार  की  वैदेशिक
 कार्य  मन्त्री  को  बुलाने  के  सिलसिले  में  श्रपनी
 प्रतिक्रिया  भेजी  है  ?  यदि  नहीं  है  तो  क्या  श्रौर

 इस  सम्बन्ध  में  आपकी  क्या  प्रतिक्रिया  ज्या  है।

 SHRI  SWARAN  SINGH:  वाल  Foreign
 Ministry  of  the  Government  of  South
 Vietnam  did  present  a  note  to  the  Council-
 General  pointing  out  that  it  was  not  proper
 foe  us  to  invite  Madame  Binh.  We  ignored
 that  because  they  had  no  justification  to
 decide  for  us  as  to  what  we  should  do.

 MR.  SPEAKER:  The  next  question
 is  transferred  for  answer  on  the  l8th.  We
 go  to  Question  No.  364.

 Madame  Binb’s  Request  for  Recognition
 of  Provisional  Revolutionary

 Government
 +

 *364.  SHRI  BAL  RAJ  MADHOK  :
 SHRI  J.  B.  SINGH:



 7  Oral  Answers

 SHRI  BEDABRATA  BARUA  :
 SHRI  RAM  AVTAR  SHARMA  :
 SHRI  SHARDA  NAND  :

 Will  the  Min‘ster  of  EXTERNAL
 AFFAIRS  be  rleased  to  state  :

 (a)  whether  it  is  a  fact  that  Madame
 Binh  visited  Dethi  in  Ju'y  and  had  discus-
 sions  with  the  Minister  of  External  Affairs  ;

 th)  whether  it  is  als»  a  fact  that  she
 pressed  for  recognition  of  the  Provisional
 Revolutionary  Government  in  Vietnam  by
 the  Government  of  India  ;  and

 (c)  if  sa,  -he  reply  g'ven  to  her  by  the
 Government  of  India  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN_  SINGH)  :
 (a)  Yes,  Sir.

 (b)  and  ‘c).  It  is  not  customary  to
 divuige  the  con  ets  of  the  talks  which  were
 confidential.  Matters  of  mutual  _  interest,
 iccluding  the  prospects  of  a  peaceful  settie-
 ment  in  Vietnam  and  the  strengthening  of
 contacts  were  discussed.

 SHRI  BAL  RAJ  MADHOK:  I  want
 to  know  whether  it  is  a  fact  that  Madame
 Binh  is  #  national  of  Nerth  Vietnam  and  is
 it  a  fact  that  she  came  here  on  the  North
 Vietnamese  passport  ?  Is  it  a  fact  that  she
 is  heading  an  insurgent  movement  in  South
 Vietnam  on  behalf  of  North  V.etnam  ana
 China  ?  Is  it  a  fact  that  she,  while  in  India,
 had  confabulations  with  insurgent  leaders,
 communists  and  others  at  Delhi,  Calcutta,
 etc.  as  to  how  to  step  up  the  insurgent
 movement  in  this  country?  Has  the
 Government  any  information  as  to  what
 talks  transpired  ?  Is  it  a  fact  that  the
 insurgent  activity  has  increa:e!  since  her
 visit  to  this  country  ?

 SHRI  SWARAN  SINGH:  I  would
 only  say  that  the  suggestions  and  insinua-
 tions  that  are  woven  into  this  question  are
 far-fetched.  She  is  not  a  national  of  North
 Vietnam.  The  information  on  this  subject
 with  the  hon,  Member  is  incorrect.

 SHRI  BAL  RAJ  MADHOK:  On
 what  passport  she  came  ?

 SHRI  SWARAN  SINGH:  She  came
 tere  cna  _  document,  the  identity  certificate
 which  permitted  under  the  Indian  Foreigners
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 Act.  Her  entry  into  India  was  proper.  She
 came  with  these  identify  certificates.

 SHRI  BAL  RAJ  MADHOK:  Don’t
 beat  about  the  b:sh.  What  passport  did
 she  have  ?

 SHRI  SWARAN  SINGH:  It  is  not
 necessary  for  me  to  ask,

 SHRI  BAL  RAJ  MADHOK  :  He  deli-
 breately  conceals  information  from  the
 House.

 SHRI  SWARAN  SINGH:  I  say  it  is
 wrong  to  suggest  that  she  was  travelling  on
 North  Vietnamese  passport.  We  invited  her
 as  our  gue  t  and  as  she  came  here,  according
 to  the  law  of  the  land,  the  Indian  Foreigners
 Act,  we  gave  her  identity  certificates  That
 is  a  normal  thing.  On  the  other  question,
 what  documents  she  carried  or  did  not
 carry,  I  will  say,  we  d.  n't  ask  Our  guests  as
 to  what  are  the  particular  documents  that
 they  have  got.  I  have  visited  foreign
 countries  and  when  |  8१  abroad  nebody  has
 asked  me  what  dccu-nents  I  carry  when  I
 visit  any  particul.r  country.  The  hon.
 Member  asked  wi  eter  she  is  conducting  an
 insurgent  movement  That  is  not  the  posi-
 tion.  In,  Souh  Vie:nam  itself  there  are
 South  Vietnamese  wo  are  fighting  ageinst
 the  Saigon  regime  wd  everybody  knows  this,
 The  international  ९  mmunity  knows  very
 well  that  no  peace  can  be  restored  in  So  th
 Vietnam  unless  this  Natona!  Lb-ra  ion
 Front  and  the  Provincial  Rv  ution  ry
 Government  are  also  involved.

 Mr.  Speaker,  there  were  talks  even  from
 American  quarters  where  it  was  sugzested
 that  there  could  bea  provisional  coalii  n
 Government  in  Saigon,  and  it  was  suggested
 that  the  National  Liberation  Front  or  the
 Provisional  Revolutionary  Governmeat  may
 be  associated  in  the  coalition  even  prior  to
 any  election.  So  this  is  the  situation  that
 we  should  not  ignore.  These  are  the  hard
 facts  and  any  restoration  of  peace  there  is
 not  possible  unless  there  are  talks  with  this
 party  and  they  are  involved.  This  is  the
 hard  reality  and  there  is  no  use  describing
 this  as  an  insurgency  movement  or  the  rest.

 I  do  not  see  any  connection  of  her  visit
 with  the  so-called  talks  with  any  of  the
 insurgent  leaders.  If  there  was  any  insur-
 gent  leaders  who  was  indulging  io  any  law-  |
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 less  activity.  I  do  not  think  any  visitor  would
 indulge  in  that  type  of  activity.

 SHRI  NAMBIAR:  Shri  Madhok  is
 the  insurgent  leader.  She  had  talks  with
 him.

 SHRI  SWARAN  SINGH:  That  is  a
 matter  between  Shri  Nambiar  and  Shri
 Madhok.  Ihave  to  hold  the  scales  even
 tetween  both  of  them.

 So  there  is  no  ques'i-n  of  any  t-Iks  with
 insurgent  leaders.  In  this  respect,  if  the
 hon.  Memter  has  any  ‘nformation  which  he
 is  shy  to  mention  on  the  floor  of  the  House,
 I  am  prepared  tc  benefit  by  his  knowledge.

 SHRI  BAL  RAJ  MADHOK:  The  hon.
 Minister  is  sky.  not  J.  He  fights  shy  of
 mention  ng  on  what  passport  she  came.  I
 have  no  need  to  be  shy  ;  he  has  because  he
 has  done  something  wrong.

 Is  it  a  fact  that  she  approached  Govern
 ment  with  the  request  tha!  her  Government
 should  be  invited  to  the  Lusaka  non-aligned
 confere:ce,  and  if  so,  in  view  of  the  fact
 that  the  Government  cf  India  have  diplomatic
 Telations  with  South  Victnam  and  only  one
 Government  of  one  country  can  be  recog:
 nised  at  a  time,  whal  reply  did  Government
 to  this  request  ?

 SHRI  SWARAN  SINGH:  We  know
 itas  a  fact  that  the  P.ov.sional  Revolu-
 tionary  Government  of  South  Vietnam  are
 wanting  to  attend  the  Lus-ka  conference
 and  she  did  put  forward  her  claim  for  her
 Goverament  or  the  representatives  of  PRG
 to  be  invited  to  Lusaka  We  pointed  out
 that  this  was  a  matter  for  the  conference
 to  decide  and  this  would  tbe  decided  by  the
 Foreign  Ministers  when  they  met  in  Lusaka.

 SHRI  BAL  RAJ  MADHOK  :
 his  attit  ide  ?

 What  js

 SHRI  SWARAN  SINGH  :  I  will  take
 my  attitude  after  understanding  the  whole
 problem.

 SHRI  BEDABRATA  BARUA:  The
 Minister  has  already  stated  that  the  old
 theory  that  the  PRG  is  just  an  insurgent
 group  is  being  quietly  replaced  by  srecific
 recognition  of  this  regime  throughout  the
 world,  cven  by  the  Amercans.  Some  States
 have  gone  ahead  in  recognising  it.  I  suppose
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 Ceylon  is  doing  it,  UAR  is  also  doing  it
 and  others  are  following  suit.

 Was  any  discussion  held  with  Madame
 Binh  or  at  any  other  level  to  have  some
 sort  of  diplomatic  relations  with  the  PRG
 before  the  Americans  or  others  start  recog-
 nising  that  regime  ?

 SHRI  SWARAN  SINGH:
 matter  was  not  discussed.

 No,  this

 श्री  रामावतार  शर्मा:  दमी  कुछ  च्षे

 पूर्व  जब  इजराइल  के  उप-राष्ट्रपति  हमारे  यहां
 से  गुजर  रहे  थे  तब  उप  समय  अपने  यहां  का
 कोई  भी  मन्त्री  या  अधिकारी  उन  के  स्वागत
 के  लिये  नहीं  गया  था,  और  उस  दिन  जब
 श्रीमती  बिन्ह,  जो  कानून  द्वा।  ऑ्रवती  सरकार
 की  विद्रोही  हैं,  अाई  तब  जने  का  इस  प्रकार  से
 स्व.गत  किया  गया  t  मैं  जानना  चाहता  हूँ  कि
 उस  स्वागत  से  राष्ट्रीय  द्रौर  ग्रन्तरोष्ट्रीय  स्तर
 पर  इस  देश  को  क्‍या  लाभ  हुमा  है  ?

 SHRI  SWARAN  SINGH  :  Twill  have
 to  check  up  the  facts  relating  to  the  vist
 of  the  President  of  Isracl,  but  ]  think  proper
 arrangements  we  made  to  reccive  and  ako
 to  accommodate  him  in  a  su  table  manner.
 If  a  separate  question  is  tabl-d  on  this,  J
 can  give  details

 With  regard  to  the  advantage  of  Madame
 Binh’s  visit,  this  gave  us  an  opportunity  to
 find  out  from  h-r  exactly  the  situation  on  the
 ground,  the  military  situation  and  the  politi-
 cal  aspect.  I  think  that  this  is  likely  to  be
 very  useful  to  us  in  pushing  ahead  in  the
 world  our  desire  to  restore  peace  in  that
 region.

 श्री  शारदा  सन्‍्द  :  अध्यक्ष  महोदय,  आप
 जानते  हैं  क्रे  जिस  समय  मेडम  बिन्ह  इस  देश
 में  आई,  उसी  समय  दक्षिण  वियतनाम  के  दो
 नागरिक  भी  इस  देश  में  आए  हुए  थे  |  मेडम

 बिन्ह  रूसी  दबात्र  में  काम  करने  वाली  इस
 सरकार  की  अतिथि  थीं,  जब  कि  दक्षिण  वियत-
 नाम  के  वे  दो  नागरिक  सा?  हिन्दुस्तान  के
 नागरिकों  के  भ्रतिथि  थे  ।  दक्षिण  वियतनाम  के
 उन  दो  नागरिकों  को  दिल्ली  में  रोक  लिया
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 गया  श्रौर  उन  पर  यह  पाबन्दी  लगा  दी  गई  कि
 वे  दिल्ली  से  बाहर  नहीं  जा  सकते  हैं,  क्‍योंकि
 शायद  यह  डर  था  कि  इस  प्रकार  मेडम  बिन्ह
 के  जगह-जग्ह  यात्रा  करने  के  समय  गड़बड़
 होगी  ।  मैं  सरकार  से  यह  जानता  चाहता  हूं  कि
 क्‍या  मेडम  बिन्दह्र  को  आमंत्रण  दे  कर  उस  ने
 परोक्ष  पम्प  से  वियतनाम  की  श्रस्थायी  क्रान्ति-
 कारी  सर  के  शअस्तित्व  को  स्वीकार  कर  लिया

 है  ;  यदि  हां,  तो  जिन  *रकारों  ने  उसको  मान्यता
 दी  है,  वया  भारत  सरकार  ने  उन  के  साथ  इस
 बारे  में  कोई  बातचीत  की  है  ?

 SHRI  SWARAN  SINGH  :  With  regard
 to  the  first  question,  it  is  true  that  two  South
 Vietnamese  citizens  who  claimed  to  be  ex-
 Viet  Cong  and  who  described  themselves  as
 Viet  Cong  defectors  also  came  to  India  at
 that  time  ;  they  we'e  entertained  by  several
 persons  including.  I  think,  the  leaders  of  the
 Party  to  which  the  hon.  Member  be'ongs,
 and  they  were  entertained  very  lavishly  in
 Hotel  Intercontinental,  and  a  red  carpet  was
 laid  for  them.

 It  was  further  asked  why  they  were
 Prevented  from  going  to  places  where
 Madame  Bingh  had  gone.  It  was  very
 Teccssary  because  we  do  not  want  our
 territory  to  be  used  for  the  fights  between
 the  Viet  Congs,  the  ex  Viet  Cong  and  the
 present  Viet  Cong  ;  in  fact,  if  we  had  known
 that  they  would  use  our  hospitality  and  this
 territory  for  carrying  on  propaganda  against
 Madame  Biuh,  we  would  not  perhaps  have
 allowed  them  even  to  come  here.  I  want
 to  be  absolutely  clear  un  that  point.

 श्री  प्रकाशवीर  शास्त्री  :  जब  मेडम  बिन्ह
 भारत  श्ाई  हुई  थी,  तो  उन  के  कुछ  वक्तिय्यों  से

 असंतुष्ट  हो  कर  लाओस,  कम्बोडिया  शौर
 साउथ  वियतनाम,  इन  तीन  देशों  Lo  राजनयिक
 प्रतिनिधि  हमारे  विदेश  मन्त्रालय  में  मिलने  के
 लिए  गये  ।  में  यह  जानना  चाहता  हूं  कि  मेडम

 बिन्ह  के  ऐसे  कौन  से  वक्तव्य  थे,  जिन  से

 भरसंतुष्ट  हो  कर  वे  हमारे  विदेश  मन्त्रालय  में
 गये  श्रोर  क्या  विदेश  मन्त्री  ने  उस  भ्राघार  पर
 उन  श्रीमतीजी  को  कोई  चेतावनी  दी,  क्योंकि
 कोई  व्यक्ति  इस  देश  में  श्रा  कर  किसी  भी
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 सरकार  के  खिलाफ  कोई  श्रान्दोलन  करे,  यह
 विदेश  मन्त्रालय  की  भ्रपनी  मीति  शौर  परम्परा
 के  विपरीत  है  1

 साउथ  वियतनाम  के  साथ  हमारे  राजनयिक
 सम्बन्ध  हैं  श्रौर  हमरा  कौंसल-जनरल  वहां  रहता
 है।  एक  ओर  तो  उभ  देश  के  साथ  हमारे  मित्रता
 के  सम्बन्ध  हैं  और  दूसरी  द्रीर  हम  उस  देश  की
 बागी  या  विद्रोही  का  अभिनन्दन  करते  हैं,  जिस
 के  विरुद्ध  उस  देश  के  द्वारा  धारंट  जारी  किये
 गये  हैं  |  थे  यह  जातना  जाहता  हूं  कि  प्रगर  कल
 फिजो  या  शेख  ग्रव्दुल्ता  इस  प्रकार  वी  गवर्नेमेंट
 बना  लें  श्रौर  दूमर  देश  उन  वो  रेकगनाइज़  कर
 के  भ्रपने  यहाँ  बुलायें,  तो  भारत  सरकार  की
 उन  के  प्रति  क्‍या  प्रतिक्रिया  होगी  ।

 SHRI  SWARAN  SINGH  :  With  regard
 to  the  first  question,  we  hive  got  a  con-
 sulate  general  in  Sargon  ant  they  have  one
 here  ;  we  deal  with  them  =  on  defccio  basis
 just  as  we  dea!  wit)  North  Viet-Nam  on
 de'facto  basis:  there  are  consulates  in
 Hanoi  and  De'hi.  |  had  already  explained
 why  it  was  necessary  for  us  to  understand
 from  Madame  Binh  ar  first  hand  the  situation
 in  South  Viet  Nam  so  that  we  cun  also
 conibute  some'hi  g  fcr  restoration  of  peace
 in  that  area.  प  is  true  thit  the  local
 representatives  of  South  Viet-Nam  .Loas  and
 Cambodia  came  to  the  Forex.  Office  and
 pointed  out  that  some  of!  the  statements
 made  by  Madame  Binh  were  otiectionable
 from  their  point  of  view  and  we  noted  their
 viewpoint.  So  far  as  the  representatives  of
 other  countries  are  concerned  it  has  been
 the  rractice  and  we  followed  the  practice
 that  they  are  entitled  to  put  across  their
 viewpoint.  We  thought  it  was  a  legitimate
 thiog.  If  any  comments  were  there,  those
 comments  could  be  made  aod  were  made  by
 Madame  Biah.

 श्री  प्रकाशवोर  श्ास्त्रो  :  भ्रध्यक्ष  महोदय,
 मेरा  प्रश्न  तो  बड़ा  स्पष्ट  था  मैं  ने  यह  पूछा
 था  कि  श्रगर  किसी  देश  की  सरकार  फ़िज्ञो  को
 राजनयिक  दृष्टि  से  सम्मान  दे  या  झगर  शेख

 झब्दुल्ला  कभी  विद्रोही  हो  कर  विदेशों  में  जायें
 शर  वहां  की  सरकारें  उन  को  राजनयिक
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 सम्मान  दें,  तो  भारत  सरकार  की  क्या  प्रतिक्रिया

 होगी।

 SHRI  SWARAN  SINGH  :  It  is  a
 hypothetical  question.  I  cannot  imagine
 how  Phizo  or  Sheikh  Abdullah  can  declare
 himself  the  head  of  any  provisional  revolu-
 tionary  government.  This  Parliament  and
 all  of  us  will  ensuie  that  70  such  thing
 happens  and  if  any  of  th:se  persons  or  any-
 body  else  resorts  to  uch  adventurist  courses
 we  know  how  to  deal  with  it.

 Limits  set  for  Prices  Chnrzed  by  ST.C.
 for  its  Imrorts

 *366.  SHRI!  LOBO  PRABHU:  Will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  any  Imits  are  set  for  the
 prices  charged  by  the  State  Trading  Corpora-
 tion  for  its  |  :mports  and  particutarly  the
 percentages  fur  profits  and  |  andl  ng  charges  ;

 tb)  the  present  bresx-up  in  the  prices  of
 ofc  pper,  nylon,  Fectl  nuts.  sti  intess  steel
 patticularly  in  respect  of  »  ofits  and  han«l-
 ing  charges:

 (c)  how  are  the  hiz)  profits  justified,
 considering  that  they  aie  carried  into  the
 prices  of  many  products  and  have  an
 inflationary  influence  ;  and

 d)  if  STC.  prices  are  below  the
 prevailing  internal  prices  the  steps  taken  to
 see  t'  at  actual  users  do  not  rese!l  but  com-
 pletely  use  the  impert  in  the  r  production  ?

 THE  MINISTLR  OF  FOREIGN
 TRADE  ‘SHRI  L.  N.  MISHRA)  :  (a)  to
 (d)  A  statement  iy  laid  on  the  Table  of
 the  House,

 Staemest

 (a)  Guidelines  for  fixation  of  re.  ease
 prices  are  provided  by  Government,  though
 Inter-Minist.  rial  Cum:nittees  where  necessary
 which  lay  down  procedure  for  fixation  of
 prices  after  taking  into  consideration  various
 fac'ors  such  as  import  prices,  vuomestic
 prces  ©  Normally  some  margio  of  profit
 is  ndd  d  to  the  landed  cost  where  there  ig  ne
 indigenous  production.  But  in  the  case  of
 items  in  which  there  is  indigenous  productivo
 of  the  sare  materials  or  of  substitutes,  the
 release  price  is  fixed  at  a  leves  slightly  lower
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 than  that  of
 substitute.

 (b)  The  margin  of  profit  on  imports
 differs  for  different  lots  of  various  materials
 and  it  is  not  possible  to  work  out  a  represen-
 tative  break  up  showing  handling  charge:
 and  profits.

 (c)  and  (d).  The  margin  of  profit  of  the
 S.T.C.  is  however,  fixed  at  a  higher  level
 where  there  is  wide  gap  between  import
 prices  and  domestic  prices  with  a  view  to
 check  any  speculative  activity  on  the  part  of
 beneficiaries.

 indigenous  material  or  of

 SHRI  LOBO  PRABHU  This  is  the
 first  time  that  I  have  been  fortunate  enough
 to  have  a  question  orally  answered.  I  should
 like  to  seek  your  protecion  beciuse  the
 answer  given  does  not  reluts  to  any  part  of
 my  question;  it  is  38  clissic  cximple  of
 ev:sion,  I  wish  you  to  note  t'at  the
 Ministry  behaves  like  this  in  Puriiament.  Mv
 specific  question  was  :  what  is  the  percentage
 of  profit  and  handling  cha-ges  in  respect  of
 certain  specified  items  such  as  nylon,  copper,
 beetlenuts,  stainless  steel,  «tc.  Why  cannot
 they  answer  that  question  ?  should  they
 favour  me  with  their  gu  delines  ह  which  no
 one  is  interested  n»  one  can  uxderstand  ?

 SHRILL.  N)  MISHRA  P:thips  the
 hon  Member  is  unnecessarily  angry.  Stain-
 Jess  steel  and  copper  are  imported  by
 MMTC  and  nylon  is  imported  by  the  users
 an!  ontvy  a  smul  percentage  s  imported  by
 the  STC  The  profit  mide  on  that  item
 5-6  prrc  nt  and  in  some  cases  4  per  cent.
 It  :s  only  wth  a  view  to.  stabilise  the  price
 level  in  the  country  ..(/a  erruption  ow

 SHR!  LOBO  PRABHU  He  is  misin-
 forming  the  House.  |  an  sticking  to  m-
 first  question.  The  price  of  nylon  denier  20
 is  Rs  l4in  Japan  but  08  in  India.  It  is
 due  to  your  profiteering  wnich  you  are
 concealing  ;  you  are  saying  it  is  only  4  per
 cent.  It  is  very  vital  that  he  should  also
 explain  whether  this  kind  of  profiteering  is
 not  inflationary.  This  was  a  specific  ques-
 tion  which  I  asked  =  Tris  is  the  worst  kind
 of  profiteering  which  leads  to  inflation.

 SHRI  L  N  MISHRA:  There  is  n>
 Profiteeting  at  all.  If  the  hon.  Member  is
 interested  }  shall  explain  it  further.  Under
 the  Government's  directives  prices  of  nylon
 yato  have  been  fixed  at  Rs.  |  or  2  below  the
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 indigenous  prices  for  equivalent  quality.  The
 object  is  to  bring  prices  of  indigenous  nylon
 gradually  without  disrupting  economy  and
 the  production  p:ogramme  otf  the  indigenous
 manufacturers.  The  prices  are  high—io

 espect  of  the  S.T.C.-  only  by  Rs.  lor
 Rs  2,  and  it  is  not  1S.  to  20  per  cent.

 SHRI  RANJEEF  SINGH  :  Considering
 the  fact  that  so  much  profit  is  being  made,
 would  t..e  Minister  let  us  know  whether  the
 excess  profit  is  also  going  towards  the
 Consress  election  fund  ?

 MR  SPEAKER  :  Order,  The
 Question  Hour  is  over.

 order.

 SHORT  NOTICE  QUESTION

 Re-Installation  of  Satpura  Thecoal  Plant

 SNQi.  SHRI  D  ४  PATODIA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Gove:n-
 ment  of  Punjab  have  requested  the  Centre  t.:
 motal  fortiwith  the  idle  Sutoura  Thermal
 Plan  for  the  supply  of  power  to  the  State
 which  ts  under  the  grip  of  39  puwer  famine  ;
 and

 (b)  if  so,  what  action  has  been
 Government  in  this  regard  ?

 taken  by

 THE  MINISTER  OF  IRRIGATION
 AN‘)  POWER  (DR.  K.  L  RAO):  (a)  and
 (b)  la  order  to  meet  power  shortage  in  'he
 Northe.n  Reg:on  arising  from  the  poor  in-
 flows  into  the  Gobindsagir  Lake  of  the
 Bhakra  Complex,  a  decision  has  been  taken
 by  the  Government  of  Initia  in  consultation
 with  the  representatives  of  the  Bhakra
 Management  Board,  and  States  of  Punja,
 Haryana,  Rajasthan  and  Madhya  Pradesh  to
 increase  the  generaton  of  the  Satpura
 Thermal  Power  Station  ty  about  I  milion
 units  per  day  for  supply  to  the  Northern
 Region.  Arrangements  are  being  made  to
 supplement  coal  supply  to  ‘atpura  Power
 Station  to  enable  it  to  generat?  additional
 +  million  KWH  per  day  Arrangements
 are  also  being  made  to  expedite  the  con.
 struction  of  the  432  KV  Bo  miles)  line  from
 Bhilwara  to  Ajmer  00  enable  Rajasthan  to
 draw  the  additional  power  from  Satpura  and
 thereby  afford  corresponding  relief  to  the
 Bhakra  System.
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 SHRI  D.N.  PATODIA  :  This  scheme

 involves  the  diversion  of  power  from  Rajas-
 than  to  Punjab  bv  Bhakra.  As  the  power
 supply  in  Rajasthan  is  too  inadeauate  and
 shurt.  and  as  it  is  anticipated  that  the
 shortage  which  wil  be  caused  by  diversion
 will  be  met  by  additional  supply  from
 Sa‘pura,  but  =  since  Satpura  supply  is
 dependent  upon  the  completion  of  certain
 trarsmission  Ines,  may  I  ask  whether  the
 Government  i.  prepared  to  give  an  under-
 taking  that  un'ess  and  until  the  suoply  from
 Satoura  in  fact.  commences,  there  would  be
 no  discontinuance  o!  sup  y  from  Bhakra  to
 Rajasthan  ?

 DR.  K.L  RAO  :  R-jasthar  has  been
 very  c-operative  and  has  teen  taking  less
 power  from  Bhakra  than  what  tt  is  entitled
 to.  There  is  n>  further  reduction  in
 R  sjasthen’s  power,  and  we  d»  not  pri  pose to  make  any  catty  Rajasthan’s  taking  power from  Bhakia.

 SHRI  D  N.  PATODIA  This  power
 shortage  has  become  a  regular  phenomenon
 and  sometimes  it  is  in  one  S'a:e  and  some-
 tines  it  is  in  some  other  State,  and  this
 phenomenon  of  shortage  can  be  partly solved  by  setting  up  a  national  grid  by  which
 surplus  powe:  from  one  $  ate  cin  effectively be  utilised  to  meet  the  -tefict  of  another
 State.  IT  want  to  know  what  effective  steps have  been  taken  by  the  Government  for
 setting  up  a  national  ert  and  what  alloca.
 tion  has  been  rads  in  the  fourth  Plan  for
 this  and  by  what  time  it  is  expected  to  be
 completed.

 DR  K  L  RA‘)  :  It  is  true  thata
 national  gri!  All  India  gr:d—will  enable  us to  tide  over  the  difticulties.  For  example, if  we  had  a  line  froin  Bhilwara  to  Ajmer, as  the  hon.  Member  had  mentioned,  ora
 Ine  from  Jaipur  to  Badarpur.  we  would  have
 been  able  to  overcome  the  shortage  of
 Power  in  the  northern  region  But  we  are
 construct.ng  these  various  transmission  lines
 and  we  hive  provided  Rs  25  crores  in  the
 fourth  Plan  for  the  inter-State  lines  [
 expect  a  comptete  grid—q'  ite  strong  and
 good—an  all  India  grid  —by  the  end  of  the
 fifth  Plan.

 SHRI  D.  N.  PATODIA:  What  is  the
 allocation  for  it  ?
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 DR.  K.  L.  RAO:  Rs.  25  crores  in  the
 fourth  Plan.

 SHRI  RANJEET  SINGH:  There  isa
 shortage  of  power  in  Rajasthan  and  other
 States  also.  Would  the  Government  assure
 us  that  the  atomic  power  plant  proposed  to
 be  ret  up  somewhere  in  north  India  for  the
 purpose  of  supplying  power  to  almost  all  the
 north  Indian  States  including  Rajasthan  will
 be  set  up  within  a  certain  périod  {in  the
 earliest  possible  time  ?

 DR.  K.L.  RAO:  Yes,  Sir.  One  large
 atomic  power  station  is  going  to  be  located
 in  the  northern  region.

 श्री  रणाधीर  सिह  :  भाखड़ा  की  बिजली
 पंजाब  को,  राजस्थान  को,  दृश्यिणा  को  और
 दिल्‍ली  को  जाती  है।  पैदा  बरता  है  पावर
 स्टेशन  भाखड़ा  लेकिन  उसकी  तीन  चौथाई
 बिजली  तो  नगल  ले  जाता  है  और  उसके  साथ-
 साथ  दिल्‍ली  हज्म  कर  लेती  है  और  बह  भी

 बहुत  चीप  रेट  पर,  दो  ढाई  पैम  फी  यूनिट  के

 हिसाब  से  1  इस  तरह  से  ये  करोड़ों  रुपया  हज्म
 कर  जाते  हैं  हरियाणा  का  भी  अर  पंजब  का
 भी  ।  दिल्‍ली  तो  एक  मोटे  बनिये  की  तरह  है
 दिल्ली  यू०पी०  को  भी  बिजनी  सप्जाई  करती

 है  +  या  तो  हमारी  बिजली  की  डिमांड  को  पूरी
 करो  या  नंगल  जो  बिजली  क्यूम  करता  है  बह
 उसे  पूरे  रैट  पर  बेच  कर  हमारा  हिस्सा  हमें
 दिलवाइये  |  श्रगर  ऐसा  नहीं  किया  जाता  है  तो
 किसान  को  फटिलाइजर  ठीक  दाम  पर
 दिलवाइये  |  यह  नहीं  हो  सकता  कि  फटिलाइजर
 भी  मंहगा  किसान  को  मिले  और  बिजली  भी
 सस्ती  से  सस्ती  उसको  मिले।  काफी  हमारी
 खाल  पॉप  खींच  के  हैं।  एक  बार  तो  खोंच

 धुकी  है  भौर  मैं  जानता  हैँ  कि  इस  बार  झाप
 क्या  करने  जा  रहे  हैं  ?

 प्रध्यक्ष  महोदय  :  कहाँ  से  झाप  इसको
 बीच  में  ले आए  ?

 शी  रणधोर  सिह:  भाखड़ा  के  थर्मल
 प्लांट  के  बारे  में  कह  रहा  हूं  ।  ये  झोर  थमंल

 AUGUST  12,  970  Oral  Answers  28

 प्लांट  लगाने  जा  रहे  हैं।  भौर  जो  बिजली  बन
 रही  है  उस  में  हमारी  खाल  उधेड़ी  जा  रही  है
 श्रौर  जो  प्लांट  लगेगा  उस  में  भी  हमें  कुछ  नहीं
 मिलेगा  ।  पेशतर  इसके  कि  श्राप  झौर  प्लांट
 लगाएं  पहले  वाला  कमारा  हिसाब  बेबाक  कर  दें
 ताकि  किशम  को  फायदा  हो  1  दूसरा  प्न्ांट  जो
 श्राप  लगाने  जा  रहे  हैं  कया  उसमें  हमारा  ख्याल
 आप  रखेंगे  पंजाब  हरियाणा  द्रौर  दिल्‍ली  का
 रखेंगे  ?

 DR  K  L  RAO:  The  hon,  memb.r  has
 exaggerated  the  amount  of  power  taken  by
 Naneal  fertiliser  t..ctory  and  Delht.  I:  is  not
 three-fourt  but  only  cne  third  of  the  power
 produced  at  Bhakra  that  is  consumed  by
 Nangal  fertiliser  factsry  and  Delhi.  The
 Minister  for  Petroleum  and  Chemicals  has
 been  very  cooperative  in  the  present  cr  sis
 and  he  has  shut  @own  one  of  the  three  units
 of  the  Nangal  factory  to  meet  the  defic‘ency.
 The  Nangal  factory  was  put  up  ata  time
 when  there  was  ro  demand  for  power  mn
 Punjab  It  is  unfortunate  that  the  fertiliser
 factory  which  has  got  a  very  large  consump-
 tion  of  power  should  have  been  Jocated  there.
 It  should  not  have  been  jocated  there.  But
 pow  that  it  has  been  located  there,  you
 cannot  do  anything  except  to  bear  the  power
 cut  along  with  others  This  is  a  region
 where  the  demand  ts  growing  every  day.  It
 is  25  per  cent  as  against  India's  I5  per  cent,
 so  that  whatever  power  is  produced  is  being
 consumed  there.

 MR.  SPEAKER  :  Please  confine  your-
 self  to  Satpura.  It  was  generous  on  the
 Part  of  my  secretaiiat  ‘o  treat  it  as  a  short
 notice  question  and  still  more  generous  for
 the  Minister  to  accept  it.  Mr.  Somani.

 SHRI'N.K  SOMANI  :  Iq  the  area
 serviced  by  Satpura  power  station  and  the
 adjoining  power  stations,  there  are  unfortu-
 nate  occurrences  of  frequent  power  break-
 downs  as  wel!  as  fluctuations  in  voltage...

 MR.  SPEAKER  :  What  has  gone  wrong
 with  all  of  you  today  ?  This  is  about
 Satpura.

 SHRI  N.  K.  SOMANI  :  I  am  talking
 ubout  the  area  serviced  by  the  Satpura
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 power  station  and  the  adjoining  power
 stations.  I  said  the  power  break-downs  and
 voltage  fluctuations  are  so  heavy  that  agricul-
 tural  and  industrial  activities  are  suffering  as
 a  result  of  it.  Will  Government  take  some
 emergent  steps  to  see  that  there  are  no
 breakdowns  and  voltage  fluctuations  in  the
 areas  serviced  by  Satpura  and  adjoining
 power  stations  ?

 DR  K.L.  RAO  :  I  must  accept  that
 there  is  some  violent  fluctuation  in  voltage
 in  the  rural  areas  We  are  trying  to  take
 Steps  to  rectify  it  as  far  as  po.sible.  I  hope
 in  the  next  two  or  three  vears,  by  the  time
 we  strengthen  our  transmission  lines,  better
 conditions  will  prevail.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Soviet  Deputy  Foreign  N.tnister’s  Visit
 to  India

 *3¢5.  SHRI  MOHAN  SWARUP
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  ‘act  that  the  Soviet
 D:puty  Forci.n  Minister  recently  visited
 India  ;

 (b)  if  so,  the  purpose  of  his
 and

 visit  ;

 (c)  whether  the  question  of  implementa-
 tion  of  Tashkent  Agreement  took  place  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTtRNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  To  meet  Indian  feaders  and  discuss
 with  them  questions  of  mutual  interest,
 bilateral  as  well  as  international

 (c)  In  this  context,  we  also  exchanged
 views  on  Jndo-Pakistan  elations  and
 expressed  our  disappointment  at  the  negative
 response  of  the  Pakistan  Government  to  all
 the  initiatives  taken  by  us  to  implement  the
 Tashkent  Declaration  with  a  view  to
 normalize  and  improve  relations  with
 Pakistan.

 ae  बिन्ह  द्वारा  सारत  में  सूचना  केन
 खोलने  का  प्रनुरोष

 0367.  थी  रामगोपाल  धालवाले  :
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 it  जगन्नाथ  राब  भोशी  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जुलाई  970
 में  भारत  की  यात्रा  करते  वाले  भूतपूर्व  बियत०
 कॉँगियों  को  इस  शर्त  पर  पारपत्र  जारी  किये
 गये  थे  कि  वे  भारत  में  राजनैतिक  प्रचार  नहीं
 करेंगे  ;

 (ख)  कया  सरकार  न  इस  बारे  में  उसी
 मास  में  भारत  का  दौरा  करने  के  लिये  श्ायो
 वियतनाम  की  क्रातिकारी  सरकार  के  विदेश
 मंत्री  से  ऐसा  प्राश्वासन  लिया  था  ;

 द्ग)  मैडल  बिन्ह  को  पारपत्र  दक्षिण
 ब्यतनाम  की  सरकार  ने  जारी  किया  था  या
 प्रस्थायी  कांतिकारी  सरकार  ने  ;

 (घ)  क्‍या  यह  भी  सच  है  कि  मैडम  बिन्ह
 ने  भारत  सरकार  से  भारत  में  खूचना  केन्द्र
 खोलने  तथा  तत्संत्रंधी  सुविधायें  प्रदान  करने  के
 लिये  श्नुमति  देने  का  अनुरोध  किया  था  ;
 झोर

 (ड)  इस  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 वंदेशिक  कार्य  मंत्री  (श्री  स्वर्ण  सिह):
 (क)  कुछ  ऐसे  लोगों  का  एक  दब  भारत  प्रामा
 था  जिसका  यह  कहता  था  कि  वह  पहले
 वियतकांग  मैं  था  श्रौर  श्व  उससे  अलग  हो
 गया  है।  सैगोन  स्थित  हमारे  प्रधान  कोंसल
 को  वियतनाम  गणराज्य  के  प्राधिकारियों  ने  यह
 भ्राववासन  दिया  था  कि  इस  दल  के  सदस्य
 किसी  राजनैतिक  गतिविधि  में  झामिल  नहीं
 होंगे

 (ख)  प्रदन  नहीं  उय्ता

 (ग)  श्रीमती  बिन्ह  श्बूंकि  भारत  सरकार
 के  प्रतिथि  के  रूप  में  भारत  शाई  थीं  इसलिए
 परिचय  प्रमाणा  पत्र  प्रस्तुत  करने  पर  विदेशी
 प्रवेश  भ्रधिनियम  की  उपयुक्त  व्यवस्था  के
 प्रंतर्गत  उनके  प्रवेदा  का  प्रबंध  किया  गया  था  ।
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 (a)  जी  नहीं  ।

 (=)  प्रदन  नहीं  उतता

 Nepalese  Dimand  for  Radical  Revision
 of  Indo  Nepal  [reaty  on  Trade  and

 Transit

 SHRI  DHANDAPANI  :
 SHRI  DINKAR  DESAI:
 SHRI  SAMINATHAN  :
 SHRI.G  VENKATASWAMY  :
 SHRI  SITARAM  KESRI  :

 Will  the  Mnister  of  FO  .EIGN  TRADE
 -be  pleased  :o  state  :

 (a)  whether  it  is  a  fact  that  Union
 Government  has  given  optixn  to  Nepal  on
 trade  afd  trans  t  facilities  offered  under  the
 convention  for  land-locked  countries  or  seek

 ‘extension  of  the  present  treaty  between
 the  two  countries  which  expire  on  35
 October  ;

 (b)  if  so,  the  reaction  of  the  Nepalese
 Government  ;  and

 (ce)  whether  india  has  not  ecceded  to
 Nepalese  demand  of  rsdicial  revirion  of  the
 present  ]0-year  treaty  ?

 *368.

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L  N  MISHRA):  (a)  No,
 Sir.  It  is  expected  that  »rmarg-merts  to  be
 made  beyond  the  3!st  October  !¥70,  when
 the  present  Treaty  of  Trade  and  Transit
 comes  to  an  end,  will  be  discus‘ed  short].
 between  the  two  Governments

 (b)  and  (c).  Do  not  arise.

 Ban  on  Entry  of  “Searchlight’s  and
 “Blitz”  io  Nepal

 369  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  been  able
 to  persuade  the  Nepal  Government  to  lift
 the  ban  on  the  entry  of  English  daily
 “Searchlight”  published  from  Patna  and
 the  weekly  “Blitz”  published  from  Bombay
 into  Nepal  ;

 (b)  if  not,  whether  any  efforts  are.  still
 being  made  in  the  direction  of  lifting  the
 ban  ;  and

 (c)  if  so,  the  details  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (c),  The  ban  on  the  entry  of  the  English
 daily  ‘‘Searchlight”  published  from  Patna
 and  the  weekly  “Blitz”  published  from
 Bombay  has  been  taken  up  with  the  Govern-

 ment  of  Nepal  th:ough  normal  dip'omatic
 channels.  The  ban  on  the  Patna  daily
 “Searchlight”  has  been  lifted  froin  30th  lu'y,
 1970.  The  ban  on  th:  Blitz  continues.

 Indo  Nepal  Trade

 *3°0  SHRI  MADHU-  LIMAYE
 Will  the  Miristur  of  FOREIGN  TRADE  be
 pleased  to  state  :

 ‘a)  whether  it  is  a  fact  that  during  the
 discussion  on  the  renewal  of  the  Indo-Neral
 Treaty  on  Trade  and  Transit,  the  Goverr-
 nent  of  India  offered  to  make  new  corces-
 sions  to  Nepal  in  the  matter  of  increasirg
 the  quota  of  stainless  steel  products  «nd
 synthetic  fabrics  of  third  country  origin,
 provided  these  addtional  imports  were
 chanrelised  through  the  State  Trading  Corpo-
 ration  :

 ‘b)  if  so,  whether  Government  have
 decided  to  resile  from  their  earlier  position
 that  free  import  of  goods  of  third  country
 origin  or  ‘Nepalese  products”  predominantly
 based  on  raw  materials  of  third  country
 origin  will  not  te  allowed  free  entry  into
 India  ;  and

 (c)  if  so,  the  reasons  for  changing  its
 previous  stand  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)  to
 (c).  Facilities  provided  under  the  Indo-
 Nepal  Treaty  of  Trade  and  Transit  960,  for
 imports  into  India,  are  intended  for  goods  of
 Nepalese  origin

 2  Imrort  of  third  country  goods  from
 Nepal  is  prohibited  under  a_  notification
 issued  under  the  Indian  Customs  Act.

 3.  It  is  the  express  understanding
 between  the  two  Governments  that  the
 terms  and  conditions,  as  also  the  procedures,
 for  importing  to  India  of  Nepalese  products
 which  are  not  principally  bised  on  Nepalese
 taw  materials  will  b:  agreed  upon  between
 the  two  Governments.

 4.  At  the  Ministerial  lével  talks  held  fn
 Kathmandu  in  November  1968,  HMG  of
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 Nepal  had  agreed  to  limit  their  export,  to
 India,  of  synthetic  fabrics  and  stainless  steel
 manufactures  to  the  level  of  ‘1967-68,  In  the
 absence  of  agreement  on  actual  quaniities
 forming  the  level  of  967-€8,  there  have
 been  no  imports  either  of  synthetic  fabrics
 or  of  stainless  steel  factures  since  July,
 1969,

 5.  In  the  meetings  of  the  Inter-Govern-
 mental  Joint  Committee,  where  this  question
 has  been  discussed,  India  has  expressed  its
 willingness  to  permit  import  of  synthetic
 fabrics  and  stainless  steel  manufactures  upto
 the  quanti‘ics  considercd  by  India  to  be  the
 level  of  ‘19°7-68,  through  normal  trading
 channels.  India  has  also  expressed  its
 willingnes  to  consider  the  Nepalese  request
 for  import  of  synthetic  fabrics  and  stainless
 steel  munufacturers,  until  the  end  of
 Oct.  ber,  i°70,  provided  Nepal  agrees  to
 route  the  trade  through  Indian  State  Trading
 channels.

 Poticy  on  the  Role  of  the  Civil  Section
 in  Defence  Production

 *37l.  DR.  RANEN  SEN:
 SHRI  SARJOO  PANDEY  :
 SHRI  VASUDEVAN  NAIR  :
 SHRI  YOGENDRA  SHARMA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  a  Working  Group  of  the
 Administrative  Reforms  Commission  has
 urged  Government  to  formulate  through  a
 special  Resolution  a  clear-cut  and  long-term
 policy  on  the  role  of  the  civil  section  in
 defence  production  ;

 (b)  whether  Government  have  examined
 this  suggestion  ;  and

 (c)  ii  so,  the  decision  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (DEFENCE
 PRODUCTION)  (SHRI  P.  C.  SETHI)  :  (a)
 The  con.  lusions  of  the  Working  Group  on
 Defence  Production  apppinted  by  the  Admi-
 nistrative  Reforms  Commission  and  their
 draft  report  were  made  available  to  the
 Study  Team  on  defence  matters  appointed  by
 the  A.  R.  C.  The  Study  Team  has  inter  alia
 recommended  that  Government  should
 formulate  a  clear-cut  and  long-term  policy
 for  harnessing  civil  sector  capacity  for
 defence  production  and  should  spell  out  the
 role  allotted  to  the  civil  sector  industry  as
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 well  as  the  areas  in  which  it  is  expected  to
 function.

 (b)  The  report  of  the  Study  Team  was
 received  from  the  A.  R.  C.  only  a  few  days
 back  and  their  recommendations  are  still
 under  examination.

 (c)  Does  not  arise.

 Fall  in  Investment  in  Tea  Industry

 9372,  SHRI  0.  N.  PATODIA  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  invest-
 ment  in  the  Tea  Industry  has  registered  a
 fall  ;

 (b)  if  so,  the  rate  of  fall  in  investment
 during  the  last  two  years  ;

 (c)  whether  the  fall  in  investment  is  due
 to  repeated  talks  of  nationalisation  of  the
 iodustry  ;  and

 (d)  if  not,  the  reasons  therefor  and  how
 it  is  likely  to  affect  India’s  trade  prospects
 as  a  result  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Information  which  is
 available  up  to  the  year  968  does  not  show
 that  there  has  been  any  fall  in  investment
 Figures  for  969  and  later  are  not  available
 yet.

 (b)  to  (d).  Do  not  arise.

 British  Home  Secretary’s  Statemeat  on
 Immigration  Controls

 *373.  SHRI  RAMAVATAR
 SHASTRI  :

 SHRI  ISHAQ  SAMBHALI  :
 SHRI  ८.  JANARDHNAN  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  British  Home  Secretary
 has  stated  recently  that  Britain  was  planning
 to  introduce  tougher  immigration  controls  ;

 (b)  if  so,  the  measure  proposed  by
 Britain  in  this  respect  ;  and

 (c)  what  is  India’s  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
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 The  British  Home  Secretary,  Mr.  Reginald
 Maudling,  has  stated  that  the  British
 Government  intend  to  introduce  a  Bill  to
 give  effect  to  their  general  policy  of  ensuring
 that  there  is  no  more  permanent  large  scale
 immigration  into  Britain.

 (b)  The  proposed  Bill  has  yet  to  be
 introduced  in  the  Br:tish  Par  iament.

 (c)  Government  of  India  have  the
 situation  under  constant  review.  They
 paturally  hope  that  the  British  Government
 will  honour  their  obligation  to  the  British
 passport  holders  of  Indian  origin  in  Aftica
 and  will  facilitate  their  entry  into  United
 Kingdom.

 Fapansion  of  Phari  Dzong  by  China
 Airport  in  Chumbi  Valiey

 SHRI  HUKAM  CHAND
 KACHWAI  :

 SHRI  BANSH  NARAIN
 SINGH  :

 DR.  M.  SANTOSHAM  :

 Will  the  Minister  of  DEFENCE  be
 pleased  tu  state  :

 (a)  whether  it  is  a  fact  that  China  has
 expanded  the  airport  at  Phari  Dzong  in
 Chumbi  Valley  to  such  an  extent  that  even
 big  planes  can  be  landed  there  ;

 *374,

 (b)  whether  Government  fecls  that  the
 expansion  of  the  Chinese  airport  in  Chumbi
 Valley  is  detrimental  to  India’s  defence  ;

 (c)  whether  the  Government  of  Assam
 have  informed  the  Government  of  India  in
 this  regard  ;  and

 (d)  if  so,  the  reaction  of  Goverment
 thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  :  (a)  to  (d).  While
 Goverrment  are  aware  of  Chinese  activities
 in  the  Chumbi  Valley  having  8  military
 significance,  there  is  no  confirmation  of  the
 reported  construction  of  an  air  strip  at  Phari
 Dzong.  Information  to  this  effect  was
 conveyed  by  the  Government  of  India  to
 the  Governmest  of  Assam.  Developments
 along  the  borders  of  India  having  a  bearing
 on  our  securiiy  are  constantly  taken  note
 of  and  suitable  measures  on  our  side  are
 aken.
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 Government's  Attitude  towards  two
 Governments  in  Cambodia

 9375,  SHRI  P.  K.  DEO:
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  5.  P,.  RAMAMOORTY  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  attention  of  the  Govern-
 ment  of  India  has  been  invited  to  a  report  in
 the  Times  of  India,  June  12,  970  that  India
 does  not  recognise  the  changes  taken  place
 in  Cambodia  since  March  and  still  recognises
 Prince  Norodom  Sihanouk  as  the  head  of
 the  Cambodian  Government  ;  and

 (b)  what  then  is  the  reaction  of  the
 Government  of  India  to  the  legally  consti-
 tuted  Government  in  Phnom  Phen  and  how
 does  Government  of  India  treat  their
 Ambassador  in  New  Delhi  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  (a)
 Yes,  Sir  Government  have  seen  the  press
 report.  Attenticn  is  invited  to  the  Foreign
 Minister's  statement  on  May  १,  19  in  this
 House.

 (b)  We  are  dealing  with  the  Government
 and  authorities  in  Phnom  Penh  on  a  de  facto
 basis  and  there  is  no  change  ॥  cur  treat-
 ment  of  the  Cambodian  representative  in
 New  Delhi.

 Soviet  Consn'ate  Bailding  in  Bombay

 *376.  SHRI  BABURAO  PATEL  :
 SHRI  VIRENDRA  KUMAR

 SHAH  ;
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pkeased  to  state  :

 ८
 (a)  whether  it  is  a  fact  the  Russian

 onsulate  has  built  a  new  three-storeyed
 building  on  Mount  Pleasant  Road,  Bombay, Opposite  ‘Varsha’-the  official  residence  of
 Chief  Minister  of  Maharashtra  ;

 (b)  if  so,  whether  the  USSR  Consulate
 sought  permission  from  the  State  and
 Central  Government  ;

 (c)  if  not,  how  was  the  building  allowed
 to  be  completed  ;  and

 (d)  the  reasons  why  the  Consulate  chose
 this  particular  site  opposite  a  Chief  Minis-
 ter’s  house,  against  all  well-established  diplo-
 matic  norms  of  conduct  ?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  (a)
 Yes,  Sir.

 (b)  The  permission  of  the  Government
 of  Maharashira  was  sought.

 (c)  Does  not  arise.
 (d)  The  purchase  of  the  site  and  the

 construction  of  the  building  does  not  conflict
 without  laws  and  the  established  diplomatic
 roras.

 Indo-British  Travel  Facilities

 *377.  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  entire  issue  of  travel
 facilities  between  India  and  United  Kingdom
 has  been  examined  ;  and

 (b)  if  so,  the  result  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b)  If  what  the  Honourable  Member
 has  in  mind  is  the  question  of  restrictions
 imposed  by  the  British  Government  on  the
 entry  of  Indians  into  Britain,  the  matter  1S
 receiving  Government's  attention,

 Crash  Landing  of  H.S.  748  Aircraft
 in  Car  Nicobar  Islands

 *378.  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  on  H.S.  748
 airciaft  piloted  by  a  senior  officer  of  the
 Air  Staff  crash-landed  recently  in  Car
 Nicobar  islands  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 the  passengers  were  the  wives  of  the  senior
 Official  and  a  high  official  of  his  ministry  ;

 (c)  if  so,  the  names  of  the  passengers
 and  repective  designations  of  the  two
 officials  ;

 (d)  whether  Government  have  made  any
 inquiry  into  this  whole  incident  ;  and

 (e)  if  so,  the  details  thereof  ;  and  the
 action  taken  against  the  concerned  officials  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  No  such  incident
 has  occurred  recently.  However,  an  H.S.,
 748  aircraft  of  the  Indian  Air  Force  piloted
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 by  a  senior  officer  of  the  Air  Forc:  swung
 off  the  runway  when  it  Janded  at  Port  Blair
 on  3th  October  969  and  was  damaged.

 (०)  and  (c).  The  wife  of  the  senior  Air
 Force  officer  was  the  only  lady  passenger  on
 board  the  aircraft.  The  other  passengers
 were  (i)  Shri  M.  P.  Cariappa,  Joint  Secretary,
 Ministry  of  Defence,  and  (ii)  Sqa.  Ldr.
 H.  S.  Gupta  IAF.

 (d)  and  (e).  A  court  of  Inquiry  was
 constituted  to  investigate  this  accident.  The
 Court  of  Inquiry  attributed  the  loss  of
 directional  control  during  the  landing  run
 to  a  possible  momentary  mechanical  defect
 fn  the  nose  wheel  steering  system.  Subse-
 quent  examination  of  the  steering  mechanism
 by  specialists  did  not  reveal  any  positive
 evidence  which  could  have  led  to  its  mal-
 functioning.  The  plane  had  earlier  carried
 out  normal  take  offs  and  landings  at  Kalai-
 kunda,  Port  Blair  and  Car  Nicobar  on  its
 outward  flight  from  New  Delhi.  There  was
 no  irregularity  about  any  of  the  passengers
 travelling  on  the  aircraft.

 The  question  of  taking  action  against
 any  Officials  does  not,  therefore,  arise.

 Massive  Military  Installations  on
 Indian  Borders  by  Chinese

 9379,  SHRI  HEM  BARUA~  Will  the
 Minist:r  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Chinese
 have  installed  massive  military  manoeuvres
 On  our  frontiers  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  whether  Government  are  fully  pre-

 pared  to  meet  the  eventuality  of  an  attack
 by  external  forces  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  and  (b).  The
 House  has  been  kept  informed  from  time  to
 time  of  the  disposition  of  Chinese  troops
 and  the  pattern  of  their  military  activities
 across  our  border.  There  has  been  no
 significant  change  in  the  position  of  late.

 (c)  Our  defence  preparedness  takes  into
 account  the  nature  of  threats  which  confront
 the  country.

 Interference  in  the  Internal  Affairs
 of  India  by  Vietcong  Defectors

 *380.  SHRI  UMANATH  :
 SHRI  P.  GOPALAN  :
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 SHRI  VISHWANATHA
 MENON  :

 SHRI  K.  M.  ABRAHAM  :
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  the  attention  of  the  Govern-

 ment  has  been  drawn  to  the  reported  Press
 Conference  of  the  two  Vietcong  defectors
 in  New  Delhi  held  on  7th  July,  1970;

 (b)  whether  it  is  a  clear  violation  of  the
 assurance  given  by  the  South  Vietnam
 Information  Minister  to  the  Indian  Consulate-
 General  in  Saigon,  that  these  defectors  would
 not  indulge  in  political  activity  in  India
 during  their  stay  ;

 (c)  if  so,  what  action  had  been  taken
 against  these  two  defec'ors  and  those  who
 arranged  the  press  conference  ;  and

 (c)  if  no  action  had  been  taken  the
 reasons  for  the  same  thereof  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  (a)
 Yes.  Sir.

 (b)  Holding  of  the  Press  conference  by
 the  Vietcong  defectors  was  a  breach  of  the
 assurance  given  by  the  authorities  of  the
 South  Vieteam  Government  that  they  would
 not  take  part  in  political  activity  while  in
 India.

 (c)  and  (d).  Government  placed  certain
 restrictions  on  the  movement  of  these
 persons.

 Agreement  for  Jute  Goods  concluded
 with  E.C.M.  by  India  and  Pakistan

 *38l.  SHRI  K.  P  SINGH  DEO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Pakistan
 has  recently  concluded  an  agr  for  jute
 goods  with  European  Common  Market
 having  more  favourable  terms  than  those
 between  India  and  E.C.M.  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  the  extent  to  which  Pakistan  is  likely

 to  have  an  edge  over  India  as  a  result
 thereof  ;

 (d)  the  reasons  for  Pakistan  having
 secured  more  favourable  terms  than  Iodia  ;
 and

 (c)  the  reaction  of  Government  thereto  ?
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 THE  MINISTER  OF  FOREIGN

 TRADE  (SHRI  L  N.  MISHRA):  (a)  to
 (ce).  It  is  understood  that  the  European
 Economic  Commission  has  reached  an  agree-
 ment  with  Pakistan  on  the  contents  of  an
 agreement  concerning  trade  in  jute  goods.

 The  salient  features  of  the  agreement  are
 understood  to  be  as  follows  :

 (l)  The  Community  would  apply  ia
 advance,  as  soon  as  the  agreement
 comes  into  force,  all  the  customs
 tariff  reductions  decided  in  the
 Kennedy  Round  Trade  negotiations
 io  respect  of  jute  products.
 Pakistan  on  its  part  would  limit
 its  exports  to  the  common  market
 of  jute  fabrics  of  width  exceeding
 50.c.m.  at  the  level  of  760  tonnes
 and  of  jute  thread  at  the  level  of
 2000  tonnes  for  the  current  year.
 A  growth  of  WS  tonnes  per  year
 fer  the  jute  fabrics  and  200  tonnes

 per  year  for  jute  thread  will  be
 allowed.
 The  Community  would  not  oppose
 the  above  ceiling  to  be  surpassed
 in  the  event  of  supplementary
 requirements  in  the  Community
 market.

 (2.  LS

 (३  ~

 (4  S  A  joint  cooperation  co:mmitiee
 would  be  set  up  to  examine  all
 aspects  of  jute  and  to  seek  solutions
 to  the  difficulties.

 (5)  The  agreement  will  be  valid  till  the
 3lst  December,  1972,

 Under  the  agreement  signed  between
 India  and  EEC  in  November,  969  (for  the
 period  Ist  January  970  to  3)st  December
 l972)  :n  respect  of  jute  trade,  the  EEC  have
 agreed  to  observe  the  following  principles  :

 (ld),  Progressive  enlargement  of  access
 to  the  Community  Market,  for
 India.

 (2)  Globel  maintenance  of  the  activity
 of  the  European  Jute  Industry  at
 its  present  level.

 Under  the  agreement  India  was  to  limit
 the  exports  of  jute  fabrics  of  a  width  more
 than  150.  cm.  at  the  level  of  5500  tonnes  for
 the  year  1969,  A  growth  rate  of  250  tonnes
 per  year  has  also  been  provided  for.  The
 Community  has  further  agreed  tbat  it  will
 not  object  to  the  quota  being  exceeded  in
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 the  case  of  additional  demand  in  the
 Community  market.  In  other  words,  it  is
 Government  of  India’s  understanding  that
 the  quantities  indicated  in  the  egreement
 will  pot  be  considered  as  a  ceiling.

 The  questions  made  available  for  impor's
 from  India  are  far  more  than  that  granted
 to  Pakistan.  But  some  features  of  the
 EEC’s  agreement  with  Pakistan  (basic  quota
 and  growth  rate  in  relation  to  their  actual
 exports  etc.)  would  indicate  that  they  have
 been  able  to  secure  somewhat  better  terms
 in  wide-width  Hessian,  such  as  carpet  back-
 ing.  In  the  case  of  Pakistan  there  is,  how-
 ever,  restriction  in  the  case  of  jute  thread,
 but  there  is  no  such  restriction  in  the  case
 of  India.

 The  terms  offered  to  Pakistan  may  be
 due  to  the  fact  that  Pakistan  supplies  raw
 jute  to  EEC.

 Further  aprropriate  action  will  be  taken
 35  soon  as  full  facts  are  aseertained.

 Repatriation  of  North  Vietnamese
 Prisioners

 932,  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  was  informed
 by  the  South  Vietnamese  Government  of  its
 intention  to  unilaterally  repatriate  North
 Vietnamese  priscn:rs  of  war  via  a  small  port
 in  the  demilitarised  zone  between  North
 and  South  Vietnam  at  the  mouth  of  the
 Cua  Tung  River  ;  and

 (b)  if  so,  the  details  thereof  and  the
 purpose  of  informing  the  Government  of
 India  about  the  affairs  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  According  to  the  information  given
 to  us,  South  Vietnam  was  to  release  62
 invalid  North  Vietnamese  prisoners-of.war
 and  24  fishermen  unconditionally  oa  bumani-
 tarian  grounds.  Government  of  India  was
 requested  to  use  their  good  offices  to  assist
 in  this  repatriation.
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 Encouragement  to  Naxalites  by
 Madame  Binh’s  Visit

 *383.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  the  purpose  of  the  visit  of  Madame
 Binh,  Foreign  Minister  provisional  Revolu-
 tionary  Government  of  South  Vietnam,  to
 India  ;

 (b)  whether  some  political  parties  reseot-
 ed  her  visit  to  India.  if  so,  the  reasons
 therefor  ;

 (c)  the  political  parties  which  staged demonstration  against  her  visit  to  India  ; and
 (a)  whether  her  visit  will  encourage  the

 activities  of  Naxalites  in  India  ?
 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  SWARAN  SINGH):  (a) The  Government  of  India  invited  Mrs.  Binh
 to  India  in  order  to  have  contacts  with  all
 Parties  engaged  in  the  Paris  Talks,  under-
 stand  their  points  of  view  and  to  put  across
 our  point  of  view  tothem.  She  is  a  leader
 of  the  National  Liberation  Front  and  the
 Provisional  Revolutionary  Government  in
 South  Vistnam,  which  are  in  our  view
 essential  elements  to  any  peace  settlement.
 We  believe  that  contacts  with  all  the  con-
 cerned  parties  will  help  us  in  fecilitating
 Progress  towards  a  peace  settlement.

 (b)  and  (c).  Certain  groups  and  Parties have  protested  against  the  visit  and  also
 arranged  demonstrations.  The  reasons  can
 be  best  explained  by  them.  Their  represen- tatives  have  al:eady  stated  them  fully  in  this
 House.

 (d)  No,  Sir.

 Sale  of  Indian  Property  in  East
 Pakistan  by  Pakistan

 Government

 °384.  SHRI  J.  K.  CHOUDHURY  :
 SHRI  SHIVA  CHANDRA  JHA:
 SHRI  SAMAR  GUHA:
 SHRI  N.  K.  SANGHI  :
 SHRI  M.  A.  KHAN  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  recently  Pakistan  has  decided
 to  sell  some  of  the  Indian  property  in  East
 Pakistan  ;



 43  Written  Answers

 (b)  if  so,  the  details  thereof  ;
 (c)  whether  Government  had  _  received

 any  claims  from  the  refugees  of  East  Pakistan
 who  migrated  to  India  recently  ;  and

 (d)  if  so,  the  steps  taken  by  Government
 to  pursue  Pakistan  to  settle  the  issue  in  this
 regard  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  ‘SHRI  SWARAN  SINGH):  (a)
 Yes,  Sir.  A  large  number  of  propertics
 seized  by  the  Government  of  Pakistan  durirg
 and  after  the  September  965  conflict  are
 being  sold  by  that  Government.

 (b)  The  list,  as  statement,  of  properties
 which  were  recently  advertised  for  sale  is
 placed  on  the  Table  of  the  House

 (c)  Yes,  Sir.  Some  refugees  have  lodged
 claims  for  compensation.

 (d)  The  migrants  from  East  Pakistan
 retain  their  proprietary  right  in  their  pro-
 perty  according  to  the  provisions  of  Nehru-
 Liaquat  Pact  of  |  50  and  therefore  they  can
 sell  or  exchan_e  their  properties.  This  being
 the  “case,  the  questivn  of  payment  of  com-
 pensation  to  the  migrants  from  East  Pakistan
 dees  not  arise.

 Statement

 (l)  Furniture/Articles  of  State  Bank  of
 India  at  4,  Liaquat  Avenue,  Dacca.

 (2)  Furniture/Articles  of  Central  Bank
 of  India  at  26,  Sadarghat  Road,
 Chittagong.

 (3)  Furniture/Articles  of  United  Bank
 of  India  at  Brahmanbaris.

 ६4)  Stock,  Store,  Furniture  including
 vehicles  etc  of  M/s  K.  8.  Dey  &
 Sons  at  4,  Chittaranjan  Avenue,  32,
 Tantibazar  and  at  24/A,  Wyre
 Street,  Dacca.

 «)  Furniture/Articles  belonging  to  M/s
 Turner  Morrison  &  Co.,  Ispahani
 building,  Quaid-e-Azam  ‘Road,
 Chittagong.

 (6)  Moveables  including  tin  shed  and
 iron  scraps  of  Sen  Agarwala  &  Co.,
 (Eastern  Bengal  Engineering  &
 Manofacturing  Co.)  at  Mazampur,
 Kushtia  Town.

 Wagoner  Jeep  No.  ‘CTG  KA  8250
 in  Board’s  Garage.

 )
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 (8)  Consul  (Cortina)  Car  No.  DACCA-
 GHA-3860  in  Board’s  Garage.

 (9)  State  Bank  of  India  Building,  4,
 Li:  quat  Avenue,  Dacca.

 (10)  State  Bank  of  India  Building,
 Naray  .bganj.

 (Il)  United  Bank  of  India  building,
 Hajiganj,  Chandpur,  Distt.  Comilla.

 (12)  United  Bank  of  India  building,
 Tofail  Azam  Road,  Brahmanbaria,
 Distt.  Comilla.

 (I3)  United  Bank  of  India  building,
 Chandurabszar.  Sub-Division
 Brahmanbaria,  Comilla.

 (14),  M/s.  M  M_  Oil  Mills,  Faridabad,
 Dacca.

 (15),  M/s  Banga  Luxmi  Mills,  Panchbibi,
 Bogra.

 (I6)  M/s  Sree  Mahavir  North  Bengal
 Dal  Mills,  including  M’s  Hanuman
 Oil  Mills,  Ishurdi,  Pabna.

 Association,
 Chamarpatty,  Barisal.

 (l*)  M/s  Khewat  Oil  Mills,  Rupsa,
 Khulna.

 (l_)  M/s  Babnamore  &  Co  9,  8.  K.
 Gupta  Road,  Narayanganj.

 (20)  M’s  Luxmi  Rice,  Atta  &  Oil  Mills,
 Lalmanirhat,  Rangpur.

 (2!)  M/s  Sree  Mahabali  Rice  &  Dal
 Mills,  Ishurdi,  Pabna.

 (22)  Mis  Sree  Sankar  Rice  Mills,  Phulhat
 Dinajpur.

 (23)  M/s  Sree  Mahavir  Rice  &  Oil
 Mills,  Phulbari,  Distt.  Dinajpur.

 (24)  M/s  Pak  Hili  Rice  Mill,  Pak  Hili,
 Dinajpur.

 (25)  M/s  Parbatipur  Rice  &  Oil  Mills,
 Dinajpur.

 (26)  M/s  Bhowanipur  Rice  Mills,  Bhowai-
 pur,  Dinajpur.

 (27)  M/s  Mohini  Mills  Ltd.,  Kushtia.
 (28)  Properties  and  assests  belonging  to

 to  M/s  Rebati  Mohan  Saha  and
 Lolit  Mohan  Saha,  Kalirbazar,
 Narayanganj.

 Godown  at  Parbatipur  belonging  to
 M/s  M.  M.  Oil  Mills.

 (30)  Two  Godowns  at  Srimangal,  Sylhet,

 (29  ~



 45  Written  Answers

 belonging  to  M/s  Pirdban  Routhmal
 &  Sons.

 (31)  Business  firm  in  a  3  storied  building
 at  4,  Chittaranjan  Avenue  and  one
 2  storied  buildicg  at  4  Chittaran-
 jan  Avenue,  Dacca  belonging  to
 M/s  K.  B.  Dey  &  Sons.

 (32)  One  three  storied  building  at  52,
 Tantibazar,  Dacca  belonging  to  M/s
 K.  8.  Dey  &  Sons.

 (33)  Properties  and  assets  at  46/B
 Nalgola.  Dacca  bel-nging  to  M/s
 East  Bengal  River  Steam  Service
 Ltd.,  Dacca.

 (34)  Properties  and  assets  at  52,  S.  M.
 Maleh  Road  Narayanganj  belonging
 to  M/s  East  Bengal  River  Steam
 Servi.e  Ltd.,  Dacca.

 (35)  Preperties  aod  assets  at  17/173
 B.  K.  Road,  Narayanganj  belonging
 to  M/s  Fast  Bengal  River  Steam
 Service  Lid.,  Dacca.

 (36)  M/s  Sree  Ratna  Rice  Mills  Phuthat,
 Dinajpur.

 (37)  M/s  Annapurna  Rice  Mills,  Ruhea,
 Dinajpur.

 भारत-चीन  सोमा  के  निक्षट  विद्रोही
 नागाश्रों  के लिए  सप्लाई  केन्द्र

 ४385,  श्री  श्र्जुन  सिह  भदोरिया  :  क्‍या

 यंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  उनका  ध्यान  कानपुर  के  दैनिक

 “जागरण”  में  प्रकाशित  इस  ग्राशय  के  समाचार
 की  शोर  दिलाया  गया  है  कि  विद्रोही  नागायों

 के  लिए  भारत-चीन  सीमा  के  निकट  बड़े-बड़े

 सप्लाई  केन्द्र  खोले  जा  रहे  हैं;  शौर

 (ख)  यदि  हां,  तो  इस  संबंध  में  सरकार

 ने  क्या  कार्यवाही  की  है  ?

 बेदेशिक-कार्य  मंत्रालय  में  उप-मंन्त्री  धी

 सुरेन्द्र  वाल  सिंह) :  (क)  सरकार  को  इस

 बारे  में  कोई  सूचना  नहीं  है  कि  हाल ही  में

 छि  नागाञ्नों  क ेलिए  सीमा  पार  बड़ी  संख्या

 में  सप्लाई  केन्द्र  स्थापित  किए  गए  हैं।  लेकिन,

 सरकार  सदन  में  पहले  भी  यह  बता  चुकी  है  कि
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 चीन  के  युननान  प्रांत  में  स्थापित  केन्द्रों  में  छिपे
 नागायों  को  रसद  और  प्रशिक्षण  मिलता
 रहा  है

 (ख)  इस  स्थिति  का  मुकाबला  करने
 के  लिए  सरकार  ने  जो  कदम  उठाए  हैं  उनके
 बारे  में  सदन  को  सूचित  रखा  गया  है।  भारत
 में  आने  के  संभावित  मार्गों  पर  सुरक्षा  सेना
 नजर  रख  रही  है  तथा  छिपे  नागाश्रों  के  भ्रड्डों
 शौर  रसद  भण्डारों  का  पता  लगाने  तथा  उन्हें
 नष्ट  करने  के  लिए  कारंवाई  तेज  कर  रही  है।
 प्रशासनिक  केन्द्रों  को पहले  से  मजबूत  बना
 दिया  गया  है  और  जह!  कहीं  भी  जरूरी  समझा
 गया  है  वहां  पुलिस  की  ताकत  बढ़ा  दी
 गई  है  ।

 ग्राम  रक्षकों  श्रौर  जतता  का  सहयोग

 बहुमूल्य  भिद्ध  हुआ  है  |  आझ्रामूचना  व्यवस्था  भी

 सुइढ़  कर  दी  गई  है।

 Proposal  for  Multi-{nsurance,  Plan  to  belp
 Developing  Nations’  Exports

 *386.  SHRI  INDRAJIT  GUITA  :
 SHRI  ESWARA  REDDY  :
 SHRI  DHIRESHWAR

 KALITA  :
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :
 (a)  whether  U.  N.  Ecooom'c  and  Social

 Council  is  considering  a  proposal  fora
 multi-pational  insurance  plan  to  help  deve.
 loping  nations’  exports  ;  and

 (b)  if  so,  the  maiu  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  ta)  and  (b).  Yes,  Sir.
 During  the  Fortyninth  Session  of  the
 ECOSOC  the  Secretary-General,  in  pursu-
 ance  of  the  Council’s  resolution  No.  452
 (XLVII),  submitted  a  study  cotitled  ‘Export
 Credits  and  Export  Promotion  in  Develop-
 ing  countries’.  The  study  defined  the  pur-
 pose  of  she  Scheme  ‘to  promote  external
 trade  by  providing  guarantees  which  will
 reduce  the  risks  involved.’  It  has  estimated
 insurance  fund  needed  to  create  the  mneces-
 sary  insurance  arrangement  for  short  and
 medium  term  export  credits  for  Asia,  Latin
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 America  and  Africa.  The  study  also  indicates
 the  posible  bases  for  contribution  to  the
 insurance  fund  by  each  participant.  The
 Council  took  note  of  the  report  of  the
 Secretary  General  and  postpond  considera-
 tion  of  this  item  till  the  summer  session  of
 the  ECOSOC  in  1971.

 Steps  to  Redeem  Chinese  Occupation  of
 Bhutanese  Territory

 9387.  SHRIC.M.KEDARIA  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  the  steps  Government
 propose  to  take  to  redeem  the  illegal
 possession  of  Bhutanese  territory  by  China  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  When-
 ever  there  have  been  Chinese  intrusions  in
 the  Bhutane:-e  territory,  the  Government  of
 India,  at  the  instance  of  the  Royal  Bhutan
 Government,  have  todged  a  protest  with  the
 Chinese  Embassy.  In  all  such  cases  so  far,
 the  Chinese  have  withcrawo  after  brief
 intrusions.

 झमरीकी  तथा  श्न्य  सांस्कृतिक  केन्द्रों
 का  पुनः  खोला  जःना

 #388,  श्रो  भश्रोंकारलाल  बेरवा:
 शी  हेम  राज  :

 क्या  बंदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  के  झादेशानुसार  बन्द
 किये  गये  भ्रमरीकी  तथा  प्रन्य  सांस्कृतिक  केन्द्रों
 को  पुनः  खोलने  की  श्रनुमति  प्रदान  की
 जायेगी  ;

 (ख)  यदि  हां,  तो  ये  केन्द्र  कब  तक  खुल
 जायेंगे  ;  भौर

 (ग)  यदि  नही,  तो  इसके  क्‍या  कारण  हैं  ?

 वेदेशिक-कार्य  मंत्री  (भरी  स्वर  सिंह):
 (क)  से  (ग).  जैसा  कि  26  फरवरी  970  को
 सदन  में  ध्यानाकषंण  प्रस्ताव  के  दौरान  कहा
 गया  था  कि  किसी  भी  विदेशी  मिशन,  को
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 अपनी  शाखा  उस  जगह  रखने  की  इजाजत  नहीं
 है  जहां  उनके  राजनयिक,  कौंसली  या  वाणिज्य
 कार्यालय  नहीं  हैं।  फिर  भी,  सरकार  इस
 समय  विचाराधीन  सामान्य  ढांचे  की  परिधि  में
 विदेशी  मिशनों  की  सांस्कृतिक  गतिविधियों  के
 विकास  के  प्रबन्ध  पर  उनसे  बातचीत  करने  के
 लिए  तैयार  है।  इसकी  कोई  समय  सीमा  न

 होना  स्वाभाविक  ही  है  ।

 Setting  up  of  Public  Sector  unit  for
 manufacture  of  Missiles  under

 Licence

 *389.  SHRIMATI  SHARDA  MUKER-
 JEE  :  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  the  progres:  made  in  setting  up  the
 Public  sector  unit  to  manufacture  missiles
 under  licence  ;  and

 (b)  the  likely  capacity  and  by  what
 time  it  is  going  to  start  production  work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  ‘(DEFENCE
 PRODUCTION)  (SHRI  P.  C.  SETHI)  :  (a)
 Public  Sector  undertaking  /z,  Bharat
 Dynamics  Ltd,  has  teen  registered  for
 production  of  missiles  under  a__  licence
 agreement  with  a  foreign  firm.  The  Board
 of  Directors  will  be  appointed  shortly,

 (b)  The  production  is  scheduled  to
 commence  in  the  2nd  quarter  of  97I.  It
 will  not  be  in  public  interest  to  reveal
 further  details.

 Repair  Facilities  to  Russian  Ships  io
 Iadian  Ports

 939),  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  of  India  has
 decided  to  provide  facilities  to  the  Russian
 ships  for  repairs  in  Indian  ports  ;

 (b)  if  so,  the  terms  of  such  facilities
 being  provided  to  the  Russian  ships  ;  and

 (c)  whether  there  has  been  criticism  of
 such  a  concession  being  given  to  the
 Russians  in  the  country  and  if  so,  the
 details  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (0)  and  (c).  Do  not  arise,

 Transport  Facilities  to  employees  of
 Canteen  Storcs  Department

 (India),  Jaipur

 2401,  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  have  _  since
 decided  on  the  question  of  providing  trans-
 port  facilities  to  the  employees  of  the
 Canteen  Stores  Department  (India)  at
 Jaipur  ;

 (b.  if  so,  the  nature  of  decision  taken
 thereon  ;

 (c)  whether  it  is  a  fact  that  the  Canteen
 Stores  Department  (India,  employees  Union
 hav:  also  presed  for  grant  o:  similar
 transport  facilities  for  emp.oyees  at  other
 remotely  placed  Depots  and  combined  Bulk
 and  Retail  Issue  Depots  at  others  Stations  ;
 and

 (d)  if  so,  the  action  being  taken  by
 Government  in  this  regard  ?

 \HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  No,
 Sir.

 (b)  Does  not  arise  in  view  of  (a)  above,
 (c)  No  such  request  appears  to  have

 been  received  by  Government.
 (d)  Question  does  not  arise  in  view  of

 (c)  above.

 Verification  of  Antecedents  of  two  Forelga
 Nationals  Staying  io  New  Delbi

 2:02.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  two  foreign  nationals,  one  a
 Ceylones  and  one  Nepali,  had  been  given
 the  permission  by  Government  to  stay  in
 New  Delhi  as  Area  Directors  for  Ceylon
 and  Nepal  respectively,  in  the  International
 Labour  Organisation’s  Area  Office  in  New
 Delhi  under  its  new  changed  set-up  ;

 (b)  if  so,  whether  their  antecedents  were
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 verified  by  the  Goverament  before  approving
 their  visas  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  7  (a)
 Mr.  R.  C.  Sharma,  a  Nepalese  national,  and
 Mr.  Kumarkulasinghe,  a  Ceylonese  national,
 joined  theI.L  O.  Area  Office  in  New
 Celhi  in  March,  1970.

 (b)  and  (c).  Both  these  officials  belong
 to  the  professional  category  of  staff  of  the
 I.  L.O  and  are  in  possession  of  U.  N.
 Laissez  Passer.  As  far  as  we  know  there  is
 nothing  against  them.

 North  Korean  Advertisement  io  Indian
 Newspapers

 2403.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  it  is  9  fact  that  Dr.
 Woonsang  Choi,  Consul  General  of  South
 Korea,  objected  at  Press  Conference  on  26th
 June.  ‘1970,  to  the  nature  of  North  Korean
 advertisement  in  Indian  newspapers  whereby
 they  tended  to  create  ill-feeling  against  a
 third  country  with  which  Indian  had  friendly
 relations  ;

 (0)  total  nunber  and  cost  of  North
 Korean  advertisements  in  Indian  newspapers
 from  December  I,  4969  to  May  30,  ‘1970 5,
 and

 (c)  the  steps  taken  by  Government  to
 enforce  its  policy  of  not  permitting  dissemi-
 nation  or  distribution  of  any  publicity
 material  that  will  create  ill-fecling  against
 countries  friendly  to  India  ;  If  not,  reasons
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  About  20  advertisements  have  come
 to  the  notice  of  the  Government  but  the
 Government  are  not  awaie  of  the  total  cost
 of  these  advertisements.

 (c)  The  Government  normally  respects
 freedom  of  press  in  such  matters  and  expects
 diplomatic  missions  to  observe  the  usual
 norms  of  diplomatic  etiquette.
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 Reports  of  stody  groups  on  Reorganisation
 of  Canteen  Stores  Department  (India)

 2404.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE

 ,be  pleased  to  refer  to  tte  reply  given  to
 Unstarred  Question  No.  55:3  on  the  8th
 April,  970  regardirg  reports  of  study  groups
 on  reorganisation  of  Canteen  Stores  Depart-
 ment  (India)  and  state  :

 (a)  whether  the  reports  of  the  remaining
 Stuty  Groups  on  the  working  efficiency  of
 Canteen  Stores  Department  (India)  were
 finalised  by  the  Board  of  control  meeting
 held  in  New  Delhi  in  Apiil,  970  ;

 (b)  if  so,  whether  a  copy  of  the
 surmary  of  all  the  Study  Groups  recom:
 mendations  and  Government’s  orders  on
 each  of  them  would  be  laid  on  the  Table  of
 the  House  ;  and

 (c)  ifthe  replies  to  parts  (a)  and  (b)  be
 in  the  negative,  the  reasons  for  this  delay,
 and  when  would  these  be  laid  on  the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  to
 (c).  No  mecting  of  the  Board  of  Control
 was  held  in  April,  1970  However,  since
 reply  was  given  to  Unstarred  Question  No.
 5533  ia  the  Lok  Sabha  on  8th  April  I970,
 orders  regarding  certain  recommendatihns
 of  Study  Groups  No.  3  and  6  have  been
 issued  on  2nd  July,  1970.  Orders  in  regard
 to  a  recommendation  of  Study  Group  No.  5
 have  also  been  issued  on  2nd  June,  1970,
 Copies  of  these  orders  are  placed  on  the
 Table  of  the  House  [Placed  in  Library.
 See  No.  LT—3937/  0]  It  is  not  desirable
 to  place  on  the  Table  of  the  House  the
 reports  of  the  St:  dy  Groups  which  were
 departmental  groups,  us  the  adopticn  of
 such  a  course  woul  tave  the  effect  of
 inhibiting  free  and  frank  expression  of
 individual  or  collective  views  in  such
 Studies.  Copies  of  orders  already  issued
 in  regard  to  the  recommendations  have  been
 laid  on  the  Table  of  the  House.

 Defective  Ammounation  supplied  by  Army
 Athborities  for  06  MM  Recoil-less

 Anti-Taok  Guas  used  in  Infantry
 School,  Mhow

 2405.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
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 be  pleased  to  state  :
 (a)  whether  the  ammunition  supplied  by

 the  Army  authorities  for  the  406  MM
 Recoil-less  Anti-Tank  Guns  for  imparting
 training  to  officers  and  Jawans  has  lately
 been  found  to  suffer  from  some  manufactur-
 ing  defect  and  as  a  result,  it  has  caused
 explosions  in  the  guns  at  the  time  of  practice
 firing  and  even  permanent  facial  injuries  to
 men  practising  with  the  guns  ;

 (b)  if  so,  the  number  of  injuries  that
 were  caused  to  Army  men  during  the  year
 970  at  the  Infantry  School,  Mhow  and

 (c)  the  remedial  measures  taken  by
 Government  to  prevent  this  mishap  and  to
 remove  the  said  manufacturing  defect  ?

 THE  MINISTER  OF  DEFENC  €  (SHRI
 JAGJIWAN  RAM):  (a)  to  co  There  was
 one  case  of  accident  with  this  ammunition
 tecently.  This  was  not  at  the  Infantry
 School.  The  gun  body  was  damaged  but
 there  was  no  injury  to  any  person  _  Investi-
 gation  into  this  accident  is  in  progress.
 Remedial  steps  will  be  taken  «after  the
 investigation  has  been  completed.  Mean-
 while  a  ban  has  been  placed  on  the  firing  of
 this  lot  of  ammunition.

 Scrap  Export

 2306.  SHRI  8.  Ss.  SAIGAL:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  the  quan.ity  of  the  following  grades
 of  scrap  export  licensed  during  Ist  April,
 970  to  5th  April,  1970,  :—

 (i)  Cast  Iron  Borings,  and
 (ii)  Cast  Iron  Skull,
 (b)  if  no  quantity  was  licensed  for

 export  the  reasons  for  the  same  ;  and
 (c)  whether  it  is  a  fact  that  foreign

 prices  obtainable  during  this  period  was
 much  higher  than  obtaioable  now  ?

 THE  DEPUTY  MINI  TER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  EWAK)  :  (a)  During  the  period
 1.4.1970,  to  1S  4.1970,  no  export  sale  of  any
 category  of  scrap  was  approved  by  Metal
 Scrap  Trade  Corporation,  the  canalised
 exporter.

 (b)  Exports  were  not  allowed  in  view  of
 requirements  of  scrap  for  d:  mestic  use.
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 (c)  A  comparative  estimation  is  not
 rossible  owing  to  paucity  of  bookings.

 Import  of  Scrap  Processing  Equipment
 apd  Spares

 2407.  SHRI  A  S.  SAIGAL:  Will  the
 Minis‘er  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  the  value  of  import  licenses,  if  any,
 issued  Jast  year  (1969-70)  allowing  import  of
 scrap  processing  equipment  and  spares  ;

 (b)  if  no  import  licenses  have  been
 issued,  the  reasons  for  the  same  ;  and

 (c)  the  names  of  indigenous  makers  of
 scrap  processing  machines,  like  hydraulic
 baling  presses,  bricketting  presses,  turning
 Crushers  and  scrap  hearing  machines  as  well
 asthe  nu.nber  of  units  of  each  type  of
 machine  madz  by  the  indigenous  manufac
 tures  during  967-68,  1968-69.  and  1969-70,  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Export  of  Surplus  and  Unwanted  Grade
 cf  Scrap

 2408.  SHRI  GAJRAJ  SINGH  RAO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  scrap
 shippers  were  refused  approvals  for  export
 of  surplus  and  unwanted  grades  of  scrap
 since  March,  970  when  the  export  prices
 were  at  their  peak  ;  and

 (b)  if  so,  the  reasons  for  the  same  and
 if  not,  the  quantity  and  CI  F.  price  at  which
 export  approvals  were  granted  for  these
 grades  of  scrap  between  the  Ist  April,  970
 and  the  Sth  May,  1970,  (l)  Sheet  Cuttings
 and  Punchings  No.  2,  (2)  Oxidized  and
 Rusty  Steel  Turnings  and  Borings,  (3)  Cast
 Tron  Borings,  (4)  Cast  Iron  Skull  Scrap,  (5)
 Detioned  Scrap,  (6)  Silicon  Sheet  Cuttings  ;
 and  (7)  Mill  Scale  Scrap  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  In  view  of  indigenous
 demand  for  scrap,  it  was  not  possible  for  the
 Metal  Scrap  Trade  Corporation  to  conclude
 export  contracts.
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 Goverament  has  since  permitted  exports
 of  scrap  against  confirmed  orders  entered
 into  by  Metal  Scrap  Trade  Corporation  upto
 3ist  March,  ‘1970.

 (b)  The  Metal  Scrap  Trade  Corporation
 approved  3  sales  of  I/50  M/Tons  of  cast
 iron  borings,  C]  F.  value  of  which  works
 out  to  Dollars  90,250.  MST.C.  did  not
 negotiate  for  export  sale  of  other  varieties.

 Ferrous  Scrap  Export  Policy

 2409.  SHRI  GUJRAJ  SINGH  RAO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  the  Ferrous  Scrap  Export
 Policy  is  usually  decided  by  Government  on
 the  basis  of  recommendations  submitted  by
 the  Metal  Scrap  Trade  Corporation  Limited  ;

 (b)  whether  the  said  Corporation  had
 submitted  sometime  in  November,  969  its
 recommendations  regarding  April,  1970/
 March  7!  Ferrous  Scrap  Export  Policy  ;

 (c)  if  so,  what  were  the  recommenda-
 tions  ;  and

 (d)  whether  Government  have  accepted
 those  recommendations  ;  and

 (e)  if  not.  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Export  policy  for
 Ferrous  Scrap  is  decided  in  the  light  of
 recommendations  of  MSTC  and  _  other
 information  on  the  subject.

 (b)  Various  members  of  the  Corporation
 made  a  number  of  recommendations  from
 time  to  time.

 (c)  There  has  been  no  unanimity  in  the
 recommendations  on  account  of  some  conflict
 of  interests  expressed  by  Furnace.  Owners
 and  merchant  exporters.

 (d)  and  (e).  Government  is  evaluating
 the  various  points  of  view  in  the  light  of
 prevailing  conditions.

 Indo-Cuban  Trade

 2410.  SHRI  N.  R.  DEOGHARE  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  any  steps  have  been  taken
 by  Government  of  India  to  promote  Indo-
 Cuban  trade  ;
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 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  Our  exports
 to  Cuba  consisted  almost  entirely  of  jute
 bags  ;  this  trade  declined  rapidly  due  to  the
 establishment  in  Cuba  of  factories  for  the
 manufacture  of  bags  from  locally  grown
 kenaf.  Since  then  various  measures  have
 becn  considered  from  time  to  time  for
 improving  our  trade  relations.  But  as  that
 country  does  not  have  sufficient  foreiga
 exchange  to  finance  her  purchases  of  goods
 from  India  and  as  her  principal  export
 products  such  as  sugar,  canned  fruits,  fish,
 etc.,  are  not  of  imort  interest  to  us,  it  has
 not  been  possible  to  reverse  the  declining
 trend  in  our  trade  with  Cuba.

 Purchase  of  Foreign  Cars  by  State  Trading
 Corporation

 2411,  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  refer  to  the  reply  given  to  Starred
 Question  No.  1318,  0a  the  29th  April,  970
 and  state:

 (a)  whether  the  State  Trading  Corpora-
 tion  furnishes  the  Income-tax  authorities  of
 the  area  concerned  details  of  the  purchasers
 and  the  purchase  price  of  forcign  cars  sold  ;

 (b)  whether  inquiries  are  made  of  the
 sources  Of  money  for  such  purchases  ;  and

 (c)  whether  any  new  assessments  have
 been  made  as  a  result  of  such  inquiries  ;
 and

 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  and  (d).  Information  is  being

 collected  und  will  be  laid  on  the  Table  of
 the  House  is  soon  as  is  possible.

 Manufacture  of  Concrete  Slabs  From
 Plastic  Solution

 2412.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  PRIME  MINISTER  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  653  on  the  7th
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 April,  970  regarding
 Concrete  sJabs  from
 state  :

 the  manufacture  of
 plastic  solution  and

 (a)  whether  the  information  sought  for
 has  since  been  collected  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT)  (a)  Bhabha  Atomic
 Research  Centie  is  in  touch  with  the  work
 being  done  by  American  Scientists  for  the
 development  of  concrete  polymer  products
 using  Cobalt  60  radiation,  in  which  different
 properties  of  concrete  are  vastly  imprc  ved.

 (b)  Preliminary  work  is  being  conducted
 at  the  Isotope  Division  of  Bhabha  Atomic
 Research  Centre  for  the  development  of
 similar  products.

 Alleged  Racketeering  in  Diamonds  Trade

 2413,  SHRI  D.  AMAT  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  with  a  view  to  preventing
 large  scale  racketeering  in  diamonds  trade,
 Government  propose  to  sell  diamonds
 abroad  ;

 (b)  whether  any  assessme:t  has  been
 made  by  Government  as  to  how  far  the
 country  has  been  deprived  of  foreign
 exchange  earnings  through  diamonds  trade
 trade  in  recent  years  ;  aod

 (c)  the  steps  taken  in  pursuance  of  the
 Government's  suid  Proposal  and  the
 estimated  amount  of  additional  earning  in
 foreign  exchange  and  otherwise  that  are
 likely  to  accrue  to  the  country  with  the
 implementation  of  this  proposal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Io  order  to  raise  the
 unit  value  of  diamonds  and  to  attempt
 diversification  of  markets  for  gem  and
 jewellery  products,  certain  public  sector
 undertakings  like  Handicrafts  and  Haodloom
 Export  Corporation,  National  Mineral
 Development  Corporation  are  considering
 the  feasibility  of  undertaking  exports  of
 these  goods.
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 (b)  A  delegation  is  proposed  to  study
 certain  selected  markets  overseas  to  see  if
 higker  realisations  are  possible.  They  will
 also  examine  the  mcdern  techniques  of  cutt-
 ing  and  rolishing.  Some  time  ego,  the
 Chairman,  Naticnal  Mineral  Development
 Corporation  had  made  an  assessrent  in
 Japan  which  indicated  that  the  average
 import  price  in  Japan  was  much  higher  than
 the  average  export  price  that  we  are  realis-
 ing  at  Hongkong  and  other  places.

 (c)  Efforts  are  being  made  to  persuade
 exporters  to  try  and  obtain  higher  values
 than  at  present  from  their  overseas
 customers.

 Visit  by  Delegation  of  French  ‘Renault
 Car’  Firm

 SHRI  CHANDRA  SHEKHAR
 SINGH  :

 SHRI  RAMAVTAR  SHASTRI  :
 SHRI  K  M.  MADHUKAR  :
 SHRI  DHIRESWAR  KALITA  :
 SHRI  P.  C.  ADICHAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  delegation
 of  one  French  ‘Renault  Car’  firm  is  visiting
 India  shortly  ;  and

 (b)  if  so,  the  purpose  of  the  visit  ?

 2414,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  The  Delegation  is  visiting  Iadia  to
 explore  the  possibilities  of  buying  their
 requirements  of  automobile  ancillaries  from
 India.

 Import  of  Tractors  From  U.S.S-R

 2415.  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  U.S.S.R.
 bave  offered  to  sell  3000  tractors  to  India  ;

 (b)  if  so,  the  types  of  tractors  offered
 for  sale  ;

 (c)  the  terms  and  conditions  of  the  sale,
 if  it  has  been  approved  ;  and

 (d)  what  percentage  of  imported  tractors
 come  from  U.S.S.R.  and  reasons  for  prefer-
 ence  for  this  type  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  Import  of  T-25
 and  Byelarus  Tractors  from  USS.R.  is
 under  negotiation  between  the  S.T.C.  and
 the  Russian  suppliers.

 (d)  Tractors  imported  from  U.S  S.R.  are
 Preferred  in  Intia  because  apart  from  con-
 siderations  of  quality  and  price,  such  tractors
 have  been  in  use  in  India  for  a  number  of
 years.  The  proportion  of  such  tractors  in
 the  total  quantity  of  tractors  to  be  imported
 during  the  current  year  will  depend  on  the
 outcome  of  the  aforesaid  negotiations.

 Subsidy  to  Jute  Industry

 2416.  DR.  RANEN  SEN  :
 SHRI  J.  M.  BISWAS  :
 SHRI  K.  HALDER:
 SHRI  INDRAJIT  GUPTA  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Jute
 Commission  haw  made  a  plea  for  giving
 subsidy  to  the  Jute  industry  ;  and

 (b)  if  so,  Government's  reaction  thereto?
 THE  DEPUTY  MINISTER  IN  THB

 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  Attention  is
 invited  to  the  answer  given  in  reply  to
 Unstarred  Question  No.  535  on  the  29th
 July,  1970.

 Central  Cottage  Industries  Emporium
 Delhi

 247..  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  8  fact  that  since  the
 new  management  took  over  three  years  ago,
 the  sale  at  the  Central  Cottage  Industries
 Emporium,  Delhi  have  started  dwindling  ;

 (b)  whether  in  view  of  the  present  mess
 at  the  Emporium  Government  will  put  it  in
 charge  of  an  autonomous  body  consisting of  members  with  talent  and  knowledge  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI RAM  SEWAK)  :  (a)  No,  Sir.  This  will  be
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 borne  out  from  the  sales  figures  for  the  last
 five  years  given  helow  :

 Year  Rs.  in  fakhs

 ‘1965  66  95.85
 (1966-67  42
 19  7-68  8.93
 968.69  78.54
 4€9-70  2.0.26

 (b)  and  (c).  There  is  no  ‘mess’  at  the
 Empotium.

 मेससे  मोडेला  बूलन  मिल्स  (प्राइवेट)
 लिसिटेड  द्वारा  प्रपरिष्कृत  ऊन

 का  श्रायात

 2418.  श्री  झादि  मूबण  :  क्या  बंदेशिक
 व्यापार  मंत्री  यह  वताने  की  कृपा  करेंगे  कि  :

 (क)  वया  यह  सच  है  कि  मैसस  मोडेला

 बूलन  मिल्‍स  लिमिटेड  को  लगभग  एक  करोड़
 रुपये  के  मूल्य  के  20  लाख  पौण्ड  अ्रपरिष्कृत
 ऊन  का  श्रायात  करने  के  लिये  सीमा  शुल्क
 निकासी  परमिट  कोटा  मंजूर  क्रिया  गया  था  ;

 (ख)  क्‍या  सरकार  को  पता  है  कि  मिल
 ने  सीमा  शुल्क  विभाग  के  रिकार्ड  में  कुछ
 जालसाजी  कर  अपने  मंजूर  शुदा  कोटे  से  0
 लाख  पौण्ड  भ्रधिक  श्रपरिष्कत  ऊन  का  आयात
 किया  ;

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 बया  प्रतिक्रिया  है  ;

 (घ)  सरकार  को  राजस्व  गुप्तचर  विभाग
 तथा  केन्द्रीय  जांच  ब्यूरो  ने  कया  जानकारी  दी
 है,  भ्रौर  सरकार  ने  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  है  ;  ग्रौर

 (=)  क्‍या  यह  भी  सच  है  कि  उक्त  जाल-
 साजी  में  भास्ट्रेलिया  की  फर्म,  मैसर्स  भार०
 जोविर  एण्ड  कम्पनी  के  श्री  एफण्टी०बी०
 जोविर  जो  मोडेला  बल्ज  बम्बई  के  निदेशक

 और  मिल  में  विदेशी  सहयोगी  भी  हैं,  शौर
 यदि  हाँ,  तो  उस  पर  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?
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 वंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री  (भरी
 राम  सेवक)  :  (क्र)  जी  हां

 (ख)  से  (ड).  मामले  की  जांच्र-पड़ताल
 प्रभी  तक  केन्द्रीय  जांच  ब्यूरो  द्वारा  की  जा

 रही  है  ।

 संस  सोडेला  बूजन  मिल्स  लिमिटेड  को  उन
 के  श्रायात  के  लिये  दिया  गया  लाइसेंस

 2419,  श्री  शशि  भुबण  :  क्‍या  वंदेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  भी  सच  है  कि  मैसर्स
 मोडेला  वूलन  मिल्स  लिमिटेड  को  भारत  पर
 चीनी  ऑ्राकमण  के  दौरान  सशस्त्र  सेनाओ्रों  के
 लिये  ऊनी  कपड़े  बनाने  के  लिये  ग्यारह  करोड़
 रुपये  के  मूल्य  की  उन  का  विदेश  से  आयात
 करने  हेतु  एक  लाइसेंस  दिया  गया  था  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  मिल  ने
 प्रायातित  ऊन  की  अधिकांश  मात्रा  सशस्त्र
 सेनाप्रों  के  लिये  उपयोग  करने  के  बजाय

 वारिज्य  उद्देश्य  के  लिये  उपयोग  किया  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  मामले  की

 जांच  करने  के  पदचात्‌  केत्द्रीय  जांच  ब्यूरो  बौर
 कृन्द्रीय  सतकंता  श्रायोग  ने  मिल  के  प्रधिकारियों
 के  विरुद्ध  मुकदमा  दायर  करने  की  सिफारिश
 की  थी.  श्र

 (घ)  यदि  हां,  तो  इस  घारे  में  सरकार  की
 कया  प्रतिक्रिया  है  ?

 बंदेशिक  व्यपार  मन्त्रालय  में  उप-मन्त्री

 (थी  रास  सेवक)  :  (क)  जी  नहीं  ।

 (ख)  से  (घ)  उपरोक्त  (क)  के  उत्तर
 को  ध्यान  में  रखते  हुए  ये  प्रदन  नहीं  उठते  |

 Re-Survey  of  Western  Kosi  Canal
 242l.  SHAI  BHOGENDRA  JHA :  Will

 the  Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  0406  on  the  20th
 May,  970  regarding  re-survey  of  Western
 Kosi  Canal  and  state  :

 (a)  whether  the  proposed  comprehensive
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 review  of  the  alignment  and  re  survey  for
 shifting  towards  north  has  since  been  com-
 pleted  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  if  not,  the  exact  state  of  affairs  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  to  (c).  The  proposal  of  shifting
 the  canal  northwards  io  command  addi-
 tional  areas  is  under  examination  by  the
 Government  of  Bihar.

 Reported  Statcment  of  a  Union  Minister
 that  India  should  Demand  Compensation

 from  Paki.tan  for  Familles  Squeezed
 out  of  Pakistan

 2422.  SHRI  HEM  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Union
 Minister  fur  Petroleum  has  made  a  statement
 to  the  Press  Reporters  that  as  a  ‘‘Bengalee”’
 he  felt  India  should  demand  compensation
 from  Pukistan  for  the  Josses  suffered  by
 families  squeezed  out  of  Pakistan  ;

 (b)  if  so,  whether  Government
 taken  note  of  this  statement  :  and

 ic)  whether  Government  have  demanded
 compensation  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  Yes,
 Sir.

 ib)  Yes,  Sir.
 (c)  No,  Sir.  The  Nehru-Liaquat  Agree-

 ment  of  950  does  not  provide  for  demands
 for  compensation  in  such  cases.

 have

 Influx  of  Refagees  from  Nepal
 SHRI  SATYA  NARAIN

 SINGH  :
 SHRI  NAMBIAR  :

 2423.
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 SHRI  P.  P.  ESTHOSE  :
 SHRI  K.  M.  ABRAHAM:
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  large Dumber  of  refugees  are  coming  from  Nepal every  month  to  India  ;
 (b)  if  so,  the  total  number  cf  refugees who  had  come  to  India  from  January-June, 970  ;  and
 (c)  the  arrangements  made  by

 Government  to  settle  them  here  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a) and  1b)  It  is  not  a  fact  that  a  large  number of  refuyess  cone  to  India  from  Nepal  every month  However,  in  May,  1970  one  large group  of  about  3000  persons  of  Indian  Origin were  evicted  from  Nepal  and  are  now  in the  Lakhimpur  Kheri,  District  in  Uttar
 Pradesh  :

 (c)  The  matter  has  been  taken  up  with
 the  Government  of  Nepal  in  order  to  enable
 these  people  to  return  to  their  homes  in
 Nepal.

 the

 Export  of  Mango  Products
 2424,  SHRI  MRITYUNJAY  PRASAD:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  the  quantity  of  mango
 products  such  as  pickles,  jams,  dried  mango
 chips,  syrup  mango  powder,  etc.  sold  in  the
 country  as  also  the  quantity  of  each  of  the
 them  exported  to  foreign  countries  during the  last  three  years  indicating  the  value
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK:  :  E<port  of  Mango  Products
 such  as,  Pickles,  Jams,  Mango  Juice  etc.
 during  the  last  three  years  had  been  as
 follows  :

 Qty.  Tonnes
 Val.  Rs./Lakhs

 3967-08  1998-69  ‘1969-70
 Commodi-y

 Qty.  Val.  Otv  Val  Otv  Val.
 !  2  3  4  3  6  7

 Mango  pickles  422  41.76  930  56  ६३  968  59.24
 and  chutneys
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 l  2  3  4  5  6  7

 Mango  Jam  79  2.9)  400  3.4  375  0.0

 Mango  slices,  6  0.34  4  0.20  25  0.64
 dried

 Mango  flour  2  0.09  4  0.18,  2  0.3
 Mango  juices  3336  79.33  292I  73.97  7620  49.46

 Total  4855  24.40  4959  4.59  9990  29.56

 Statistics  regarding  internal  sale  are  not  maintained.

 Central  Assistance  for
 Rajasthan  Canal

 2425.  DR.  SUSHILA  NAYAR  :
 SHRI  5  M.  KRISHNA  :
 SHRI  YAMUNA  PRASAD

 MANDAL:
 SHRI  J.  K.  CHOUDHURY  :
 SHRJ  N.  K  SANGHI:
 DR.  KARNI  SINGH

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  !o0  state  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ment  of  Rajssthan  have  approached  the
 Central  Government  for  financial  assistance
 for  the  completion  of  Rajasthan  Canal  ;
 and

 (b)  if  60,  the  reaction  of  Government
 thereto  and  the  amount  of  loan  sanctioned
 by  Government  for  this  project  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  Yes,  Sir.

 (b)  Beginning  from  Fourth  Five  Year
 Pian,  the  Central  assistance  to  the  States  is
 given  in  the  form  of  block  grants  and  loans
 without  being  tied  up  to  any  particular
 Project  or  Head  of  Development.  The  States
 are  free  to  provide  necessary  funds  for  any
 particular  Project,  depending  upon  its  impor-
 tance.  The  original  outlay  of  Rs.  27  crores
 provided  for  the  Project  in  the  Draft  Fourth
 Five  Year  Plan  has  now  been  proposed  to  be
 increased  to  Rs.  40  crores,  which  would  en-
 able  completion  of  Stage-I  on  the  Project
 substantially  by  the  end  of  the  Fourth  Five
 Year  Plan.

 Production  of  T.  V.  Sets

 इर  मा  ISHAQ  SAMBHALI  :
 SHR}  YOGENDRA  SHARMA  :
 SHRI  LATAFAT  ALI  KHAN  :
 SHRI  ८  JANARDHANAN  :
 SHRI  CHANDRA  SHEKHAR

 SINGH  :
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Will  the  PRIME  MINISTER  be  pleased

 to  state:
 (a)  the  estimated  production  of  TV  sets

 at  present  ;
 (b)  whether  Government  have  any  plan

 to  step  up  production  of  TV  sets  during  the
 Fourth  Plan  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  (a)  Four  firms,  two  in  the
 organised  sector  and  two  consortia  of  small
 scale  firms  have  been  sanctioned  capacity  to
 make  30,000  TV  receivers  per  annum.  M/s.
 J.  K.  Electronics,  Kanpur  who  started  pro-
 duction  last  year  have  so  far  manufactured
 3529  receivers.  M/s.  Telerad,  Bombay,  who
 started  production  in  March,  1970,  have  so
 far  manufactured  500  receivers,  The  two
 consortia  of  small  scale  firms—yiz.  M/s.
 Polestar  Bombay  and  M/s.  Telestar,  New
 Delhi,  have  gone  into  production  only  te-
 cently.

 (b)  and  (०),  With  the  setting  up  of  Tele
 vision  stations  at  Bombay,  Poona,  i:

 2426.
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 Calcutta,  Lucknow,  Kanpur  and  Srinagar
 during  the  Fourth  Five  Year  Plan  period,
 the  demand  of  Television  sets  would  increase
 considerably.  Applications  for  setting  up  the
 required  ad@itional  capacity  have  been
 invited  and  would  be  considered  after  the
 i5th  August,  1970.  which  is  the  last  date  for
 receipt  of  these  applications,

 Carb  on  Distribution  of  Propaganda
 Peblications  by  USA  and  USSR

 2427.  SHRI  HEM  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  if  is  a  fact  that  certain
 foreign  countries  like  USA  and  USSR
 publish  distribute  a  large  number  of  papers
 and  journals  in  the  country  ;

 (b)  if  so,  the  extent  to  whick  these  are
 propaganda  materials  ;  and

 (c)  whether  Government  propose  to  ban
 these  in  the  country  and  if  not,  the  reasons
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  Yes,
 Sir.

 (b)  All  of  them  propagate  the  views  and
 policies  of  their  respective  countries,  and
 safeguard  what  they  consider  their
 interests,

 (c)  Government  do  50  propose  to  ban
 any  legitimate  publicity  activity  of  any  foreign
 mission  in  India.

 Declaration  of  Electric  Supply  and
 Generation  in  Tamil  Nadu  as

 Essential  Service  by  Centra)
 Government

 2428.  SHRI  K.  LAKKAPPA  :  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  notifi-
 cation  by  the  Central  Government  declaring
 electricity  supply  and  generation  in  Tamil
 Nadu  as  Essential  Services  was  issued  on  the
 2ist  May  ;

 (b)  if  so,  whether  the  notification  was
 legally  valid  on  2ist  May  in  Tamil  Nadu  ;
 and

 (c)  if  not,  the  reasons  thereof  ?

 SRAVANA  2:,  892  (SAKA)  Written  Answers  66

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  Does  not  arise.

 Autonomy  for  Regional  Research
 Laboratories

 2429,  SHRI  VASUDEVAN  NAIR:
 SHRI  SARJOO  PANDEY  :
 SHRI  JHARKHANDE  RAI:
 SHRI  C.  JANARDHANAN  :
 SHRI  YOGENDRA  SHARMA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  the  National  Seminar  on
 technological  change  and  Industry  has  re-
 commended  that  Regional  Research  Labora-
 tories  should  be  given  more  autonomy  ;
 and

 (b)  if  so,  whether  Government  have
 accepted  the  recommendation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS

 OF  ELECTRONICS  AND  SCIENTIFIC  AND
 INDUSTRIAL  RESEARCH  (SHRI  K,  ८.
 PANT)  :  (a)  The  Seminar  on  ‘Technological
 change  and  Industry’  held  at  Hyderabad
 under  the  joint  auspices  of  Administrative
 Staff  College  and  Sri  Ram  Centre  for  Indus-
 trial  Relations  discussed  in  general  the
 problem  of  autonomy  of  Scientific  Research
 Laboratories  including  Regional  Research
 Laboratories.

 (b)  The  views  expressed  at  the  Seminar
 have  been  taken  note  of.

 न्‍्यायाधोश  सरकार  द्वारा  वेज्ञानिक  तथा
 प्रोद्योगिक  झ्नुसंघान  परिषद्‌  के  प्रध्यक्ष  पद

 से  दिए  गए  त्यागपत्र  को  वापिस  लेना

 2430,  थनी  चन्व्रिका  प्रसाद  :
 श्री  राम  सेवक  यादव  :

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  न्यायाधीश
 सरकार  द्वारा  वैज्ञानिक  तथा  भ्रौद्योगिक
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 झ्नुसंघान  परिषद्‌  सम्बन्धी  जांच  झ्रायोग  के
 भ्रष्यक्ष  पद  से  दिये  गये  त्यागपत्र  को  वापस  ले
 लिया  गया  है  ;  और

 (ख)  यदि  हां,  तो  किन  कारणों  शौर  शर्तों
 के  भ्रन्‍न्तर्गत  उन्होंने  श्रपना  त्याग-पत्र  वापिस
 लिया  है  ?

 गृह-कार्य  मंत्रास्य  में  द्रौर  इलेक्ट्रोनिक्स
 जौर  वंशानिक  तथा  प्रोद्योगिक  श्रनुसंघान
 विभागों  में  राज्य  मंत्री  दी  कृष्ण  चन्द्र  पन्त)  :

 (क)  जी,  हां ।

 (ख)  वयोंकि  सरकार  को  पूर्ण  विश्वास
 है  कि  सी ०एस ०श्राई ०श्रार ०  जांच  समिति  के
 भ्रघ्यक्ष  पद  पर  उनका  कायम  रहना  जनता  के

 हित  में  है,  उन्होंने  भ्रपना  इस्तीफा  वापस  ले
 लिया  है  tv

 Phizo’s  Message  In  Code  to  Representative
 on  Nagaland  Peace  Observers  Team

 243!.  SHRI  HEM  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  _  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Naga
 rebel  leader  Phizo  and  his  two  associates,
 Khodao  and  Youngkong,  settled  in  London,
 have  sent  a  coded  message  to  Mr.  Phenit-
 phang,  the  underground  represe  tative  on
 the  Nagaland  Peace  Observers  team  ;

 (०)  if  so,  whether  Government  have  de-
 ciphered  the  message  ;  and

 (०)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (c).  From  enquiries  made  from  the  Convenor
 of  the  Peace  Observers’  Team,  it  is  under-
 stood  that  no  message  has  been  received  by
 any  member  of  the  Team  recently  from
 Phizo,  A  cable  was  received  by  the  Team  in
 January,  970  in  which  Phizo  had  drawn
 attention  to  some  alleged  violations  of  the
 agreement  for  suspension  of  operations  by
 the  Security  Forces,  Another  cable  convey-
 ing  greetings  was  received  by  Shri  Phenit-
 phang  from  Phizo  some  time  ago.
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 वशानिक  तथा  तकनोकी  सामलों  से  सम्बन्धित
 मंत्रिमंडल  की  सलाहकार  समिति  का  प्रतिवेदन

 2434,  श्री  श्रोंकार  लाल  बेरवा :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 _  (क)  क्‍या  यह  सच  है  कि  हाल ही  में
 वैज्ञानिक  तथा  तकनीकी  मामलों  से  सम्बन्धित
 मंत्रिमंडल  सलाहकार  समिति  ने  इस  आशय  का
 एक  प्रतिवेदन  प्रस्तुत  किया  है  कि  एक  केन्द्रीय
 संगठन  के  न  होने  से  इस  क्षेत्र  में  श्रसन्तुलित
 प्रगति  हुई  है  श्रौर  वर्ष  969-70  में
 अनुसन्धान  कार्य  पर  36  करोड़  रुपये  में  से
 केवल  6  प्रतिशत  ही  गैर  सरकारी  क्षेत्र  पर  खर्च
 हुआ  है  ;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  श्र  क्‍या  कार्यवाही  की
 गई  है  ?

 प्रधान  मंत्री,  श्णु  शक्ति  मंत्री,  गृह-कार्य
 मंत्री  तथा  योजना  मंत्रो  (श्रीमती  इन्दिरा

 गांधी):  (क)  और  (ख).  जी  हां  |  विज्ञान
 तथा  प्रोद्योगिकी  सम्बन्धी  समिति  द्वारा  तैयार
 की  गई  नीति  के  कार्यान्वयन  विषयक  प्रारंभिक
 रिपॉट  में  अन्य  बातों  के  साथ-साथ  प्राकृतिक
 संसाधनों,  उच्चकोटि  के  वैज्ञानिक  तथा
 तकनीकी  जनशक्ति  का  प्रशिक्षण,  विश्वविद्यालयों
 में  श्रनुसंघान  के  लिए  सहायता  तथा  निजीक्षेत्र
 में  अनुसंघान  एवं  विकास  जैसे  कुछ  क्षेत्रों  में

 झनुसंघान  और  विकास  के  लिए  निर्धारित  घन
 राशि  में  भ्रसंतुलन  की  झोर  संकेत  किया  गया

 है।  नवम्बर  970  में  वैज्ञानिकों  के  सम्मेलन
 में  इस  रिपोर्ट  पर  विचार  विमष्ठ  होने  को  है
 विश्वविद्यालयों  में  भनुसंघान,  सहकारी  अनु-
 संघान  संस्थाझ्रों  आदि  की  स्थापना  के  द्वारा

 प्रनुसंघान,  एवं  विकास  कार्यों  में  निजी  क्षेत्र  को

 सम्मिलित  करने  के  लिए  श्रधिक  धनराशि  के

 नियतन  जैसे  भ्रसंतुलनों  को  कम  करने  के  लिए
 विविध  साधनों  के  विचाराथ  सरवर  इस
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 सम्मेलन  के  परिणामों  का  सावधानी  के  साथ

 मूल्यांकन  करेगी  |

 एक  पवच्युत  पुलिस  कॉसटेबिल  की  बंज्ञानिक
 तथा  श्रौद्योगिक  अनुसंधान  परिषव  में

 नियुक्तित

 2435.  श्री  मोलहू  प्रसाद:  क्‍या  प्रधान
 मंत्री  एक  पदच्युत  पुलिस  कांस्टेबिल  की

 वैज्ञानिक  तथा  श्रौद्योगिक  भ्रनुसंघान  परिषद्‌  में

 नियुक्ति  के  बारे  में  I7  श्रप्रेल,  970  के

 ग्रतारांकित  प्रशन  संख्या  6579  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जांच  इस  बीच  पूरी  हो  गई  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है  ;  और

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या

 कारण  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  शोर

 इलेक्ट्रोनिक्स  श्रौर  वेज्ञानिक  तथा  श्रौद्योगिक

 अनुसंधान  विमागों  में  राज्य  मंत्री  (श्री  कृष्ण
 चन्द  पन्‍त)  :  (क)  से  (ग).  वैज्ञानिक  एवं
 श्रौधोगिक  श्रनुसंघान  परिषद्‌  ने  पुलिस  से  इस
 विषय  की  जांच  पड़ताल  करने  के  लिए  कहा
 है।  उक्त  कर्मचारी  के  खिलाफ  एक  केस
 आई०पी०सी०  की  घारा  419/420  के  भ्रन्तगंत
 पालियामेंट  स्ट्रीट  पुलिस  थाना,  नई  दिल्‍ली  में
 दर्ज  कर  दिया  है।  यह  मामला  पुलिस  के
 विचाराधीन  है  श्लौर  थे  श्रब  इस  केस  की
 झावद्यक  छानबीन  कर  रहे  हैं  ।

 Number  of  Maslims  Migrated  to  Pakistan
 between  968  and  970

 2436.  SHRI  ABDUL  GHANI  DAR  :
 SHRI  D.  AMAT  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the  total
 number  of  muslims  migrated  or  sent
 back  to  Pakistan  in  1968,  969  and  970  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
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 (SHRI  SURENDRA  PAL  SINGH):  The
 number  of  Muslims  who  migrated  to  Pakistan
 in  968  and  969  was  3799  and  65  respec-
 tively.  688  Muslims  migrated  in  970  upto
 the  end  of  June.

 Possibility  of  Pakistan!  Attack  on  India
 with  the  Help  of  China

 2437.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  whether  there  is  a  possibility  that
 Pakistan  may  attack  India  with  the  help  and
 active  support  of  China  in  this  year  or  in
 the  coming  years  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  :  Such  a  possibility  can-
 not  be  ruled  out.

 Forelgn  Exchange  earned  due  to  Sale  of
 Indian  Sulphar

 2438  SHRIR.K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  the  names  of  countries  where  Indian
 sulphur  is  sold  ;  and

 (b)  the  amount  of  foreign  exchange
 earned  on  this  account  during  the  last  three
 years,  year-wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Sulphur  is  primarily
 an  item  of  import.  An  insignificant  quantity
 of  this  item  was,  however,  exported  to
 Ceylon  during  the  financial  year  969  70.

 (b)  There  have  been  no  export  of  sul-
 phur  during  the  years  ‘1967-  8  and  1968-69,
 A  quantity  of  203  Kilogrames  valued  at
 Rs.  099  was  exported  to  Ceylon  during  the
 year  1969-70,

 Export  of  Textiles

 2439.  SHRI  8.  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  Government  pointed  out  to
 the  industrialists  the  declining  textile  exports
 and  wanted  them  to  increase  exports  through
 design  improvements  ;  and

 (b)  if  so,  the  details  thereof  and  the
 response  achieved  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SH«I
 RAM  SEWAK):  (a)  and  (b).  There  is  no
 decline  in  the  exports  of  cotton  textiles.  On
 the  other  hand  there  is  a  rise.  Exports
 during  January-June,  1970,  have  increased
 to  Rs.  58.32  crores  (provisional)  from  Rs.
 50.7  crores  during  January-June,  1969.

 Free  Port  on  East  Coast

 2440.  SHRI  ६.  K.  SAMBANDHAN  :
 SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  to
 have  a  ‘Free  Port”  on  the  East  Coast;
 and

 (b)  if  so,  the  Jocation  and  the  time  by
 which  it  will  be  established  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  No,  Sr.

 (b)  Does  not  arise.

 Per  Cupita  Income  in  Orissa

 2441.  SHRI  S.  KUNDU:  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  Orissa’s  per  capita  income
 is  less  than  the  all  India  per  capita  income,
 if  so  by  how  much  ;

 (b)  whether  Orissa’s  share  to  national
 income  has  not  .egistered  any  rise  during
 the  last  many  years  and  whether  it  was
 the  same  in  ‘1965-66.  as  it  was  5  years
 back  ;

 (c)  whether  Fourth  Plan  outlay  for
 Orissa  is  less  compared  to  its  population  as
 against  the  total  out!ay  for  all  states  plan,  if
 so,  the  details  thereof  ;

 (d)  whether  the  Planning  Commission  is
 of  the  opinion  that  the  States  economy
 will  slide  back  unless  plan  outlay  for  Orissa
 is  increascd  to  Rs.  265  from  Rs.  222.60  crores
 as  it  is  fixed  at  present  ;  aad

 (e)  if  so,  what  steps  Government  is
 taking  to  increase  the  outlay  of  the  Fourth
 Plan  for  Orissa  and  if  not,  tbe  reasons
 thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
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 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  Yes,  Sir.  Average  per
 capita  income  of  Orissa  for  three  years
 period  1962-63.  to  1964-65  as  estimated  by
 Central  Statistical  Organisation  on  a
 comparable  basis  was  Rs.  306  as  against  the
 all  India  figure  of  Rs.  372,

 (b)  Comp:rable  estimates  of  the  incomes
 of  States  for  the  last  5  years  are  not
 available.

 (c)  Plan  outlays  of  States  are  determined
 by  the  overall  needs  and  potentials  of
 the  States  subject  to  limitation  of  resources
 and  not  on  the  basis  of  population.

 (d)  The  growth  rate  of  a  State's
 economy  will  depend  upon  several  factors
 including  the  manner  in  which  the  plan
 sehemes  are  prepared  and  implemeated  and
 the  investment  by  the  financial  stitutions
 and  in  the  private  sector.

 (०)  The  State  has  been  given  some
 special  consideration  in  the  formula  for  the
 distribution  of  Central  assistance.  The
 increase  in  the  plan  outlay  will  now  depend
 on  the  additional  resources  that  the  State
 may  be  able  to  mobilise.

 Appointment  of  Expert  Group  for  Export
 Marketing  in  India

 2442.  SHRI  GADILINGANA
 GOWD:

 SHRI  N.  K.  SOMANI  :
 SHRI  R.  K.  AMIN  :
 DR.  M.  SANTOSHAM  :
 SHRI  PILOO  MODY  :
 SHRI  R.  R.  SINGH  DEO:
 SHRI  NANJA  GOWDER  :
 SHRI  D.  N.  DEB:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  an  Expert  Group  was
 recently  appointed  to  study  export  marketing
 in  India  ;

 (b  whether  they  have  already  sub-
 mitted  their  report  ;

 (c)  if  so,  the  details  thereof  ;  and
 (d)  whether  the  nationalised  banks  are

 utilised  for  this  purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  The  final
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 teport  of  the  study  on  India’s  export
 Marketing  by  the  Industrial  Development
 Services  has  not  so  far  been  received.  Only
 a  preliminary  report  has  been  received.

 (c)  The  preliminary  report
 broadly  the  following  areas  :—

 covers

 (a)  Review  of  the  working  of  Indian
 Export  House,  recognized  under
 the  scheme  issued  by  Govern-
 ment.

 (b  ~  Development  of  Export  houses  io
 selected  countries  and  _  lessons
 which  could  be  learnt  from  their
 exports.

 (c  ~  Identification  of  the  nature  of
 India’s  marketing  problems.  assess-
 ment  of  market  potential,  problems
 of  supply  and  pre-conditions  for
 orderly  marketing.

 (d)  suggestion  regarding  the  frame-
 work  for  the  future  development  of
 Merchant  Export  Houses  as  well
 as  a  new  scheme  for  assisting  manu-
 facturer-exporters.

 (९)  Measure  to  be  undertaken  by
 Government  for  improvement  of
 export  marketing.

 (d)  The  nationalised  banks  are  extending
 facilities  to  exporters  in  several  ways,  88  for
 example  :

 (i)  provision  of  export  credit  at
 reasonable  rate  of  interest  ;

 (ii)  dissemination  of  useful  information
 to  exporters  about  buyers  abroad
 etc  ;

 (ii)  opening  of  Export  Cells  to  give
 guidance  to  exporters  on  procedural
 and  other  matters  ;

 (iv)  conduct  of  status  enquiries  of
 foreign  buyers  ;

 (v)  conduct  of  commodity  surveys  and
 market  research  ;  and
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 (vi)  financing  new  lines  of  export;
 etc,

 विभिन्‍न  राज्यों  पौर  संघ  शासित  क्षेत्रों  की
 प्रति  व्यक्ति  झाय  में  भ्रसमानता

 2443.  श्री  बिसूति  मिध :  क्‍या  प्रधान
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  प्रथम  तीन  पंचवर्षीय  योजनाओं  के
 प्रत्येक  के  भ्रन्त  में  विभिन्‍न  राज्यों  और  संघ
 शासित  क्षेत्रों  की  प्रति  व्यक्ति  श्राय  क्‍या  थी  ;

 (ख)  क्या  यह  सच  है  कि  विभिन्‍न  राज्यों
 की  प्रति  व्यक्ति  प्राय  में  भ्रन्तर  है  श्रौर  इस
 सम्बन्ध  में  राज्यों  में  बहुत  असमानता  है  ;
 श्रौर

 (ग)  यदि  हां,  तो  कया  सरकार  का  विचार
 इस  असमानता  को  समाप्त  करने  के  बारे  में
 कोई  योजना  बनाने  का  है  ?

 प्रधान  मंत्री,  अणु  शक्ति  मंत्री,  गृह-कार्य
 मंत्री  तथा  योजना  मंत्री  (श्रीमती  इर्विरा
 गांधी):  (क)  उपलब्ध  जानकारी  संलग्न
 विवरण  में  दी  गई  है  ।

 (ख)  जी  हां  1

 (ग)  विभिन्‍न  राज्यों  की  प्रतिव्यक्ति  श्राय
 में  परिलक्षित  क्षेत्रीय  भ्रसंतुलत  को  दूर  करना

 हमारी  पंचवर्षीय  योजनाश्रों  के  लक्ष्यों  में  से  एक
 महत्वपूरं  लक्ष्य  है।  किस  प्रणाली  से  क्षेत्रीय

 असंतुलन  क्रमश:  दूर  किया  जा  सकता  है  इसे
 पंचवर्षीय  योजना  1969-70  के  अनुच्छेद
 38  से  .40  में  इंगित  किया  गया  है  जो
 पहले  ही  सदन  के  पटल  पर  रखा  जा  धुका  है।
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 विवरण
 प्रथलित  भावों  के  श्राधार  पर  राज्य  सरकार  तथा  संघ-शासित  क्षेत्र  के  प्रशासन

 हारा  तेयार  को  गई  प्रतिव्यक्तित  श्राय

 (रुपयों  में)

 राज्य/संघ  शासित  क्षेत्र  1955-56  1960-61  1965-66

 भान्त्र  प्रदेश  झनुपलब्ध  279  393

 भ्रसम  274  311  48

 बिहार  50  206  323

 गुजरात  259  339  47

 हरियाणा  भनुपलब्ध  337  447

 जम्मू  व  कश्मीर  26  अनुपलब्ध  अनुपलब्ध

 केरल  2I5  276  404

 मध्य  प्रदेश  224  288  352

 महाराष्ट्र  अनुपलब्ध  4.9  53]

 मैसूर  अनुपलब्ध  285  393

 उड़ीसा  99  249  अ्नुपलब्ध
 पंजाब  (पुनर्गठित)  अनुपलब्ध  382  60

 पंजाब  (विभाजन से  74)  330  388  अनुपलब्ध

 राजस्थान  260  38  38]

 तमिलनाडु  24]  335  437

 उत्तर  प्रदेश  प्रनुपलब्घ  246  364

 पश्चिम  बंगाल  267  39  403

 दिल्ली  तैयार  नहीं  करता

 हिमाचल  प्रदेश  258  359  389

 मणिपुर  झनुपलब्ध  92  324

 त्रिपुरा
 228  269  353

 अन्य  तैयार  नहीं  करते

 स्‍्मरणीय  टिप्पणी  :  qa  प्रत्ययों,  रीतिविधान  तथा  श्रयुक्त  स्रोत-सामग्री  में  झन्तर  के  कारण

 विभिन्‍न  राज्यों  तथा  संघ-छासित  क्षेत्रों  के  आंकड़े  परस्पर  तुलनीय

 नहीं  हैं  ।

 (2)  ऊपर  दिये  गये  भांकड़े  1962-63,  1963-64  तथा  964-65  के

 लिए  तुलनीय  झाधार  पर  केन्द्रीय  सांख्यिकोय  संगठन  द्वारा  तैयार  किये

 गये  आंकड़ों  से  भी  मेल  नहीं  खाते  ।
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 Transistorised  Receiver  Desigued  by
 Bharat  Electronics  Ltd.

 2444.  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Will  the  PRIME  MINISTER  be  pleased

 to  state  :
 (a)  whether  the  Bharat  Electronics

 has  designed  a  transistorised  receiver  ;
 (b)  whether  the  Bharat  Electronics  Ltd,

 has  made  a  request  to  Government  to  grant
 a  licence  for  manufacture  of  such  receivers  ;
 and

 (c)  if  so,  the  decisions  taken  by  Govern-
 ment  in  thi$  regard  and  the  other  production
 plans  of  Bharat  Electronics  Ltd.,  in  the  near
 future  ?

 Ltd..

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISTER  OF  STATE,  DEPARTMENT
 OF  ELECTRONICS  AND  SCIENTIFI’
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  (a)  to  (०).  Bharat  Electro-
 nics  Limited  have  submitted  an  application
 for  grant  of  an  industrial  licence  for  setting
 up  manufacture  of  0,000  transistorised  TV
 receisers  per  annum  with  indigenous  know
 how.  The  decision  on  applications  for  grant
 of  industrial  ticences  for  manufacture  of  TV
 receivers  will  be  taken  after  the  I5th  August,
 1970,  the  last  date  prescribed  for  the  receipt
 of  such  applications.

 M/s  Bharat  Electronics  are  mapufactur-
 ing  a  number  of  electronics  items.  Their
 production  during  969  70  was  of  the  value
 of  Rs.  24.11  crores  and  this  is  expected  to
 exceed  Rs.  30  crores  during  1970-71.  A
 decision  has  been  taken  to  set  up  another
 unit  of  Bharat  Electronics  Ltd.,  to  manu-
 facturer  Radar  and  Microwave  equipment.
 They  are  also  planning  to  manufacture,
 other  items  like  integrated  circuits,  equip-
 ment  for  TV  transmission  etc.

 Export  of  Rubber  Goods

 SHRI  MANIBHAI  J.  PATEL  :
 SHRI  ISHAQ  SAMBHALI  :
 SHRI  C  JANARDHANAN  :
 SHRI  VASUDEVAN  NAIR  :
 SHRI  DHIRESWAR  ALITA  :
 SHRI  P.  C.  ADICHAN  :

 2445.
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 SHRI  DEVINDER  SINGH
 GARCHA  :

 Will  the  Minister  of  FOREIGN  TRADB
 be  plased  to  state  :

 (a)  whether  the  Indian  Rubber  Industries
 Association  has  made  a  request  to  Govern-
 ment  for  liberal  export  incentives  for  the
 rubber  goods  industry  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  the  reaction  of  Government  thereto  ;
 (d)  the  other  requests  made  by  the

 Association  to  Government  to  help  rubber
 industry  ;  and

 (e)  the  reaction  of  Government  thereto  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  No,  Sir,

 (b)  to  (०).  Do  not  arise.

 Taking  over  of  Sick  Textile  Mills  by
 National  Textile  Corporation

 2446.  SHRIMATI  ILA  PALCHOU-
 DHURI:

 SHRI  5.  0  DAMANTI:
 SHRI  BENI  SHANKER

 SHARMA:
 SHRI  G.  C.  DIXIT  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  National
 Textiles  Corporation  has  21  ‘Sick’  Textile
 Mills  under  management  ;

 (b)  if  so—{i)  their  location  ;  (il)  the
 number  of  mills  which  are  working  ;  (iii)
 the  number  of  mills  under  modernisation  ;
 (iv)  those  considered  as  bad  assets;  and
 (v)  the  production  of  those  which  are
 working  ;

 (c)  whether  the  cloth  produced  by  the
 working  mills  is  marketed  internally  or
 exported  ;  if  80,  details  of  exports  in  terms
 of  yardage  and  value;  and  the  names  of
 countries  to  which  exports  are  made  ;

 (d)  the  loss  or  profit  of  the  working
 mills  ;

 (९)  wheo  the  mills,  which  are  under
 modernisaticn  are  likely  to  be  ready  for
 production  ;  and

 (f)  the  expenditure  incurred  on  moder-
 nisation  and  the  step  taken  by  Government
 to  those  mills  which  are  considered  as  bad
 assests  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  National  Textile
 Corporation  has  not  taken  over  the  manage- ment  of  any  textile  mill  so  far  However, there  are  22  cotton  textile  mills  the  manage- ment  of  which  has  been  taken  over  by  the
 Central  Government,  under  Section  8A  of
 the  Industries  (Development  and  Regulation) Act,  1951,

 (b)  (i)  A  statement  is  attached.
 (ii)  Ail  these  mills,  excepting  two

 namely,  the  Rajkot  Spg.  and
 Wvs.  Mills  Ltd.,  Rajkot,  the
 management  of  which  has  been
 taken  over  iccently  and  New
 Victoria  Mills  Co,  Ltd.,  Kanpur,
 which  is  working  only  partially,
 are  working.

 (b)  (iii)  to  (f).  The  information  is  being collected  and  will  be  laid  on  the  Table  of  the
 House.

 Statement
 Name  and  location  of  the  Mills

 Model  Mills  Nagpur  Ltd.,  Nagpur.
 R.S.R.G.  Mohta  Spg.  and
 Wvg.  Mills  Ltd,  Akola  (Maha-
 tashtra).
 Pratap  Spg.  Wvg.  and  Mfg.  Co.
 Ltd  ,  Amalner  (Maharashtra).

 po

 ZS

 4.  Bengal  Nagpur  Cotton  Mills
 Ltd.,  Rajnandgaon.

 5.  India  United  Mills  Ltd.,
 Bombay.

 6.  Muir  Mills  Ltd.,  Kanpur.
 7.  New  Bhopal  Textiles  Ltd,

 Bhopal.
 8.  Hira  Mills  Ltd.,  Ujjain,
 9.  Swadeshi  Cotton  and  Flour

 Mills  Ltd.,  Indore.
 10,  Sri  Bharati  Mills  Ltd.,  Pondi-

 cherry.
 We  Aurangabad  Mills  Ltd.,  Auranga-

 bad.
 I2.  Mahalakshmi  Mills  Co.  Ltd.,

 Beawar.
 13.  New  Manockchock  Spg.  and

 Wvg.  Mills  Ltd.,  Abmedabad.
 14.  Om  Parasakthi  Mills  Ltd.,

 Coimbatore.
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 15,  Digvijay  Spg.
 Ltd.,  Bombay.
 New  Victoria  Mills  Co.  Ltd.,
 Kanpur.

 and  Wvg.  Co.

 16.

 17,  Ahmedabad  New  Textile  Mills
 Co.,  Ltd.,  Ahmedabad.

 18.  .  Himabdhai  Mfg.  Co.  Ltd,
 Ahmedabad.

 19.  Cambodia  Mills  Ltd,  Coimba-
 tore.

 20.  Krishnaveni  Textiles  Ltd.  Coim-
 batore.

 2!.  Sri  Ranga  Vilas  Ginning  Spin-
 ning  and  Wvg.  Mills  Ltd,
 Coimbatore.

 22.  Rajkot  Spg.  and  Wvg.  Mills
 Ltd.,  Rajkot.

 Closure  of  Edward  Mills  Byabar  (Textiles)
 Rajasthan

 2447.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Edward
 Mills  Byabar  (Textiles)  Rajasthan  was
 closed  down  on  26th  August,  969  rendering
 the  employecs  unemployed  and  _  stopping
 Production  ;

 (b),  if  so,  causes  thereof  and  the  remedial
 measures  being  undertaken  ;

 (c)  whether  Government  propose  to  take
 over  and  run  this  Mill  ;  if  so,  the  details
 thereof  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.

 (b)  to  (d).  The  mill  closed  down  due  to
 labour  trouble  and  financial  difficulties.  An
 Investigation  Committee  has  already  been
 appointed  under  the  Industries  (Development
 and  Regulation)  Act,  to  enquire  into  the
 affairs  of  the  milland  further  action  will  be
 considered  after  the  report  of  the  Com-
 mittee  is  received.

 Export  of  Steam  Locomotives  in  Soviet
 Union

 SHRI  GANESH  GHOSH
 SHRI  B.  K.  NAYANAR  :

 2448,
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 SHRI  K.  ANIRUDHAN  :
 SHRI  NAMBIAR  :
 SHRI  P.  GOPALAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 are  considering  a  proposal  to  export  steam
 locomotives  to  Soviet  Union;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  whether  the  proposal  has  made  any
 headway  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Uniform  Tailoring  Rates  for  the  Hosiery
 Tailors  in  Calcutta

 2449.  SHRL  JYOTIRMOY  BASU:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  tailoring
 rates  of  the  Hosiery  tailors  in  West  Bengal
 remained  more  or  less  constant  during  the
 last  three  years  ;

 (b)  whether  it  is  also  a  fact  that  because
 of  th:  manipulations  by  the  big  traders,  the
 tailors  were  not  in  a  position  to  meet  the
 demands  of  the  employees  ;

 (c)  if  the  answers  to  parts  (a)  and  (b)
 be  in  the  affirmative,  whether  his  attention
 has  been  drawn  to  a  press  statement  issued
 in  Calcutta  on  June  16,  970  by  the  Bengal
 Hosiery  Tailors’  Association  that  its  members
 had  been  on  strike  since  June  12,  970
 demandiog  uniform  tailoring  rates  ;

 (d)  whether  the  said  Association  has
 also  demanded  that  a  Corporation  to
 safeguard  the  interests  of  small  manufactures
 and  employees  should  be  constituted  by
 Government  ;  and

 (e)  if  so,  the  steps  taken  by  Government
 in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (e).  The  information

 |  is  being  collected  and  will  be  laid  on  the
 Table  of  the  House.
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 Request  by  Phillips  (Iadla)  for  Grant  of
 Licence  for  the  Manufacture  of

 TV  Sets

 2480.  SHRI  HIMATSINGKA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  the  Phillips  (India)  have
 requested  for  grant  of  a  licence  for  manufac-
 turirg  T.  V.  Sets  ;

 (b)  if  so,  the  detail  of  the  proposal  and
 whether  the  same  has  be  n  appoved  by  the
 Governmet  ;  and

 (c)  whether  any  other  private  sector
 manufacturers  have  also  applied  for  T.  V.
 manufacturing  licences,  if  so,  their  names
 and  addresses  and  the  Government's  reaction
 to  their  applications  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.C.  PANT)  :  (a)  and  (b.  Yes.  M/s.
 Philips  (IaJia)  have  applied  for  the  grant  of
 an  industrial  licence  to  set  up  capacity  for
 40,0J0  television  teceivers  per  annum.  They
 want  to  manufa:ture  multi-channel  T.  V.
 receivers  with  transistorised  circuitary.  No
 decision  has  yet  been  taken  on  this
 application

 (c)  To  meet  the  increased  demand  of
 T.  V.  receivers  which  wou!'d  arise  when  T.V.
 broadcasting  is  extending  to  Bombay,  Poona,
 Madras,  Calcutta,  Lucknow,  Ka  iopur  and
 Srinagar  in  the  near  future,  applications  to
 establish  additional  manufacturing  capacity
 have  besn  iavited.  A  number  of  applications
 from  private  and  public  sector  manufacturers
 have  been  received.  All  the  applications
 will  be  considered  after  5th  August  970
 which  is  the  last  date  for  receipt  of  these
 applications.

 High  Quality  Silk  Sarees  for  Air  India
 Hostesses  and  Reception\sts

 2451,  SHRI  NANJA  GOWDRR  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state;

 (a)  whether  the  challenge  throwa  by  Air
 India  in  an  advertisement  to  the  silk  trade
 to  give  its  Hostesses  and  Receptionists  the
 kind  of  high  quality  silk  sarees,  the  Company
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 was  Iccking  for,  has  been  accepted  by  the
 Government  of  Mysore  ;  and

 (b)  if  so,  the  result  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  It  is  under-
 stood  from  Air  India  that  so  far  eighteen
 Indian  silk  manufacturers.  including  Mysore
 Sales  International,  Bombay,  which  is  a
 subsidiary  of  the  Government  of  Mysore,
 have  respunded  to  the  advertisement  under-
 taking  to  supply  their  requirements  of
 sarees.

 प्छिड़े  क्षेत्रों  को  सूची  में  कुछ  क्षेत्रों
 को  सम्मिलित  करना

 2452.  श्री  देवराव  पाटिल  :  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वास्तव  में

 झनेक  पिछड़े  हुए  क्षेत्रों  को  पिछड़े  क्षेत्रों  की

 सूची  में  सम्मिलित  नहीं  किया  है  ;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  पिछड़े
 क्षेत्रों  की  सूची  में  कोई  तरमीम  की  है  और
 यदि  हां,  तो  उसका  ब्योरा  क्‍या  है  ?

 प्रधान  मंत्री,  श्रण  शक्ति  मंत्री,  गृह-कार्य
 मंत्री  तथा  योजना  मंत्रो  (श्रीमती  इंदिरा
 गांधी)  :  (6)  दब्ौर  (ख).  तारांकित  प्रश्न

 संख्या  381  के  उत्तर  में  I4  मई  970  को
 सभा  पटल  पर  रखी  गयी  पिछड़े  हुए  क्षेत्रों  की

 सूची  राज्य  सरकारों  के  परामर्द  से

 पुनरीक्षाघीन  है  |

 राज्यों  द्वारा  निर्यात  व्यापार  का  कार्यक्रम

 2453.  श्री  वेबराज  पाठिल:  क्या
 बंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  निर्यात  व्यापार  को  बढ़ाने  के

 लिए  कुछ  राज्य  सरकारों  ने  अपने-अपने  कार्यक्रम
 बनाये  हैं  ;

 (ख)  यदि  हां,  तो  ऐसे  राज्य  के  नाम  कया
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 हैं  और  उनमें  से  प्रत्येक  ने  इस  कार्यक्रम  के  लिए
 कितनी-कितनी  रादि  दी  है;  शौर

 (ग)  क्‍या  केन्द्रीय  सरकार  ने  राज्य
 सरकारों  को  इस  सम्बन्ध  में  कुछ  निर्देश
 दिये  हैं  ?

 वदेशिक  व्यापार  मंश्रालय  में  उप-मंत्री
 (श्री  राम  सेवक)  :  (+)  और  (ख).  जानजारी
 एकत्र  की  जा  रही  है  श्रौर  यथासमय  सभा-
 पटल  पर  रख  दी  जाएगी  I

 (ग)  भावी  निर्यात  नीति  के  लिये  मार्गदर्शी
 सिद्धान्त  निर्यात  नीति  संकल्प  में  दिये  गये  हैं,  जो
 केन्द्र  तथा  राज्यों  दोनों  पर  उतके  अपने-अपने
 क्षेत्रों  में  लागू  होते  हैं  Y

 Establishment  of  Cotton  Corporation
 of  India

 2454.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  with  regard  to  the  establish-
 ment  of  the  Cotton  Corporation  of  India,
 Government  have  made  investigation  in  the
 trade  ;

 (b)  if  so,  the  average  handling  ce  arges
 and  profit  margins  on  the  internal  and
 external  trade  and  to  what  extent  Govern-
 ment  propose  to  reduce  them  :

 (c)  the  staff  available  with  Government
 with  experience  in  the  purchase  of  a  variable
 commodity  like  cotton  ;

 (d)  the  storage  facilities  available  with
 Government  and  how  much  will  be  the
 working  capital  necessary  ;  and

 ©  what  is  Government’s  proposal  to
 give  relief  to  those  rendered  workless  by  the
 nationalisation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  All  aspects  of  the
 co'ton  trade  were  carefully  studied  before
 taking  a  decision  in  favour  of  the  establish-
 ment  of  the  Cotton  Corporation.

 (b)  Handling  charges  and  profit  margins
 vary  a  great  deal.  The  Corporation  will
 endeavour  to  secure  all  possible  reduction.

 (c)  The  Corporation  will  engage  staff



 85  Written  Answers

 with  related  experience,  will  offer  employ-
 ment  to  those  who  have  exper-ence  in  this
 field  and  will  develop  its  own  expertise.

 (d)  It  is  expected  that  the  Corporation
 will  not  need  additional  storage  facilities  or
 large  working  capital  during  1970-71.

 (e)  The  Hon’ble  Member's  attention  is
 invited  to  my  statement  on  the  operations
 the  Corporation  will  undertake.  He  will
 appriciate  that  the  question  of  relief  does
 not  arise.

 Comparative  per  Capita  Consumption  of
 Power  in  Iodia

 SHRI  5.  K  TAPURIAH  :
 SHRI  N.  K.  SOMANI  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  p'eased  to  state  :

 (a)  whether  Government  are  aware  of
 the  fact  that  the  per  capita  consumption  of
 power  is  one  of  the  lowest  in  India  ;

 (b)  whether  inter-State  rivalries,  disputes
 on  river  waters  and  supply  of  power,  stand
 inthe  way  of  maximum  utilisation  of
 national  resources  ;  and

 (c)  whether  some  proposals  are  under
 consideration  of  Government  to  take  over
 all  the  power  projects  to  exclusion  of  States
 altogether  ?

 2455.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  No,  Sir.

 Meetings  with  all  India  Defence
 Employees  Federation

 2456.  SHRIS.  M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  a  decision
 has  since  been  takeo  by  his  Ministry  to  have
 bi-monthly  meetings  with  the  representatives
 of  the  All  India  Defence  Employees  Federa-
 tion  to  discuss  various  issues  at  the  minis-
 terial  level  ;

 (b)  if  so,  whether  the  employees’
 representatives  have  submitted  any  agenda
 for  the  same  ;  and
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 (c)  whether  any  meeting  has  been  held
 if  so,  the  details  of  matters  discussed  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  Representatives  of
 all  recognised  unions  including  the  All-India
 Defence  Employees  Federation  have  opport-
 unity  to  discuss  informally  issues  raised  by
 them  at  various  levels  in  the  Defence
 Ministry  To  facilitate  such  discussion,  the
 Associations  normally  indicate  in  advance
 the  items  which  they  propose  to  discuss.

 (b)  and  (c).  The  whole  matter  is  under
 review  and  the  decision  is  likely  to  be  taken
 shortly.

 Defence  emplovees  living  in  houses
 Constructed  Under  [adustrial  Housing

 Scheme  in  Kanpur

 2457.  SHRIS.  M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  has  been  brought  to  his
 notice  that  the  Defence  employees  living
 in  the  houses  in  Kanpur  constructed  under
 the  Industrial  Housing  Scheme  are  facing
 eviction  notices  ६  and

 (b)  if  so,  the  steps  taken  by  Government
 to  sez  that  such  evictions  are  not  done  and
 whether  this  question  had  been  taken  up
 with  the  State  Government  ?

 THE  MINISTER  OF  STATE,
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  P.C,
 SETHI)  :  (a)  Yes,  Sir.

 (b)  This  Ministry  has  taken  up  this
 matter  with  the  Government  of  Uttar
 Pradesh  requesting  that  eviction  may  not  be
 enforced  and  that  the  State  Government
 may  permit  sale  of  the  houses  to  the  Defence
 employees  on  hire-purchase  basis.  ‘The
 Government  of  UP.  have  not  accepted  the
 proposal.  The  matter  is  under  further
 consideration  of  the  Ministry  of  Defence  in
 Consultation  with  the  Ministry  of  Works
 Housing  and  Urban  Development,

 Missing  Iodian  Mountaineers

 2458.  SHRIS.  M.  BANERJEE:  Will
 the  Minister  of  EXTERNAL  AFPAIRS  ७०
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  China
 has  agreed  to  make  enquiries  about  the



 87  Written  Answers

 whereabouts  of  two  Indian  mountaineers
 who  have  been  reported  missing  since  24th
 April,  970  leading  an  expedition  to  the
 Chomohury  in  Bhutan  Tibet  Border  ;  and

 (b)  if  so,  whether  further  information
 bas  been  received  from  the  Government  of
 China  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  _  SINGH)  :  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.  The  Chinese  Government
 have  told  us  that  they  had  sent  search
 parties  to  the  area  but,  unfortunately,  could
 find  ro  trace  of  the  two  missing
 mountaineers.

 Revised  pay  scales  for  DESU  Engineers

 2459.  SHRI  BALRAJ  MADHOK:
 Will  the  Mnister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Engineers  of
 D.  E.  5.  U.  have  be.n  agitating  for  revised
 scales  of  pay  on  Haryana  a.d  Punjab  model
 for  a  lorg  time  ;

 (b)  whether  it  is  also  a  fact  that  they
 have  made  representetion  to  the  Minister  of
 Irrigation  and  Power  to  that  extent  ;  and

 (6)  if  so,  what  steps  have  been  taken  to
 meet  their  demands  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESWAR  PRASAD):
 (a)  The  DESU  Engineers  Association  had
 submitted  a  memorandum  cf  demands  to  the
 DESU,  which  éater-alia  contained  a  demand
 for  upword  revision  of  pay  scales.  In  April,
 1970,  they  informed  DESU  that  pending
 acceptance  of  their  demand,  they  would  agree
 to  accept  the  scales  of  pay  prevailing  in
 Punjab/Haryana.

 (b)  and  (c).  On  representations  having
 been  made  to  the  Minister  of  Irrigation  and
 Power,  the  matter  was  taken  up  with  DESU.
 The  Chairman,  Delhi  Electric  Supply
 Committee  has  had  a  meeting  with  represen-
 tatives  of  the  Association  recently  and  has
 made  them  the  offer  of  interim  relief  subject
 to  adjustment  on  the  basis  of  the  recom-
 mendations  of  the  Pay  Commission,  as
 accepted  by  the  Government  of  India.  The
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 reply  of  the  Association  is  awaited  by
 DESU.

 Passport  issued  to  Sihanouk’s  Minister
 to  India

 2460.  SHRI  BAL  RAJ  MADHOK:
 SHRI  PRAKASH  VIR

 SHASTRI  :
 SHRI  SHIV  KUMAR

 SHASTRI  :
 SHRI  RAM  CHARAN  :
 SHRI  YAJNA  DATT

 SHARMA:
 Will  =the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  433  on  29th
 July,  970  and  state  :

 (a)  whether  it  is  a  fact  that  another
 Minister  of  Prince  Sihanouk’s  Government-
 in-  Peking  visited  India  in  June,  970  ;

 (b)  whether  it  is  also  a  fact  that  he  did
 not  have  a  Cambodian  passport  ;

 (c)  if  so,  the  passport  on  which  he  had
 come  to  India  ;

 (d)  the  mission  of  his  visit  to  India  ;
 and

 (e)  whether  the  Government  of  India
 give  him  and  the  Fore'gn  Minister  of
 Prince  Sihanouk’s  Government  in  Exile  any
 assurauce  regarding  giving  recognition  to
 Sihanouk’s  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 ५0)  and  (c).  He  wis  also  in  possession
 of  a  passport  issued  by  the  Royal  Govern-
 ment  of  Cambodia.

 (d)  He  was  also  a  member  of  the  two-
 man  delegation  who  desired  to  meet  the
 members  of  the  Standing  Committee  of  the
 Non-Aligned  Conference  then  meeting  in
 Delhi.

 (e)  No,  Sir.

 Electrification  of  Villages  In  West  Bengal

 246',  SHRI  SARDAR  AMJAD  ALI:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  how  many  villages  in  West  Bengal
 have  been  electrified  during  the  last  three
 Plao  periods  ;  and
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 (b)  the  actual  amount  of  money  spent
 for  the  purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).  In  West  Bengal
 208  villages  were  electrified  during  the
 First,  Second  and  Third  Plan  periods.  The
 number  of  villages  electrificd  during  the
 Annual  Plans  in  |  6667,  967-€8  and
 1958-69  was  ‘4Il.  Since  1966-67,  rural
 electrification  schemes  have  been  seoriented
 with  a  bias  towards  energisation  of  pumpsets
 for  increasing  food  production  and  village
 ele.trification  is  only  an  inci-ental  part  of
 this  programme.  The  expenditure  incurred
 on  rural  electrification  schemes  during  the
 three  Pian  period,  was  Rs,  98.47  lakhs  and
 during  three  annua!  Plans  (1966-67,  (1967-68
 and  1968-  9)  was  Rs,  355  6I  lakhs.

 Modernisation  of  exporting  (extile
 Mills  to  Boost  exports

 SHRI  MANIBHAI  J.  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Wil!  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :

 2462.

 (a)  whether  it  isa  fact  that  in  accor-
 dance  with  a  survey  conducted  by  the
 Economic  and  Scientific  Research  Founda-
 tion  as  part  of  a  larger  study  of  India’s
 export  potential  in  Textiles  and  made  up
 garments  sponsored  by  the  United  States
 Agency  for  International  Development  for
 the  Ministry  of  Foreign  Trade,  the  future  of
 India’s  Textiles  exports  depend  on  a
 thorough  and  rapid  modernisation  of  the
 exporting  mills  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  other  findings  of  the  survey  and
 Goveroment’s  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  and  (c).  The  major  recommenda-
 tions  are  contained  in  the  st  Jaid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—3938/70]  These  are  under
 examination.
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 Meeting  of  Chairmen  of  Executive  Councils of  Nati  nal  Laboratories

 2463.  SHRI  MANIBHAI  PATEL:
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Will  the  PRIME  MINISTER  be  Pleased to  state:
 (a)  whether  a  meeting  of  the  Chairmen of  the  Executive  Councils  of  the  National Laboratories  was  held  in  New  Delhi  in  the fiist  week  of  July  ;
 (b)  if  so,  the  important  recommendations made  at  the  meeting  ;
 (c)  whether  Government  have  considered these  recommendations  ;  and
 (d)  if  so,  the  result  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  Di  PARTMENTS OF  ELECTRONICS  AND  SCIENTIFIC AND  INDUSTRIAL  RESEARCH  (SHRI K.  C.  PANT)  :  ‘a)  Yes,  Sir.

 (b)  A  Statement  giving  some  of  the
 important  points  made  at  the  Conterence  is
 laid  on  the  Table  of  the  House.  [Piaced  tn
 Librery.  See  No.  LT-  3939/70)

 (०)  and  (d).  The  suggestions  made  at
 the  Conference  are  receiving  attention.

 Allocation  of  cost  of  Beas  Project  between
 Punjab  (including  Haryana)  and

 Rajasthan

 2465.  SHRI  DEVINDER  SINGH
 GARCHA  :

 SHRI  MANIBHAI  J,  PATEL  :
 Will  the  Minister  of  IRRIGATION  AND

 POWER  be  pleased  to  state  :
 (a)  whether  Government  have  since

 takeo  a  decision  about  the  allocation  of  cost
 of  Bzis  Project  Unit  I  and  II  between
 Punjab  iocluding  Haryana)  and  Rajasthao States  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  what  is  the  agreed  ratio  of  sharing of  costs  between  Haryana  and  Punjab  ?
 ‘THE  DEPUTY  MINISTER  IN  THE MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  SIDDHESHWAR PRASAD)  :  (a)  Yes,  Sir.
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 (b)  The  cost  of  the  Beas  Project  Unit  I
 and  HI  will  be  allacated  between  the  erst-
 while  State  of  Punjab  (including  Haryana)
 and  Rajasthan  in  the  following  ratio  :

 AUGUST  412,  970

 Punjab  Rajasthan
 (Erstwhile)

 Unit  l
 (Irrigation
 Component)  85%  I5%
 (Power
 Component)  82%  20%

 Onit  I
 (Both  Irrigation
 and  Power
 Components)  41  5%  585%

 (c)  The  cost  of  Beas  Project  allocated  to
 erstwhile  Punjub  is  at  present  being  shared
 betwegp  Punjab  aud  Haryana  in  an  gd-hoc
 rotio  of  60  :  40

 Removal  of  Ban  on  US  Arms  to  Pakistan

 SHRI  LOBO  PRABHU  :  Will
 AFFAIRS  be

 2466.
 the  Minister  of  EXTERNAL
 pleased  to  state  :

 (a)  if  in  view  of  the  reported  inteation
 of  the  U.S.  tu  remove  its  ban  on  Arms
 Supplies  to  Pakistan,  whether  represe  tative
 of  India  proposes  to  raise  the  general
 question  of  the  supply  of  arms  to  other
 countries  as  being  conirary  to  the  UN
 Character  for  Peace  ;

 (b)  whether  it  is  proposed  to  press  a
 Resolution  for  banning  all  such  supplies  as  a
 solution  of  the  numerous  conflicts  round
 the  world,  which  are  maintained  only  from
 outside  supply  of  arms  aod  which  left  to
 the  arms  of  the  countries  concerned  would
 be  of  little  importance  ;

 (c)  whether  it  is  also  proposed  to  press
 a  resolution  for  a  UN  standing  Army  which
 should  automatically  intervene,  when  any
 country  frontiers  are  violated  ;  and

 (d)  whether  such  an  attitude  which  is
 against  violence  justified  as  war,  restore  the
 moral  authority  of  foreign  policy  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 to  (c).  No  Sir.
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 (d)  General  and  complete  displacement
 under  effective  international  control  would
 be  a  valuable  contribution  to  world  peace.
 The  Goverrment  of  Indic  are  actively
 participating  in  the  discussions  to  attain  this
 objective.

 Dredger  made  by  Garden  reach  Workshop

 2467.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2582  dated  the  t  th  March,
 9°  0  and  state  :

 (a)  whether  construction  drawings  have
 been  approved  for  the  Dredger  and  when
 the  Dredger  is  now  expected  to  be  ready  ;

 (b)  whether  the  Garden  Reach  Workshop
 failed  to  supply  a  year  after  the  contracted
 date,  the  pipes  required  by  the  MOT
 Dredger  sent  in  April  for  the  Mangalore
 Harbour  Project  ;  and

 (c)  since  the  work  of  the  dredger  was
 frusted  by  lack  of  the  pipes,  the  action
 Government  propose  to  take  avaist  those
 responsible  for  the  delay  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  P.  ८.
 SETHI):  (a)  Construction  drawings  for
 MOT  Dredger  have  been  approved  and  all
 efforts  are  be:ng  made  to  g:t  it  ready  by
 April  1971,

 (b)  All  components  of  pipe  lines  ordered
 by  the  Ministry  of  Shipping  and  Transport
 for  2  of  their  Dredgers  except  Ball  and
 Socket  joints  were  ready  within  the  contrac-
 tual  date,  Orders  for  Ball  and  Socket  Joints
 were  placed  on  a  private  firm  of  Indore  and
 a  Public  Sector  firm  at  Durgapur.  However,
 because  of  the  developmental  nature  of  the
 work  there  has  been  delay  in  both  these
 firms.  However  50  sets  are  expected  to  be
 completed  by  August  970  and  the  balance
 of  50  sets  by  March,  1971.

 (c)  The  only  component  of  the  pipeline
 not  delivered  was  the  Ball  and  Socket
 Joints.  As  this  was  a  developmental  order
 for  the  first  time,  and  the  technology  had  to
 be  built  up  no  individual  or  individuals  can
 be  held  responsible.
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 C  bioa-trained  Nagas  sneaked  into  Taensang
 District  of  Nagaland

 SHRI  DHANDAPANI  :
 SHRI  KOLAI  BIRUA  :
 SHRI  MAYAVAN  :
 SHRI  NARAYANAN  :
 SHRIN  R  LASKAR:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  batch  of
 60  China  trained  underground  Nagas  have
 sneaked  into  Tuenseng  District  of  Nagaland
 through  the  Nagaland  Burma  border  io  June,
 970  ;

 (b)  if  so,  whether  the  same  group  had
 attacked  the  Indian  Army  camp  ;  and

 (०)  whether  it  is  also  a  fact  that  this  is
 the  same  batch  which  led  the  first  batch  of
 Naga  undergiceund  to  Yanan  province  of
 China  for  tr.  ining  in  Guerilla  Welfare  in
 967  ?

 2468.

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  :  (a)  All  necessary  steps
 have  been  taken  to  intensify  the  vigilance
 egainst  the  entry  of  China  trained  Nagas
 into  India,  and  it  should  not  be  possible  for
 them  to  come  through  except  in  very  small
 numbers,

 (b)  and  (c).  There  have  been  no  clashes
 with  the  China  returned  underground  Nagas
 recently,

 Testing  of  Intercontinental  missile  by
 China

 2469.  SHRI  HEM  RAJ:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  rews-item  of  the  Stetes-
 man  dated  the  30th  July,  970  that  China
 proposes  to  test  its  first  intercontinental
 missile  before  October  of  thie  year  ;  and

 (b)  if  90,  the  reaction  of  the  Govern-
 ment  thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  Yes,  Sir.

 (b)  Government  are  aware  that  China  is
 engaged  on  the  development  of  inter-cunti-
 nental  ballistic  missiles  and  th:t  she  is
 likely  to  test  her  first  intercontinental  missile
 in  the  near  future.
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 Charges  agalost  former  Commanding
 Officer  E.  M.  E.  Kamptee

 2476"  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  DEFENCE  he  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  7993  on  the  29th  April,  970
 and  state  the  charges  against  the  former
 Commanding  Officer,  E.  M.  BE.  Kamptee that  were  investigated  into  by  the  Court  of
 Inquiry  ?

 THE  MINIS  ER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  :  The  allegations  against the  former  Commzndant,  EME  Centre,
 Kamptee  investigated  by  the  Court  of
 Inquiry  related  to:

 (i)  vindictive  attitude  of  the  officer
 towards  one  of  his  subordinate
 Officers  ;

 (ii)  employme:t  of  unit  personnel  on
 Plivate  work  ;

 (iti)  harassment/  ill-treatment  of  subordi-
 nates/other  ranks  ;

 (iv)  acceptance  of  illegal  gratification.

 Impris.  tofa  Resident  of  Adampar
 Doaba,  Jullundur  District  in  Lahore  Jail

 in  Pakistan

 a.
 _A#IR]I  GEORGE  FERNANDES:

 Will  thé  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  received
 information  about  Shri  Sohan  Lal  alias
 Kiran  Chand  son  of  Shri  Khushi  Ram  resi-
 dent  of  Adumpur  Doaba,  Ju‘lundur  District
 being  in  Lahore  jail  in  Pakistan  ;

 (b)  if  80,  what  are  the  circumstances  in
 which  he  has  been  imprisoned  by  Pakistan  ;
 and

 (c)  the  steps  Government  have  taken  to
 secure  his  release  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  EXTERNAL  AFPAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  Yes,
 Sir.

 (b)  and  (c).  The  matter  has  been  taken
 up  with  the  Government  of  Pakistan  who
 have  been  requested  to  let  us  know  the
 whereabouts,  welfare,  the  reasons  for  deten-
 tion  and  the  date  of  release  of  Mr.  Sohan
 Lal  alias  Kiran  Chand  and  to  supply  us
 with  a  copy  of  the  judgment.
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 Lavish  Expenditure  by  Ministers  of
 Rajasthen  Government  on  their

 Sons’  Marriages

 2472.  SHRI  MADHU  LIMAYE:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  Government  have  received
 complaints  about  the  extravagance  and  lavish
 expenditure  incurred  by  the  Rajasthan
 Chief  Minister  and  the  Miuistcr  of  Irrigation
 on  their  sons’  marriages  ;

 (b)  whether  Government  intend  to  8:४९
 instructions  to  all  State  and  Central  Ministers
 (especially  belonging  to  the  Ruling  Congress
 Party)  not  to  go  in  for  such  lavish  expendi-
 ture  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC:  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  Yes,  Sr.  But  these  al-
 legations  were  denicd  by  the  Chief  Minister
 and  Minister  of  Irrigation  and  Transport  of
 Rajasthan,  to  whom  a  reference  was  made
 in  the  matter

 (b)  and  (c).  Do  not  arise.

 Gift  Parcel  Scheme  of  Nepal

 2473.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Government  of  India  was
 requested  by  Members  of  Parliament  to  raise
 objection  to  the  so-called  Gift  Parcels
 Bcheme  of  Nepal  which  adversely  affects
 Indian  interests  ;

 (b)  whether  any  formal  protest
 lodged  or  any  objection  raised  ;  and

 (c)  if  so,  the  response  of  the  Nepalese
 Government  to  Indian  protests  and  objec-
 tions  ?

 was

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  Apart  from  a
 letter  dated  the  27th  June,  1969,  from  the
 Hon'ble  Member,  the  mat‘er  has  been  the
 subject  of  a  number  of  questions  in  both  the
 Houses  of  the  Parliament.  The  question  of
 restricting  import  of  consumer  and  luxury
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 goods  into  Nepal  under  the  Gift  Parcel
 Scheme  had  been  taken  up  through  diplo-
 matic  channels  as  well  as  in  meetings  of  the
 Inter-Governmental  Joint  Committes.  As
 stated  io  reply  to  Unstarred  Question  No.  509
 and  3514  answered  in  the  Lok  Sabha  on  the
 2Sth  February  and  !8th  March,  970  res-
 Pectively,  H.  M.  G.  of  Nepal  have  amended
 the  above  scheme  to  reduce  the  number  as
 well  as  the  value  of  patcels  which  could  be
 imported,  by  an  individual,  into  Nepal.

 Export  of  Indian  Jute  through  Nepal

 2474.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  large  scale  export  of
 Indian  Jute  through  Nepal  ;

 (b)  the  estimated  loss  in  the  terms  of
 foreign  exchange

 (c)  whether  the  question  of  export
 diversion  was  raised  at  the  recent  discussion
 held  in  Jute  between  Nepal  and  India  on
 the  renewal  of  the  Treaty  on  Trade  and
 Transit  :  and

 (d)  the  response  of  the  Nepalese  Govern-
 ment  to  the  Indian  proposal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  There  have
 been  reports  that  Indian  jute  is  being  smug-
 gled  into  Nepal  for  reexport  to  third
 countries.  It  is,  however,  not  possible  to
 estimate  the  quantum,  or  the  loss  io  terms  of
 foreign  cxchange.

 (c)  and  (d).  During  discussions  at  the
 meetings  of  the  Indo-Nepal  Inter-Govern-
 mental  Joint  Committee  it  has  been  urged
 by  the  Indian  Delegation  that  a  joint  iavesti-
 gation  be  made  into  activities  which  do  not
 confo.m  to  the  spririt  of  the  Treaty  of  Trade
 and  Transit  and  a  working  arrangement
 evolved  to  discourage  such  activities.  It  has
 been  suggested,  inter  alia,  that  information
 be  exchanged  to  determ‘ne  the  export  sur-
 plus  in  Nepal  of  items  for  which  complaints
 about  diversion  of  goods  to  third  countries
 via  Nepal  have  been,  received.  Nepal  has
 Not  agreed,  so  far,  to  any  joint  investigation
 or  exchange  of  information
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 Export  of  Cement

 DR.  RANEN  SEN:
 SHRI  K.M,  MADHUKAR  :
 SHRI  SARJOO  PANDEY  :
 SHRI  C.  J.  JANARDHANAN  :
 SHRI  YOGENDRA  SHARMA:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  has  submitted  a  Master  Plan  to
 achieve  a  major  break  through  in  cement
 exports  ;

 (b)  if  so,  the  main  details  thereof  ;
 and

 (c)  whether  Government  have  accepted
 the  plan  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  The  S.  द  ८.  will  purchase  cement
 from  factories  located  near  the  ports  at  fixed
 ‘Frices  and  will  charter  vessels  to  minimise
 the  incidence  of  freight.  The  Corporation  is
 making  on  the  spot  sales  effort  in  potential
 markets.

 (c)  These  proposals  are  under  exami-
 nation,

 2475.

 Fourth  Plan  Targets  for  Wagons  Making

 2476.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  according
 to  a  study  made  by  his  Ministry  it  has  been
 concluded  that  unless  the  Soviet  failure  to
 honour  its  commitment  on  Rail  wagcn  deal
 is  made  up  by  export  of  wagons  to  other
 foreign  countries,  the  Fourth  Plan  target  for
 wagon  making  will  fall  short  by  20  per

 cent  ;
 (b)  if  so,  the  particular  steps  Govern-

 ment  proposd  to  take  to  forge  ahead  in
 pushing  up  export  activities  ;  and

 (c)  the  success  achieved  and  Govern-
 ment’s  reaction  towards  the  fulfilment  of  the
 Fourth  Plan  targets  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  No,  Sir.  No
 such  study  has  been  made  by  the  Ministry
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 of  Foreign  Trade.  However,  sustained  and
 vigorous  efforts  are  being  made  to  explore new  markets  for  the  export  of  wagons  and
 the  export  targets  are  likely  to  be  achicved.

 Accumulation  of  Stocks  of  Export  Goods
 due  to  Strike  by  Bargeman  and  Shore

 Labour  at  Calcutta  Port

 SHRI  0.  N.  PATODIA:
 SHRI  HIMATSINGKA  :
 SHRI  DEVINDER  SINGH

 GARCHA:
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :
 (a)  to  what  extent  the  exports  have  been

 hit  or  are  likely  to  be  hit  because  of  the
 prolonged  strike  at  the  port  of  Calcutta  by
 Bargeman  and  dock  workers  ;  and

 (b)  if  so,  the  details  thereof  ?

 2477,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  The  Bargemen
 at  Calcutta  were  on  strike  from  22.5-1970,  to
 26-7-1970.  and  the  Dock  workers  from
 1-7-1970  to  ‘14-7-1970,  Besides,  the  shore
 workers  weie  on  go-slow  from  17-6-1970  to
 3i-7-970.

 During  the  month  of  June,  1970,  for
 which  figures  are  available,  total  export  from
 Calcutta  Port  amounted  to  Rs.  9.76  crores
 as  against  exports  worth  Rs.  38.09  crores
 made  during  the  corresponding  month  in  the
 previous  year.  The  commodity  affected  most
 was  jute  products,  The  other  main  com-
 modities  affected  were  tea,  iron  and  steel  and
 hides  and  skins,  Statistics  of  exports  for  the
 month  of  July,  970  are  awaited.

 Chiroli  Dam  fo  Orissa

 ‘278  SHRI  SRADHAKAR  SUPAKAR  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleascd  to  state  :

 (a)  whether  Government  have  received
 proposal  to  inc'ude  Chiroli  Dam  Project  in
 the  district  of  Sambalpur  in  Orissa  as  a
 major  or  medium  irrigation  project  ;  and

 (b)  whether  it  is  also  a  fact  that  the
 plan  and  estimate  of  the  aforesaid  project
 was  prepared  while  Dr.  A.  N.  Khosla  was
 the  Governor  of  Orissa  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  and  (b).  Central  Water  and
 Power  Commission  have  not  80  far  received
 from  the  Government  of  Orissa  any  pro-
 posals  in  regard  to  the  Chiroli  Dam.

 सलिचाई  तथा  विद्युत  परियोजनाश्रों  संबंधी
 प्रतिवेदन  में  निहित  सिफारिशों  का

 लागू  करना

 2479.  श्री  रामावतार  श्ञास्त्री  :
 क्री  क०  सि०  मधुकर  :
 श्री  सरजू  पाण्डेय  :
 श्री  ईश्वर  रेड्डी  :
 शनी  जनादंन  :

 क्या  सिंचाई  तथा  विद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  सिचाई  तथा  विद्युत
 परियोजनाझ्रों  संबंधी  समिति  के  प्रतिवेदन  में

 निहित  सिफारिश्षों  के  संबंध  में  निर्णय  करने  के

 पदचात्‌  किस  तारीख  को  क़ियान्वित  करने  का
 सरकार  का  विचार  है  ?

 सिचाई  तथा  त्रिद्युत  मंत्रालय  में  उप-मंत्री

 (श्री  सिद्धेब्वर  प्रसाद)  :  सिंचाई  भर  विद्युत
 परियोजनाओं  के  लिए  अपेक्षित  निर्माण
 उपस्कर  और  फालतु  पुर्जों  की  प्राप्ति  में  देरी
 को  खत्म  करने  के  उपाय  सुक्ताने  के  लिए
 मन्त्रियों  की  एक  समिति  26  और  27  मई,
 969  को  नैनीताल  में  हुए  राज्यों  के  सिंचाई

 शौर  विद्युत  मन्त्रियों  के सम्मेलन  की  सिफारिशों

 के  अनुसार  स्थापित  की  गई  थी।  इस  समिति
 की  रिपोर्ट  भारत  सरकार  ने  हाल ही  में  6

 जुलाई,  970  को  प्राप्त  की  थी।  समिति  के

 सुभावों  को  स्वीकार  करने  के  संबंध  में  तथा

 सुभावों  के  कार्यास्‍्वयन  की  तारीख  को  निधारित
 करने  के  संबंध  में  सितम्बर,  1970  के  भ्रन्तिम

 सप्ताह  में  उटकमंड  में  होने  वाले  राज्यों  के
 सिंचाई  झौर  विद्युत  मन्त्रियों  के  सम्मेलन  में

 समिति  की  रिपोर्ट  पर  विचार  करने  के  बाद

 ही  फँसला  किया  जाएगा।  इस  बीच,  इन
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 सिफारिशों  का  अध्यमन  करने  के  लिए
 भारत  सरकार  के  संबंधित  विभागों  में  कार्यवाही
 पहले  से  ही  आरम्भ  कर  दी  गई  है  1

 मंडस  बिन्ह  के  साथ  वार्ता

 2480.  श्री  रामावतार  शास्त्री:
 श्री  बेदबत  बरुआ  :
 श्री  चेंगलराया  नायडू  :
 श्री  एस०  पी०  रामसमूर्ति  :
 श्री  दे०  'भ्रमात :
 श्री  हिम्मतसहका  :
 श्री  श्रविचन  :

 क्या  बंदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है.  कि  दक्षिण
 वियतनाम  की  क्रांतिकारी  सरकार  की  विदेशी
 मंत्री  मैडम  बिन्ह  ने  हाल  हो  में  भारत  का  दौरा
 कियाथा  ;

 (ख)  यदि  हां,  तो  क्‍या  उन्होंने  मंत्री
 महोदय  तथा  प्रधान  मंत्री  के  साथ  बातचीत  की
 थो  ;  श्रौर

 (ग)  यदि  हां,  तो  उस  का  ब्यौरा  कया  है  ?

 यदेशिक-कार्य  सन्त्रालय  में  उप-मन्त्रो  (भरी
 सुरेन्द्रपाल  सिह)  :  (क)  जी  हां।

 (ख)  जी  हां

 (ग)  ऐसी  बेठकों  में  हुई  गोपनीय  बातचीत
 के  बारे  में  बताने  की  प्रथा  नहीं  है  t

 उत्तर  कोरिया  से  व्यापार  सममौता

 2481,  श्री  रामावतार  शास्त्री  :  क्‍या
 वंदेशिक-व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  सरकार
 ने  उत्तर  कोरिया  क ेसाथ  एक  नए  व्यापार
 समभोते  पर  हस्ताक्षर  किए  हैं  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है  ;  भोर
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 (a)  इसके  फलस्वरूप  भारत  के  व्यापार
 में  कितनी  वृद्धि  होने  की  सम्भावना  है  ?

 बंदेशिक-व्यापार  मंत्रालय  में  उप-संत्री

 (श्री  राम  सेवक)  :  (क)  उत्तर  कोरिया  के
 साथ  क्सी  नये  <्यापार  करार  पर  हस्ताक्षर
 नहीं  हुए  हैं  परन्तु  विद्यमान  व्यापार  तथा

 भुगतान  करार  की,  जो  31-12-1970  तक
 वैध  था,  प्रवधि  30  जून,  970  को  प्योंगयांग
 में  पत्रों  के  श्रादान  प्रदान  द्वारा  31-12-1972
 तक  बढ़ा  दी  गयी  है

 (ख)  प्रइन  नहीं  उठता

 (ग)  श्राशा  है  कि  वर्ष  970  में  लगभग
 5  करोड़  रु०  का  व्यापार  विनिमय  (दुतरफा)
 होगा  क्‍योंकि  विनिमय  के  प्रयोजनों  के  लिए
 अनेक  नई  म॒दों  का  पता  लगा  लिया  गया  है।

 0l

 Streamlloing  of  the  Export  and  Import
 Organisation

 SHRI  S,  C.  SAMANTA  :
 SHRI  KAMALNAYAN

 BAJAJ  :
 SHRI  RAM  KISHAN

 GUPTA  :
 SHRI  HUKAM  CHAND

 KACHWAI  :
 SHRI  BANSH  NARAIN

 SINGH  :
 SHRI  JAGESHWAR  YADAV  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  steps  being  taken  to  streamline
 the  export  and  import  organisation  of  the
 Government  of  India  ;

 (b)  whether  any  boosting  of  the  foreign
 trade  in  the  latter  half  of  the  year  970  has
 been  planned  and  if  so,  the  details  thereof  ;
 and

 (c)  by  what  per  cent  the  exports  of
 Indian  goods  has  increased  and  imports  of
 foreign  goods  into  India  have  decreaced
 io  the  two  quarters  of  the  financial  year
 1970-7)  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  streamlining  of
 the  Import  and  Export  Trade  Control  Or-

 2482.
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 ganisation  has  been  the  subject  of  a  Study
 Team  chaired  by  Late  Shri  H.  C,  Mathur,
 M.  P,

 In  the  main,  the  recommendations  of
 the  Study  Team  were  as  under  :

 (i)  Introduction  of  an  officer-oriented
 system  of  work  in  Policy,  Appeals
 and  Enforcement/Vigilance  Sections.

 (ii)  Abolition  of  the  posts  of  Controller
 of  Imports  end  Exports  to  reduce
 the  number  of  hierarchical  level.

 (iii)  Provision  of  common  servicing  cells
 for  each  licensing  Division  in  the
 regionel  offices  for  attending  to  the
 work  of  routine  nature  like  typing.
 diary  and  despatch.

 The  above  recommendations  with  slight
 modifications,  in  view  of  the  changes  in
 policy  and  procedure,  have  been  implemen-
 ted.

 (b)  Government  is  contioually  making
 efforts  to  boost  the  country’s  exports.  The
 Policies  proposed  to  be  adopted  for  the
 future  are  outlined  in  the  Export  Policy
 Resolution  placed  on  the  Table  of  the  House
 on  30-7-1970.

 (c)  Both  imports  and  exports  have  shown
 an  upward  trend  during  the  first  two  months
 of  the  current  financial  year  for  which  figures
 are  available.

 The  table  below  reflects  the  position  :

 (Value  in  lakhs  of  Rs.)

 Exports
 Period  Imports  including

 re-exports

 April-May,  969  25.40  235.60
 April-May,  970  270.22  247.00
 Percentage  increase  or

 decrease  in  April-
 May,  970  over
 April-May,  969  +7.6l  +484,

 Attack  on  Iodian  Circus  in  Djakarta

 SHRI  P.  GOPALAN  :
 SHRI  K.  RAMANI  :
 SHRI  P.  P.  ESTHOSE  :
 SHRI  B,  K.  DASCHOW-

 DHURY:
 SHRI  LAKHAN  LAL

 KAPOOR  :

 2483.
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 SHRI  K.  M.  ABRAHAM  ;
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  attention  of  the  Govern-
 ment  has  been  drawn  to  the  reported  attack
 on  the  Big  Top  of  Great  Royal  Indian  Circus
 in  Djakarta  by  hundreds  of  rickshaw  drivers
 on  3rd  July,  970  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  whether  the  Government  have  pro-

 tested  against  this  attack  on  Indian  Circus
 to  the  Indonesian  Government  ;

 (d)  if  so,  the  nature  of  protest  thereof  ;
 and

 (e)  the  reaction  of  the  Government  of
 Indonesia  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  Yes,
 Sir.

 (b)  There  was  some  stone  throwing  by
 rickshaw  drivers  at  -the  Circus  on  the  night
 of  July  |  following  an  accident  between  a
 truck  of  the  Circus  and  a  rickshaw.  The
 Ci:cus  had  paid  compensation  to  the  rick-
 shaw  driver  and  the  matter  was  settled.

 (c)  to  (e).  This  was  a  minor  incident
 involving  no  damage  to  the  Circus  nor  injury
 to  its  personnel.  There  have  also  been  no
 subsequent  incidents.  The  Government  of
 India  have,  therefore,  not  considered  it
 necessary  to  take  it  up  with  the  Indonesi.n
 Government.

 Augmentation  of  Power  Capacity.
 of  Cangra  Sub-Station

 2484  SHRI  HEM  RAJ:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  the  progress  made  by  the
 Punjab  Electricity  Board  for  the  augmenta-
 tion  of  the  capacity  of  the  Kangra  Sub-
 Station  in  the  Northern  Zonal  Grid  to  mini-
 mise  the  failures  of  electricity  in  the
 Himachal  Region  which  is  served  by  it  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  The  Punjab  State  Electricity
 Board  have  augmented  the  capacity  of  the
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 Kanga  Sub-Station  by  installing  a  500  KVA
 transformer.

 Demands  of  Beas  Dam  Workers

 2485.  SHRI  HEM  RAJ:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Beas
 Dam  _  workers  at  Talwara  have  gone  on
 hunger  strike  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (०)  what  are  their  demands,  and  the

 s'eps  taken  by  the  Government  to  meet
 them  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (ce).  The  workeis
 Union,  Beas  Dam,  Talwara  Township,  pre-
 sented  a  Demands  Notice  on  2  6.970  and
 thereafter  two  workmen  resorted  to  indefinite
 hunger  strike  from  (2.71970  to  press  for  the
 acceptance  of  their  charter  of  demands.
 Among  the  important  demands  were  Revision
 of  Pay  Scales,  Enhancement  of  Project
 Allowance,  Grant  of  casual  leave  to  work
 charged  employees,  Payment  of  House-ient
 allowance,  etc.

 The  Demands  of  the  workers  were  dis-
 cussed  at  various  levels  and  such  relief  as
 was  justified  was  provided.  The  Workers
 Union  called  off  the  strike  on  21.7.1970,,

 राजस्थान  में  ताप  बिजली  घर  की
 स्थापना  के  लिये  सहायता

 2487.  श्री  भोला  नाथ  मास्टर  :  क्‍या
 सिचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  राजस्थान  सरकार  ने  दो  ताप
 बिजली  घरों  की  स्थापना  के  लिये  12  करोड़
 रुपयों  की  मांग  की  है  ;

 (ख)  क्या  यूगोस्लाविया  सरकार  से  ताप
 बिजली  घरों  की  स्थापना  के  लिये  सहायता
 मांगी  गई  है;  और

 (ग)  यदि  हां,  तो  बया  सहायता  मांगी
 गई  है  ?
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 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्रो

 (श्री  सिद्धेश्वर  प्रसाद):  (क)  चौथी  पंच-
 वर्षीय  योजना  में  राजस्थान  के  नए  ताप  केन्द्रों
 के  लिए  कोई  प्रावधान  नहीं  किया  गया  है।

 बहरहाल,  राजस्थान  राज्य  विजली  बोर्ड  ने
 लगभग  55  करोड़  रुपये  की  अनुमानित  लागत
 पर  दो  ताप  विद्युत  केन्द्रों  को  एक  पलाना  में
 श्रौर  दूसरा  सवाई  माघोपुर  में,  स्थापित  करने
 का  प्रस्ताव  किया  है।  परियोजना  रिपोर्टों  की

 केन्द्रीय  जल  तथा  विद्युत  प्रायोग  में  जांच  की
 जा  रही  है  1

 (ख)  जी  नहीं

 (ग)  प्रदन  नहीं  उठता  1

 विदेज्ञों  में  कार्य  कर  रहे  भारतीय  सेना  के
 कमंचारियों  का  वापस  बुलाया  जाना

 2488.  शनी  हुकम  चन्द  कछवाय  :

 श्री  बंध  नारायण  सिह  :
 श्री  श्रोंकार  लाल  बेरवा  :
 शी  भारत  सिंह  चौहान:

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  निरीक्षण  तथा  नियन्त्रण  के  लिये
 इस  समय  विदेशों  में  कार्य  कर  रहे  भारतीय
 स्थल  सेना,  नौसेना  तथा  वायु  सेना  के  कमीशन
 प्राप्त  श्रौर  कमीशन  रहित  प्रधिकारियों,  जवानों
 शझौर  न्य  कर्मचारियों  की  संख्या  कितनी  है  ;

 (ख)  वित्तीय.  वर्ष  1967-68  तथा
 1968-69  में - श्न्तर्रा्ट्रीय  स्तर  पर  प्रथवा

 संयुक्त  राष्ट्र  के  निदेशों  पर  विदेशों  में  कार्य  कर
 रहे  भारतीय  स्थल  सेना  के  जवानों  शौर
 भ्रधिकारियों  की  संख्या  कितनी  है  ;

 (ग)  उपर्युक्त  व्यक्तियों  में  से  कितने  व्यक्ति
 भारत  वापस  आ  गये  हैं  तथा  कितने  व्यक्ति  श्भी
 विदेश्षों  में  कार्य  कर  रहे  हैं;  और

 (घ)  क्‍या  सरकार  भारतीय  :सीमाप्नों  पर
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 चीनी  और  पाकिस्तानी  फौजों  की  गतिविधियों
 को  ध्यान  में  रख  कर  उनको  वापस  बुलाएगी  ?

 प्रतिरक्षा  मंत्री  (भी  जगजोवन  राम)  :

 (क)  वियतनाम  श्रौर  लाश्रोस  में  परिवीक्षण
 तथा  नियन्त्रण  के  लिए  अन्तर्राष्ट्रीय  आयोगों
 के  5  भ्रफसर,  5  श्रवर  श्रेणी  बौर  दो  अ्रसैनिक
 काम  कर  रहे  हैं  ।

 (ख)  1967-68

 संयुक्त  राष्ट्रों  की  द्रापाती  «63  प्रफसर
 सेना  गाजा  शौर  950

 भवर  श्रेणी

 हिन्द-चीनी  में  परिवीक्षण  तथा]  20  अफसर
 नियंत्रण  के  लिए  अ्रन्तर्राष्ट्रीयं*  और  60
 आयोग  ग्रवर  श्रेणी
 1968-69

 हिन्द-चीनी  में  परिवीक्षण  तथा)  5  भ्रफसर
 नियंत्रण  के  लिए  भ्रन्तर्राष्ट्रीयं/  और.  4
 भ्रायोग  अवर  श्रेणी

 (ग)  गाजा  में  सेवा  कर  रही  समस्त
 भारतीय  टुकड़ी  को  जून  967  में  वापस  बुला
 लिया  गया  था  |  968-69  के  दौरान  हिन्द-
 चीन  में  श्रन्तर्राट्रीय  झायोग  के  साथ  काम  करने
 वालों  की  संख्या  काफी  कम  कर  दी  गई  थी
 wat  तक  काम  कर  रहे  व्यक्तियों  की  संख्या
 प्रइन  के  भाग  (क)  में  दर्शाई  गई  है।

 (घ)  जी  नहीं  सेविवर्ग  की  संख्या  बहुत
 कम  है।

 वुघंटनाप्रों  में  नष्ट  हुए  संतिक  विमान
 तथा  मोटरगाड़ियां

 2489,  श्री  हुकम  चन्द  कछवाय  :
 भरी  ह...  नारायण  सिह  :
 श्री  झोकार  लाल  बेरवा  :
 हरी  मारत  सिंह  चौहान:

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  भारतीय  नौसेना,
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 सेना,  वायुसेना  के  कितने  विमान  तथा  मोटर

 गाड़ियां  दुघंटनाग्रस्त  होकर  नष्ट  हो  गये  ;

 (ख)  स्क्त  ्वधि  के  दौरान  इन  दुधेटना्रों
 के  फलस्वरूप  सरकार  को  कितनी  हानि  हुई  ;

 (ग)  इन  दुर्घटनाओं  में  कितने  कमीशन
 प्राप्त  तथा  गैर-कमीशन  प्राप्त  व्यक्ति  मारे
 गये  ;  श्रौर

 (घ)  उक्त  अ्रवधि  के  दौरान  हताहत
 व्यक्तियों  के  परिवारों  को  अनुदान  के  रूप  में

 कुल  कितनी  राशि  दी  गई  ?

 प्रतिरक्षा  मंत्री  शी  जगजोवन  राम)  :

 (क)  से  (घ).  यह  सूचना  देना  लोकहित  में  न

 होगा  ।  ऐसी  सूचना  प्रायः  दूसरे  देशों  द्वारा  भी

 नहीं  दी  जाती।  तदपि  जहां  तक
 श्राई०ए०एफ०  विमानों  की  दु्घटनाओं  के  संबंध
 में  प्राप्प  सीमित  सूचना  से  समग्रत:  हमारी
 दुर्घटना  दर  आधिक  दूसरे  देशों  से  कम  है  I
 हाल  के  वर्षो  में  ऐसे  विमानों  के  संबंध  में  हमारी
 कुल  दुघंटनादर  प्रगतिशीलता  से  कम  हो  रही
 है।  गत  तीन  वर्षों  की  सेवा  में  दुघंटना  में
 विध्वस्त  सेना,  नौसेना  श्रौर  वायु  सेमा  की
 गाड़ियों  के  बारे  में  सूचना  इकट्ठी  करने  में
 झन्तगंस्त  समय  भर  प्रयास  प्राप्त  हो  पाने  वाले
 परिणामों  के  अनुरूप  न  होंगें

 Recognition  of  Goa,  Daman  and  Dio,
 Jammu  and  Kashmir  as  Integral

 Part  of  India  by  Foreign
 Governments

 2490.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  how  many  Governments  of  the  world
 have  by  now  formally  recognised  Goa,  Daman
 and  Diu  as  an  integra!  part  of  India  ;

 (b)  how  many  Governments  have  for-
 mally  refused  to  recognise  Jammu  &  Kashmir
 85  an  integral  part  of  India  ;

 (c)  whetaer  it  is  a  fact  that  the  Govern-
 ments  of  the  U.S.A.  and  U.K.  have  not  yet
 formally  recognised  Jammu  and  Kashmir,
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 Goa,  Damsn  and  Diu  as  integral  parts  of
 Iaodia  ;

 (d)  whether  :t  is  also  a  fact  that  the
 Government  of  UK.  has  declared  Phizo  a
 British  citizen  who  is  still  proclaiming  him-
 self  as  tbe  president  of  so  called  independent
 Nagaland  ;  and

 (९)  if  so,  whether  Government  is  declar-
 ing  these  actions  of  the  Governments  of
 U.S.A.  and  U.K  as  hostiles  and  unfriendly  ;
 and  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  United  Nations  documents  recognise
 Goa,  Daman  and  Dtu  as  having  been
 Nationally  united  with  India,  The  question
 of  other  countries  doing  so  specifically  does
 not  arise  because  Goa,  Damin  and  Diu  are
 part  of  India  and  not  separate  States.

 (b)  The  question  of  formally  recognising
 or  refusing  to  recognise  a  part  of  a  country
 does  not  arise.  Government’s  stand  on
 Jammu  and  Kashmir  is  well  known  and  any
 assertions  by  Pakistan,  or  any  other  country,
 cannot  in  any  manner  affect  the  position  of
 Jammu  and  Kashmir  as  an  integral  part  of
 India.

 (c)  In  view  of  (a)  and  (b)  above,  this
 question  does  not  arise.  Gove:aments  of
 U.K.  and  USA.  are  fully  aware  of  our
 stand  that  Jammu  aod  Kashmir  as  well  as
 Goa,  Daman  and  Diu  are  integral  parts  of
 India.

 (d)  Phizo  was  registered  as  a  citizen  of
 UK.  on  6th  Novembes,  6]  urd:r  U.K.
 Citizenship  Jaws.

 (०)  No,  Sir,  in  view  of  (c)  and  (d)
 ahove,

 Import  of  Pulp

 2491,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  1601  on  the  3th  May,
 970  regarding  import  of  pulp  and  state  :

 (a)  the  efforts  being  made  to  reduce  the
 imports  of  pulp  and  mechanical  sulphate
 by  increasing  internal  production  ;

 (b)  the  efforts  being  made  to  increase
 the  proportion  of  import  on  rupee  basis  to
 that  on  the  basis  of  foreign  currency  ;
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 (c)  whether  countries  like  U.S.A.,
 Canada  and  other  have  been  approached  to
 give  the  pulp  on  rupee  basis  ;  and

 (d)  if  so,  the  result  thereof  and  Govern-
 ment’s  reaction  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  following  efforts
 ate  being  made  to  increase  the  availability
 of  pulp  of  rayon  grade  as  well  as  of  paper
 grade  varieties  :

 (i)  One  rayon  grede  pulp  plant
 which  started  production  late  last
 year  in  the  private  sector  is
 expected  to  produce  20,000  tonnes
 of  pulp  this  year.

 (ii)  A  multi-grade  pulp  plant  is  likely
 to  be  sect  up  in  the  private
 sector  in  the  Jammu  area  of
 Jammu  &  Kashmir  State  by  the
 end  of  the  Fourth  Plan.

 (iii)  The  possibilities  of  establishing
 8  rayon  grade  pulp  plant  ia  the
 Kashmir  erea  of  Jammu  &
 Kashmir  State  in  the  public  sec-
 tor  are  being  explored.

 (iv)  A  pulp/paper  mill  has  been
 plaoned  for  implementation  in
 the  public  sector  by  the  Hindustan
 Paper  Corporation  in  Assam,
 with  a  capacity  of  80,000  tonnes
 of  pulp,  of  which  50,000  tonnes
 will  be  converted  into  paper  and
 the  remaining  pulp  made  avail-
 able  for  marketing  in  other  parts
 of  the  country,

 (v)  As  regards  mechanical  sulphate
 pulp  which  is  suitable  for  the
 production  of  newsprint,  a
 composite  scheme  for  manufac-
 turing  in  Kerala  this  pulp  and
 converting  it  into  newsprint  has
 been  proposed  for  implementa
 tion  in  the  Fourth  Plan  Period,
 by  the  Hindustan  Paper  Corpora-
 tion,  a  public  sector  unit.  The

 pacity to  be  established  will  be
 75,000  tonnes  per  annum.

 (vi)  Another  such  newsprint  mill  with
 a  capacity  of  65,000  to  70,000
 tonnes  per  annum  is_  being
 planned  in  the  private  sector  in
 Himachal  Pradesh  and  is  also
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 likely  to  be  set  up  by  the  end
 of  the  Fourth  Plan  period.

 (vif)  The  capacity  of  the  existing
 newspriot  mills  in  the  country  is
 being  increased  from  30,000
 to  75,000  tonnes  pcr  annum,
 This  scheme  has  been  partly
 implemented  and  is  likely  to  be
 fully  implemeated  by  the  end  of
 1971-72,

 (b)  For  19:0,  an  increased  provision  for
 the  import  of  wood  pulp  from  U.S.S.R.  has
 been  made.

 (c)  and  (d).  There  is  no  arrangement
 for  the  import  of  pulp  from  US.A.  aod
 Canada  on  rupee  payment  basis.

 Extension  of  Kamala  Embankments
 upto  Si:epaul

 2492.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  8740  on
 the  6th  Msy,  4970  and  siate  :

 (a)  whether  the  report  from  the  State
 Government  of  Bihar  about  the  detailed
 scheme  for  extending  both  embankments  of
 river  Kamala  bevond  Jai  Naga:  upto  Sisa-
 pani  in  Nepal  has  since  been  reccived  :

 (b)  if  so,  details  thereof  ;  and
 (०)  if  not,  whether  it  is  a@  fact  that  the

 Central  Government  and  the  Cential  Water
 and  Power  Commission  have  directed  the
 Government  of  Bihar  not  to  proceed  with
 the  above  scheme  of  extension  of  the
 embankments  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to(c).  The  State  Govern-
 ment  were  requested  to  re-examine  the
 urgency  of  the  proposed  enbankments  in
 view  of  the  fact  that  they  had  already
 carried  out  certain  protective  works  at
 Basbeeta  to  check  the  evulsion  of  the
 Kamala.

 They  have,  however,  decided  to  strengthen
 the  left  bank  of  the  eastern  Kamala  canal
 and  the  right  bank  of  the  western  Kamala
 canal  to  serve  as  flood  banks  to  protect  the
 irrigated  area  from  the  spill  of  the  river
 Kamala.



 ]l)  Written  Answers

 Indo-British  Talks  for  Setting  up
 Projects  for  Re-settling  East

 Africa  Indlans

 SHRI  P.  K.  DEO:
 SHRI  B.  K.

 DASCHOWDHURY  :
 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  sta’e  :

 (a)  whetker  the  British  Government  has
 initiated  discussions  with  India  and  some
 other  Asian  countries  to  explore  the  possibi-
 lity  of  re-settling  the  displaced  British  Asian
 communities  in  East  Africa  by  organising
 agriculture  and  industrial  projects  in  the
 countries  of  their  present  domicile  :  and

 (b,  if  so,  details  thereof  and  reaction  of
 the  Government  of  India  in  this  regard  ?

 2493.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Standard  Procedure  for  Runaing
 Forelgn  Cultural  Centres

 SHRI  BARURAO  PATEL  :
 SHRI  RABI  RAY  :

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  been  able
 to  evolve  a  standard  procedure  in  accordance
 with  the  Vierna  Cenvnt.on  that  would
 enable  al!  diplomatic  missions  interested  in
 running  cultural  centres  in  India  to  do  so;
 and

 (b)  if  so,  the  details  of  the  procedure  ?

 2494,

 EXTERNAL

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  The  matter  is  under  active  consi-
 deration  of  Government.  Details  will  be
 made  known  when  finalised.

 Closure  of  U.S.I.S.  Library  in  Lucknow

 2495.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  whether  it  is  a  fact  that  the
 closure  of  the  U.S.IS.  Library  in  Lucknow
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 was  objected  to  by  the  Chief  Minister  of
 Uttar  Pradesh  and  if  so,  on  what  grounds  ?

 THE  DEPUTY  MINISTER  JN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  The:
 policy  of  the  Government  on  foreign  Cultural
 Centres  was  explained  to  the  Chief  Minister
 of  UP.  in  response  to  his  letter  to  the
 Prime  Minister  on  the  subject.

 Machinery  for  Reviewing  of  Export
 Policy  Programme

 2496.  SHRI  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3452  0n  the  I‘th
 March,  970  and  state  :

 (a)  whether  Government  have  considered
 the  question  of  setting  up  a  machinery  for
 regularly  reviewing  export  performances  :
 and

 (b)  if  so,  the  results  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  aad  (b).  The  matter
 is  still  under  consideration.

 Floods  in  Kosi  and  the  resultaat  loss
 to  Life  and  Property

 SHRI  D.  AMAT:
 SHRI  HIMATSINGKA  :
 SHRI  SHIVA  CHANDKA  JHA:
 SHRI  P.  C.  ADICHAN  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  Kosi  was  again  flooded  this
 year  ;  if  so,  the  number  of  villages  that  h.d
 to  be  evacuated  on  this  account  and  the  total
 population  displaced  thereby  ;

 (b)  the  extent  of  damage  to  life,  pro-
 Perty,  land  and  houses  and  standing  crops
 caused  thereby  ;  and

 (c)  the  Central  aid,  if  any,  given  for
 relief  of  the  victims  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir,  Wg  villages  are
 reported  to  have  been  evacuated  on  account
 of  the  fioods  in  the  River  Kosi  this  year.

 2499,
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 The  population  displaced  has  been  estimated
 at  about  13,000,

 (b)  The  actual  extent  of  damage  is  still
 being  assessed  by  the  State  Government.
 According  to  preliminary  assessments,  the
 details  of  the  damage  are  as  follows  :

 Number  of  lives  lost  4
 Houses  damaged  3235
 Crops  damaged  6,  47,460

 qui  tals
 (c)  Central  assistance  for  relief  purposes

 is  being  released  in  accordance  with  certa:n
 prescribed  criteria  after  an  assessment  of  the
 damages  by  a  team  of  officcrs  deputed  by  the
 Central  Government,  on  a  request  by  the
 affected  State.  It  is  understood  that  the
 State  Government  would  be  making  a  request
 for  the  visit  of  such  a  team  after  their  own
 assessment  regarding  the  extent  of  damage
 is  completed.

 Pak  Bid  to  Censure  India  on  Communal
 Incidents  in  United  Natlons

 2501.  SHRI  K.  ए,  SINGH  DEO:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  are  aware  that
 Pakistan  has  circulated  a
 giving  a  girm  and  exaggerated  details  of  the
 communal  incidents  in  India  to  the  diplo-
 matic  missions  in  New  York  including  those
 of  Arab  and  Muslim  countries  suggesting
 joint  action  at  the  United  Nations  to  ensure
 India  ;  and

 (b)  if  so,  details  thereof  and  reaction  of
 Government  in  regard  thereto  ?

 memori

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  The  memorandum  alleged  gross
 mistreatment  and  systematic  annihilation
 of  the  Muslim  community  in  India  and
 spoke  of  unparalled  suffering  of  a  large
 human  community  whose  rights  tragically
 have  found  no  protection  at  the  national
 level  in  India.

 The  Government  of  India  took  a  serious
 view  of  this  misrepresentation  of  facts  by
 Permanent  Representative  of  Pakistan  and
 of  the  malicious  and  propagandist  attemp's
 Of  the  Pakistani  representative  to  interfere
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 in  the  internal  affairs  of  the  Governn.ent  of
 India.  The  permanent  Representative  of
 India  was  asked  to  address  his  colleagues  at
 tne  United  Nations  giving  facts  to  rebut  the
 allegations  of  Pakistan  and  to  put  the
 whole  issue  in  its  correct  prespective.  This
 has  been  done.

 Electrocution  due  to  Faulty  Wiring

 2592.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 over  fifty  people  die  of  electrocution  in  the
 capital  every  ycar  and  many  cases  go  un-
 reported  because  of  the  faulty  wiring  by
 Delhi  Electric  Supply  Undertaking  and  that
 no  survey  is  undertaken  by  the  D.  E.  S.  U.
 authorities  in  this  regard  which  is  an
 obligatory  function  under  the  Electricity
 Act  ;

 (b)  whether  Government  are  also  aware
 that  clectrical  equipments  and  cables,  etc.,
 purchased  by  D.E  S.U.  worth  Rs.  30
 crores  for  the  sch  partly  fi  d  by  the
 Centre  have  been  lying  idle  and  nothing  has
 been  done  to  implement  the  schemes  with
 the  result  that  the  material  and  equipments
 have  been  considerably  damaged  by  the
 iaclemencies  of  weather  ;

 (c)  if  so,  whether  Government
 made  any  inquiry  into  the  matter  ;  and

 (d)  if  so,  the  result  thereof  and  the
 steps  taken/proposed  to  be  taken  by  jovern-
 ment  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Under  section  33  eof  the
 Indian  Electricity  Act,  9I0,  and  Rule  44A
 of  the  Indian  Electricity  Rules,  the  Electrical
 Inspector  is  to  be  informed  of  all  electrical
 accidents  which  have  resulted  or  likely  to
 have  resulted  in  loss  of  human  life.  In  the
 area  covered  by  the  Delhi  Electric  Supply
 Undertaking,  6  cases  of  electrocution  were
 repo.ted  to  the  Electrical  Inspector  Delhi  io
 969  and  !2  cases  so  far  in  1970.  Of  these,
 2  acidents  in  969  and  in  5  970  were  in
 respect  installations  maintained  on  the
 premises  of  the  co:  s.  Under  Rule  46
 of  the  Indian  Electricity  Rules,  the  installa-
 tions  of  the  consumers  are  required  to  be
 periodically  inspected  and  tested  by  DESU.

 have
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 DESU  have  reported  that  the  necessary
 checking  of  the  consumers’  installations  is
 being  done  to  a  limited  extent  in  accordance
 with  the  Indian  Electricity  Rules.

 (b)  Out  of  Joans  advanced  by  the
 Government  of  India  DESU  have  purchased
 about  Rs.  3  crores  worth  or  cables  totalling  to
 about  400  kilometres  during  the  period
 964  -66.  About  45  kms  have  been  used
 so  far.  The  delay  in  the  utilisation  of  the
 cables  was  due  to  non-availability  of  joint
 boxes.  The  joint  boxes  arc  being  received
 and  works  have  been  taken  up  by  DESU  to
 utilise  the  cables  expeditiously.

 (०)  and  (d).  Do  not  arise  in  view  of
 reply  to  (a)  and  (b)  above.

 India’s  Position  in  Tea  Exporting  World
 vis-a-vis  Ceylon

 2503.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  isa  fact  that  India  has
 considerably  lost  to  Ceylon  its  tea  market  in
 Sudan  and  is  also  iosing  market  in  other
 countries  ;

 (b)  if  so,  the  extent  to  which  Indian
 market  in  Sudan  and  other  countries  has
 suffered  a  set-back  ;  and

 (c)  tle  reasons  therefor  and  the  steps
 taken  by  Governmer.t  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  India  continues  to  be
 the  principal  supplier  of  tea  to  sudan.  As
 regards  other  countries,  exports  of  tea  from
 India  generally  declined  in  |  69  as  compared
 to  9  8  except  to  the  U.S.S  R.,  East
 European  countries,  Afghanistan,  Behbrein,
 Kuwait,  Oman,  Jordan,  U.A.R.  and
 Tunesia  where  India's  tea  exports  showed
 some  improvement.

 (b)  The  figurers  of  exports  of  tea  from
 India  to  Sudan  and  other  countries  during
 the  last  3  years  are  given  below  :

 (Figures  in  thousand  Kgs.)
 968 967  969

 Sudan  7898  0524  7358
 Other

 Countries  205778  3979I6  369293

 Total  23676  208440  —-:7765!
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 (c)  There  has  been  a  decline  in  exports
 tea  during  the  year  969  as  compared  to
 968  due  to  (i)  poor  offtake  by  Britain  which
 imported  less  due  to  large  accumulation  of
 tea  stocks  in  London,  (ii)  reduction  in
 direct  shipments  to  Londen  following
 unremunerative  prices  obtaining  in  London
 in  968  an!  1969,  and  (iii)  lower  crop  in
 India  during  19  9  However,  exports  of  tea
 have  picked  up  during  the  first  5  months  of
 970  and  stood  at  618  milion  kgs.  as
 igiinst  50.8  million  kgs.  during  the  corres-
 ponding  period  of  1969,  Some  of  the  more
 important  steps  taken  to  augment  the  exports
 of  tea  :  (l)  abolition  of  export  duty  on  tea
 from  1-3-70,  ;  (2)  ad-hoc  rebate  in  respect  of
 excise  duty  on  tea  exports  at  rates  varying
 with  the  price  of  exported  tea  ;  (3)  rep'an-
 ting  subsidy  at  the  rate  of  Rs.  3500/-  per
 hectare  for  plain  gardens  and  Rs.  4500/-  per
 hectare  for  hill  gardens  to  help  tt.e  industry
 in  carrying  out  replantation  of  old  tea  areas
 to  increase  quantity,  reduce  costs  and
 improve  quality  ;  (4)  promotional  measures
 for  Indian  tea  through  the  offices  of  the  Tea
 Board  functioning  ia  London,  Brussels,
 New  York,  Cairo  and  Sydney  and  Tea
 Centres  es'ablished  at  London,  Edinburgh,
 Cairo  and  Sydney  ;  (5)  Promotion  of  special
 packs  of  Indian  tea  in  selected  maikets
 abrcad  with  the  cooperation  of  the  local
 blenders/packers  ;  (6)  edvertisements  through
 appropriate  media  of  publicity  in  countries
 abroad  ;  (7)  participation  in  trade  fairs  and
 exhibitions  ;  (8)  sponsoring  delegations
 abroad  aad  inviting  delegations  from  foreign
 countries  to  visit  India  to  propote  interest
 in  Indian  tea  ;  and  (9)  generic  promotion  of
 tea  in  the  oversvas  m.rkets  for  increasing
 consumption  of  tea,  through  membeiship  in
 Tea  Councils  fuactioning  in  variovs  countries
 abroad  in  collaboration  with  other  tea
 producing  countries  and  with  the  local  ta
 trade

 International  measures  to  stabilise  tea
 prices  have  also  been  under  discussion  under
 the  auspices  of  F.A.O.  In  a  meeting  of
 tea  exporting  countries  held  in  Mauritius,
 it  has  been  agreed  that  90  million  Ibs.  of  tea
 will  be  withdrawn  from  the  estimated  exports
 in  19/0,  A  Consultative  Committee  on
 Tca  has  been  formed  to  evolve  regulatory
 measures  to  give  effect  to  this  decision  and
 to  study  further  measures  necessary  to
 Stabilise  prices.

 As  regards  Sudan,  an  Indian  tea  Centre
 in  Khartoum  is  proposed  to  be  opened  for
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 popularising  Indian  tea.  The  General  Mana-
 ger  of  Sudan  Tea  Co,  a  state  monopoly  has
 been  invited  to  visit  India  to  get  himseif
 acquainted  with  the  working  of  the  Indian
 tea  trade  and  industry  and  discuss  problems
 of  mutual  interests  with  the  tea  trade  in
 Iodia.

 Written  Answers

 Foreign  Exchange  Earnings  by
 M.  M.  T.  ८.

 SHRI  K.  P,  SINGH  DEO:
 SHRI  S.  P.  RAMA-
 MOORTHY  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  total  foreign  exchange  earning
 target  of  the  Mines  and  Minerals  Trading
 Corporation  ;

 (b)  what  was  its  target  during  the  last
 year  and  whether  this  target  was  achieved  ;
 and

 (c)  whether  attention  of  Government  has
 been  invited  to  a  statement  made  by  the
 Chairman  appearing  in  the  Economic  Times
 cf  June  1s,  970  ?

 2504.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Rs.  325  crores  for
 1970-71.

 (b)  The  target  for  exports  in  1969-70  was
 Rs.  80.48  crores  and  it  was  exceeded  by  an
 appreciable  margin  as  the  Corporation’s
 actual  exports  were  Rs.  90  93  crores.

 (c)  The  Government  is  aware  of  the
 statement  appearing  in  Economie  Times  of
 June  15,  1970.

 Opening  an  Office  of  S.  T.  ८.  tn  Burma

 2505.  SHRI  Ga  Y,  KRISHNAN  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  no
 Office  of  the  State  Trading  Corporation  in
 Burma  at  present  ;

 (b)  whether  Government  propose  to  open
 an  office  of  the  State  Trading  Corporation
 in  Burma  to  promote  trade  with  that
 country  ;  and

 (c)  if  so,  when
 Opened  ?

 it  is  likely  to  be

 SRAVANA  ai,  892  (SAKA)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  and  (c).  Thete  is  no  decision  yet
 on  opening  an  office  by  the  State  Trading
 Corporation  in  Burma.

 Written  Answers

 Protection  of  Neighbouring  Areas  from
 Erosion  by  Floods  of  Torsha  River

 2506.  SHRI  B.  K  DASCHOW-
 DHURY:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  ve  pleased  to  state  :

 (a)  whether  Government  have  finalised
 a  scheme  to  protect  the  area  viz.,  Rajarhat
 Cooch  Behar  Town,  Bheladanga  and  maler-
 jhar  from  erosion  caused  by  the  flood  fury
 of  the  Torsha  River  after  studying  it
 minutely  on  a  model  scheme  as  proposed
 earlier  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  if  not,  when  the  said  scheme  is

 likely  to  be  finalised  and  the  reasons  for  its
 delay  ?

 THE  DEPUTY  MINISFER  IN  THB
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  to  (c)  For  want  of
 adequate  hydrolog  cal  data,  the  mode!  experi-
 ments  for  evolving  a  suitable  Scheme  could
 not  be  carried  out.  However,  the  Govern-
 ment  of  West  Bengal  had  prepared  a
 Scheme  in  consultation  with  the  River
 Research  Institute,  which  consisted  of  a
 pilot  channel  and  a  solid  spur.  This  scheme
 could  not  be  executed  before  the  current
 floods  due  to  opposition  from  the  people
 occupying  the  land,  through  which  the  pilot
 channel  had  to  pass.  Tha  nature  of  perma-
 nent  measures  that  are  to  be  taken  up  will
 have  to  be  envolved  after  taking  into
 account  the  river  behaviour  during  the
 current  year’s  floods  The  State  Govern-
 ment  propose  to  maintain  the  bank  protection
 works  already  carried  out  and  al*o  to  take
 up  further  protection  works,  if  it  becomes
 necesssary.

 Responsibility  Eatrusted  to  the  State-
 Owned  Organisations  in  the  Field

 of  Foretga  Trade

 SHRI  8.  K.  DASCHOW-
 DHURY  :

 2507.



 9  =  Written  Answers

 SHRI  G.  VENKATASWAMY  :
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :
 (a)  whether  Government  have  asked  the

 State-owned  organisations  to  take  up  some
 new  responsibilities  in  the  field  of  foreign
 trade  ;

 (b)  whether  any  discussions  were  held
 with  Chairman  and  Directors  of  Minerals
 Metals  Trading  Corporation  in  this  regard  ;
 and

 (c)  if  so,  the  details  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  Yes,  Sir.  The  role  of
 State  agencies  in  the  fieid  of  foreign  trade  of
 the  country  and  ther  field  of  operation
 are  being  progressively  increased.

 (b)  and  (c).  Discussions  with  the
 Chairman  and  Directors  of  the  M.  M.  T.  ८
 ate  held  from  time  to  time  beth  with  regard
 to  enlargement  of  their  role  as  also  its
 implementation.

 Resolution  Adopted  by  Exccutive  Com-
 mittce  of  Hindustan  Acronautics’  Asso-
 ciation  Expressing  Concera  ove  Aircraft

 Crashes

 2505,  SHRI  JYOTIRMOY  BASU
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  his  attention  has  been  drawn
 to  a  resolution  adopted  by  the  Executive
 Committee  of  “Hindustan  Aeronaut‘cs  em
 ployees’  Association’,  at  a  meeting  held  at
 Bangalore  on  the  !8th  May,  1970,  expressing
 serious  concern  at  “the  recent  HF-24  air-
 craft  crashes  in  which  the  ACE  Test  pilots
 of  the  nation,  Group  Captain,  Das  and  Sq.
 Leader  Narayan,  were  lost  :

 (b)  whether  it  is  a  fact  that  in  the
 above-menticned  resolution  the  Association
 has  demanded  a  high  power  body  to  go
 into  the  details  of  both  the  accidents  afresh
 with  a  view  to  removing  the  doubts  and
 confusions  from  the  minds  of  the  public  ;
 and;

 (c)  if  so,  what  action,  if  any,  has  been
 taken  on  the  said  resolution  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes,  Sir.

 AUGUST  12,  4970  Written  Answers  320

 (०)  Yes,  Sir.
 (c)  The  boards  of  investigation  set  up

 by  the  Governmert  have  already  examined
 the  circumstances  and  causes  of  the  two
 accidents  and  submitted  their  reports.
 Government  do  uot  consider  that  any  useful
 Purpose  will  be  served  by  setting  up  another
 high  power  body  to  go  into  the  details  of
 these  accidents  afresh.

 Jal  Dhaka  Project,  West  Bengal

 2509.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  when  the  Jaldhaka  Hydro-Electric
 scheme  was  originally  prepared  and  how
 many  times  the  scheme  has  been  revised
 since  then  ;

 (b)  the  estimated
 revision  ;

 cost  after  each

 (c)  when  the  project  construction  was
 commenced  ;  and  actual  expenditure  incurred
 till  date  ;

 (d)  whether  it  is  a  fact  that  the  first
 stage  of  the  original  scheme  is  yet  to  be
 completed  ;  if  so,  why  the  same  could  not
 be  done  in  scheduled  time  ;  and

 (e)  when  the  first  stage  is  expected  to  be
 completed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Jaldhaka  Hydro-electric  scheme  was
 originally  formulated  in  1947,  The  scheme
 was  revised  in  955  and  in  958  before  it
 was  approved  in  May,  1959,  Thereafter  the
 scheme  was  revised  four  times.

 (b)  The  construction  was  commenced
 early  in  1960,  Total  expenditure  of  Rs.
 11,12,33,534,  was  incuried  upto  the  end  of
 December,  1960.

 (c)  The  project  was  sanctioned  for  an
 estimated  cost  of  Rs.  445  lakhs  ;  subseq-
 uently  a  revised  sanction  for  Rs.  860.22
 was  issucd  by  the  Government  of  India  on
 29th  April,  1969.

 (9)  Yes,  Sir,  mainly  due  to  catastrophic
 floods  in  964  and  1968,

 (०)  The  first  generating  unit  was  com-
 missioned  in  March,  967  ard  the  second  in
 June,  1967,  The  third  generating  unit  is
 expected  to  be  commissioned  by  April,  OTL.
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 Dorgapor  Projects  Limited  by  M/s  Kuljian  Corporation  represent  about
 %  of  the  cost  of  each  generating  unit.

 2510.  SHRI  JYOTIRMOY  BASU:  (d)  The  value  of  equipment  imported
 Will  the  Minister  of  IRRIGATION  AND  from  U.S.A.  and  other  countries  is  as
 POWER  bc  pleased  to  state  *  follows  :

 (a)  investment  and  capital  outlay  for  the  Name  of  the  Value  in
 power  genrating  Centre  of  Durgapur  Projects  country,  Rs,  lakh
 Limited,  a  West  Bengal  Government  Under-
 taking  and  the  source  of  finance  ;  naa

 53
 West  Germany  863 (b)  whether  ‘“‘Kuljian  Corporation”,  a  Japan  243 USA.  controlled  company  had  been  U.  K.  75

 (९)  and  (f).  Out  of  the  five  units,  one  is
 :  ;  हि  out  of  commission  since  January,  970  due (c)  if  so,  full  details  of  the  terms  of  to  Gamage  to  its  boiler.  The  unit  is  under agreement  including  royalty,  technical  fees  repair.  One  more  unit  is  idle  at  present etc.  to  be  pald  to  the  consultants,  reached  gue  to  difficulties  in  manning  pattern  which between  West  Bengal  Government  and  the  ig  stilt  to  be  resolved  with  the  Worker's Kuljian  ‘Co:po.  ation.  Union.  The  matter  is  expected  to  be  sorted (9)  value  of  materials  imported  from  out  shortly.

 the  U.S.A.  and  other  foreign  countries  in

 appointed  consultants  for  this  power  generat-
 ing  plant  ;

 connection  with  the  construction  ;  Medical  Facilities  to  Employees  of  Tea
 (e)  whether  the  plant  is  facing  teething  Board  In  Delhi

 fi  h  tset  ; ‘troubles,  rom  te;  Sete:  se  and  25I!,  SHRI  JYOTIRMOY  BASU  :
 (f)  whether  two  of  the  four  units  of  the  SHRI  GANESH  GHOSH  :

 plant  are  not  working  at  all;  if  so,  the  SHRI  MOHAMMAD  ISMAIL  : I ‘reasons:  (herefor  ad;  Who  iere)  fesponaible  Will  the  Minister  of  FOREIGN  TRADE for  the  same  ?  be  pleased  to  state
 THE  DEPUTY  MINISTER  IN  THE  (a)  whether  it  is  a  fact  that  employees

 MINISTRY  OF  IRRIGATION  AND  Of  the  Tea  Board  posted  at  Delhi  are  not
 POWER  (SHRI  SIDDHESHWAR  PRASAD);  being  granted  any  medical  benefit  ;
 (a)  The  total  capital  outlay  involved  in  the  (b)  whether  it  is  also  a  fact  that  the
 Power  generating  station  of  M’s  Durgapur  demand  of  the  employees  for  payment  of  a
 Projects  Ltd.  is  about  Rs.  30.00  crores.  certain  amount  of  compensation  pending

 The  expenditure  on  the  Ist  generating  the  grant  of  medical  benefit  his  not  so  far
 unit  was  met  partly  by  West  German  Credit  been  acceded  to  ;  and
 and  partly  by  Yeo  Credit.  The  expenditure  (c)  if  so,  the  reasons  therefor  ?
 on  the  3rd  and  4th  generating  units  was  THE  DEPUTY  MINISTER  IN  THE financed  from  U.S.A  I.D.  and  PL  480  funds.  ww InisTRY  OF  FOREIGN  TRADE  (SHRI The  balance  expenditure  was  met  by  the  RAM  SEWAK)  :  (a)  Uniform  medical Central  Government  as  loan  to  the  State  benefits  at  rates  admissible  to  Central
 Government.  Government  staff  posted  in  Calcutta  are  now

 (b)  and  (c).  M/s.  Kuljian  Corporation  admissible  to  al!  employees  of  the  Board
 were  appointed  as  consultants  for  the  3rd,  irrespective  of  their  places  of  posting  or
 4th  and  the  Sth  Units.  For  the  3rd  and  the  residence.
 4th  Units,  M/s  Kuljian  Corporation  charged  (b)  and  (०),  Do  not  arise.
 a  lump-sum  fee  of  Rs.  5.00  lakhs  for
 restricted  consultancy  services  which  included  Land  for  Rehabilitation  of  Pong  Dam

 gi  ing  and  desig  For  the  Sth  Unit,  Oustees
 M/s.  Knljian  Corporation  charged  a  lump-
 sum  fee  of  Rs.  7.50  lakhs  and  in  addition  2512,  SHRI  VIKRAM  CHAND
 charged  for  the  services  of  a  field  engineer  MAHAJAN:  Will  the  Minister  of  IRRIGA-
 atthe  rate  of  Rs,  4,000  per  month  for  TION  AND  POWER  be  pleased  to  state  :
 supervision  of  civil  work,  The  fees  charged  (a)  bow  much  land  has  so  far  been
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 reserved  for  rehabilitation  of  Pong  Dam
 ostees  in  Rajasthan  ;  and

 (b)  how  many  ostees  will  be  displaced
 by  the  cnd  of  970  and  how  many  out  of
 them  have  already  been  given  compensation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Out  of  the  total  land  of  325  lakh  acres,
 agreed  to  be  set  apart  for  the  settlement  of
 oustees  of  Pong  Dam  and  other  connected
 Projects  in  Rajasthan  Canal  area,  an  area
 of  2.25  lakh  acres  of  agricultural  land  has
 been  reserved  as  the  share  of  Pong  Dam
 oustees.

 (b)  So  far  1528,  families  have  been
 displaced  and  compensation  has  been  paid
 to  2239  families.  According  to  present
 indications  about  12,000  oustee  families
 from  Pong  Dam  Reservoir  Area  are  likely  to
 be  displaced  by  June,  1971.

 भारतीय  दूताबासों  में  विदेशी  पत्नियों
 वाले  राजबूृत  श्रोर  कमंचारी

 2513.  श्री  भर्जुन  सिह  भदौरिया  :  क्‍या
 वंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (=)  उन  भारतीय  राजदूतों  की  संख्या
 कितनी  है  जिनकी  पत्नियां  विदेशी  हैं  तथा  इन
 महिलाओं  की  राष्ट्रीयता  क्‍या  है  ;  भ्रौर

 (ख)  विदेशों  में  भारतीय  दूतावासों  के
 ऐसे  कर्मचारियों  की  संख्या  कितनी  है  जिनकी
 पत्नियां  विदेशी  हैं  तथा  उनकी  राष्ट्रीयता  क्‍या
 है?

 वंदेशिक-कार्य-मंत्रालय  से  उप-मंत्रो  (भ्री
 सुरेज्पाल  सिह)  :  (क)  दो

 ब्रिटिश
 फ्रांसीसी

 (ख)  पांच

 श्रास्ट्रियाई
 स्पेनी  ]

 मलयेशियाई  2

 चेकोस्लोवाकियाई  |

 आप
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 काध्मीर  में  सिचाई  में  भ्रात्म-निर्भ रता
 2514,  श्री  श्रोम  प्रकाश  त्यागी:  क्‍या

 सिचाई  तथा  विद्युत  मन्त्री  यह  बताने  की  क्रपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  काश्मीर
 में  सिंचाई  केवल  पहाड़ों  पर  बर्फ  के  पिघलने
 से  प्राप्त  जल  तथा  वर्षा  के  पानी  पर  निर्भर
 करती  है  ;

 (ख)  क्‍या  सरकार  को  यह  भी  पता  है
 कि  गत  शीत  ऋतु  में  कम  बर्फ  गिरने  के  कारण
 पानी  की  कमी  हो  गई  थी  जिससे  वहां  की  कृषि
 पर  बड़ा  बुरा  प्रभाव  पड़ा  ;  शौर

 (ग)  यदि  हां,  तो  सिंचाई  के  मामले  में
 काइमीर  को  ग्रात्मनिर्भर  बनाते  के लिए  सरकार
 क्या  कदम  उठा  रहो  है  अ्रथवा  उठाने  का
 विचार  है  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-संत्रो
 (भी  सिद्ध  श्वर  प्रसाद)  :  (क)  जी,  हां  ।

 हि  (ख)  जी  हां,  कुछ  सीमा  तक  पानी
 दुलंभ  था।

 (ग)  इस  स्थिति  का  सामना  करने  के
 लिये,  राज्य  सरकार  ने  6000  एकड़  भूमि
 को  सिंचाई  करने  के  लिये  विभिन्‍न  स्थानों  पर
 62  पम्पिंग  सेट  लगाये  हैं।  उन्होंने  विभिन्‍न
 क्षेत्रों  में  चक्रानुनारों  सिंचाई  भी  लागू  की  है
 श्लौर  नहरों  के  टेल-द्षेत्रों  मे ंघान  की  खेती  पर
 पाबन्दी  लगा  दी  है  ।

 नये  संचय  तालों  लिफ्ट  सिंचाई  स्कीमों
 श्रौर  व्यपवर्तन  कार्यों  के  निर्माण  के  जरिये  लघु
 सिंचाई  गतिविधियों  को  गहन  करने  के  श्रलावा,
 राज्य  सरकार  का  यह  भी  प्रस्ताव  है  कि  घाटी
 के  भूगत  जल  साधनों  का  पूर्ण  भ्रन्वेषण  किया
 जाये  |

 Recommendations  by  Arc  for  Doubling
 Allocations  for  Defence  and  Research
 2515.  SHRI  BENI  SHANKER

 SHARMA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  the  Administrative  Reforms
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 Commission’s  Working  Group  on  Defence
 has  recommended  doubling  the  allocations
 tor  Defence  research  ;

 (b)  whether  the
 been  considered  ;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  or  proposed  to
 be  taken  to  implement  the  same  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  P.  C.
 SETHI):  (a)  The  Study  Team  of  the
 Adminis‘rative  Reforms  Commission  on
 Defence  matters  has  recommended  that  the
 allocation  for  Defence  Research  and
 Development  should  be  raised  at  Jeast  up  to
 3%  of  the  annual  defence  expenditure  from
 the  current  level  of  6%.

 recommendation  has

 (b)  and  (c).  The  recommendations  have
 been  received  only  recently  and  are  under
 consideration.

 प्रधान  मंत्री  के  साथ  मारोशस  जाने  वाले
 सरकारी  तथा  गर-सरकारी  श्रधिकारियों

 पर  व्यय

 2516,  श्री  जनेहवर  मिश्र  :
 श्री  रास  सेवक  यादव:

 क्या  वंदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  प्रधान  मनन्‍्त्री  की  मारीशस  यात्रा  में
 उनके  साथ  कितने  सरकारी  श्रौर  गैर-सरकारी
 लोग  गये  ;

 (ख)  कथित  यात्रा  में  कितना  धन  व्यय

 हम्ना  ;

 (ग)  इस  में  से  गेर-सरकारी  लोगों  पर
 कितना  घन  ध्यय  हुआ है  ;  श्रौर

 (घ)  यह  व्यय  किसने  बहन  किया  ?

 वंदेशिक-कार्य  सन्‍्त्रालय  में  उप-सन्त्री  (भी
 सुरेनापाल  सिह)  :  (क)  सरकारी  I5

 गर-सरकारी  7

 (ख)  वास्तविक  खर्च  ब्भी  तक  ज्ञात  नहीं
 है  ।  भनुमानित  खच  लगभग  1,60,580,00
 रुपये  है  ।
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 (ग)  और  (घ).  सरकारी  कोष  से  गैर-
 सरकारी  लोगों  पर  कुछ  खर्च  नहीं  किया  गया
 था।

 उत्तर  प्रदेश  में  सिचाई  प्रयोजनों  के
 लिये  बिजली  को  सप्लाई

 2517.  श्री  जगेश्वर  यांवव  :  क्या  सिंचाई
 तथा  विद्युत  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उत्तर  प्रदेश  के  जिन  जिलों  में
 सिंचाई  कार्य  को  सुविधाजनक  बनाने  के  लिये
 बिजली  दी  गई  है.  उनके  नाम  क्या  हैं  ;  श्रौर

 (ख)  उत्तर  प्रदेश  के  राय  बरेलो  जिले  के
 उन  गांवों  की  संख्या  क्‍या  है,  जहां  सिंचाई
 कार्य  को  सुविधाजनक  बनाने  के  लिये  बिजली
 दी  गई  है  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्रो

 (श्री  सिद्धंधवर  प्रसाद) :  जिन  जिलों  में

 सिंचाई  को  सुविधाजनक  बनाने  के  लिये  बिजली

 दी  गई  है  उन  के  नाम  निम्नलिखित  हैं  —

 आगरा,  भअ्रलीगढ़,  इलाहाबाद,  प्राजमगढ़,

 बहराइच,  बलिया,  बांदा,  धाराबंकी,  बरेली

 बस्ती,  बिजनौर,  बदायूं,  बुलन्दशहर,
 देहरादून,  देवरिया,  एव,  इटावा,  फंजाबाद  ,

 फरुँंखाबाद,  फतेहपुर,  गाजीपुर,  गौंडा,

 गोरखपुर,  हमीरपुर,  हरदोई,  जालौन,

 जौनपुर,  भांसी,  कानपुर,  छेड़ी,  लखनऊ,

 मैनपुरी,  मथुरा,  मेरठ,  मिर्जायुर,  मुरादा

 बाद  मुजफ्फरनगर  नैनीताल,  पीलीभीत,

 प्रतापगढ़,  रायबरेली,  रामपुर,  सहारनपुर,

 शाहजहांपुर,  सीतापुर,  सुल्तानपुर,  उन्नाव,

 वाराणसी  |

 (ख)  5  जुलाई,  970  तक,  रायबरेली
 जिले  के  128  ग्रामों  में  सिचाई  को  सुविधाजनक
 बनाने  के  लिये  बिजली  दी  गई  थी।
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 हरियाणा  द्वारा  दिल्‍ली  जलप्रदाय
 योजना  का  विरोध

 2518.  st  श्रॉकार  लाल  बेरवा:  क्या

 सिचाई  तथा  बिद्युत्‌  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  कया  यह  सच  है  कि  हरियाणा
 सरकार  ने  दिल्‍ली  जल  प्रदाय  योजना  का  विरोध
 किया  ”  ;  शझझौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या

 है,  और  इस  पर  सरकार  की  क्या  प्रतिक्रिया

 है  तथा  इस  सम्बन्ध  में  क्या  कार्यवाही  की  गई
 3?

 सिचाई  तथा  विद्युत्‌  मंत्रालय  में  उप-मंत्री

 (श्री  सिद्धेशवर  प्रसाद) :  (क)  श्र  (ख).
 दिल्‍ली  को  पानी  सलाई  में  वृद्धि  करने  के  लिये
 घौज  श्रौर  कोट  में  जलाशय  बनाने  के  प्रस्ताव
 पर  विचार  किया  जा  रहा  है।  हब्याणा
 सरकार  ने  इस  सम्बन्ध  में  कुछ  कडिनाइयां
 बताई  हैं।  केन्द्रीय  सिंचाई  और  विद्युत  मंत्री
 का  विचार  है  कि  हरियाणा  के  मुख्य  मन्त्री  के
 साथ  इस  मामले  पर  और  विचार-विमश्श  किया
 जाये

 Prospects  of  Imports  and  Exports

 SHRIMATI  SHARDA
 MUKERJEE  :

 SHRI  HUKAM  CHAND
 KACHWAI  :

 2519,

 SHRI  BANSH  NARAIN  SING4:
 SHRI  JAGESHWAR  YADAV:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  prospects
 of  imports  for  the  current  year  are  expected
 to  be  higher  than  1968-69  ;  and

 (b)  if  so,  the  specific  categories  under
 which  exports  had  dropped  and  those  in
 which  exports  had  risen  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.
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 (b)  A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library  See  No.
 LT—3940/70]

 British  Milltary  Prese..ce  in  South
 East  Asia

 2520.  SHRIMATI  SHARDA
 MUKERJEE  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  s'‘udy  is
 being  carried  out  by  the  Government  on  the
 implications  of  the  Tory  victory  on  South
 East  Asia  in  view  of  the  differences  between
 the  Conservative  and  Labcur  parties  regard-
 ing  the  British  Military  presence  in  South
 East  Asia  ;  and

 (b)  if  so,  the  findings  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  and
 (b).  The  last  Labour  Government  had
 decided  to  withdraw  British  troops  from
 South  East  Asia  and  the  Far  East  by  the
 end  of  |/7l.  The  new  Conservative  Govern-
 ment  seems  to  believe  that  Britain  must
 retain  a  military  presence  in  South  East
 Asia,  Not  only  does  it  not  agree  with  the
 Labour  decision  to  bring  forward  British
 military  withdrawal  from  the  mid  970s  to
 ‘1971,  but  it  feels  that  it  is  in  Britain's
 interest  to  maintain  a  British  military
 presence  in  South  East  Asia  on  a_  continuing
 basis  १५50  long  as  the  Goveraments  concerned
 want  it.”  Thus,  the  new  Conservative
 Goverament  is  reportedly  taking  a  new  look
 at  the  problem,  and  has  already  approached
 interested  countries  io  the  area  for  the
 Creation  of  a  composite  force  which  would
 include  a  British  element.

 Government  of  India’s  opposition  to  the
 establishment  and  mainienance  of  foreign
 military  bases  and  the  stationing  of  troops
 on  the  territory  of  other  countries  is  well
 knowo.  However,  the  retention  of  a  British
 Military  presence  in  South  East  Asia  ७००५7
 the  terms  of  a  defence  arrangemeot  between
 Britain,  Australia,  New  Zealand,  Singapore
 and  Malaysia  is  a  matter  for  the  countries
 concerned.

 Tosufficlent  Water  Supply  From  Tunga-
 bhadra  Project

 252l.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  water  of
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 Turcgabhadra  Project  Low  Level  Channel
 were  let  into  K.C.  Canal  several  times
 during  962  to  968  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  whether  the  Registered  Ayacutdars

 under  Tungabhadra  Project  Low  Level
 Channel  have  suffered  for  want  of  sufficient
 water  ?

 THE  DEPTUY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (c).  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House.

 Trade  Agreement  Between  India  and  Japan

 SHRI  GADILINGANA  GOWD  :
 SHRI  M.  SUDARSANAM  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 2522.

 (a)  whether  Government  of  India  have
 signed  an  agreement  with  the  Japanese
 Government  on  how  to  promote  trade  and
 economic  cooperation  between  the  two
 countries  ;

 (b)  if  so,  the  details  thereof  ;  and
 fc)  to  what  extent  India’s  foreign

 exchange  earnings  are  likely  to  increase
 consequently  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (c).  A  Trade
 Ag  was  entered  into  between  the
 Government  of  India  and  Japan  in  February,
 1958,  under  which  the  two  countries  have
 agreed  to  cooperate  with  each  other  in  the
 matter  of  expansion  of  trade  and  strengthen-
 ing  of  economic  relations  The  Agreement
 further  provides  for  the  grant  by  the  two
 countries  to  each  other  of  the  most-favoured
 nation  treatment  io  the  matter  of  custom
 duties,  regulations  concerning  imports  and
 exports,  shipment  facilities  etc.

 2.  While  the  Agreement  does  not  provide
 for  any  commitment  by  either  contracting
 party  to  buy  any  specific  item  or  items  from
 the  other,  India’s  exports  to  Japan  have
 expanded  and  been  diversified.  The  balance-
 of-trade  has  been  in  favour  of  India  since
 1966-67.  Japan’s  imports  from  India  have
 gone  up  from  Rs.  074.4  millon  in  1966-67
 to  Rs,  793.6  during  1969-70,
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 2523.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  the  Federation  All-India
 Textile  Dealers’  Association  gave  a  call  for
 All-India  hartal  recently  in  a  bid  to  prevent
 re-introduction  of  Sales  Tax  on  the  cotton
 textiles  ;  and

 (b)  if  so,  reaction  of  Government  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  According  to  newpaper
 reports  the  Federation  of  All-India  Textile
 Dealers’  Association  gave  a  call  for  ‘hartal’
 by  cloth  merchants  in  Bombay  and  elsewhere
 on  22nd  May,  970.

 (b)  The  matter  will  be  examined  in  all
 its  aspects  by  a  Committee  of  the  National
 Development  Council  before  it  is  discussed
 with  the  State  at  a  meeting  of  the  N.D.C.

 Tanzania  Fair  at  Dar-es-Salaam

 2524.  SHRI  G.  VENKATASWAMY  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  total  value  of  goods  sold  by
 India  at  the  Tanzania  fair  at  Dar-Es-Salaam;

 (b)  the  value  of  orders  booked  during
 the  fair  ;  and

 (c)  the  total  number  of  Indian  firms
 which  have  participated  in  this  fair  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Rs.  52,92.7l  P.  of
 nett  sales.

 (b)  Trade  enquiries  received  during  the
 Fair  would  exceed  Rs.  one  crore  but  precise
 information  about  orders  actually  materia-
 lising  is  awaited  from  participants.

 (c)  7.

 Transfer  of  Amount  From  Pablic  Sector
 to  Private  Sector

 2525.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  PRIME  MINISTER  be  pleased

 to  state  :
 (a)  whether  it  is  a  fact  that  a  certain
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 amount  from  the  public  sector  outlay  would
 te  trans‘erred  to  the  private  sector  in  the
 Fourth  Plan  period  ;  and

 (b)  if  so,  what  amount  proposed  to  be
 transferred  and  the  specific  reasons  therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHR!IMATI  INDIRA
 GANDHI)  :  (a)  and  (b)  A  statement  is  laid
 on  the  Table  of  the  House.

 Statement
 Financial  institutions  such  as  ARC,LDB,

 IDBI,  ICICI,  etc.  constitute  an  important
 source  of  Plan  finance.  These  term-lending
 institutions  have  been  established  by  the
 State  with  the  express  purpose  of  channeling
 funds  to  the  private  sector  for  investmert
 in  preferred  directions  in  agricu’ture  and
 industry  the  primary  aim  being  raising  of
 the  national  product  and  creation  of  employ-
 ment  through  increased  production.  Bulk
 of  the  funds  of  these  institutions  taken  credit
 of  in  the  Fourth  Plan  come  from  non  budge-
 tary  sources,  such  8९  market  borrowings.
 Some  budgetary  allocutiors  are  no  doubt
 involved  by  way  of  initial  or  pericdic
 support.  The  entire  amount  is,  however,
 being  shown  as  plan  outlay  in  the  public
 eector.
 Industry

 2  During  the  Fourth  Plan  a  provision
 of  Rs  250  crores  has  been  made  in  the
 Central  sector  for  channeling  funds  to  the
 term  lending  —  institutions  In_  addition,
 provision  has  also  been  madc  in  the  States’
 Fourth  Five  Year  Plan  for  transfer  of  funds
 by  the  Sia‘e  Financial  Inst  tutions  to  the
 private  sector  eoterprises.  Full  details  of
 the  outlay  in  the  States  programmes  for
 States  Finincial  Corporations  are  not  yet
 available  as  the  Fourth  Plan  document  of
 ditferent  States  have  not  yet  been  received.
 Apart  from  providing  funds  to  bridge  the
 gap  between  the  supply  and  demand  for
 medium  ard  long  term  finances,  the  term
 Jendirg  institutions  also  act  as  develop-
 mental  agencies  with  special  responsibility  to
 fill  the  lacuna  in  the  industrial  structure
 according  to  tbe  Plan  targets  and  to  develop
 certain  vital  and  stratcgic-sectors.
 Agriculture

 3.  The  amount  of  Rs.  324  crores  is
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 earmarked  as  Plan  outlay  for  the  following
 institutions  :—.

 (Rs.  crores)
 Agricultural  Refinance
 Corporation  20

 Land  Development  Banks  90
 Agricultural  Credit  Corporations  5
 Agro-industries  Corporations  28
 Fertiliser  Credit  Guarantee

 Corporation  I

 4.  Asfar  as  the  Fertiliser  Credit
 Guarantee  Corporation  is  concerned,  it  was
 intended  to  be  a  direct  financing  body  and
 Rs.  |  crore  was  intended  to  be  equity  capital.
 For  the  time  being,  however,  !t  would  appear
 that  the  organisation  of  such  a  corporation
 would  not  be  taken  up.

 5.  As  regards  the  agro-industries
 corporations,  these  are  essentially  corpora-
 tions  for  undertaking  certain  business  activi-
 ties  such  as  supply  of  agricultural  machinery,
 hiring  cf  machinery  etc.  and  it  may  not  be
 correct  to  describe  them  as  financirg  institu-
 tions  proper.

 6.  She  Agr  cultural  Refinance  Corpora-
 tion  is  intended  to  refance  land  develop-
 ment  banks  and  the  commercial  banks  who,
 in  turn,  are  expected  to  provide  long-term
 credit  to  indi.idual  farmers  for  agricultural
 development  programmes  such  as  improve-
 ment  of  land,  purcha:e  of  agricultural
 machinery,  instellation  of  tube  wells  etc.
 Similarly,  the  funds  flowing  from  the  land
 developmcnt  banks  are  meant  for  financing
 investment  by  individual  bocrower  in  agricul-
 tural  improvement  activities  such  as  pur..p-
 sets,  tube-wells,  tractors  etc.  The  finance
 flowing  from  the  agro-industries  corporations
 is  similarly  tor  enabling  the  farmers  to  have
 agricultural  machinery  in  hire  purchase
 basis.

 Scrapping  of  Electric  Metcrs  by
 DES  U.

 2526.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  te  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  electric
 meters  worth  about  Rs.  3  lakhs  are  going  to
 be  scrapped  by  the  Delhi  Electric  Supply
 Undertaking  ;
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 (b)  if  so,  the  reasons  therefor  ;
 (c)  the  total  number  of  meters  which

 will  be  scrapped  ;
 (d)  the  approximate  number  of  years  of

 service  given  by  these  meters  ;  and
 (e)  the  total  number  of  meters  needing

 repairs  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR_  PRA-
 SAD):  (a)  and  ic)  The  Delhi  Electric
 Supply  Committee  have  sought  the  approval
 of  the  Delhi  Municipal  Corporation  for  the
 disposal  of  3839  hourse-service  meters  which
 have  become  unserviceable  during  the  period
 of  the  last  7-8  years,  The  original  purchase
 price  of  these  meters  is  about  Rs.  2,23,000.
 The  reserve  price  recommended  for  public
 auction  is  Rs.  22,170.

 (b),  (a)  and  (७).  Most  of  the  meters  have
 outlived  their  useful  span  of  life  of  20  years.
 All  these  meters  have  been  examined  by  the
 Meter-Testing  Department  of  DESU  and
 have  been  found  to  be  beyond  economical
 repair.

 घनी  तथा  निर्धन  के  बीच  पग्रसमानता

 2527.  श्री  मोठा  लाल  मोना  :
 श्री  नगण  रा०  देवधरे  :

 क्या  प्रधान  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  की  समाजवादी  नीति
 को  ध्यान  में  रखते  हुए,  उन्हें  पता  है  कि  धनी
 शौर  निर्घन  के  बीच  कितनी  भ्रसमानता  विद्यमान
 है  ;  भोर

 (ख)  यदि  हां,  तो  इस  शभ्रसमानता  को

 दूर  करने  के  लिये  सरकार  ने  कया  नीति
 झपनाई  है  ?

 प्रधान  मंत्री,  झख  शक्ति  मंत्री,  गृह-कार्य
 मंत्रो  तथा  योजना  मंत्री  (भोमती  इंदिरा
 गांधी)  :  (क)  जी,  हां  7  सरकार  को  प्राथिक
 झसमानताओओं  की  समस्या  की  जानकारी  है  ny

 (ख)  आथिक  असमानताझ्रों  को  कम
 करना  सरकार  की  वित्त  कोषीय  नीति  का  एक
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 प्रमुख  लक्ष्य  है।  सरकार ने  श्रथंव्यवस्था  के
 भधिक  त्वरित  विकास,  उद्योमों  शौर  उत्पादन
 के  साधनों  के  स्वामित्व  के  भ्रधिक  बिखराव,
 दुबंल  एककों  की  उत्पादकता  में  वृद्धि  शौर
 जन  साधारण  के  लिये  उत्पादक  कार्य  और
 रोजगार  के  श्रवसरों  के  विस्तार  द्वारा  भी
 असपानता  की  समस्या  को  सुलभाने  का  प्रयत्न
 किया  है।  ब्यौरे  की  रूपरेखा  चौथी  पंचवर्षीय
 योजना  19  9-74  में  दी  गई  है  t

 Export  of  Coconut  and  Copra  from
 Mysore

 2528.  SHRI  K.  LAKKAPPA  :  Will  the
 Minister  of  FOREIGN  TRADE  te  pleased
 to  state  :

 (a)  whether  his  Ministry  has  taken  any
 steps  to  improve  the  conditions  of  exporting
 coconut  and  copra  to  other  countries  from
 Mysore  State  ;

 (b)  whether  his  Minisiry  has  made  any
 attempts  to  improve  the  situation  in  large
 scale  export  of  coconut  in  the  State  ;

 (०)  whether  there  is  any  proposal  made
 by  Government  to  start  Coconut  Board  like
 other  Boards  in  view  of  the  fact  that  Mysore
 and  Kerala  are  producing  large  qu:ntities  of
 coconut  ;  and

 (d)  if  not,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  No,  Sir.  As
 there  is  an  acute  shortage  of  copra  in  the
 country,  Goverament  is  even  resorting  to
 imports.

 (c)  No,  Sir.
 (d)  Production  problems  are  being

 handled  by  the  Coconut  Development
 Council  under  the  Ministry  of  Food  and
 Agriculture,  Community  Devel  pment  aod
 Co-operation,

 Criteria  for  Selection  of  Candidates
 for  Foreign  Studies  ia

 Forelgo  Trade

 2529.  SHRI  K.  LAKKAPPA  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  the  guidelines  in  selecting  candidates
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 for  foreign  s'udies  in  foreign  trades  in  various
 Governments  as  well  as  semi-Government
 organisations  ;

 (b)  the  number  of  candidates  selected
 this  year  by  International  Trade  Organi-
 sation  ;  and

 (c)  whether  any  principle  is  adopted  in
 selecting  these  candidates  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (c).  Candidates
 from  Private  and  Public  Sectors  as  well  as
 Government.  officials  are  sponsored  for
 training  abroad  in  Foreign  Trade  keeping  in
 view  the  :
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 (i)  contents  of  the  course  and  the  re-
 quirements/conditions  laid  down  by
 the  donor  organisations/Govern-
 ments  ;

 (ii)  the  educational  background  and  ex-
 perience  of  the  candidates  for  the
 particular  course  ;

 (iii)  suitability  of  the  programme  to  the
 posts  held  by  the  candidates  and  the
 duties  involved  therein  ;  and

 (iv)  involvement  of  the  candidate  in  the
 export  programme  of  his  organi-
 sation.

 (b)  A  statement  is  attached.

 STATEMENT
 The  Number  of  Candidates  Selected|Deputed  for  Training  During  7970.

 Names  of  the
 Remarks country/

 Organisation

 Australia  9*

 U.K.  2

 West  Germany  4206

 Canada  I
 International  Trade  Centre  :

 Two  Officers  have  been  recommended.

 ECAFE:
 U.N.  Asian  Iastitute  for  Economic  0

 Development  and  Planning,  Bang-
 kok.

 U.N,  Asian  Iostitate  for  Economic  3
 Development  and  Planning,  Bang-
 kok  (course  organised  at  Tokyo  on
 Trade  Promotion).

 0.  N.  Asian  Statistical  Institute  4
 Tokyo.

 US  AID|UNOP:
 Market  Orientation  Tours  to  USA  2

 and  West  European  Countries.
 U.N.  0.  P.  fellowships.  11

 *4  candidates  have  to  leave  in
 October,  1970.

 **The  candidates  will  be  leav-
 ing  for  Germany  shortly.

 The  Centre’s  approval  is  awaited.

 20  Persons  até  proposed  td
 be  sent.

 Another  9  candidates  ate  likely to  be  selected  shortly.
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 Committce  to  Ipvestigate  Into  the
 Working  of  the  Seksaria  Cotton

 Mills,  Bombay

 25°0.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  Government  have  appointed
 a  Committee  headed  by  Shri  S.  R.  Damani,
 M.  P.  for  investigation  into  the  working  of
 the  Seksaria  Cotton  Mills,  Bombay  in  view
 of  the  substantial  fall  in  mill’s  produc-
 tion  ;

 (b)  whether  the  Committee  has  since
 submitted  its  report  ;  and

 (c)  if  so,  the  findings  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  .  F  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir,

 (b)  No,  Sir.
 (c)  Does  not  arise,

 Ban  on  Import  of  Indian  made  Mill  Cloth
 by  Bhutan

 SHRI  DEVINDER  SINGH
 GARCHA  :

 SHRI  MANUBHAI  J.  PATEL:
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :
 (a)  whether  it  isa  fact  that  the  Bhuta-

 nese  Government  has  banned  import  of
 Indian-made  Mill  Cloth  of  Bhutanese
 design  ;

 2531.

 (b)  if  so,  the  reason;  therefor  ;
 (c)  the  quantum  of  cloth  which  was

 being  exported  to  Bhutan  annually  ;  and
 (d)  whether  Government  propose  to  take

 up  the  matter  with  the  Bhutanese  Govern-
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (d).  A  report  has
 been  received  that  the  Bhutanese  Government
 have  asked  their  traders  not  to  sell  Indian-
 made  mill  cloth  of  Bhutanere  design  in
 Bhutan.  ह  the  report  is  correct,  Government
 are  pot  aware  of  the  reasons  for  this
 direction.  This  question  is  being  taken  up
 with  the  Government  of  Bhutan.  No  precise
 information  on  the  quantum  of  cloth  exported
 to  Bhutan  fs  available.
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 Technological  Polfcy  Resolution

 2532.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  PRIME  MINISTER
 be  pleased  to  state  :

 (a)  whether  her  attention  has  been
 drawn  to  a  statement  made  by  Director-
 General,  C.  S.  I.  R.  for  having  a  technologi-
 cal  policy  resolution  which  must  spell  out  in
 clear  terms  the  course  the  country  should
 adopt  in  the  field  of  technology  so  that  funds
 allocated  for  scientific  research  are  utilized
 in  good  measure  for  the  benefit  of  the  com-
 mon  man,  while  speaking  on  Symposium  on
 “Technology  in  the  Seventies”  organised  by
 the  Science  Republic  Forum  of  the  0  SI  १.  ;
 and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  (a)  and  (b).  Whiie  speaking
 on  the  Symposium  on  “Technoclogy  in  the
 Seventies’  in  New  Delhi,  Dr.  Atma  Ram
 stressed  the  need  for  a  Technological  Policy
 Resolution.  The  views  expressed  by  him  have
 been  taken  note  of.

 Visit  to  Indian  Delegation  to
 West  Germany  and  France

 2533.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  an  Indian  Delegation  visited
 West  Germany  and  France  in  the  month  of
 July,  9°0;

 (b)  if  so,  who  were  the  members  of  the
 Delegation  ;

 (c)  the  details  of  the  talks  held  between
 India  and  the  two  countries  ;

 (d)  whether  West  Germany  has  assured
 India  of  the  long  term  economic  co-operation
 between  the  two  ries  and  requested
 India  to  take  steps  to  make  German  invest-
 ment  more  attractive  to  India  ;  and

 (e)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
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 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.  Official  delegations  of  India  visited
 the  Federal  Republic  of  Germany  from  29th
 June,  1970,  to  Ist  July,  970  and  France
 from  2-6  July,  1970,  for  bilateral  consul-
 tations.

 (b)  Members  of  the  two  cclegations  were
 as  follows  :

 l.  To  the  Federal  Republic  of
 Germany--

 l.  Shri  Kewal  Sineh—Leader
 2.  Shri  Khub  Chand—Ambassador

 of  India
 Shri  K.  R.  Narayanan
 Shri  K.  RP.  Singh
 Shri  R.  Tandon
 Shri  S.  M.  Hashmi
 Shri  H.  D.  Bhalla
 Shrimati  M.  Bhalla 6०0
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 0०
 ९»
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 2,  To  France—
 dL  Shri  Kewal  Singh—  Leader
 2.  Shri  D.  N.  Chatterjee—Ambas-

 sador  of  lpdia
 8.  Shri  K.  R  Narayanan
 4.  Shri  K.  R.  S.  Singh
 5.  Shri  B.  N  Swarup
 6.  Shri  A.  B.  Gokhale
 7,  Shti  Saad  M.  Hashmi
 8.  Shri  A.  M.  Khaleeli
 9.  Shri  E.  Pouchpa  Dass

 10.  Shri  K.  ५.  Rajan
 (c)  to  (e).  All  bilateral  questions  includ-

 ing  economic  issues  were  discussed.  Copies
 of  Joint  Press  statements  issued  at  the  con-
 clusion  of  the  talks  in  Bonn  and  Paris  are
 placed  on  the  Table  of  the  House.  [Placed

 in  Library.  See  No  LT—394I/70.]

 Scheme  for  Monopoly  Purchase  of
 Kapas  fn  the  State  of  Maharashtra

 2534.  SHRI  DEORAO  PATIL:  wWill
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  the  Government  of  Maha-
 rashtra  has  submitted  a  scheme  for  mono-
 poly  purchase  of  Kapas  from  the  cultivators
 for  the  next  season  ;  and

 (b)  if  so,  the  details  of  the  scheme  and
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 whether  Central  Government  has  approved
 the  scheme  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  The  Govern-
 ment  of  Maharashtra  have  sent  their  scheme
 for  monopoly  purchase  of  Kapas  in  Maha-
 rashtra  for  consideration  of,  and  discussion
 with,  the  Central  Government.  Briefly,  the
 scheme  envisages  procurement  of  cotten
 direct  from  the  producers  the  growers  being
 asked  to  deliver  cotton  grown  by  them  at
 Places  specified  by  the  State  Go.ernment.
 The  Maharashtra  State  Co  opcrative  Market-
 ing  Federation  will  be  in  complete  charge  of
 the  operation  of  the  schene  and  enforce-
 ment  of  orders  regarding  delivery,  procure-
 ment,  grading,  processing  end  markcting  of
 cotton.  The  scheme  also  p;ovides  for  pay-
 ment  of  advance,  as  specified  therein,  to  the
 Growers  immediately  on  delivery  of  cotton
 and  also  lays  down  the  procedure  for  fixing
 the  price  of  cotton.  The  discussion  is  still  to
 be  held.

 Development  Projec's  of  Maharashtra

 2535  SHRI  DEORAO  PATIL:  Will
 the  PRIME  MINISTER  be  pleased  to
 sate  :

 (a)  the  details  in  regard  to  the  develop-
 ment  projects  of  Maharashtra  which  were
 included  ia  the  First,  Second  and  Third  Five
 Year  Plans  ;

 (b)  the  names  and  oumber  of  such
 schemes  which  have  been  completed  ;
 aod

 (c)  whether  all  those  schemes  were
 completed  in  time  ;  and  if  not  the  reasons
 therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (c)  Information  is  being
 collected  any  will  be  laid  on  the  Table  of  the
 House,  when  ready.

 Suggestion  by  FICCI  for  having  close
 Afflalty  between  Industry  and

 Government
 2536.  SHRI  R.K.  BIRLA:  Will  the

 Minister  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  whether  it  is  a  fect  that  the  Fede-
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 raticn  of  Indian  Chamber  of  Commerce  and
 Irdu  try  has  urged  upon  Government  to  have
 close  affinity  tetween  industry  and  Govern-
 ment  in  evolving  the  country’s  economic
 policies  in  06  international  field  ;

 (b)  whether  the  Federation  of  Indian
 Chamber  of  Commerce  and  Industry  has
 given  any  suggestions  in  this  regard  ;  if  so,
 the  details  thereof  ;  and

 (c)  the  reaction  of  Government  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  On  his  return
 from  trip  to  Japan  and  Far  East,  in  June,
 1970,  tbe  President  of  Federation  of  Indian
 Chamber  of  Con  merce  and  Industry  wrote
 @  letter  to  the  Prime  Minister  and  Minister
 of  Foreign  Trade  giving  some  of  his  ideas
 for  maintaining  a  greater  liaision  between
 Government  and  industry  the  need  for  con-
 certed  thinking  for  a  plan  of  action  in  evolv-
 ing  the  country’s  economic  policies.  The
 Press  briefing  by  the  President  of  the  Fede-
 dera'ion  of  Indian  Chamber  of  Com
 and  Industry  may  be  seen  in  the  Hindu  dated
 the  30th  May,  1970.  The  various  suggestions
 given  by  the  FICCI  are  receiving  the  atten-
 tion  of  Government  along  with  other  views
 on  economy  policy.

 Export  of  Cotton  Yarn

 2537.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  there  have
 been  rises  in  cotton  yarn  exports  in  recent
 years  ;

 (b)  if  so,  the  increase  in  cotton  yarn
 exports  during  the  years,  1968-69  and  so  far
 in  1970 5

 (c)  what  are  the  foreign  exchange  earn-
 ings  on  this  account  during  the  above
 Period  ;

 (d)  the  names  of  the  countries  where
 there  has  been  an  increase  in  the  cotton  yarn
 exports  during  these  years  ;  and

 (०)  further  steps  being  taken  to  sustain
 and  boost  the  export  of  this  item  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.
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 (b)  and  (c),  The  relevant  export  date  ars
 as  under  :

 Year  Quantity  Value
 (lakhs  kgs.)  (lakhs  Rs.)

 968  65.4  068.8
 969  430.7  2375.7
 970  20I.2  1760.1
 (Provisional)
 (Jan  June)

 (d)  Burma.  U.A  R,  Belgium,  West
 Germany,  U.  K.,  Czechoslovakia  and  Yugo-
 slavia.

 (e)  The  Cotton  Textiles  Export  Promo-
 tion  Council  has  formed  a  number  of  panels
 of  exporters  of  cotton  yarn  and  negotiates
 bulk  business.  This  organised  manner  of
 export  activity  is  helpful  in  transacting
 larger  and  better  export  business  in  cotton
 yarn.

 Exports  of  Enginecring  goods

 25'8  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  export  of
 engineering  goods  is  expected  to  cross  the
 target  fixed  for  ‘1969-70,  ;  if  so,  the  target
 fixed  and  to  what  extent  it  is  expected  to  be
 achieved  ;

 (b)  the  amount  of  foreign  exchange
 expected  to  be  earned  on  this  account  ;

 (c)  the  export  figure  of  engineering  goods
 last  year  ;

 (d)  in  what  special  items  there  has  been
 an  increase  of  exports  this  year  and  further
 steps  being  taken  to  boost  up  the  export  ;
 aod

 (e)  what  precautionary  measures  aro
 being  taken  to  boost  up  the  home  produc-
 tion  to  fulfil  the  foreign  commitments  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  The  value
 of  exports  of  engineering  goods  during
 1969-70,  is  Re.  06.52  crores  as  against  the
 target  of  Rs.  10,  crores  fixed  for  that  year.

 (c)  Engine-ring  exports  during  ‘1968-69
 amounted  to  Rs.  84.97  crores.

 (a)  and  (ec).  Following  commodities
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 have  registered  appreciable  export  increases
 during  |%69-°0  over  export  performance  of
 the  previous  year  :

 Auto  and  Auto  parts,  Steel  pipes  and
 tubes,  Elcctric  Wires  and  Cables,  Jute,
 textile  and  knitting  machinery,  Bicycles  and
 parts,  Machine  Tools,  Transmission  line
 towers,  Electric  Motor,  Switchgears  ;  Diesel
 Engines  and  parts  ;  Structurals,  Fans,  Radio
 components,  Air  conditioners,  Refrigerators,
 Railway  truck  materisl,  Public  address
 equipment  etc,

 To  maintain  and  increase  exports  of
 engineering  goods,  registered  exporters  are
 allowed  import  of  raw  materials  required  for
 export  production  ;  supplies  of  steel  and
 aluminium  are  allowed  at  priority  and  cash
 compensatory  support  is  allowed  on  selected
 commodities  Measures  are  also  taken  to
 sanction  expansion  programmes  for  export
 purposes  and  (0  efford  facilities  in  respect  of
 export  finance,  joint  ventures  etc.

 Purchase  of  Ships  for  Indian  Navy  from
 Forciga  Countries

 2539.  SHRI  J.  H.  PATEL:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  the  number  of  new  ships  purchased
 for  Indian  Navy  from  forcian  countrics
 during  the  last  three  yca's  ;  aud

 (b)  the  cost  thereof  ?

 THE  MINISTER  OF  S!IATE  IN  THE
 MINISTRY  OF  DEFF  NCE  (SHRI
 NARENDRA  SINGH  MAHIDA)  :  (a)  and
 (b).  It  will  not  be  in  public  interest  to
 disclose  the  details.

 Liberation  of  Naga-populated  area  in  India

 2540.  SHRI  J.  H  PATEL:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  0०
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  under-
 ground  Naga  Federal  Army  are  fighting  for
 the  liberation  of  Naga  populated  area  in
 India  ;  and

 (b)  whether  Burmese  Army  have  started
 combing  operation  for  Kochin  Naga
 hostiles  ;  and  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
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 The  Naga  populated  areas  in  India  won
 their  freedom  with  the  rest  of  the  county
 On  the  I5th  August,  ‘1947,  The  men  of  the
 so-called  undeiground  ‘Naga  Federal  Army”
 have  been  resorting  to  voilance,  intimidation
 and  other  illegal  ac‘ivities.  The  strength  of
 this  organisation  has  dwindled  co  siderably
 during  the  last  two  years.

 (b)  This  matter  is  within  the  domestic
 jurisdiction  of  the  Government  of  the  Union
 of  Burma  who  are  dealing  with  the
 situat‘on  in  the  manner  they  consider
 appropriate.

 Export  of  Mica  to  Nepal

 2541,  SHRI  VIRENDRA  KUMAR
 SHAH  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  India  levies  an  export  duty
 of  40  per  cent  on  Mica  exports  and  a  Labour
 Welefare  Cess  of  25  per  cent  and  prescribes
 floor  prices  below  which  Mica  cannot  be
 exported  ;

 (b)  whether  mica  exports  to  Nepal  are
 exempted  from  export  duties  ;

 (c)  whether  the  Government  of  Nepal
 levies  no  export  duty  on  Mica  exports  from
 Nepal  and  in  fact  encourages  them  by  giving
 60  per  cent  import  entitlement  benefits
 which  comnand  a  premium  of  00  to  50
 per  cent  in  Nepa!  ;

 (d)  whether  as  a  result  of  the  above,
 Nepal,  where  mica  production  is  negligible,
 imports  mica  from  India  for  purpose  of
 re-export  and  earns  about  Rs.  5  to  Rs.  6
 crores  on  such  re-export  at  the  cost  of
 lodian  Exports  ;  and

 (e)  if  the  replies  to  parts  (a)  to  (d)
 above,  be  in  the  affirmative,  the  steps  taken
 to  rectify  the  above  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.  An  Export
 Duty  at  the  rate  of  40  per  cent  ad  valorem
 is  leviable  on  exports  of  mica  excepting
 mica  powder  and  St  and  6  grade  mica
 splittings  on  which  the  duty  is  20  per  cent
 ad  vaiorem.  A  Labour  Welfare  Cess  at
 the  rate  of  2.5  per  cent  ad  valorem  is  leviable
 on  export  of  all  types  of  mica.

 (b)  Yes,  Sir.
 (०)  According  to  information  last

 available  to  the  Government  of  India,  the
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 Government  of  Nepal  levies  an  export  duty
 ranging  from  Rs.  2  to  २३.  3  per  kg.  on
 exports  of  mica.  Under  the  Export
 Exchange  Entitlement  Scheme  of  the  Govern-
 ment  of  Nepal,  the  entitlement  on  exports
 of  mica  is  60  per  cent  of  the  value.  No
 authoritative  information  is  available  of  the
 permium  on  these  entitlements  of  foreign
 exchange.

 Written  Answers

 (d)  Due  to  the  long  and  open  border
 between  India  and  Nepal,  there  is  possibility
 of  smuggling  of  mica  into  Nepal.  The
 Export  Exchange  Entitlement  Scheme  may
 be  one  of  the  attractions  for  such  smuggling

 (e)  Export  of  mica  to  Neral  has  been
 brought  under  Export  Trade  Control,  with
 effect  from  8th  September,  °69,  In
 addition,  the  following  steps  have  atso  been
 taken  to  prevent  smuggling  of  Indian  goods
 including  mica  to  third  countries  via  Nepal

 (i)  Posting  of  additional  customs  staff
 at  the  border  ;

 (ii)  enlisting  cooperation  of  other
 Central  and  the  State  Government
 enforcement  agencies  functioning
 on  the  border  ;

 (iii)  setting  up  of  a  Committee  consist-
 ing  of  representatives  of  the  Cent-
 ral  and  concerned  State  Govern-
 meat  to  review  the  position  from
 time  to  time,  and  recommend
 remedial  measures  to  check  smug-
 gling  across  the  Indo-Nepal  border  ;

 (iv)  the  cooperation  of  the  Government
 of  Nepal  has  been  sought  in  joint
 investigation  of  activities  which  do
 not  conform  to  the  spirit  of  the
 Treaty  of  Trade  and  Transit  and  in
 evolving  a  working  arrangement  to
 ensure  that  there  is  no  possibility
 of  wide  spread  deflection  of  trade.

 Use  of  Gas  Centrifuge  Process  to  produce
 Enriched  Uranium

 2542.  SHRI  VIRENDRA  KUMAR
 SHAH  :  Will  the  PRIME  MINISTER  be
 pleased  to  state  :

 (a)  whether  the  Atomic  Energy  Com-
 mission  (AEC)  has  proposed  to  use  the
 revolutionary  gas  centrifuge  process  to
 produce  enriched  uranium  ;

 (b)  the  above  proposal  constitute  a
 radical  departure  from  the  hitherto  accepted
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 policy  of  setting  up  of  only  natural  uranium
 reactors  ;

 (c)  the  new  proposals  of  the  Atomic
 Energy  Commission  were  not  discussed  with
 the  Planning  Commission  which  has  pruned
 down  Plan  allocation  for  AEC  from  Rs.
 398.00  crores  to  Rs.  Rs.  268.00  crores  in  the
 Fourth  Plan  ;  and

 (d)  if  the  answer  to  the  above,  be  in
 the  affirmative,  whether  Government  has
 accepted  the  AEC’s  proposal  to  use  the  gas
 centrifuge  process  to  produce  enriched
 uranium,  and  whether  increased  funds  would
 be  made  available  for  the  purpose  ?

 Written  Answers

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  07
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  Details  of  the
 Atomic  Energy  Commission’s  proposals  in
 this  regard  are  included  in  para  13.5  of  the
 Commission’s  Brochure  entitled  ‘‘Atomic
 Energy  and  Space  Research--A  Profile  for
 the  Decade  9.0  80°,  copies  of  which  are
 available  in  the  Parliament  Library.

 (c)  The  Profile  is  undez  discussion  with
 the  Planning  Commission.

 (d)  Government  has  accepted  the  objec-
 tives  of  the  spesific  programmes  in  Atomic
 Energy  and  Space  Research  for  the  present
 decade  as  set  out  in  the  profile  presented  by
 the  AEC.  Detailed  steps  to  implement  the
 Proposals  are  under  consideration  of
 Government.

 राष्ट्रीय  कंडेट  कोर  प्रशिक्षण  तथा  सेना  में
 दिए  जाने  वाला  प्रशिक्षण

 2543,  श्री  झोम  प्रकाश  त्यागी:  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  राष्ट्रीय  कैडिट  कोर  द्वारा  किये  जाने
 वाले  प्रशिक्षण  तथा  सेना  में  दिये  जाने  वाले
 प्रशिक्षण  में  क्या  श्रन्तर  है  ;

 (ख)  क्या  आवश्यकता  की  घड़ी  में

 राष्ट्रीय  कैडिट  कोर  के  कडिटों  को  सीधे  सीमा
 पर  भेजा  जा  सकता  है  ;  शौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 है?  *
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 प्रतिरक्षा  मंत्री  (ष्ली  जगजीवन  राम)  :

 (क)  नियमित  सेना  में  दिये  गए  विशिष्ट  श्रौर

 गहन  प्रशिक्षण  की  तुलना  में  एन०  सी०  सी०

 छात्रों  को  श्रारम्भिक  सैनिक  प्रशिक्षण  दिया

 जाता  है  1

 (ख)  और  (ग).  एन०  सी०  सी०  श्रधि-
 नियम  948%  श्रन्तर्गत  एन०  सी०  सी०  के

 रुदस्यों  के  लिए  सक्रिय  सैनिक  सेवा  की  कोई
 देयता  नहीं  है।  तदपि,  प्रापाती  स्थिति  के

 दौरान  उन्हें  हताहतों  के  निर्यास,  यातायात

 नियन्त्रण,  भ्रसैनिक  रक्षा  इत्यादि  कार्य  सौंपे  जा

 सकते  हैं  ।

 ग्रौद्योगिक  विकास  पर  भारत-

 सारिशस  सहयोग

 2544.  श्री  शोम  प्रकाश  त्यागी:  क्‍या

 वंवेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  बया  यह  सच  है  कि  मारीशस

 सरकार  ने  श्रौद्योगिक  विकास  में  सुचार  रूप  से

 सहयोग  देने  हेतु  भःरत  सरकार  से  प्रार्थना  की

 है  ;  और

 (ख)  यदि  हां,  तो  सहयोग  का  स्वरूप
 क्या  है;  भौर  इस  पर  सरकार  ने  क्या  निर्णय
 ले  लिया  ?

 बेदेशिक  व्यापार  सन्त्रालय  सें  उप-मन्‍्त्री

 (थ्री  राम  सेवक)  :  (क)  और  (ख).  जी  हां
 भारत  सरकार  तथा  मारिशस  सरकार  इस
 विषए  पर  सहमत  हो  गई  है  कि  मारिश्षस  में
 उद्योगों  में  भारतीय  सहयोग  के  लिए  काफी

 गुँजाईश  है  ।  इस  प्रकार  के  सहयोग  के  लिए
 निम्नलिखित  क्षेत्र  प्रभिज्ञात  क्य  गए  हैं।
 साधित  फल  तथा  खाद्य  पदार्थ,  सीमेंट,  उर्वरक,
 चमड़े  से  बना  माल,  रबड़  का  साम्पन,  प्लास्टिक

 तथा  प्लास्टिक  का  सामान,  जैसे  चश्मों  के  फ्रेम
 फाउंटेन  पेष,  बाल  प्वांइट  पेनपरिघान,  बोतल
 तथा  कांच  का  सामान  तथा  कतरन  को  बिलेटों
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 में  परिवर्तित  करने  के  लिए  एक  प्रार्क  मैल्टिंग
 फर्नेस  ;

 श्रन्य  देशों  की  तरह  मारिशस  के  उद्योगों
 में  भारतीय  सहयोग  के  स्वरूप  के  सम्बन्ध  मैं
 सरकारी  नीति  यह  है  कि  भ्राद्योपान्त  (टर्ने-क्री)
 कार्यों  को  हाथ  में  लेने  के  अतिरिक्त  भारतीय
 उद्योगपतियों  को  केवल  अपेक्षित  मशीनों  तथा
 उपकरणों,  तकनीकी  जानकारी  तथा  परामर्द
 सेवाओं  की  पूर्ति  करके  ही  उनकी  शैयर  पूंजी  में
 भाग  लेने  की  अनुमति  2  1

 पर्वो  श्रफ्रीका  में  भारतीय  व्यापारियों  के
 व्यापार  लाइसेंसों  का  नवीकररण  करने

 से  इन्कार  फरना

 2545,  श्री  श्रोम  प्रकादा  त्यागी:  क्‍या
 वंदेशिक-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उन  भारतीय  ब्रिटिश  पारपनत्रघारी
 भारतीय  व्यापारियों  की  संख्या  कितनी  है
 जिनके  व्यापार  लाइसेंसों  का  पूर्वी  अफ्रीका  के
 देशों  न ेनवीकरण  करने  से  इन्कार  कर  दिया

 है  और  जिन्हें  तुरन्त  उन  5  देशों  से  चले  जाने
 का  झादेदा  दे  दिया  गया  है  ;

 (ख)  उन  भारतीय  ब्रिटिश  पारपश्रधारी
 भारतीयों  की  संख्या  कितनी  है  जो  कि  उक्त
 सरकारों  के  निर्णय  से  बेघर  हो  जायेंगे  ;  और

 (ग)  भारत  सरकार  द्वारा  उनका  पुनर्वास
 करने  के  लिये  क्‍या  कार्यवाही  की  गई  है  अथवा
 करने  का  विचार  है  ?

 वंदेशिक-कार्य  सन्त्रालय  में  उप-मन्त्री  (श्री
 सुरेख्रपाल  सिह) :  (क)  और  (ख).  व्यापार
 लाइसेंस  प्रधनियम  कीनिया  भ्रौर  उगाण्डा  में
 लागू  कर  दिया  गया  है।  अनुमान  है  कि
 कीनिया  में  इसकी  वजह  से  भारतीय  मूल  के
 कोई  एक  हजार  गैर-नागरिक  व्यापारियों  पर
 असर  पड़ा  है।  प्रमावित  व्यक्तियों  की  राष्ट्रिकता
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 के  भ्रलण-इलग  श्रांकड़े  सुलभ  नहीं  हैं  क्योंकि
 कीनिया  सरकार  ने  उनके  श्र।धिकारिक  आरांकडे
 प्रकाशित  नहीं  किये  हैं।  बहरहाल,  प्रभावित
 व्यक्तियों  में  से ज्यादातर  ब्रिटिश  पासपोर्टंघारी

 ही  होंगे  ।  उगान्डा  में  व्यापार  लाइसेंस  श्रधि-
 नियम  पर  प्रमल  का  कार्यक्रम  भ्रभी  चल  ही
 रहा  है  और  ग्रभी  उन  व्यक्तियों  के  बारे  में  कोई

 झ्रनुमान  नहीं  लगाया  जा  सकता  जिन  पर  उस
 का  श्रसर  पड़ने  की  संभावना  है।  जो  भी  हो
 जिन  लोगों  पर  इसका  असर  पड़ते  की  संभावना

 है  वे  भ्रधिकतर  ब्रिटिश  पासपोर्टघारी  हो
 होंगे  |

 (ग)  इन  से  प्रभावित  भारत  मूल  के  जो
 व्यक्ति  स्थाई  रूप  से  बसने  के  लिए  भारत  श्राना

 चाहेंगे  उन्हें  सरकार  सीमा  शुल्क  श्र  श्रायात
 व्यापार  नियंत्रण  की  रियायतें  देगी  ।

 Satoik  School,  Kapurthala

 2546.  SHRI  N.R.  LASKAR  :  Will
 the  Minister  of  DEFENCE  be  pleased  to

 lay  on  the  Table  of  the  House  :
 (a)  a  copy  of  the  annual  accounts  of

 the  Sainik  School,  Kapurthala  for  last  three
 years  ending  1969-70,  and  the  audit  report
 thereon  ;

 (b)  a  statement  showing  the  expenditare
 incurred  on  diet  given  to  the  students  during
 the  last  three  years—showing  separately  the
 various  items  of  diet  se:ved,  their  frequency
 and  the  relation  of  total  expenditure  on  diet
 with  the  total  expenditure  on  the  running  of
 school  ;

 (c)  acopy  of  statement  showing  the
 total  expenditure  on  establishment  with
 detailed  break-up  category  wise  and  the
 relation  of  total  expenditnre  on  establish-
 ment  with  the  total  expenditure  on  running
 the  school  ;  and

 (d)  the  total  expenditure  incurred  on
 supply  of  books  and  stationery  to  the
 students  with  detailed  break-up  also  showiog
 its  relation  to  the  total  expenditure  on  run-
 ning  of  the  school  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIWAN  RAM)  :  (a)  Copies  of
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 the  anoual  accounts  of  the  Sainik  School,
 Kapurthala,  for  calender  year  567  and  for
 the  period  from  1.1  6%  to  30  4  69  are  laid  on
 the  Table  of  House.  [Placed  ta  Library.
 See  No.  LT—3942/70]  The  accounts  for
 969  70  are  still  under  preparation.

 (b)  A  Statement  is  laid  on  the  Table  of
 the  House.  (Placed  in  Library.  See  No.
 LT  —3'42/70]

 (c)  A  Statement  is  laid  on  the  Table  of
 the  House,  [Placed  in  Library  See  No,
 LT—3942/70]

 (d)  The  total  expenditure  on  books  and
 stationery  is  as  follows  :

 (I)  967  Rs.  19,638,
 (2)  Jan  68  to  Rs,  17,077

 Apr.  69
 (16  months)

 The  expenditure  during  967  and  968  69
 is  approximately  2.2°%%  and  ‘135%  of  the
 overall  expenditure.

 Fixation  of  Rates  and  Supply  of  Power
 to  Madhya  Pra:esh  from Hlrakund  Project

 2547,  SHRI  RAM  AVTAR  SHARMA;
 Will  the  Ministes  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  major
 Percentage  of  the  catchment  area  of  Hirakund
 Project  lie  in  Madhya  Pradesh  and  that
 some  villages  in  that  State  have  been  sub-
 merged  by  it  :

 (b)  whether  the  Government  of  Madhya Pradesh  have  on  that  account,  among  others,
 requested  for  fixation  of  share  of  power  and
 the  rate  of  supply  from  the  Project  ;

 (c)  if  so,  the  quantum  fixed  ;  and
 (d)  if  not,  the  reasons  therefor  and  the

 date  by  which  this  would  be  fixed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir.

 (b)  to  (d).  It  has  been  agreed  that
 5000  kW  of  power  should  be  supplied  from
 Hirakud  to  Madhya  Pradesh.  The  rate  of
 supply  is  yet  to  be  finalised  in  discussions
 between  the  State  Government.
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 Criteria  for  Fixation  of  Quota  for
 Export  of  Iron  Ore  and

 Manganese

 SHRI  R.  R.  SINGH  DEO:
 SHRI  MAHENDRA  MAJHI:
 SHRI  A.  DIPA:
 SHRI  G.  C.  NAIK  :
 SHRI  90.  N.  DEB:
 SHRI  D.  AMAT:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  what  is  Government’s  policy  and
 criteria  for  fixaticn  of  quota  for  export  of
 iron  ore  and  manganese  from  the  country  ;

 (b)  whether  Government  have  decided
 to  allot  export  quota  to  every  mine-owner
 for  the  encouragement  and  development  of
 the  mining  industry  ?

 2548.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SL‘v  ey  (a)  Export  of  iron  ore
 is  canalised  through  the  Minerals  and  Metals
 Trading  Corporation  of  India  Ltd.  with  the
 exception  that  export  of  iron  ore  from  Goa
 is  allowed  also  through  the  established  Goan
 Shippers.

 Export  of  Manganese  ore  is  also  cana-
 lised  through  the  Minerals  and  Metals
 Trading  Corporation  of  India  Ltd.  and
 through  the  Manganese  ore  (India)  Ltd.

 (br  No  export  quotas  are  allotted  to
 any  suppliers  or  mine-owners.  In  order  to
 fulfil  its  commitment  NMTC  purchases
 different  grades  of  ores  from  various  sectors
 depending  upon  their  programme  of  ship-
 ments  from  particular  ports  in  a  mabner  best
 suited  to  their  business  interest.

 Restriction  on  Movements  of  Indiaas
 in  Bhulan

 SHRI  K.  M.  KOUSHIK  :
 SHRI  D.  N.  DEB:
 SHRI  J.  MOHAMED  IMAM  :
 SHRI  N.  K,  ‘OMANI  :
 SHRI  R.  K.  AMIN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  of  Bhutan  bave
 decided  to  impose  stricter  restrictions  on  the
 movement  of  Indians  and  foreigners  in  and
 out  of  Bhutan  ;  and

 2549.
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 (b)  if  so,  the  reaction  of  the  Government
 of  India  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 {SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  The  Government  of  Bhutan  have
 not  take  any  decision  to  impose  stricter
 restrictions  on  the  move.  ent  of  Innians  an  i
 foreigners  in  and  out  of  Bnutan.  They  have
 however  decided  to  check  more  carefully
 the  identity  of  non-Bhutanese  personne!  on
 entering  Bhutan  under  existing  arrangemenis.

 साई  नदी  में  छोटी  सिचाई  योजना  के
 अन्तर्गत  उत्थापक  (लिफ्ट)  सिचाई

 योजना  का  क्रियान्वयन

 2550.  श्री  नागेइवर  द्विवेदी:  क्‍या

 सिचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  जिला  जीनपुर  (उत्तर  प्रदेश)  में  साई
 नदी  में  छोटी  सिंचाई  योजना  के  अन्तर्गत
 उत्थापक  (लिफ्ट)  सिंचाई  योजना  के  किन
 स्थानों  पर  कार्यन्वित  करने  का  विचार  है  और

 हर
 सम्बन्ध  में  अब  तक  कहां  तक  प्रगति  हुई

 सिचाई  तथा  विद्युत  मन्त्रालय  में  उप-मंत्री

 (श्री  सिद्ध इबर  प्रसाद)  :  उत्तर  प्रदेश  सरकार

 ने  सूचित  किया  है  कि  लघु  सिचाई  स्क्रीम  के

 श्रन्तगंत,  जिला  जोनपुर,  उत्तर  प्रदेश  में  साई
 नदी  से  लिफ्ट  सिचाई  की  निम्नलिखित  सात
 स्कीमों  को  मंजूरी  दी  गई  है  i

 l,  जोनपुर  तहसील  के  सिकरारा  प्रखंड  में

 गौरा  में  ।

 2.  मछली  शहर  तहसील  के  महाराजगंज
 प्रखंड  से  भाटपुरा  में

 3.  मछलीशहर  के  प्रखंड  और  तहसील  में

 बेकेपुर,  बर्रा,  कंडीघाट,  बालामू  श्रौर

 पाटेहाना  में  ।

 राज्य  सरकार  ने  यह  भी  सूचित  किया  है
 कि  गोरा  स्कीम  चालू  हो  चुकी  है।  भाटपुरा
 स्कीम  के  विसम्बर,  970  तक  झौर  छोष
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 स्कीमों  के  दिसम्बर,  97)  तक  पूर्ण  हो  जाने

 की  संभावना  है  |

 Stealing  of  Ammunition  Boxes  from
 Secunderabad  Bound  Goods  Train

 2552,  SHRI  RABI  RAY:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  the  attention  has  been  drawn
 to  the  reports  in  the  Brase  (Hindu  dated  the
 6th  July,  .97v)  that  a  few  boxes  of  ammuni-
 tion  and  Defence  material  were  stolen  from
 five  wagons  of  a  Secunderabad-boun®  goods
 train  on  the  l0th  night  at  Bablad  Railway
 Station  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  the  steps  taken  by  the  Government

 to  recover  them  and  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  and
 (b).  Yes,  Sir.  The  wagons  were  despatched
 by  the  Naval  authorities  in  Bombay  to
 Vishakhapatnam  and  _  contained  empty
 ammuaition  ccntainers.  The  seals  on  one
 of  the  wagons  (ER  17087)  were  found  to  be
 tempared  with  and  one  empty  ammunition
 box  was  missing.

 (c)  The  police  is  investigating  the  case.

 Request  for  Arrest  of  Madame  Binh

 2653,  SHRUD.  N.  PATODIA
 SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  envoys
 of  Cambodia,  Laos  and  South  Vietnam  have
 urged  upon  the  Government  of  India  that
 Madame  Binh  be  arrested  and  handed  over
 to  the  South  Vietnamese  Government  ;

 (b)  if  so,  what  is  Government’s  reaction
 in  this  regard  ;  and

 (c)  the  details  of  reply,  if  any,  given  to
 the  envoys  in  response  to  their  0  id?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Ambassador  of  Cambodia.  the  Charged
 Affairs  of  Laos  and  the  Acting  Consul-
 General  for  South  Vietoam  in  New  Delhi
 called  on  the  External  Affairs  Ministry  in
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 connection  with  the  visit  of  Madame  छापा,
 The  Acting  Consul-General  for  South
 Vietnam  alone  suggested  that  Madame  Binh
 be  arrested  as  a  rebel  and  handed  over  to
 his  Government.

 (b)  and  (c).  Government  of  India  is
 of  the  view  that  the  Acting  Consul-General’s
 action  in  seeking  to  create  embarrassment
 and  raise  a  controversy  around  the  person
 of  a  distinguished  guest  of  the  Government
 was  uncalled  for.

 Import  of  Raw  Materfals  for  Fertilizers,  |
 Pesticides  aod  Agricultural

 Imp'ements

 2554.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 Government’s  consideration  to  liberalise  the
 import  of  raw  materials  and  equipment
 needed  for  the  stepping  up  of  production  of
 fertilizers,  pestisides  and  agricu:tu:al  imple-
 ments  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  Industries
 manufacturing  fertilizers.  pesticsides  and
 agricul‘ural  implements  are  already  in  the
 priority  list  and  the  requirements  of  these
 industries  in  respect  of  raw  materials  and
 components  are  met  liberally.  These  indus-
 tries  are  also  included  in  the  list  of  industries
 which  are  treated  as  priority  for  import  of
 capital  goods  and  import  applications  are
 considered  on  merits.

 Issue  of  Passports

 2555.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  persons  who  applied
 for  passports  during  the  year  ‘1968.69,  1969-,
 70  till  July,  970  with  the  names  of  the
 countries  proposed  to  be  visited  ;

 (b)  the  number  of  persons  granted  pass-
 ports  du  ing  the  above  period  ;  and

 (c)  whether  any  persons  were  refused
 passports  during  ihe  above  period  if  80,  the
 reasous  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 to  (c).  During  the  period  from  the  Ist
 January  968  to  the  ‘Bist  May,  1969,  3.  5,360
 persons  applied  for  passports.  The  above
 applications  covered  requests  for  travel  to
 almost  all  countries  of  the  world  During
 the  above  period,  3,48,937  passports  were
 issued.

 1,327,  persons  were  rcfused  passport
 facilities.  Reasons  for  refusal  included,
 inter  alia,  suppressions  and  misrepresenta-
 tion  of  facts,  lack  of  proof  of  Indian  nationa-
 lity  and  activities  prejudicial  to  integrity,
 sovereignty  and  security  of  India

 Information  for  the  period  from  tne  Ist
 June  969  to  the  3st  July  970  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House.

 Export  of  Diesel  Locomotives

 2956.  SHRI  J.M  BISWAS:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whe  her  i:  is  a  fact  that  India  is
 exporting  Dicset  Locomotives  to  other
 ccuntries  ;  and

 (b)  if  so,  the  names  of  the  countries
 where  Diesel  locomotives  are  expur  ed  ?

 THE  DEPUTY  MINISTER  IN  7THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  India  has
 not  exported  any  Diese!  Locomotives  so  far,
 but  offers  have  been  made  for  the  supply  of
 the  Diese!  Locomotives  to  some  developing
 countries.

 Opinion  of  Scientists  on  the  Findings
 of  Public  Accounts  Committee  on

 C.S.I  R.  Laboratories

 2557.  SHRI  K.  M.  MADHUKAR  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Scientists  has  expressed  doubts
 about  the  fiadings  of  the  Public  Accounts
 Committee  on  C.S.I.R.  laboratories  and
 their  research  ;  and

 (b)  whether  it  is  alsoa  fact  that  these
 Scientists  questioned  the  authenticity  of  the
 sources  of  the  Public  Committee's  findings  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  (a)  and  (b).  The  question
 presumably  refers  to  the  recommendations/
 conclusions  contained  in  the  22nd  Report  of
 the  Public  Accounts  Comm  ttee  on  the  Audit
 Reports  of  the  CSIR.  The  Public  Accounts
 Commi  te>  heard  C.S.I.R.  witnesses  includ-
 ing  Directors  of  the  National  Labora‘ories
 concerned  and  invited  written  replies  on
 severa)  questions.  It  is  p.essmed  the  Public
 Accounts  Committee  have  taken  note  of
 those  in  preparing  their  report.

 The  recommendations/conclusions  of  the
 Committee  are  beinc  examined  in  consulta-
 tion  with  the  Laboratories.

 Floods  Contro]  ia  Assam

 2558.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  p'eased  to  state  :

 (a)  whether  the  loss  due  to  the  floods
 of  the  Brahmaputra  and  its  tributaries  in
 Assam  during  the  month  of  July  this  year
 has  been  asses.ed  ;  and

 (b)  if  so,  whether  any  help  has  been
 given  to  the  State  Government  for  the
 purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 AND MINISTRY  OF  IRRIGATION

 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No.  separate  assessment
 regarding  the  damages  caused  by  floods  in
 July  has  been  made.  However,  according
 to  the  preliminary  assessments  made  by  the
 State  Government,  the  damage  due  to  floods
 in  Assam  during  the  current  flood  season
 is  so  far  of  the  order  of  Rs.  0  crores.

 (b)  Central  assistance  to  State  Govern-
 ments  for  relief  purposes  is  released  in
 accordance  with  certain  fixed  criteria  after
 an  on  the  spot  assessment  of  the  damages
 by  a  team  of  officers  deputed  by  the  Govern-
 ment  of  India  to  the  affected  States.  Such
 a  team  is  being  deputed  to  visit  Assam  for
 for  the  purpose.  Meanwhile
 Government  has  been  requested
 details  of  the  relief  measures  p
 them.
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 Memorandum  by  C.M.  of  Rajasthan
 for  use  of  Water  under  Indus

 Treaty

 2559.  SHRI  MEETHA  LAL  MEENA:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Chief
 Minister  of  Rajasthan  has  submitted  a
 memorandum  containing  details  regarding
 the  use  of  water,  measures  to  be  taken  and
 the  expenditure  involved  under  the  ‘Indus
 Water  Treaty’  to  the  Central  Water  and
 Power  Commissicn  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No,  Sir.

 (b)  Does  not  arise.

 चाय  का  निर्यात

 2560.  श्री  मोठा  लाल  मीना:  क्‍या
 बंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  गत  तीन  वर्षों  में  भारत  से  किन
 किन  देक्षों  को  चाय  का  निर्यात  किया  गया  और

 इससे  कुल  कितनी  विदेशी  मुद्रा  प्राप्त  हुई  है;
 झौर

 (ख)  इस  समय  भारत  से  किन-किन  देक्षों
 को  चाय  का  निर्यात  हो  रहा  है  ?

 बंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री

 (श्री  राम  सेवक):  (क)  झौर  (ख).  विगत
 तीन  वर्षों  के  दौरान  भारत  में  प्रमुख  देशों  को

 निर्याता  की  गई  चाय  की  मात्रा  तथा  मूल्य
 दर्शाने  वाला  एक  विवरण  सभा  पटल  पर  रखा

 जाता  है।  [प्रन्याल्य  में  रखा  गया  ।  देखिये
 संख्या  LT—3943/70]  भारतीय  चाय  का

 इन  देशों  को  निर्यात  जारी  है  1

 बेदेशिक  व्यापार  सूचना  केन्द्र
 स्थापित  करना

 2561,  श्री  मीठा  लाल  मीना:  क्‍या
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 वेदेशिक  व्यापार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  विदेशों  में
 भारत  की  झ्ौद्योगिक  तथा  प्रोद्योगिकीय  क्षमता
 का  प्रचार  करने  हेतु  एक  बंदेशिक  व्यापार

 सूचना  केन्द्र  स्थापित  करने  का  है;  ब्रौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है?

 बंदेशिक  व्यापार  मंत्रालय  में  उप-मन्त्रो

 ी  राम  सेवक)  :  (क)  और  (ख).  किसी
 झलग  विदेशी  व्यापार  जानकारी  केन्द्र  की

 स्थापना  करने  का  सरकार  का  विचार  नहीं  है  ।
 फिर  भी,  व्यापार  विकास  प्राधिकरण  में,  जो
 शीघ्र  ही  कार्य  आरम्भ  कर  देगा,  एक  जानकारी
 प्रभाग  होगा  जो  व्यापार  के  सभी  पहलुप्रों  पर
 समेकित  रूप  से  जानकारी  प्रदान  करने  के
 श्रतिरिक्त  विदेशी  बाजारों  में  भारत  की  भ्रौद्योगिक
 तथा  तकनीकी  क्षमता  का  भी  प्रचार  करेगा

 Accumalation  of  Handloom  Prodacts
 in  Mabaashtra  due  to  Lack  of

 Marketing  Facilities

 2562.  SHRI  N.  R.  DEOGHARE:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  weetber  Government  are  aware  of
 the  fact  that  many  apex  aod  primary  hand-
 loom  cooperative  societies  and  other  hand-
 loom  weavers  in  Maharasht:a  have  accumu-
 lated  handloom  stocks  worth  crores  of  rupees
 because  of  lack  of  marketing  facilities  of  the
 products  and  the  lakhs  of  handloom  weavers
 in  the  State  are  on  the  verge  of  starvation
 due  to  lack  of  work  ;  and

 (b)  the  action  Government  proposes  to
 take  to  save  the  weavers  from  falling  prey
 to  starvation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Government  is  not
 aware  of  any  accumulation  of  handloom
 cloth  with  apex  and  primary  handloom  co-
 operative  societies  and  other  handloom
 weavers  in  Maharashtra.

 (b)  Does  not  arise.
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 Conference  of  Chief  Secretaries  of  States

 SHRI  SITARAM  KESRI:
 SHRI  D  N.  PATODIA  :

 Will  the  PRIME  MINISTER  te  pleased
 to  state  :

 (a)  whether  a  Conference  of  the  Chief
 Secretaries  of  State  Government  was
 held  during  the  last  week  of  June,  I970:
 and

 (b)  if  so,  the  subjects  discussed  and  the
 decisions  taken  thereat  ?

 2563.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  Yes,  Sir.

 (b)  The  information  required  is  con-
 tained  in  the  answer  to  Lok  Sabha  Starred
 Question  No.  227,  answered  on  Sth  August,
 19/0.

 Weavers  Service  Centre  in  Cannanore

 2564.  SHRI  E.K.  NAYANAR:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  will  consider
 to  start  the  weavers  Servic:  Centre  in
 Cannanore  which  is  recommended  by  the
 All  India  Handtoom  Board  ;  and

 (b)  if  not,  the  reason  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  The  recom-
 mendation  of  the  All  India  Handloom
 Board  for  setting  up  a  weavers’  service
 centre  in  Kerala  State  has  been  received  and
 is  under  consideration.

 Electrification  of  Villages  During  Gandhi
 Centeuary  Year  tn  Gujrat

 2553.  SHRI  D.R.  PARMAR  :  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (b)  whether  ft  is  a  fact  that  Gujarat
 Electricity  Board  had  framed  a  programme
 to  electrify  500  villages  during  Gandhi
 Centenary  year  ;

 (b)  if  so,  the  progress  made  so  far  ;
 (c)  if  no  progress  has  been  made,  the

 reasons  thereof;  and
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 (d)  when  the  target  would  be  achieved  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  WF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (d).  Accerding  to  the
 recommendations  of  the  Conference  of
 Chairman  of  State  Electricity  Boards  held
 at  Nanital  on  24th  May,  196",  and  endorsed
 by  the  Conference  of  State  Minister  of
 Irrigation  and  Power  held  on  26th  and  27th
 May,  1969,  at  Nainital,  the  number  of
 villages  to  be  electrified  by  the  Gujarat
 Electricity  Board  from  !469to  210-70
 was  1500,  This  tarret  was  fixed  in  the
 context  of  the  programme  for  achieving  all-
 India  target  of  electrification  of  one  lakh
 villages  by  2nd  October,  9°0,  the  end  of
 the  birth  centenary  year  of  Mahatma
 Gandhi  Out  of  1500,  villages  60  villages
 have  been  electiified  so  far  in  Gujarat
 Special  efforts  are  being  made:  by  the
 Gujarat  Electricity  Board  within  the  prevail-
 ing  constraints  of  financial  resources  and  the
 scarcity  of  essential  raw  materials  to  achieve
 the  target  by  2nd  Octobe:,  1970.

 Shipment  of  Rails  to  Iranian  Government

 2566.  SHRI  MANGALATHUMA-
 DAM  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  when  the  shipment  of  rails  to  Iranian
 State  Railways  will  start  ;

 (b)  whether  Government  would  stick  to
 the  production  of  rails  to  meet  the  export
 requirements  ;  and

 (ce  how  many  countries  other  than  Iran
 and  Korea  are  being  neg»tiated  for  rail
 export  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  The  requisite
 information  is  being  collectedd  and  will  be
 laid  on  the  Table  of  the  House.

 Bullding  of  Patrol  Boats  by  Mazagon
 Docks  Ltd.

 2567.  SHRI  BIBHUTI  MISHRA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Maza-
 gon  Docks  Ltd.  is  contemplating  to  build
 Patrol  Boats  ;
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 (b)  if  so,  the  total  forcign  exchange
 requirements  thereof  ;  and

 (b)  the  extent  to  which  it  will  be  bene-
 ficial  towards  defence  nceds  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  JN  THE
 MINISTRY  OF  DEFENCE  (SHRI  P.  C.
 SETHI):  (a)  The  question  of  indigenous
 construction  of  Patrol  Boats  and  the  Yard
 where  these  are  to  be  constructed  is  under
 examina‘ion  and  no  final  decision  has  yet
 teen  takcn  in  the  matter.

 (b)  and  (c).  Do  not  arise.

 Permanent  Posts  Lying  Vacant  in  Central
 Statistical  Organisation

 2568.  SHRI  RAMSHEKHAR  PRASAD
 SINGH  Will  the  PRIME  MINISTER
 be  pleased  to  state  :

 (a)  whether  five  permanent  posts  for
 Scheduled  Caste/Tribe  candidates  are  lying
 unfilled  in  the  Central  Statistical  Organisa-
 tion  since  960  ;  is  so,  why  these  posts  were
 not  deserved  in  962  or  1963,  when  no
 scheduled  caste/Tribe  candidates  were  eligible
 for  confirmation  ;

 (0)  whether  certain  Scheduled  Caste/
 Tribe  Senior  Investigators  appointed  5-l0
 years  later  than  Senior  Investigators  of  other
 communities  are  being  considered  for
 confirmation  against  these  posts  now  ;  and

 (c)  whether  by  confirmation  of  Scheduled
 caste/Tribe  Senior  Investigators  in  the
 Central  Statistical  Organisat.on  the  Senior
 Investigators  belonging  to  other  communities

 “will  be  losing  5:10  years  of  approved  and
 regular  service  for  the  purpose  of  promotion
 to  Grade  IV  of  the  Indian  Statistical
 Service  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  No  confirmations  have  so
 far  been  made  against  the  five  reserved  posts
 against  which  confirmations  could  not  be
 made  in  962  for  want  of  suitable  candidates
 belonging  to  Scheduled  Castes/Tribes  com-
 munities.  These  posts  have  not  been
 dereserved  so  far  as  the  question  of  making
 further  confirmations  was  taken  up  only  in
 1968,
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 (b)  and  (c).  Do  not  arise  at  this  stage
 as  proposals  for  making  confirmations
 against  the  available  vacancies  are  still  to  be
 finalised.

 Manufacture  of  Nuclear  Arms  by  India

 2569.  SHRI  SAMAR  GUHA  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  a  number  of  retired  generals
 of  Indian  Army  urged  the  Government  of
 India  to  undertake  immed-ate  planning  for
 making  nuclear  arms  ;

 (b)  whether  the  Atomoic  Energy  Com-
 mission  scrutinised  the  views  of  these  retired
 military  generals  ;

 (c)  whether  over-whelming  majority  of
 the  members  of  Lok  Sabha  and  Rajya  Sabha
 demanded,  in  course  of  their  speeches  during
 the  discussion  of  last  defence  budget,  that
 India  should  make  nuclear  weapons  ;

 (d)  if  so,  whether  the  Government  will
 make  a  fresh  appraisal  of  the  issue  of
 making  nucleat  weapons  ;  and

 (e)  if  not,  the  reason  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  :  (a)  and  (b).  Govera-
 ment  have  seen  the  views  expressed  by  some
 retiied  Generals  regarding  the  manufacture
 of  nuclear  weapons  by  India.  Due  note  is
 taken  of  all  shades  of  views  expressed  in
 the  Press  and  in  public  on  matters  having
 relevance  to  security  and  in  this  context  the
 views  expressed  b,  the  retired  generals  have
 also  been  taken  note  of.

 (c)  Some  Members  of  Parliam:nt  ex-
 Pressed  views  in  favour  of  the  development
 of  nuclear  weapons  during  the  discussion  on
 the  Defence  Budget.

 (d)  and  (e).  Government’s  policy  on
 the  development  of  nuclear  weapons  has
 been  explained  to  the  House  on  a  number  of
 occasions,  including  in  the  last  Session.

 Visit  to  Andha  Mughal  by  Irrigation
 Minister

 2570.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  he  visited
 canal  near  Andha  Mughal,  Delhi  in  the  last
 three  months  ;
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 (b)  if  so,  the  details  of  the  grievances
 made  by  the  residents  of  that  area  to
 him  ;

 (०)  wheth.r  it  is  also  a  fact  that  he
 promised  to  cover  the  canal  within  a  month
 or  so  ;

 (d)  the  progress  made  so  far  in  this
 regard  ;  and

 (e)  the  reasons  for  delay  and  the  steps
 which  Government  propose  to  take  to
 expedite  the  work  ?

 Written  Answers

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (8)  Yes,  Sir.

 (b)  The  residents  ccmplained  of  insani-
 tary  conditions  resulting  from  the  dumping
 of  refuse  by  the  dairies  on  the  conduit  of  the
 Delhi  distributary.

 (c)  It  was  suggested  by  the  Minister
 that  the  channel  downs  ream  of  the  Daryai
 Nalla  Biid.e  und  escape  should  be  filled
 with  earth  and  the  channel  land  be  used
 for  a  read.

 (9)  and  (c).  The  chanrel  which  is  a
 part  of  Western  Y.muna  Canal  System  is
 under  the  centrol  of  the  Haryana  Govern-
 ment.  The  suggestions  of  the  Minister
 have  been  brought  to  the  notice  of  Haryana
 Government  and  the  matte:  is  being  pursed
 with  them.

 Dr.  Tclo  Mascarenhas,  Goan  Freedom
 Fighter

 257.  DR.  KARNI  SINGH  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  whether  the  Prime  Minister
 has  received  a  telegram)  from  Mr.  Madhu
 Mehra,  Swatantra  Leader,  infcrming  her
 of  Goan  freedom  fighter.  Dr.  Telo
 Mascarer  has  requirement  of  £  60  to  clear
 his  debt  and  if  so,  whit  was  the  result  of
 such  a  request  ?

 THE  DEFUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  Yes,
 Sir,  ४  telegram  was  received.  No  action  on
 it  was  necessary  as  Government  had  already
 authorised  its  Mission  in  Madrid  and
 London  to  incur  expenditure  on  the  medical
 treatn  cnt,  local  hospitality  and  cost  of
 intcinetionsl  travel  of  Dr  Mascarenhas.
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 2572.  SHRI  P.  C.  ADICHAN  :
 SHRI  D.  AMAT  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  settle-
 ment  of  pension  and  family  pension  in
 respect  of  retired/deceased  service  personnel
 gets  delayed  for  years  together  ;

 (b)  if  so,  the  number  of  cases  pending
 settIment  for  over  (i)  two  years,  (ii)  one  year
 (iii)  six  months  ;  and

 (c)  the  reasons  for  such
 delays  and  the  steps  taken
 delays  ?

 inordinate
 to  climinate

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  and
 (b).  There  is  no  undue  delay  in  settlement
 of  pension  cases.  The  number  of  cases
 pending  final  settlement  over  two  years  is
 40  :  between  one  year  to  two  years  is  375
 and  between  6  months  and  one  year  is  837.
 However,  in  most  cases  anticipatory/provisio-
 nal  pension  has  been  sanctioned  pending
 final  settlkinent  ;  and

 (c)  Before  sanctioning  final  pension,  the
 claims  are  required  to  be  verified  and  discre-
 Pancies  reconciled.  These  often  necessitate
 reference  to  claimants  and  Civil  authorities.
 However,  «ll  possible  measures  are  taken  to
 finalise  pension  cases  as  expeditiously  as
 possible.  The  position  is  periodically
 reviewed  in  consultation  with  Controller  of
 Defence  Accounts  (Pensions).

 Pension  to  Widows  and  Dependents  of
 Ex-Service  Personnel  Who  Dic  afetr

 Attaining  the  Age  of  60  Years

 2573.  SHRI  P.  C.  ADICHAN  :
 SHRI  D.  AMAT:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  dependents
 and  widows  of  ex-Servicemen  do  not  get
 famiiy  pension,  in  case  the  Service  personnel
 concerned  dies  after  attaining  the  age  of  60
 years  ;

 (b)  if  so,  the  reasons  therefor  ;
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 (c)  whether  widows  and  dependents  of
 the  Government  employees  do  get  family
 pension  in  such  circun  stances  :

 (d)  if  so,  the  reasons  for  this  disparity  ;
 and

 (e)  the  number  of  such  cases  as  referred
 to  in  part  (a)  sbove  in  which  family  pension
 has  been  denicd  since  January,  ‘1969,  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA)  :  (a)  and
 (b).  Families/dependents  of  all  deceased
 Armed  Forces  personne!  who  were  in  service
 on  1-1-1964  or  who  joined  the  service  there-
 after  are  eligible  for  a  family  pension
 irrespective  cf  the  age  at  which  the  ex-
 Serviceman  dies.

 In  the  case  of  those  who  retired  before
 ‘1-1-1964,  with  a  pension  the  position  is  as
 follows  :—

 (A)  Officers:  A  family  pension  is
 admissible  irrespective  of
 the  age  at  which  the
 retired  officer  dies,

 (B)  Personnel:  (Other  than  Commissio-
 ned  officers)—

 (i)  Those  who  retired  with  a  retiring
 pension  or  were  invalided  from
 service  due  fo  causes  not  attribu-
 table  to  or  aggtavated  by
 service  :

 Family  pension  is  admissible
 provided  death  took  place  within
 5  years  of  retirement/invalidment,
 irrespective  of  age.

 (ii)  Those  who  retired  with  a  disa-
 bility  pension,  i.e.,  due  to
 causes  attributable  to  or  aggrava-
 ted  by  service  :

 Family  pension  will  be
 admissible,  if  such  a  person
 died  before  attaining  the  age  of
 60  years  due  to  the  same  cause
 on  account  of  which  he  was
 disabled.  Families  of  those  who
 die  after  60  years  of  age  are  not
 eligible  for  family  pension.  This
 is  because  a  disabled  person  who
 dies  after  60  years  of  age  is
 regarded  as  having  died  due  to
 normal  causes  and  not  due  to
 military  service.

 (c)  and  (d).  Apparently  the  reference
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 is  to  Civil  Government  employees.  If  so,  the
 position  is  broadly  as  under  :

 No  distinction  is  made  between  Gazetted
 and  non  Gazetted  officers  in  the  matter  of
 eligiblity  or  grant  of  family  pension  to
 widows  and  dependents  of  the  d:ceased
 pensioners  and  the  erant  is  irrespective  of
 the  age  at  which  the  pensioner  dies.  How-
 ever,  the  families  of  those  who  retired  before
 I-!-964  are  entitled  to  family  pension  only
 if  the  pensioner  dies  within  a  period  of  five
 years  from  the  date  of  retirement.

 (e)  Seventy-two.

 Completion  of  F:eder  Canal  of  Farakka
 Barrage  Project

 574.  SHRI  ARJUN  SINGH
 BHADORIA  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased  to
 state  :

 (a)  whether  the  feeder  canal  and  other
 ancillary  works  of  the  Farakka  Barrage
 Project  have  been  completed  ;  and

 (b)  if  not,  when  the  feeder  canal  and
 other  ancillary  works  are  liie’y  to  be  com-
 pleted  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  No,  Sir.

 (b)  The  Feeder  Canal  was  scheduled  to
 te  completed  by  June,  1971,  but  it  is  likely
 to  be  delayed  by  about  two  years.  The
 ancillary  works  on  the  canal,  such  as  cross
 drainage  works  and  bridges,  would  also  be
 completed  by  then  to  enable  operation  of
 the  project.

 Demand  for  Indjan  Handicrafts  fo  Foreign
 Countries

 2575.  SHRIMATI  ILA  PAL  CHOU-
 DHURI:  Will  she  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  demand
 for  Indian  Handicrafts  in  foreign  markets
 has  been  contiouously  growing  ;

 (b)  if  so.  the  main  items  for  which  the
 demand  has  increased  together  with  the
 names  of  the  importing  countries  ;  and

 (c)  the  total  amount  of  value  of  the
 handicrafts  exported  during  the  current
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 financial  year  so  far  as  compared  tothat  for  the  years  I668-69  and  1969-70  are  as
 exported  during  the  same  period  in  1969-70 2  under  :—

 (Rs.  lakhs)
 THE  DEPUTY  MINISTER  IN  THE  , MINISTRY  OF  FOREIGN  TRADE  (SHRI  Year  Export  of  handicrafts

 RAM  SEWAK)  :  (a)  Yes,  Sir.  I968-69  7647.38
 (b)  The  main  items  for  which  the  1969-70  9472.12

 demand  has  increased  are  as  follows  :—

 qQ  Gem  and  jewellery  and  precious  Deployment  of  Navy  during  Strike  of
 stones.  Cochin  Port  Workers

 (2)  Woollen  carpets,  rugs  and  druggest
 with  namdahs.  2976.  SHRI  VISWANATHA

 MENON  :
 (3)  Art  metalwares,  SHRI  P,  GOPALAN  :
 ry  Woodwares.  SHRI  P.  RAMAMURTI  :
 (5)  Hand  Printed  Textiles.  SHRI  JYOTIRMOY  BASU  :

 (6)  Shawls  and  Scarves  as  artwates.  SHRI  A.  K.  GOPALAN

 q)  Zari  Will  the  Minister  of  DEFENCE  be
 leased  to  state  :

 (8)  Leather  Goods.  P
 (a)  whether  the  Navy  was  used  recent!

 (9)  Stone  work,  alabaster,  etc.  )  ©  y  of in  Cochin  Port  during  the  strike  of  the
 (I0)  Imitanon  jewellery.  Port  workers  to  unload  supplies  ;
 (Jl)  Embroidered  goods.  (b)  if  so,  whether  it  is  the  policy  of
 (12)  Other  wo-ks  of  art.  Government  to  use  Defence  forces  as  strike

 brenkers  ;  and
 The  names  of  important  importing  coun-  (c)  the  overriding  considerations  which

 tries  where  demand  for  Indian  handicrafts  led  to  the  use  of  the  Navy  during  the  strike
 hae  increased  iccently  are  given  below  :—  to  unload  ships  ?

 ad)  Aden  THE  MINISTER  OF  STATE  IN  THE
 (2)  Australia,  MINISTRY  OF  DEFENCE  (SHRI
 (3)  Belgium.  NARENDRA  SINGH  MAHIDA)  :  (a)  Yes.
 (4)  Canada.  85  Naval  Armament  Depot  civilian  person-

 nel  were  empleyed  for  stevedoring  and
 (5)  France.  porterage  for  3days  from  Sth  June,  970  to
 (6)  Hong  Kong.  unload  military  stores  from  S.S.  MOJISK.
 (7;  Ttaly.-  No  other  assistance  was  sought  or  rendered
 (8)  Japan.  tee  ah  bs

 port  facilities  during  the
 e

 (9)  Lebanon.  aca  strike.

 (t0)  Luxemburg.  (b)  No.

 (.l)  Netherlands.  (c)  The  immediate  unloading  of  military
 stores  was  necessary.

 (22)  Saudi  Arabia.  ५

 13),  Switzerland.  Construction  of  Barak  Dam  Project
 (ba)  U.K,
 (is)  U.S.A  2577.  SHRIMATI  JYOTSNA  CHANDA:

 Will  the  Minister  of  IRRIGATION  AND
 (I6)  U.S.  5.  R.  POWER  be  pleased  to  state  :
 7)  West  Germany.  (a)  the  progress  made  towards  the  Barak

 Dam  Project  construction  ;
 (c)  Export  figures  for  handicrafts  for  the  (b)  whether  the  Government  of  Assam

 current  financial  year  (1970-71)  are  not  yet  and  Manipur  have  come  to  any  solution
 available.  The  export  figures  of  handicrafts  regarding  this  ;  and
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 (c)  if  not,  whether  Government  propose
 any  other  alternative  scheme  to  construct
 this  elsewhere  rather  than  on  the  proposed
 site  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (c)  The  Barak  Project  has  not  yet
 been  taken  up  for  construction.  In  order  to
 Teduce  submergence  of  good  agricultural
 land,  possibility  of  shifting  the  site  from  the
 one  below  the  confluence  of  the  Barak  with
 Jiri,  to  an  upstream  site  at  Bhubandhar  is
 being  explored.  8  fresh  reconnaissance  is
 being  made  jointly  by  the  officers  of  the
 Geological  Survey  of  India  and  the  Central
 Water  and  Power  Commis  ion  to  examine
 this  possibility.

 देश  के  भ्रन्य  मागों  की  तुलना  में  उत्तर

 बिहार  में  विद्युत  का  कम  उत्पादन

 2578.  श्री  विभूत्त  मिश्र  :  क्या  सिचाई
 तथा  विद्युत  मन्त्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  बया  यह  सच  है  कि  देश के  शन्य
 भागों  की  तुलना  में  उत्तर  बिहार  में  विद्युत  का
 कम  उत्पादन  हो  गया  है  ;

 (स्व)  क्‍या  यह  भी  सच  है  कि  विशेष  रूप
 से  उत्तर  बिहार  के  चम्पारन  जिले  में  तो  यह
 उत्पादन  बहुत  ही  कम  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  वहां  छोटे
 उद्यमकर्ताओं  तथा  उपभोकताझों  को  विद्युत  की
 नियमित  रूप  से  सप्लाई  नहीं  की  जाती  है  ;

 (घ)  क्‍या  यह  भी  सच  है  कि  चम्पारन
 जिले  में  विद्युत  की  दरें  भी  बहुत  ऊंची  हैं  ;
 झौर

 (&)  यदि  उपरोक्त  (क)  से  (4)  भागों
 का  उत्तर  स्वीकारात्मक  है,  तो  इस  भ्रसमानता
 को  दूर  करने  के  लिए  सरकार  का  क्‍या  कायें-

 वाही  करने  का  विचार  है  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्रो

 धी  सिद्ध  धवर  प्रसाद):  (क)  जी,  नहीं  1

 असम,  हरियाणा,  जम्मू  शौर  काइमीर  तथा
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 नागालेंड  में  जितनी  बिजली  उत्पन्न  होती  है
 उससे  अधिक  ब्रिजली  उत्तरी  बिहार  में  उत्पन्न
 होती  है  ।

 (ख)  जी,  नहों  ।  बिजली  उत्पादन  के
 सिलसले  में  उत्तरी  बिहार  क्रे  जिलों  में  चम्पारन
 जिला  दूसरे  नम्बर  पर  आता  है।

 (ग)  उस  स्थिति  के  आलावा  जब  बिजली
 संयंत्र  में  अथवा  पारेषण  लाइनों  में  कोई  खराबी
 प्रा  जाये,  चम्पारन  जिले  में  लघु  उाक्रमों  बौर
 उपभोकताम्रों  को  बिजली  की  सप्ताई  प्रायः
 नियमित  ही  है  ।

 (घ)  राज्य  बिजली  बो  द्वारा  सप्लाई
 किये  जा  रहे  सभी  जिलों  में  बिजली  की  दरें
 एक  समान  हैं  ।

 (=)  प्रश्न  नहीं  उठता  ।

 चीन  द्वारा  तिबबत  में  भारी  संनिक
 तेथारियां

 2579.  शी  विभूति  मिश्र  :  क्या  प्रति-
 रक्षा  मन्त्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चीन  तिब्बत  में
 भारतीय  सीमाग्रों  के  पास  भारी  सैनिक
 तैयारियां  कर  रहा  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  वह  सीमा
 पर  सड़कों  का  निर्माण  तथा  सैनिक  श्रहों  का
 विकास  बड़े  पैमाने  पर  कर  रहा  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  चीन  की

 परमाणु  क्षमता  के  कारण  नेपाल,  भूटान  तथा
 सिक्किम  जैसे  सीमावर्ती  देश  बहुत  भयभीत  हैं  ;
 शौर

 (घ)  चीन  से  खतरे  का  सामना  करने  के
 लिए  सरकार  का  क्‍या  कायेंवाही  करने  का
 विचार  है  ?

 प्रतिरक्षा  मन्त्री  (भी  जगजोबन  रास)  :
 (क)  और  (ख).  सैनिक  स्थानों  को  मिलाने  के
 लिए  सड़कों  के  निर्माण  और  सुधार,  कंकरों,
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 बैरकों,  समान  भंडारों  और  सैनिक  महत्व  के
 श्रन्य  भवनों  के  निर्माण  सहित  चीनियों  को
 अपनी  सीमा  के  पार  गतिविधियों  के  ढंग  और
 चीनी  सेनाओं  की  नियुक्ति  के  सम्बन्ध  में  सदन
 को  समय  समय  पर  सूचित  किया  जाता  रहा
 है  ।  गत  तीन  दिनों  में  इस  स्थिति  में  कोई
 विशेष  परिवतंन  नहीं  हुआ  ।

 (ग)  इस  विषय  में  कोई  इशारा  नहीं  है।

 (ध)  श्रपने  देश  की  समग्रता  की  सुरक्षा
 के  सभी  आवश्यक  उपाय  किये  जा  रहे  हैं  !

 Indo-British  Talke  Reg.  European
 Common  Market

 2580  SHRI  UMANATH  :
 SHRI  K  M.  ABRAHAM
 SHRI  SATYA  NARAIN  SINGH:
 SHRI  P  GOPALAN  :
 SHRI  JYOTIRMOY  BASU  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  Government  have  recently
 held  some  talks  about  the  ‘safeguards’  which
 Britair  proposes  to  provide  if  she  becomes
 8  member  of  the  European  Comm.in  Market;

 (b)  if  so,  the  nature  of  such  talks  ;  and

 (c)  the  outcome  of  the  discussions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (c).  No  formal
 talks  have  been  held  recently  with  Britain
 or  the  European  Bconomic  Community  about
 the  “safeguards”  for  India’s  trade  interests
 if  U.  K.  becomes  a  member  2f  the  Eur  pean
 Economic  Community.  However,  they  are
 being  apprised,  through  diplomatic  channels,
 of  the  problems  that  might  arise  for  India’s
 trade.  At  appropriate  time  the  Government
 of  India  will  try  to  secure  suitable  safeguards
 for  India’s  trading  interests  in  these
 negotiations,

 Submission  of  a  Project  Scheme  by
 Madbya  Pradesh  costing  Rs.  8  I5

 crore

 258l.  SHRI  0.  V.  SINGH:  Will  the
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 Minister  of  IRRIGATION
 be  pleased  to  state  :

 AND  POWER

 (a)  whether  the  Madhya  Pradesh
 Government  had  submitted  Rs.  85  crore
 Project  for  irrigation  of  vast  unitrigated
 lands  in  Madhya  Pradesh  with  waters  drawn
 from  Sindh  river  (Sindh-project),  ia  Apuil,
 969  ;

 (b)  the  steps  so  far  taken  to  examine
 and  approve  the  project  ;  and

 (c)  the  time  by  which  it  would  be
 possible  to  take  up  the  project  for  imple-
 mentation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (0)  and  (c).  While  the  project  report
 and  estimates  were  being  examined  the
 Ch'ef  Engineer,  Madhya  Pradesh  informed
 the  Central  Water  and  Power  Commission
 {nat  the  dam  site  was  being  shifted  down-
 Stream  of  the  site  at  Mohini  previously
 Proposed  and  that  the  modificd  project
 would  follow.  The  modified  Project  is  still
 awaited  from  the  State  Government.

 Closure  of  Cotton  Mills

 SHRI  N.  K.  SOMANI:  Will
 FOREIGN  TRADE  be

 2582.
 the  Minister  of
 rlea-ed  to  state  :

 (a)  the  number  of  cotton  mills  that
 remained  closed  as  at  the  end  of  December,
 969  and  the  number  of  spindles,  looms  and
 workers  affected  thereby  ;

 (b)  the  number  of  mills  re-opened  with
 their  spindles,  looms  and  workers  since  then
 and  upto  the  latest  month  for  which  such
 data  are  available  ;

 (c)  the  number  of  mills  with  their  capa-
 city  and  workers,  that  closed  down  during
 this  period  ;  and

 (9)  the  number  of  mills  still  remaining
 closed  with  their  capacity  and  workers
 affected  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (d).
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 No.  of  Tastalled  Workers
 Mills  Capacity  on

 Spdls,  Looms  Roll

 (a)  Mills  lying  closed  at  the  end  of  45  0  2882  2230  53332
 December,  1969.

 (b)  Mills  out  of  (a)  above  which  2  370276  3042  9  45
 reopened  during  Jan-May,  1970.

 (c)  Mills  which  closed  down  during  Il  272020  2995  2452
 Jan-May,  970  and  which  remained
 closed  at  the  end  of  May,  970.

 (d)  Mills  closed  at  the  cnd  of  May,  970  43  9568  283  45609

 N.B.  I.  Out  of  the  45  mills  lying  closed  as  at  the  end  of  December,  1969,  one  mill  has
 since  9८९०  removed  from  the  list  of  closed  mills  because  it  is  not  a  separate  mill
 and  is  only  a  pa't  af  the  Madura  Mills  Co.  Ltd.,  Madurai,  which  is  working.

 2.  The  above  figures  exclude  mills  considered  fit  to  be  scrapped  or  which  closed
 down  for  short  periods  only..

 Merger  of  Weak  Cotton  Mills  with
 Financtally  Strong  and  Sound  Mills

 SHRI  N.  K.  SOMANI:  Will
 FOREIGN  TRADE  be

 2583.
 the  Minister  of
 pleased  to  state  :

 (a)  whether  the  Committee  of  Officials
 which  was  asked  to  examine  the  recom-
 mendations  of  the  Manubhii  Shah  Com-
 mittee  for  promoting  merger  of  weak  cotton
 mills  with  financially  5008  and  souod
 cotton  mils  has  submitted  its  report  ;

 (b)  if  so,  when  and  what  are  the
 recommendations  ;  and

 (c)  what  decision  Government
 taken  on  these  recommendations  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.

 (b)  and  (c).  The  Working  G-oup
 submitted  its  report  in  November,  1869  The
 recommendations  made  by  the  Working
 Group  are  being  examined  and  it  would
 not  be  in  the  public  interest  to  disclose
 them.

 have

 Follow-up  Action  Taken  on  the  Sarkar
 Committee  Report  on  the  Working  of

 c.S.I.  R.

 SHRI  TENNETI
 VISHWANATHAM  :

 SHRI  INDRAJIT  GUPTA:
 SHRI  K.  M.  MADHUKAR  :
 DR.  RANEN  SEN  :

 2584.

 SHRI  SARJOO  PANDEY:
 SHRI  प्र.  N.  MUKERJEE  :

 Will  the  PRIME  MINISTER  be  Pleased to  state:
 (a)  the  various  steps  of  the  follow-up action  taken  by  the  Government  in  Pursu- ance  of  the  Sarkar  Committee  Report  on the  working  of  the  CS.IR,  4  and
 (b)  whether  a  copy  of  the  statemen will  be  placed  on  the  Table  ?
 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOME  AFFAIRS  AND

 MINISTER  OF  STATE,  DEPARTMENTS OF  ELECTRONICS  AND  SCIENTIFIC AND  INDUSTRIAL  RESEARCH  (SHRI K.C.  PANT)  :  (a)  and  (b).  The  recom-
 mendations  made  by  the  Committee  of
 Inquiry  (CSI)  in  Part-I  of  their  Report have  been  accepted  by  the  President, C.S.LR.  for  implementation.

 A  Statement  showing  the  Progress  of
 action  taken  cn  each  of  the  recommenda-
 tions  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT—39  4/70)

 Todians  acquiring  British  Citizensbip through  Service  in  Brilish  High
 Commission,  New  Delhi  for

 Five  Years

 2585.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whetber  it  is  a  fact  that  about  1,000,
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 Indians  have  taken  advantage  of  securing
 British  citizenship  through  the  British  law
 which  allows  them  automatic  citizenship
 after  5  years  service  at  the  British  High
 Commission  in  New  Delhi  :

 (b)  if  so,  when  did  this  fact  come  to
 the  notice  of  the  Government  of  India  ;  and

 (c)  what  is  the  Government’s  reaction
 to  this  situation  ?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (c).  Information  is  bzing  coliected,

 Passport  ig-ued  to  Shri  Popatlal  Kapadia-
 Killick  Yndustries,  Bombay

 2586  SHRI  GEORGE  FERNAND!S:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  +

 (a)  whether  Shri  =  Popatlal  Kapadia
 belonging  to  the  Heuse  of  Kapadias,  owners
 of  Killick  Industries.  Bom*ay  has  a  passport
 under  the  name  of  Abdul  Karim  ;

 (0)  whether  he  ulso  has  a  passport  in
 his  name  as  Popatlal  Kapadia  ;

 (c)  if  so.  when  were  thes:  passports
 issued  ;  and

 (d)  what  were  the  circumstances  in
 which  two  passports  were  issued  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Abdul  Karim  is  a  common  name.  Passports
 have  been  issued  to  some  persons  of  this
 name  after  ascertaining  their  antecedents.
 Enquiries  have  been  made  and  no_  passport
 in  the  name  of  Abdul  Kasim  has  been  issued
 to  Shri  Popatlal  Kapadia,  according  to  our
 information.

 (0)  and  (c).  A  passport  was  obtained
 by  Shri  Popatl.l  Kapadia  in  +1948,  There  is
 no  record  of  any  passport  having  been
 issued  to  him  since  then.

 (d)  Does  not  arise.

 Loss  to  Indian  Businessmen  on  Taking
 Over  of  Foreign  Run  Business  by

 Ghana  Goveroment

 2587.  SHRI  DINKAR  DESAI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Government  have  taken
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 note  of  the  recent  legislation  of  Ghana’s
 Parliament  to  take  over  foreign-run  business;

 (b)  whether  any  Indian  businessmen  are
 involved  in  this  ;  and

 (c)  if  so,  their  nature  of  business  and
 the  loss  they  would  incur  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA_  PAL  SINGH):  (a)
 Government  are  aware  of  the  Ghanaian
 Business  (Promotion)  Act  of  July  1970,
 which  reserves  exclusively  for  naticnals  of
 Ghana  all  enterprises  concerned  with  retail
 or  wholesa’e  trade  of  which  the  an:.ual  sales
 do  not  exceed  five  hundred  thousand  New
 Cedi  (approximately  Rs.  37  'akhs).

 (b)  and  (c).  It  is  estimated  that  85  out
 of  00  Indian  business  establishments  :n
 Ghana,  mostiy  engaged  in  wholesale  and
 retail  trade  in  textiles,  plastic  goods  toot-
 wear  and  agricultural  implements,  are  likely
 to  be  affecie)  by  this  measure.  The  monetary
 sum  involved  cannot  be  estimated  at  present
 since  the  Government  of  Ghana  has  not  yet
 issued  the  list  of  the  alicn  houses  affected.

 Indlans  Living  in  Kenya,  Tanganikz,
 Zanzibar  and  Etblopia

 7588.  SHR'  SHINRKE  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  the  number  of  people  of  Indian
 origin  residing  in  Kenya,  Tanganika,  Zanzibar
 and  Ethiopia,  respectively  without  having
 the  citizenship  of  those  countries  ;

 (b)  the  number  of  people  of  Iadian
 Origin  residing  in  those  countries  who  were
 successful  in  getting  citizen  hip  of  those
 countries  and  also  the  number  of  those
 whose  applications  are  still  pending  ;

 (c)  the  number  of  the  Indians  who  have
 left  those  countries  for  good  during  last
 three  years  ;  and

 (9)  whether  Government  have  taken
 any  steps  to  help  the  people  of  the  Indian
 origin,  who  have  been  residing  in  thoss
 countries,  in  getting  citizenship  in  those
 countries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
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 ‘The  following  are  the  estimated  figures  :—
 Kenya.........  92,500
 Tanzania  67,000
 (including
 Zanzibar)
 Ethicpia  4,£00

 (b)  The  folcwing  are  the  estimated
 figures  of  those  who  have  obtained  local
 citizenship  :-—

 Kenya......  52,000
 Tanzania  .  35,090
 (including
 Zanzibar)
 Etbiopia......  6

 No  figures  are  available  of  those  whose
 applications  for  citizenship  are  pending.

 (c)  So  far  as  ent:y  into  India  is  con-
 cerned.  during  the  period  between  7th  March
 a  68  and  3lst  May,  1970,  3504  persons  of
 Indian  origin  from  Kenya  holding  British
 passports  have  come  to  India,  226  of  whom
 bave  since  left  for  Britain.  Figuies  85  to
 entry  from  the  other  countrics  are  not
 available

 (d)  Government  of  India  have  always
 urged  persons  of  Indian  origin  domiciled  in
 these  countries  to  take  up  the  citizenship  of
 those  countries.  Tte  response  to  the  sugges-
 thon  to  acquire  local  citizenship  has,
 however,  been  rather  poor.

 भारतीय  भूमि  पर  नेपाल  का  कथित
 कब्जा

 2589.  शी  बे०  कृ०  दासचोधरी  :
 श्री  वि०  नरसिम्हा  राव  :

 कया  वंदेशिक-कार्य  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नेपाल  ने  उत्तर
 प्रदेश  में  कुछ  भूमि  पर  कब्जा  कर  लिया  है  ;
 और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या
 है  तथा  नेपाल  से  उक्त  भूमि  को  वापस  लेने
 के  लिये  सरकार  द्वारा  क्‍या  कार्यवाही  की  गई
 है?
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 धेदेशिक  कार्य  मस्त्रालय  में  उप-संत्रो  (घो
 सुरेदपाल  सिह)  :  (क)  जी  नहीं  t

 (ख)  प्रश्न  नहीं  उठता  ny

 Change  in  British  Government’s  Policy
 on  Immigration

 2590.  SHRI  D.  AMAT  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  following  the  change  in
 Government  in  the  U.  K.,  any  change  has
 been  noticed  in  British  Government's  policy
 regarding  immigration  of  persons  from
 various  Commonwealth  countries  of  Asia
 aod  Africa,  including  the  Indians  and
 Persons  of  Indian  origin  with  African  and
 other  nationalities  ;

 (t)  if  so,  the  precise  nature  of  the
 change  in  policy  noti.ed  ;  and

 (c)  Government’s  reactions  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 The  British  Home  Secretary.  Mr.  Reginald
 Maudlirg,  has  stated  that  the  British  Govern-
 ment  intend  to  introduce  a  Bill  to  give  effect
 to  their  general  policy  of  ensuring  that  there
 is  90  more  permanent  large  scale  immigra-
 tion  into  Britain.

 (b)  The  proposed  Bill  has  yet  to  be
 introduced  in  the  British  Parliament.

 (c)  Government  of  India  have  the  situa-
 tion  under  constant  review.  They  naturally
 hope  that  nothing  will  be  done  to  make  it
 more  difficult  for  persons  of  Indian  origin
 in  Africa,  who  hold  British  passports,  to
 enter  Britain.

 Visit  to  Communist  Countries  by  CP.
 (M)  Leaders

 2591,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  leaders  of  Marxist  Com-
 munist  Party,  Shri  Namboodiripad,  Shri
 Sundaraya  and  Shri  Promode  Das  Gupta
 recently  visited  the  Communist  countries  like
 North  Korea,  Russia  etc  ;

 (b)  whether  they  tried  to  contact  Chinese
 Communist  Party  also  ;
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 (c)  if  so,  whether  C.  P  (M)  leaders
 visited  these  countries  to  re-establish  their
 organisational  bounds  with  these  countries  ;

 (9)  if  so,  details  about  their  activities  in
 these  countries  ;

 (९)  whether  permitting  politicel  elements
 to  develop  contact  with  foreign  countries
 with  Indian  passports  amouots  to  an  encou-
 ragement  to  develop  extra-territorial  loyalty
 and  whether  such  steps  facilitates  subversion
 of  Indian  Sovercignty  ;  and

 (f)  if  so,  the  reason  for  permitting
 C.P.M.  leaders  to  visit  Communist
 countries  ?

 JHE  DEPUITY  MINISTER  IN  THE
 MINISTKY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Shri  Nambodiripad,  Shri  Sundaraya  and
 Shri  Promode  Das  Gupta  visited  the
 Democratic  People’s  Republic  of  Korea  in
 Juve  this  year.  They  went  there  ‘ia  Moscow.

 (b)  to  (an  The  Government  have  no
 authentic  information.

 te)  No,  Sir.  The  Government  reserves
 its  right  to  refuse  such  ficilities  in  any  case
 wkere  this  may  be  necessary  in  the  public
 interest.

 (f)  Normal  travel  facilities  are  afforded
 to  political  parties  to  visit  fliexdly  countries.

 चोन  हारा  नाथूला  के  निकट  एक  नये

 हवाई  डड  का  निर्माण

 2592.  बी  ध्रबंध्य  नाथ  :  कया  प्रतिरक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  हाल  ही  में  चीन
 ने  नायूला  के  निकट,  जो  भारतीय  सीमा  से
 केवल  l0  मील  की  दूरी  पर  है  एक  नए  हवाई
 झडे  का  निर्माण  किया  है  ;

 (ख)  यदि  हां,  तो  क्‍या  यह  भी  सच  है  कि
 इस  बारे  में  हाल  ही  में  भारतीय  श्रधघिकारियों
 झ्रौर  सिक्किम  के  चोग्याल  के  मध्य  कुछ  बात-
 चीत  हुई  है  ;

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्या  है  ;
 शोर

 है  ?
 (घ)  इस  पर  सरकार  की  बया  प्रतिक्रिया
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 प्रतिरक्षा  मंत्रो  (भी  जगजीवन  रास)  १

 (क)  जबकि  प्रकार  के  सैनिक  महत्व  को,

 चुम्बी  घाटी  में  चीनी  गतिविधि  का  ज्ञान  है,
 किसी  हवाई  पट्टी  के  तथा  कथित  निर्माण  के
 सम्बन्ध  में  कोई  पुष्टि  नहीं  है  ।

 (ख)  जी.  नहीं  ।

 (ग)  और  (घ).  प्रइन  नहीं  उठते  ।

 Tariff  Commission  Report  on  Statutory
 Mioimum  Price  of  Indian  Natural

 Rubber
 2593.  SHRI  VASIJDEVAN  NAIR  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  any  decision  had  been  taken
 on  the  Tariff  Commission  Report  on
 Statutory  minimum  Price  of  Indian  Natural
 Rubber  ;  and

 (b)  if  not,  the  reasons  for  the  inordinate
 delay  ?

 THE  DEPUTY  MINISTER  IN  TUE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b)  The  recom-
 mendations  made  by  the  Tariff  Commission
 in  their  report  on  revision  of  minim.m  prices
 of  raw  rubber  are  under  consideration.  The
 Government  decision  will  be  takyn  as  soon
 as  possible.

 Imports  of  Cars

 2594.  SHRI  D.  R.  PARMAR:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  is  it  a  fact  that  forcign
 cars  were  imported  for  Central  Government,
 State  Governments  and  private  use  in  each
 State  of  the  couvtry  during  the  last  three
 years  ;

 (b)  if  so,  the  details  thereof,  State-wise  ;
 (c)  the  names  of  foreign  countries  from

 where  these  cars  were  imported  ;
 (9)  total  value  of  the  cars  imported  io

 each  State  ;  and
 (e)  the  reasons  for  importing  cars  from

 abroad  when  good  Indian  make  cars  are
 available  in  the  country  and  foreign  exchange
 position  in  very  tight  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No  licences  for  the
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 irr  ort  of  cars  have  been  issued  to  Central/
 State  Governments  during  the  last  three
 years  except  in  two  cases  where  our  own
 cars  in  use  in  oor  Missions  abroad  which
 had  no  resale  value,  were  allowed  to  be
 imported

 Customs  Clearance  Permits  for  the
 import  of  cas  for  private  use  have  also
 been  issued  sub,ect  to  the  following
 conditions

 (i)  that  the  stay  of  the  applicant
 abroad  is  for  a  year  or  more.

 (ii)  that  the  applicant  has  owned  and
 used  the  car  for  three  months
 before  departure  for  India.

 (iii)  that  the  car  has  been  purchased
 out  of  the  applicant’s  earnings
 abroad

 (iv)  that  the  CIF  value  of  the  car  does
 not  exceed  Rs.  30,00  /-.

 (v)  thet  the  applicant  is  returning  to
 India  for  permanent  settlement.

 Customs  Clearance  Permits  for  the
 import  of  cars  gifted  to  charitable  medical
 and  educational  institutions  are  also  issued
 on  the  recommendations  of  the  State
 Governments  concerned.

 In  four  cases  where  the  applicants  were
 either  disabled  during  the  965  Indo-Pakistan
 conflict  or  were  suffering  from  terious  dis-
 ablities  and  required  the  use  of a  special
 type  of  car,  import  licences  have  been  issued.

 (b)  to  (d).  Most  of  the  cars  imported
 were  manufactured  in  West  Germany,
 U.S.  A.,  ७.  K.,  Japan  and  Italy.  State-
 wise  statistics  of  imports  of  cars  are  not
 maintained.

 (९)  Except  in  the  four  cases  referred  to
 in  the  reply  to  part  (a),  no  foreign  exchange
 was  released  for  the  import  of  cars.

 Criterfa  for  selection  of  firms  for  allotment
 of  cloves,  betelnuts  and  others  spices

 by  STC

 2595.  SHRI  LAKHAN  LAL
 KAPOOR  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  State
 Trading  Corporation  has  made  allocation  of
 cloves,  betelouts  and  other  spices  to  certain
 traders  in  the  States  of  Bihar,  Orissa  and
 Assam  ;  if  so,  the  creteria  in  the  selection
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 of  these  firms,  allotment  of  material,  price
 etc.  ;

 (b)  whether  any  condition  was  laid
 down  for  the  sale  or  distribution  of  these
 items  on  such  traders  ;  if  so,  whether  these
 have  been  followed  ;

 (c)  whether  some  allocations  arc  also
 being  made  to  the  same  firms;  if  so,
 whether  these  firms  have  been  asked  to
 submit  a  statement  of  sales,  the  price  at
 which  sold  etc.  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 Written  Answers

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.  Allotment
 of  cloves  was  made  to  the  firms  recommend-
 ed  by  the  State  Governments,  preference
 being  given  to  Couperative  Societies.  These
 firms  were  allotted  $  tonne  of  cloves  each
 and  other  spices  in  deteriorated  condition
 and  not  otherwise  saleable,  on  pro-rata
 basis  The  release  price  was  fixed  by  the
 S.T.  ८.  with  a  view  to  mopping  up  as
 large  a  portion  of  the  available  profit  as
 possible  after  taking  the  prevailing  market
 Prices  into  account.

 (b)  to  (d).  The  Stare  Governments
 have  been  asked  to  keep  a  strict  watch  on
 the  sale  of  the  spices  to  ensure  that  the
 spices  are  sold  to  the  consumers  at  reason-
 able  pricess

 Comparative  figures  of  loss  due  to  Floods  fn
 Assam

 2596.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  the  comparative  figures  in  respect  of
 the  damage  caused  by  the  floods  in  Assam
 during  the  3  years  ;  and

 (b)  whether  in  view  of  the  fact  that
 floods  in  Assam  have  become  a  perenial  and
 serious  problem,  Government  have  any
 scheme  to  deal  with  it  as  a  national
 problem  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  The  value  of  demage
 caused  by  the  floods  in  Assam  during  the
 past  three  years  have  been  assessed  as
 follows  by  the  State  Government  :
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 Rs.  in  crores

 967  2.46
 968  I  .88
 969  6.67

 So  far  during  the  year  1970,  the  floods
 are  estimated  to  have  caused  demages
 exceeding  Rs.  0  crores.

 (b)  In  order  to  investigate,  evolve  and
 imp'ement  a  comprehensive  plan  of  flood
 control,  the  Brahmaputra  Flood  Control
 Commission  has  been  set  up  on  the  24th
 July,  1970,  The  Commission  is  expected  to
 undertake  flood  control  works  estimated  to
 cost  about  Rs,  30  crores  during  the  Fourth
 Five  Year  Plan.  A  proposal  to  construct
 adam  inthe  Barak  valley  for  controlling
 floods  in  the  tiver  Barak  is  also  under
 examination.

 Production  cf  carbon  black  from  coal  In
 Regional  Kesearch  Laboratory,  Jorbat

 2597.  SHRI  HIMATSINGKA  :  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  the  Regional  Research
 Laboratory,  Jorhat,  has  |-tely  developed  a
 process  for  production  of  Carbon  black  from
 coal  ;

 (b)  if  so,  how  the  cost  of  production
 of  carbon  black  from  coal  will  compare  with
 cost  Of  prcduction  thereof  prcduced  from
 gas  or  oil  furnace  processes  ;  and

 (c)  whether  this  process  will  be  much
 cheaper  and  if  so,  what  srec.fic  steps  are
 being  taken  to  popularise  and  adopt  this
 process  in  the  manufacture  of  Carbon  black
 in  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  (a)  Yes,  Sir.

 (b)  A  tentative  cost  estimate  of  the
 process  has  been  worked  out  at  Rs,  680/-
 per  tonne  as  against  Rs.  2,000/-  to  Rs.
 3,000/-per  tonne  of  imported  Carbon  black
 or  Carbon  black  produced  by  gas/oil  furnace
 process  indigenously.

 (c)  The  tentative  cost  estimated  by  the
 Regional  Research  Laboratory,  Jorhat  shows

 that  the  process  wi!]  be  much  cheaper.  ‘The
 following  steps  have  been  tnken  by  the
 Laboratory  to  popularise  the  process  :

 (i)  The  production  unit  at  the
 Laboratory  is  being  scaled  up  and
 the  Carbon  black  produced  in  the
 Unit  will  be  sent  to  different
 Rubber  and  Tyre  manufacturers  to
 Study  their  acceptance  of  the
 Product.

 (ii)  A  detailed  hand-out  of  the  process
 is  being  forwarded  to  different
 interested  parties.

 (iii)  The  unit  and  its  operation  will  also
 be  demonstrated  to  interested
 parties.

 P.  Ms.  Discussion  with  Soviet  Deputy
 Foreign  Minister

 2599.  DR.  KARNI  SINGH:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Soviet
 Deputy  Foreign  Minister  had  a  discussion
 with  our  Prime  Minister  in  which  the  former
 teportedly  apprised  the  latter  of  the  discus-
 sions  the  Soviet  Leaders  had  with  President
 Yahya  Khan  of  Pakistan  during  his  recent
 visit  to  Moscow  ;  and

 (b;  if  so,  the  salient  features  of  such
 discussions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Soviet  Deputy  Foreign  Minister  discus-
 sed  questions  of  mutual  interest,  including
 Indo-Pak  relations.

 (b)  Such  discussions  are  of  confidential
 nature  and  their  contents  cannot  be
 disclosed.

 Talks  with  Soviet  Deputy  Forelgo  Minister

 2.00.  SHRIMATI  SUSEELA
 GOPALAN  :

 SHRI  K.  RAMANI  :
 SHRI  ८.  K.  CHAKRAPAN]  :
 SHRI  GANESH  GHOSH  :
 SHRI  E.  K.  NAYANAR  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  the  purpose  of  the  visit  of  the
 Soviet  Deputy  Foreign  Minister  to  India  ;
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 (b)  the  persons  with  whom  he  had
 discussions  in  Delhi  ;  and

 (c)  the  main  points  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  To  meet  Prime  Minister,  Foreign
 Minister  and  high  officials  in  the  Ministry  of
 External  Affairs.

 (c)  Views  on  international  and_  bilateral
 questions  of  mutual  interest  were  exchanged.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Laying  off  of  about  50,000  colllery  workers
 by  leading  coal  producers  in

 Asansol  area

 MR.  SPEAKER  :  We  will  now  take  up
 the  Calling  Attention  Notice.  Hereafter  I
 am  going  to  call  it  Call  Attention  and  not
 Calling  Attention

 श्रीमती  तारकेश्वरी  सिन्हा  (बाढ़):
 भ्रध्यक्ष  महोदय,  हम  लोगों  की  तरफ  से  प्रधान
 मंत्री  को  मुबाकरवाद  दे  दीजिए  कि  लाइसेसिंग
 कमेटी  के  चेयरमन  होने  के  बाद  उन्होंने  श्रपने
 लड़के  को  कार  का  लाइसेंस  दे  दिया।  झ्ौर
 अपने  कज़िन  ब्रदर्स  श्रौर  कश्िन  सिस्टर्स  से  भी
 बह  अप्लाई  कर  था  दें  ।...(व्यवधान)

 भ्री  देवेन  सेन  (आसनसोल)  :  प्रध्यक्ष
 महोदय,  मैं  भ्रविलम्बनीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  भ्रोर  पैट्रोलियम  तथा
 रसायन  शौर  खान  तथा  घातु  मंत्री  का  ध्यान
 दिलाता  हूं  भौर  प्रार्थना  करता  हैँ  कि  वह  इस
 के  ऊपर  वक्तव्य  दें  :

 “झासनसोल  क्षेत्र  में  प्रमुख  कोयला
 उत्पादकों  द्वारा  लगभग  50  हजार  कोयला
 खान  श्रमिकों  को  जबरी  छूट्टी  दिए  जाने
 का  समाचार  a

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS,  AND  MINES  AND
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 METALS  (SHRI  NITIRAJ  SINGH
 CHAUDHARY):  Sir,  there  has  bcen  a
 strike  in  the  factory  of  the  Indian  explo-
 sives  Ltd.  at  Gomia  from  81970.  The
 State  Government  had  taken  necessary  steps
 to  arrange  for  reconciliation  between  the
 Management  and  the  employees  of  the
 factory.  Even  the  Minister  for  Labour  of
 the  State  Government  was  personally  orese*t
 at  Kathara  in  an  endeavour  to  finda
 solution  for  the  problem.  However,  all
 attempts  for  reconciliation  are  reported  to
 have  failed  The  strike  was  declared  illegal
 by  the  Government  of  Bihar  on  Saturday
 night  (8.8.1970)..

 SHRI  S.  M  BANERJEE  (Kanpur):
 Sir,  I  rise  on  a  point  of  order.  The  Minister
 of  State  for  Petroleum  and  Chemicals  says
 that  the  strike  has  been  declared  illegal,  I
 think  this  should  be  replied  to  by  the
 Labour  Minister.  But  he  is  not  present
 here  and  a  Minister  belonging  to  another
 Ministry  replies  to  that.  S.r,  you  should
 ask  the  Labour  Minister  to  rep!y.

 MR.  SPEAKER  :  This  Calling  Attention
 Notice  was  addressed  to  the  Minister  of
 Petroleum  and  Chemicals,

 SHRI  S.  M_  BANERJEE:  My  point
 of  order  is  this.  This  concerns  50,000
 colliery  workers.  Whether  the  strike  has
 been  declared  legal  or  illegal,  it  is  for  the
 Labour  Ministry  to  say.  How  can  _  this
 Ministry  speak  about  it  ?  Let  the  Labour
 Minisiry  say  so.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS,  AND  MINES  AND
 METALS  (07,  TRIGUNA  SEN)  :  We  are
 just  stating  what  is  happeniog  there.
 We  have  not  declared  the  strike  illegal.
 We  are  just  stating  the  facts.

 MR.  SPEAKER:  The  Mioister  says
 that  he  has  not  declared  the  strike  illegal.
 He  is  only  stating  a  fact.  So,  I  would
 request  Shri  Banerjee  to  resume  his  seat.

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  Necessary  police  protection  was
 also  given  to  prevent  §  any  untowasd
 incidents.  The  dispute  is  reported  to  have
 been  referred  to  an  adjudicator.  Further
 efforts  for  finding  a  solution  are  still  being
 pursued,
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 (Shri  Nitiraj  Singh  Chaudhary]
 Yesterday,  the  existing  stock  of  1,375

 tonnes  has  started  moving  f-om  the  factory
 without  any  obstruction  from  the  strikers.
 This  quantity  of  explosives  is  exp.cted  to
 keep  the  coal  mines  of  Bengal  and  Bihar
 going  for  another  0  days  or  so.

 As  a  consequence  of  the  scarcity  of
 explosives  many  coal  mines  in  the  Bengal-
 Bihar  area  had  to  close  down  and  Jay  off
 their  workers.  From  available  reports,  a
 very  large  number  of  Jabourers  have  been
 laid  off  thovgh  the  precise  nun:ber  is  not
 known.  In  view  of  the  fact  that  the  existing
 stock  has  been  brought  out  from  the  factory,
 it  is  possible  that  the  coal  mines  can  be
 revived  for  another  short  period.  If  during
 this  period  the  production  of  explosives  at
 Gemia  is  not  sesumed,  then  the  present
 difficulty  will  reappear  after  0-I5  days.

 The  Chief  -Sqeretary  of  the  Bihar  State
 Government  has  been  contacted  and  the
 grave  situation  arising  out  of  the  large-scale
 lay  off  of  ‘abourers  from  the  Bengal-Bihar
 coalfields  has  already  been  communicated  to
 him.

 SHRI  S  M.  BANERJEE:  On  a  point
 of  order,  Sir  My  point  of  order  is  that
 this  calling-attention  notice  was  based  on
 press  reports  that  for  want  of  explosives
 many  theusands  of  workers  had  been
 laid  off.

 MR.  SPEAKER:  I  know  that  Shri
 Banerjee  and  Moulvi  Abdul  Ghani  Dar  are
 experts  in  including  anything  in  the  form  cf
 a  point  of  order.

 SHRI  5.  M.  BANERJEE:  This  calling-
 attention  notice  has  two  aspects  :  availability
 of  explosives  and  laying  off  of  labour.
 Therefore  it  has  to  be  answered  by  both
 the  Ministers.  The  Labour  Minlster's
 presence  is  also  necessary.

 MR.  SPEAKER  :  He  has  not  declared
 it  illegal.

 SHRI  5.  M.  BANERJEE  :  I  know  ;  the
 strike  has  been  dec'ared  illegal  by  the  Bihar
 Government.

 MR.  SPEAKER  :  I  have  already  given
 my  ruling  on  it.  Why  are  you  repeating  it  ?
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 SHRI  S.  M.  BANERJEE  :  My  point  is
 that  this  calling-attention  has  heen  admitted
 wrcngly.  It  should  be  replied  to  by  the
 Labour  Minister,

 MR.  SPFAKER:  I  am  not  going  त
 allow  such  interruptions  during  the  calling-
 attention.  I  have  already  given  my  ruling.
 Shii  Banerjee  should  now  sic  down.

 श्री  देवेन  सेन  :  भ्रध्यक्ष  महोदय,  मैं,  पहले
 जो  वक्तव्य  यहां  दिया  गया  मंत्री  महोदय  की
 तरफ  से  उस  की  नरफ  नजर  खींबना  चाहता
 हैँ  ।  फर्स्ट  पैराग्राफ  में  कहा  गया  है

 55,000  colliery  workers  with  thice
 leading  producers”

 तो  यह  तीन  लीडिग  बौल  प्रोड्यूस  के  नाम
 क्या  हैं  ?  वह  कौन  से  इलाके  के  हैं  ?  श्रासन-
 सोल  के  हैं  या  बिहार  के  हैं  या  मध्य  प्रदेश  के
 हैं  या  हैदराबाद  के  हैं?  कहां  के  कोल  प्रोड्यूसर्स
 हैं?  इस  की  हम  लोगों  को  खबर  मिलनी

 चाहिए  |

 55  हजार  यहां  पर  कहा  गया  लास्ट  बट
 वन  पराग्राफ  में  देखिए  ।

 “a  very  large  number  of  labourers
 have  been  laid  off  though  the  precise
 number  is  not  known.”

 यहाँ  तो  55  हजार  कहा  गया  श्रौर  यहां  कहा
 जाता  है  कि  प्रेसाइज  नम्बर  इज  नाट  नोन।

 हमारे  पास  तार  झाया  है  आसनसोन  से  कि
 Ll  लाख  मजदूर  ले  झ्ाफ  हुए  ब्रौर  मुझे  भरिया

 की  खबर  मिली  नहीं,  हैदराबाद  की  खबर
 मिली  नहीं,  मध्य  प्रदेश  की  खबर  मिली  नहीं  t
 तो  पहली  बात  तो  मैं  यह  जानना  चाहता  हूं
 कि  यह  तीन  प्रोड्यूससं  कौन  से  इलाके  के  हैं  ?
 उन  की  को  लियरी  किसी  एक  ही  जगह  पर  है
 या  सब  जगह  बिखरी  हुई  है?  मैं  बताना
 चाहता  हूं  कि  भासनसोल  हिन्दुस्तान  का  60
 परसेंट  कोल  सप्लाई  करता  है।  यह  |  लाख

 मजदूर  ले श्राफ  हो  गए,  दो  लाख  मजदूर  वहां
 हैं,  उनके  परिवार  को  लेकर  करीब  4  लाख
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 माइनिंग  पापुलेशन  वहां  है,  तो  भ्रगर  ले  स्‍झाफ

 हो  गया  तो  यह  खाएंगे  कहाँ  से  मैं  यह  पूछना

 चाहता  हूं  1

 दूसरी  बात-एक्सप्लोसिव  नहीं  मिल  रहा
 है  यह  खबर  सरकार  के  पास  कब  आई  ?  उन

 के  डाइरेक्टर  आफ  माइन्स  की  तरफ  से  खबर
 टाई  थी  या  नहीं  और  शाई  तो  कब  आई  थी?

 इस  के  श्रलावा  स्ट्राइक  हुआ  पहली  तारीख  को
 झ्रौर  LI-2  तारीख  को  ले  आफ  शुरू  हुआ  तो
 इन  दस  बारह  दिनों  में  सरकार  की  तरफ  से
 कोई  कार्यवाही  क्‍यों  नहीं  हुई  ?  वहां  से  जो
 खबर  शाई  है  उस  से  मालूम  होता  है  कि  एक
 ग्रादमी  के  डिसमिसल  ी  ले  कर  भगड़ा  है।
 तो  डिसमिसल  क्यों  नहीं  उठा  लिया  जाता  ?
 क्यों  नहीं  उस  को  फिर  से  बहाल  किया  जाता

 है  ?  क्‍यों  कि  इस  से  स्टील  के  प्रोडक्शन  को
 घक्का  लगेगा,  फटिलाइजर  के  प्रोडक्शन  को
 धक्का  लगेगा  भ्रौर  रेलवे  के  प्रोडक्शन  को  भी
 घक्का  लगेगा।  समूचे  हिन्दुस्तान  की  श्राथिक
 स्थिति  को  इस  से  धक्का  लगेगा।  और  यही
 नहीं  अखबारों  मे  हम  ने  देखा  कि  यह  हड़ताल
 और  ले  आफ  और  दूसरे  इलाकों  में  भी  स्प्लिट

 हो रही  है,  फल  रही  है  वह  भी  मंत्री  महोदय
 ने  नहीं  बताया  कि  केवल  आसनसोल  में  हुया
 या  भरिया  में  हुआ  या  किस  किस  जगह  हुआ ?
 कहां-कहां  यह्‌  चीज  फैल  रही  है  ?  कहां-कहां
 यह  ले  भाफ  हुमा है  श्रौर  कौन-कौन  कम्पनी
 कर  रही  है  भौर  सरकार  के  पास  इस  की  खबर

 भाई  तो  सरकार  ने  कोई  स्टेप  क्‍यों  नहीं
 लिया  ?  मैं  यह  भी  जातना  चाहता  हूं  कि
 एक्सप्लोसिव  का  कोई  स्टाक  नहीं  है  क्या  ?
 श्रासतसोल  का  जो  एजेंट  है  इस  का  उस  के
 बारे  में  कहा  जाता  है  कि  वह  जिठना
 एक्सप्लोसिव  उस  को  प्राप्त  था  वह  सब  लाया

 नहीं  ।  तो  यह  मेरा  पहला  प्रश्न  है...

 भ्रध्यक्ष  महोदय  :  श्राप  को  और  जो  कुछ
 पूछना  हो  इसी  के  साथ  पूछ  लें,  दुवारा  श्राप
 को  मौका  नहीं  मिलेगा  ny
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 ett  देवेन  सेन  :  मैं  यह  भी  कहना  चाहता
 चाहता  हँ--मेरे  कानों  में  यह  बात  आई  है  कि
 कोलियरीज  में  सब  जगह  स्टाक  जमा  हो  गया
 प्रौर  कोलियरीज  के  ओनसं  चाहते  हैं  कि  यह
 स्ट्राइक  श्र  लौक-प्राउट  हो,  ताकि  उनको
 मजदूरों  को  कोई  पैसा  न  देना  पड़े  ।  इस  लिये
 मैं  जानना  चाहता  हूं  कि  जितने  दिन  यह  बन्द
 रहेगा,  मजदूरों  को  पूरा  तलब  क्यों  नहीं  दिया
 जायेगा  ?
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 DR.  TRIGUNA  SEN:  Sir,  the  explo- sives  is  an_  essential  commodity  for  the
 mining  industry,  particularly,  in  Bhar  and
 Bengal  areas  where  no  mine  can  work  without
 explosives  for  this  industry.  Due  to  the
 strike  in  the  Gomia  Explosives  tactory,  for
 the  reasons  statcd  by  my  colleague,  it  is
 difficult  to  take  out  the  explosives  that  are
 there  in  the  factory  itself  With  great
 difficulty,  some  stock  was  taken  out  only
 yesterday.  If  there  are  no  explosives,  no
 mine  in  the  Bihar-Bengal  area  can  be
 exploited.

 SHRI  DEVEN  SEN  :  There  is  no  stock
 with  them.

 DR.  TRIGUNA  SEN  :  So  long  as_  they had  the  stock,  they  carried  on.  But  the
 question  is  that  they  never  thought  of
 creating  a  buffer  stock.  As  soon  as  the
 str’ke  was  called  on  the  Ist  August,  wo
 contacted  the  State  Government.  The  Labour
 Minister  is  already  there  trying  to  negotiate with  the  workers,  As  my  hon.  friend  said,
 Tam  told—I  do  not  know  how  far  it  is
 true  that  because  one  employees  who  was
 on  probation  was  not  made  Permanent,  on
 this  issue,  first  the  officers  went  on  strike
 and  then  the  workers  joined  them.  The
 whole  factory  is  now  closed.

 Now,  with  a  little  quantity  of  the  stock
 that  was  available  there,  1,375,  tonnes,  the
 work  has  started.  But  we  have  seen  that
 if  this  stock  is  distributed  amongst  all  the
 mines,  the  mines  can  work  only  for  I0  to
 45  days.  So  this  is  an  urgent  matter  and  I
 would  appeal  to  Shri  Deven  Sen,  the  Iabour
 leader,  to  go  and  see  that  the  strike  is
 called  off.

 SHRI  5.  M.  BANERJEE  :  That  is  why we  wanted  the  Labour  Minister  also  here  to
 answer  it.
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 DR.  TRIGUNA  SEN  :  Only  the  Labour
 Minister  cannot  do.  The  Labour  leaders
 are  also  to  help  it.  I  would  appeal  to  Shri
 Deven  Sen  to  realise  that  if  there  are  no
 explosiv:s  and  if  the  strike  80९5  on,  the
 whole  mining  industry  in  the  country  will  be
 in  difficulty  and  I  wish  he  goes  and  settles  it.
 Tt  is  a  very  serious  matter.  Unfortunately,
 this  is  the  only  factory  which  is  producing
 explosives.  There  is  another  one  in  the
 Private  sector  at  Hyderabad.  But  Iam
 afraid  that  will  not  be  on  full  stream  before
 December  next.  We  have  taken  two  steps
 in  the  matter  We  have  approached  the
 State  Government  to  see  that  the  strike  is
 called  off.  At  the  same  time,  we  are  trying
 urgently  to  import  explosives  fron  abroad.
 But  there  is  some  difficulty  We  cannot
 airlift  it.  We  .are  trying  to  get  them  by
 ships  but  in  small  quantities.  So,  the  only
 way  out  is  to  get  the  strike  called  off.  That
 is  why  T  am  appealing  to  the  Jabour  leaders
 to  see  that  it  is  called  off  quickly.

 श्री  शिवश्चवरण  लाल  (फिरोजाबाद)  :
 भ्रध्यक्ष  महो दय,  बोपला  खदानों  के  मजदूरों  के
 साथ  प्राये-दिन  यह  र्याय  होता  रहता  है।  मैं
 सरकार  से  जानना  चाहता  हूँ  कि  कोयला
 खदानों  का  राष्ट्रीयकरण  क्यों  नहीं  कर  देते
 ताकि  ठेकेदार  लोगों  का  जुल्म  शो  मजदूरों  को
 सताया  करते  हैं,  खत्म  हो  सके  ?  इस  वक्‍त
 लगभग  |  लाख  मजदूर  वहां  पर  बेकार  बेडे
 हुए  हैं,  मैं  श्री  देबेन  सेन  की  मांग  का  समर्थन
 करते  हुए  अनुरोध  करता  हूं  कि  जब  तक  वे
 नौकरी  पर  न  जायें,  उन  को  पूरी  तनख्वांह  दी
 जाय।  श्राप  ने  भ्रभी  कहा  कि  नेता  लोग  वहाँ  जा
 कर  इस  का  फैसला  करायें,  मैं  चाहता  हूं  कि
 मजदूरों  में  जो  असन्तोष  फैला  हुआ  है  उनके
 बच्चे  भूखे  हैं,  रोजी-रोटी  के  लिये  वे  बैठे  हुए
 हैं  उनके  ्रसन्तोप  को  दूर  करने  के  लिये  श्राप
 खुद  वहां  जा  कर  इस  का  फैसला  करायें  |

 DR.  TRIGUNA  SEN:  As  I  said  we
 bave  requested  the  State  Government  to
 look  into  the  matter.  The  Labour  Minister
 is  already  there.  We  contacted  the  Chief
 Secretary  there.  They  are  trying  their  best
 to  settle  the  issue.  I  don’t  think  if  I  yo
 there,  it  will  be  Of  any  use  From  the  other
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 side  I'am  appealing  to  the  labour  leaders
 to  go  there  and  help.

 श्री  शिवचरण  लाल:  राष्ट्रीयकरण  के
 बारे  में  श्रापने  क्या  कहा  ?  मैंने  खदानों  के
 राष्ट्रीयकरण  के  लिये  भी  कहा  था  ?

 DR.  TRIGUNA  SEN :  It  is  not  possible
 to  nationalise  all  coal  industry  in  the
 country

 SHRI  SHEO  NARAIN  (Basti)  :  Only
 I4  banks  they  can  nationalise.

 MR,  SPEAKER:  Mr.  Shiv  Kumar
 Shastri.

 SHRI  S.  M.  BANERJEE  (Karpur):
 The  call  attention  motion  is  monopolised
 by  all  Shastiis.

 श्री  शिव  कुमार  ज्ञासत्री  (अलीगढ़):  इस
 में  क्या  हज  है  ।

 ग्रध्यक्ष  महोदय,  द्भी  माननीय  मंत्री  जी
 ने  उत्तर  देते  हुए  यह  बताया  कि  विस्फोटक
 पदार्थों  के  भ्रभाव  में  ये  सब  कठिनाइयां  उतन्न

 हुई  हैं।  जब  कोयले  की  खानों  को  चलाने  के
 लिये  इस  पदार्थ  की  इतनी  महत्ता  है,  तो  पहले
 से  हिदायत  दी  जानी  चाहिए  थी  कि  श्रगर
 किसी  कारण  से  वहां  पर  मजदूरों  की  हड़ताल
 होती  है  तो  कम  से  कम  चार-छः  महीने  तक
 कारखाने  के  बन्द  होने  की  सूरत  में  भो  कोयला
 खदानों  का  काम  चलता  रहे,  ऐसी  व्यवस्था

 होनी  चाहिये  1  मैं  जानना  चाहता  हूँ  कि  यह
 सावघानी  पहले  से  क्‍यों  नहीं  बरती  गई  तथा
 कितने  दिनों  का  स्टाक़  रखने  के  लिये  शभ्रादेश
 दिये  हुए  हैं?  अगर  इस  तरह  की  सावधानी

 नहीं  बरती  गई  तो  भविष्य  में  ऐसी  सावधानी
 बरतने  के  लिये  झाप  क्या  उपाय  कर  रहे  हैं  ?

 DR.  TRIGUNA  SEN  :  We  are  trying  to
 import  explosives  and  make  a  buffer  stock
 for  six  months  for  ensuring  supply  to  diffe-
 rent  parts  of  the  country.  At  the  same
 time  though,  it  is  not  provided  in  the  Fourth
 Five  Year.  Plan  we  are  also  thinking
 Seriously  to  have  an  explosives  factory  ia
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 the  public  sector.  We  have  already  requested
 the  concerned  agency  to  work  out  the
 details.

 श्री  शिव  कुमार  शास्त्री  :  जब  6  महीने
 के  लिये  रखते  हैं  तो  यह  कैसे  हो  गया  ?

 tro  faa  सेन  :  इस  से  ज्यादा  रखने
 में  दिवकत  होती  है

 st  प्रकाशवोर  शास्त्रों  (हापुड़)  :  भध्यक्ष

 महोदय,  मैं  श्राप  के  माध्यम  से  रसायन  मंत्री
 जी  से  जानना  चाहता  हूं  कि  क्‍या  यह  सत्य  है
 कि  जैसे  इण्डियन  एक्सप्रंस  में  समाचार
 प्रकाशित  हुआ  है  कि  गोमिया  की  फैक्टरी  में
 अभी  भी  इतना  विस्फोटक  पदार्थ  है  जो  दो

 सप्ताह  तक  इन  खानों  के  लिये  पर्याप्त  हो
 सकता  है  ।  यदि  यह  सही  है  तो  दो  सप्ताह  की

 इस  सामग्री  को  उन  खदानों  को  दे  दिया  जाय
 शौर  दो  सप्ताह  के  श्रन्दर  जितने  भी  गड़े  हैं,
 उन  को  भध्यस्थ  के  सुपुदं  कर  दिया  जाय,  जिस
 से  हड़ताल  समाप्त  हो  जाय  शौर  झागे  चल
 कर  कोयले  का  उत्पादन  ज्यों  का  तपों

 होता  रहे  ?

 दूसरी  बात  मैं  यह  जानना  चाहता  हूं--इस
 हड़ताल  के  मामले  में  बिहार  सरकार  और
 केन्दीय  सरकार  दोनों  दो  पक्ष  हैं,  क्या  राज्य
 सरकार  ने  इस  सम्बन्ध  में झाप  के  पास  कोई
 सुझाव  भेजे  हैं,  यदि  भेजे  हैं  तो  उनके  ऊपर
 शाप  की  क्या  प्रतिक्रिया  है  ?

 डा०  त्रिगुण  सेन  :  यह  बात  सही  है  कि
 जो  एक्सप्लोसिव  बक्से  है,  उस  में  1375  टन
 का  स्टाक  है,  कल  से  उस  को  बाहर  निकालने
 की  कोशिश  कर  रहे  हैं  जो  0  दिन  तक  चल
 सकेगा  t  लेकिन  मुझे  भय  है  कि  यदि  स्ट्राइक
 जल्दी  न  खत्म  हुई  तो  भागे  बहुत  दिक्कत

 होगी  ।
 It  is  a  question  of  the  State  Govern-

 ment  and  a  private  industry.  The  Union
 Government  does  not  come  into  the  picture.
 We  only  come  into  the  picture  because  we
 are  very  anxious  that  unless  the  suike  is
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 called  off  there  will  be  a  great  difficulty  in
 the  whole  mining  industry.  So  we  are
 contacting  the  State  Government  again  and
 again  and  I  have  been  appealing  to  the
 labour  leaders  also  to  see  that  it  is  done.
 Otherwise,  the  mining  industry  in  the  whola
 Of  the  country  will  be  seriously  affected.

 श्री  रघुबीर  सिह  शास्त्री  (बागपत):
 श्रीमनू,  क्या  यह  ठीक  है  कि  न  केवल  कोयला
 खानों  के  लिए  बल्कि  दूसरी  माइका  वर्गरह  की
 जो  खाने  हैं  उनके  लिए  भी  इन  विस्फोटक  पदार्थों
 की  भ्रावव्यतका  होती  है।  यदि  विस्फोटक
 पदार्थ  उपलब्ध  नहीं  हुए  तो  कोयला  खानें  ही
 बन्द  नहीं  होंगी  बल्कि  दूसरी  खानें  भी  जोकि

 बहुत  महत्वपूर्ण  रक्षा  सामग्री  के  उत्पादन  के
 कारखानों  के  लिए  प्रावश्यक  हैं,  वह  भी
 बन्द  हो  जायेंगी।  ऐसी  स्थिति  में  मैं
 मन्त्री  महोदय  से  यह  भी  पूछना  चाहता
 हैं  कि  उन्होंने  कहा  कि  गवर्नेमेंट  झाफ
 इंडिया  तो  पिक्चर  में  आती  नहीं  तो  यह  जो
 एक्स्प्लोजिव  फैक्टरी  गोमिया  में  है  वह  किसकी
 फैक्टरी  है--जहां  तक  मेरी  जानकारी  है  वह
 पब्लिक  सैक्टर  की  फंक्टरी  है,  गर्वनमेंट  झाफ

 इंडिया  की  फैक्टरी  है  तो  गवर्नमेंट  श्राफ  इंडिया
 का  जो  सबसे  पहला  प्रयास  होना  चाहिए  वह  यह
 होना  चाहिए  कि  उस  हड़ताल  को  समाप्त
 कराने  का  यत्न  करे  क्योंकि  मौलिक  कठिताई

 वही  है पौर  जबतक  मौलिक  कठिनाई  समाप्त

 नहीं  होगी  तब  तक  कोयला  खानों  या  दूसरी
 खानों  के  मजदूर  जो  हैं  उनको  वि:फोटक  पदार्थ
 न  मिलने  से  कोई  काम  नहीं  रहेगा  ।  इसलिए
 सब  से  पहली  भावश्यकता  इस  बात  की  है  कि

 झाप  स्वयं  वहां  पर  जा  करके  श्रम  मन्त्री  के

 साथ  पौर  बिहार  सरकार  के  श्रम  मन्त्री  को
 लेकर  इस  बात  का  यत्न  करें  कि  हड़ताल
 समाप्त  हो  जाये।  झापकी  बात  से  झ्ौर
 स्टेटमेंट  से  ऐसा  मालूम  होता  है  कि  यह  मामला
 झापस  में  नहीं  सुलक  पाया  भौर  द्रिव्यूनल  में

 भेज  दिया  गया  है।  भाष  .जानते  हैं  कि

 ट्रिव्यूनल  में  जो  भी  मामला  जाता  है  उसमें
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 [श्री  रघुवीर  सिंह  शास्त्री
 महीनों  म्रौर  वर्षों  लग  सकते  हैं  तो  उससे  कैसे
 काम  चलेगा  ?

 दूसरे  क्‍या  गवर्नमेंट  ने  कभी  यह  सोचा  हैं
 कि  केवल  एक  फैक्टरी  के  रहते  ऐसी  कठिनाइयां
 भौर  समस्‍यायें  फिर  पैदा  हो  सकती  हैं
 इसलिए  कोई  दूसरी  फैक्टरी  भी  एक्स्प्लोजिव
 पदार्थ  बनाने  के  लिए  जल्दी  से  जल्दी  स्थापित
 की  जाये  ?  क्‍या  इस  बात  पर  भी  गवर्नमेंट  ने
 कभो  विचार  किया  है  ?

 DR.  TRIGUNA  SEN:  I  have  replicd
 to  almost  all  the  questions,  that  if  the  coal
 mines  cannot  be  exploited  many  industries
 like  power  supply  and  others  will  also  be
 affected.  It  will  affect  the  whcle  mining
 industiy  also  ;  it  is  a  very  serious  matter.
 Because  we  are  interested  in  the  overall
 mining  and  industrial  development  in  the
 country  we  are  very  much  in  it;  we  are
 concerned  about  it  ;  we  are  worticd  about
 it.  we  have  also  referred  this  matter  to
 the  Labour,  Ministry  to  try  and  see  if  they
 can  come  and  help  to  bring  about  8  settle-
 ment  about  this.  Therefore,  it  is  not  that
 we  are  sitting  quiet.

 About  the  other  matters  mentioned,  this
 factory,  I  am  told  is  of  the  ICI,  which  isa
 private  sector  factory.  It  is  very  unfortu-
 nate  that  there  is  only  one  factory  now
 funct.:oping  in  the  private  sector  for  such  an
 important  item  on  which  depends  the  future
 development  of  the  whole  mining  industry.

 SHRI  S.M.  BANERJEE  :
 over...

 Take  it

 DR.  TRIGUNA  SEN  :  We  have  discus-
 sed  this.  We  are  approaching  the  Planning
 Commission  for  a  factory  in  the  public
 sector,  Unfortunately  the  other  private
 sector  factory  which  is  being  constructed  in
 Hyderabad  has  pot  gone  on  stream.  We
 are  trying  to  see  whethcr  we  can  havea
 factory  in  the  public  sector.  We  are  trying
 to  see  that  there  is  no  deficiency  in  supply
 of  explosives  and  that  the  industry  does  not
 suffer.  We  are  taking  all  precautionary
 measures.
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 32.32  brs.

 PAPERS  LAID  ON  THE  TABLE

 Coir  Retting  (licensing)  Amendment  Order
 and  papers  under  Coir  Industry  Act

 वेदेशिक  व्यापार  अन्‍्त्रालय  में  उप-सन्त्री
 (श्री  राम  सेवक)  :  अ्रच्यक्ष  महोदय,  मैं  निम्न-
 लिखित  पत्र  सभा  पटल  पर  रखता  हूँ  :

 (1)  अत्यावश्यक  वस्तु  अधिनियम,
 955  की  घारा  3  की  उप  घारा
 (6)  के  अन्तर्गत  नारियल  जटा
 गलाना  (लाइसेंस  देना)  संशोधन
 आदेश,  970  (हिन्दी  तथा
 अंग्रेजी  संस्करण),  जो  दिनांक  i0
 जून,  (970%  भारत  के  राजपत्र
 में  श्रघिसूचना  संख्या  24  में
 प्रकाशित  हुआ  था।  [Placed  in
 Library.  See  No.,.LT—3934/70]

 नारियल  जटा.  अधिनियम,  953

 की  धारा  i9  की  उप  घारा  (1)
 के  श्रन्तगंत  निम्नलिश्ित  पत्रों  की

 एक-एक  प्रति

 (एक)  वर्ष  1968-69  के  लिए
 नारियल  जटा  बोड  के  क्रिया-
 कलापों  तथा  नारियल  जटा
 उद्योग  भ्रधिनियम,  953  के

 लाय  किये  जाने  संबंधी  वाधिक
 प्रतिवेदन  (हिन्दी  संस्करण)  |
 [Placed  in  Library.  See  No.
 LT—3935/70}

 l  usa,  969  से  30

 सितम्बर,  969  तक  की  अवधि

 के  लिए.  नारियल  जटा.  बोर्ड  के

 क्रियाकलापों  तथा  नारियल  जटा

 उद्योग  अधिनियम,  953  के

 लागू  किये  जाने  सम्बन्धी  भ्रधे-
 बाषिक  प्रतिवेदन  (हिन्दी  तथा

 (2)

 (दो)
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 प्रग्रेजी  संस्करण)  |  (Placed
 in  Library.  See  No.  LT—
 3936/70}

 श्री  राम  चरण  (खुर्ी) :  श्रघ्यक्ष  महोदय,
 मेरा  प्वाइंट  झाफ  श्रांडंर  है।  चार  दिन  हो
 गए  मैंने  एक  कालिंग  प्रटेंशन  नोटिस  दी  थी
 कि  एन०  डी०  एम०  सी०  में  हरिजन  मजदूरों
 की  हड़ताल  चल  रही  है,  मुझे  मालूम  नहीं  कि
 आपने  उसको  एडमिट  किया  या  नं  लेकिन
 मेरा  आपसे  निवेदन  है  कि  आप  सम्बन्धित
 मन्त्री  से  यहां  पर  उस  सम्बन्ध  में  एक  वक्‍तव्य
 बिलवा  दें।

 SHRI  H.N.  MUKERJEE  (Calcutta-
 North-East)  :  This  is  the  third  successive
 day  we  are  tr)  ing  to  raise  discussion  of  an
 important  matter  by  way  of  Calling  Atten-
 tion  Notice.  We  are  faced  with  a  situation
 where  the  arrests  have  s:arted  running  into
 five  figures  over  the  land  movement.  In  the
 other  House  they  had  an  opportunity  of
 discussing  it.  Wehave  to  discuss  matters
 of  current  importance  and  it  is  rather  bad
 that  we  are  deprived  of  this  opportunity
 uhen  we  can  bring  this  up  within  the  ambit
 of  our  own  rules.

 श्री  जनेशवर  मिश्र  (फूलपुर):  इस  पर
 बहस  होनी  चाहिए  Tees  (व्यवधान).

 शी  रणधीर  सिंह :  हम  भी  ण्ग्री  करते
 हैं,  इस  पर  वहस  जरूर  होनी  चाहिए  Mess
 (व्यवधान)

 42.35  brs.

 RE.  BUSINESS  OF  THE  HOUSE

 अध्यक्ष  महोदय  :  श्राठ  दस  भ्ादमियों  की
 झावाज  एक  वक्‍त  में  मैं  कैसे  सुन  सकता  हूँ  ?
 स्पीकर  को  तो  ऐसा  होना  चाहिए  जोकि
 सभी  को  एक  वक्‍त  में  सुन  ले।  मैंने  कालिंग
 झटेंशन  के  बारे  में  सोचा  था  लेक़िन  मैं  यह
 सोचता  हूं  कि  इसके  बारे  में  कोई  डिस्कशन
 रख  दंगा  श्राज  विजनेस  एडवाइजरी  कमेटी
 की  बैठक  में  इसको  रखा  जायेगा  और  मैं
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 समभता  हूँ  डिस्कशन  के  लिए  ज्यादा  टाइम
 मिल  सकेगा

 श्री  शिव  नारायण  (बस्ती):  प्रध्यक्ष

 महोदय  इस  हाउस  में  जो  डिस्कशन  चल  रहा
 है  उसके  लिए  श्राप  दो  तीन  घंटे  का  टाइम  और
 बढ़वा  दीजिए  ।

 MR.  SPEAKER  :  5  hours  and  0
 minutes  have  already  been  taken.  Those
 leaders  who  were  present  at  the  meeting  of
 the  Business  Advisory  Committee  know
 that  we  increased  it  from  3  hours  to  5
 hours.  Previously,  it  was  four  hours,  and
 then  we  increased  it  again  by  one  hour  and
 it  went  up  to  5  hours.  Still,  hon.  Member
 are  deman-ing  more  time.

 at  राम  चरण  (खुर्जा) :  अप्रध्यक्ष

 महोदय,  पहले,  एक  रिपोर्ट  पर  6  घंटे  मिलते
 थे।  इस  बार  तीन  रिपोर्ट  हैं  श्रौर  साथ  में
 पेरुमल  कमेटी  की  रिपोर्ट  भी  है।  उस  हिसाब
 से  इस  के  लिए  24  घंटे  बनते  हैं  लेकिन  आप
 इसके  लिए  कम  से  कम  20  घंटा  जरूर

 दीजिए  dee  (व्यवधान)  fee

 MR.  SPEAKER:  How  shall  we  run
 the  whole  programme  unless  we  stick  to  the
 schedule  ?

 श्री  हुकम  चन्द  कछवाय  (उज्जैन)  :  चार
 रिपोर्टो  क ेलिए  कम  से  कम  8  घंटे  जरूर  होने
 चाहिए।  एक  रिपोर्ट  पर  दो  घंटे  के  हिसाब  से
 कम  से  कम  8  घंटे  जरूर  होने  चाहिए  वरना

 थोड़े  समय  में  काफी  बोलने  वाले  रह  जायेंगे।
 मैं  प्रस्ताव  करता  हुं  कि  इसके  लिए  8  घंटे  रखे
 जायें  1

 MR.  SPEAKER  :  I  find  that  hon.
 Members  are  demanding  more  time.  For
 the  present,  I  shall  increase  it  by  I  hour.
 The  Business  Advisory  Committee...

 SHRI  RAM  CHARAN :  |  hour  is  not
 enough.

 MR.  SPEAKER  :  The  hon.  Member
 should  listen  to  me.  I  am  increasing  it  by

 hour  till  the  Business  Advisory  Committee
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 (Mr.  Speaker)
 meets  and  decides  the  matter,  and  then
 I  shall  place  it  before  the  House.  The
 Business  Advisory  Committee  is  meeting
 this  afternoon.  (Jnterruptions)  I  do  not
 want  to  go  on  asking  hon.  Members  to
 resume  their  seats.  They  must  listen  to  the
 Chair.  Why  are  they  so  much  impatients  ?
 Previo  usly,  when  the  Chair  was  on  its  legs,
 Members  used  to  sit  down.  But  now,  when
 the  Members  are  on  their  legs.  I  have  to  sit
 down.

 I  am  planning  that  this  business  of
 laying  papers  on  the  Table  should  follow
 after  the  Question  Hour,  beceuse  for  full  one
 hour,  the  Ministers  have  to  keep  on
 sitting...

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 Everything  need  not  regulated  for  their
 convenience.  You  say  that  they  are  made
 to  sit  here.  But  J  would  submit  that  things
 need  not  be  done  here  with  a  view  to  suit
 their  convenience.  Yesterday  to  suit  the
 convenience  of  the  Ministers  the  lunch  hour
 was  postponed...

 MR.  SPEAKER:  There  was  nothing
 wrong  about  it  because  unnecessarily  making
 them...

 SHRIS  M.  BANERJEE  (Kanpu’)  :
 There  is  some  snag  in  it.

 DR.  RAM  SUBHAG  SINGH  :  The
 Ministers  should  also  hear  and  know  what
 is  in  the  minds  of  hon.  Members.  Other-
 wise,  they  are  never  here  and  they  keep  on
 evading  replies...

 SHRI  S.M.  BANERJEE  :  There  is
 some  snug  in  what  you  have  suggested.  It
 is  not  a  question  of  laying  papers  only.
 Sometimes,  a  Minister  does  lay  an  important
 statement  also  and  somehow  or  other,  some
 hon.  Members  want  to  put  questions  on  it
 and  so  on.  In  that  case,  the  other  things
 will  be  delayed.  If  it  is  only  a  question
 of  laying  of  papers  then  it  may  be  all  right,
 but  sometimes,.corrections  are  made  to  parti-
 cular  statements  and  we  inay  like  to  put  ques-
 tions  on  it.  In  that  case  it  would  become
 very  difficult.  I  would,  therefore,  request  you
 to  allow  them  to  lay  the  statement  in  the
 normal  course  ;  let  them  wait;  after  all,
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 they  have  nothing  to  do  either  in  the  office
 or  in  their  rooms.  One  Minister  can  lay  a
 statement  on  behalf  of  everyone,

 MR.  SPEAKER  :  This  is  unnecessary.
 Some  of  the  members  who  have  to  preseot
 Reports  and  some  of  the  Ministers  who
 have  to  lay  some  papers  which  is  just
 formal  business  which  can  be  done  in  five
 minutes  keep,  on  sitting.  Most  of  them
 approached  me,

 DR.  RAM  SUBHAG  SINGH:  What
 about  the  members  ?  Should  they  also  walk
 out  ?  It  is  part  of  the  Ministers’  duty  to  be
 in  the  House.  If  no  responsible  Minister
 isin  the  House,  what  business  will  be
 transacted  ?

 MR.  SPEAKER:  So  I
 disturb  the  present  practice.
 my  own  view.

 should  not
 I  expressed

 SHRI  S.  M.  BANERJEE:  What  is  the
 harm  if  one  Deputy  Minister  were  to  lay  on
 behalf  of  all  the  Ministers  all  the  papers  of
 the  day  listed  in  the  order  papers  ?  We  are
 not  concerned  with  the  laying  of  papers  as
 such,  Let  them  lay  anything.

 MR.  SPEAKER :  Let  them  !ay  and  go  ?
 But  the  hon.  Minister  has  to  reply  to
 questions  raised  after  the  laying.

 SHRI  HEM  BARUA  (Mangaldai)  :  The
 hen  does  mt  have  to  explain  why  she  has
 laid  golden  eggs.

 MR.  SPEAKER  :  I  do  not  thiak  they
 will  find  such  hen  in  the  House.

 SHRI  RANDHIR  SINGH  (Rohtak)
 We  are  not  a  poultry  farm.

 2.42  hes.

 COMMITTEE  OF  PRIVILEGES

 Eleveoth  Report

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  I  beg  to  present  the  Eleventh
 Report  of  the  Committee  of  Privileges.
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 ADVOCATES  (SECOND  AMENDMENT)
 BILL

 TO}  Report  of  Select  Committee

 SHRI  R.  D.  BHANDARE:  I  beg
 to  present  the  Report  of  the  Select
 Committee  on  the  Bill  further  to  amend  the
 Advocates  Act  I96].

 (ii)  Evidence

 SHRI  ९,  D.  BHANDARE:  I  ber  to
 lay  on  the  Table  a  copy  of  the  Evidence
 given  before  the  Select  Committee  on  the
 Bill  further  to  amend  the  Advocates  Act,
 1961,

 श्री  मोलहू  प्रसाद  (बांसगांव)  :  प्रध्यक्ष

 महोदय,  मुझ  को  आप  से  प्द्क  निवेदत  करना
 था।  कल  जो  कागज  पत्र  सभा  पटल  पर
 रखे  गये  थे  उन  में  से  आइटेम  नं०  4  श्रौर  5
 की  प्रतियां  हम  को  नहों  मिली  हैं।  वह  हम  को
 दिला  दी  जायें  क्योकि  वह  नीति  सम्बन्धी
 चीजें  हैं  ।

 श्रष्यक्ष  महोदय  :  इस  को  मैं  देखूंगा  ।

 2.43  brs.

 COMMISSIONS  OF  INQUIRY
 (AMENDMENT)  BILL

 SHRI  N.  K.  P.  SALVE  (Betul):  I  beg
 to  move  the  following  :

 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 appoint  a  member  of  Rajya  Sabha  to
 the  Joint  Committee  on  the  Bill  to
 amend  the  Commissions  of  Inquiry  Act,
 +1952,  in  the  vacancy  caused  by  the
 resignation  of  Shri  Sheel  Bhandra  Yajee
 and  do  communicate  to  this  House  the
 name  of  the  member  80  appointed  by
 Rajya  Sabha  to  the  Joint  Committee,”
 MR.  SPEAKER  :  The  question  is  :

 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  do  appoint  a
 member  of  Rajya  Sabha  to  the  Joint
 Committee  on  the  Bill  to  amend  the
 Commissions  of  Inquiry  Act,  1952,  in
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 the  vacancy  caused  by  the  resignation
 of  Shri  Sheel  Bhandra  Yajee  and  do
 communicate  to  this  House  the  name  of
 the  member  so  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.”

 The  Motion  was  adopted
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 2.44  brs.

 MOTIONS  RE  :  REPORTS  OF  COMMIS-
 SIONER  FOR  SCHEDULED  CASTES
 AND  SCHEDULED  TRIBES  ;  AND

 COMMITIEE  ON  UNTOUCH-
 ABILITY  Conid,

 MR.  SPEAKER  :  Further  consideration
 of  the  following  motion  moved  by  Shri
 Govinda  Menon  on  20  May  1970,  namely  :

 “That  this  House  takes  note  of  the
 Sixteenth,  Seventeenth  and  Eighteenth
 Reports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 for  the  years,  1966-67,  ‘1967-68  and
 1968-69,  laid  on  the  Table  of  the  House
 on  24th  April.  968.  I5th  May,  969  and
 30th  March,  1970,  respectively.”

 and  further  consideration  of  the  following
 motion  moved  by  Shri  Suraj  Bhan  on  20th
 May  I970,  namely  :

 “That  the  Report  of  the  Committee
 on  Untouchability,  Economic  and  Edu-
 cational  Development  of  the  Schednied
 Castes  (Part  I—V)  along  with  the  con-
 nected  documents,  Iaid  on  the  Table  of
 the  House  on  the  0th  April,  1969,  be
 taken  into  consideration.”

 श्री  देवराव  पाटिल  (यवतमाल)  :  श्रध्यक्ष

 महोदय,  इस  के  बारे  में  मुझ  को  कुछ  कहना
 है।  कल  प्राप  की  भ्रनुपस्थिति  में  हम  लोगों
 की  तरफ  से  मांग  की  गई  थी  कि  श्रनुसूचित
 जातियों  शौर  प्रादिम  जातियों  सम्बन्धी
 प्रतिवेदन  पर  चर्चा  का  समय  बढ़ाया  जाये  ny

 झष्यक  महोदय  :  श्राप  देर  में  झाये,  इस  के
 बारे  में  बतलाया  जा  चुका  है।  इस  के  बाद  मैं
 समभता  हूं  कि  हम  को  किसी  न  किसी
 हानिवार  को  बैठना  पड़ेगा  ताकि  जो  टाइम
 ज्यादा  लिया  गया  है  हम  उस  को  पूरा  कर  दें  t
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 श्री  नाथुराम  भ्रहिरवार  (टीकमगढ़)  :
 अध्यक्ष  महोदय,  हरिजन  शौर  प्रादिवासियों  के

 कल्यारा  से  सम्बन्धित  समिति  की  जो  रिपोर्ट  है
 उस  के  उपर  दो  दिन  से  चर्चा  हो  रही  है।  जब

 हम  रिपोर्ट  को  देखते  हैं  तो  पाते  हैं  कि समिति  ने
 उस  में  बहुत  सी  सिफारिशें  की  हैं।  हम  लोगों
 कौ  जो  कुछ  कहना  चाहिये  था  वह  उन्होंने  कहा
 है  |  वास्तव  में  इस  स-बन्ध  सब  से  ज्यादा  भार
 राज्य  सरकारों  पर  जाता  है  बौर  राज्य  सरकारें
 उस  के  उपलक्ष्य  में  क्या  करती  हैं  यह  रिपोर्ट
 से  प्रतिविम्बित  होता  है,  जैसे  एक  जगह  पर
 रिपोर्ट  में  कहा  गया  है  कि  हरिजनों  श्रौर  प्रादि-
 वासियों  के  मकानों  के  लिये  करीब  282.45
 लाख  रु०  रखा  गया  था,  लेकिन  खर्च  किया
 गया  केवल  L2  लाख  रुपया  इस  रिपोर्ट  में  यह
 भी  लिखा  है  कि  अधिकांश  राज्य  करकारों  ने  गांव
 के  इलाकों  में  भ्रनुकृत्रित  जातियों  के  मकानों  की
 समस्या  परे  'विदेष  ध्यान  नहीं  दिया  है।  उन
 को  हन  सिफारिशों  को  कार्यान्वित  करना

 चाहिये  ।  भाज  जो  पैसा  राज्य  सरकारों  को  दिया
 जाता  है  मकान  बताने  के  लिये,  उस  को  वह
 दूसरे-दूसरे  कामों  में  खर्च  कर  देती  है  या  लंप्स
 करा  देती  है  ताकि  वहू  पैसा  इस  काम  के  लिये
 खर्च  न  हो।  ऐसी  सूरत  में  यदि  मैं  यह  कहूं
 कि  राज्य  सरकारें  बराबर  हरिजनों  श्ौर
 झादिवासियों  के  मामले  में  लापरवाही  बरतती

 हैं,  कोई  ध्यान  नहीं  देती  हैं  तो  यह  गलत  नहीं
 होगा  v

 हिक्षा  के  मामले  में  आप  देखेंगे  कि  जहां
 पर  भ्रादिवासियों  शौर  हरिजनों  के  बच्चे  पढ़ने
 जाते  हैं  देहातों  में  उठ  को  पढ़ने  का  प्रवसर

 नहीं  मिल  पाता  है  1  जिन  इलाकों  में  हरिजन
 और  भादिवासी  प्राध्यापक  जाते  हैं  उन  को  वहां
 रहने  के  लिये  मकान  नहीं  मिलता  है,  भौर  झगर

 बहां  पर  सवरणों  भ्रध्यापक  पढ़ाने  के  लिये  जाते

 हैं.  तो  उन  से  कहा  जाता  है  कि  यदि  तुम  हरि-
 जन  शौर  भादिवासी  लड़कों  को  पढ़ा  लिखा  दोगे

 तो  हमारे  मवेशी  कौन  चरायेगा,  मवेशियों  के
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 age  कौन  चरायेगा  ?  यदि  हरिजन  झौर
 श्रादिवासी  लोग  पढ़  लिख  जायेंगे  तो  फिर  गांवों
 में  बड़े-बड़े  किसानों  के  हल  कौन  हांकेगा  ?

 नतीजा  यह  होता  है  कि  गरीबों  भ्ौर  हरिजनों
 के  बच्चे  पढ़  लिख  नहीं  पाते  हैं।  प्रगर  किसी
 सवर्ण  का  या  पंडित  जी  का  लड़का  पढ़ने  जाता
 है  तो  वह  पांच  साल  में  पांचवें  दर्जे  में  पहुंच
 जाता  है,  मिडल  स्कूल  में  पहुंच  जाता  हैं  और

 हमारा  लड़का  पांच  साल  तक  एक  ही  दर्जे
 में  चलता  रहता  है  1  इस  लिये  सब  से  बड़ी
 परेशानी  देहात  के  इलाकों  में  यह  पाई  जाती  है
 कि  वहां  पर  हरिजन  श्रौर  श्रादिवासियों  के
 लड़कों  के  साथ  दुव्यंवहार  किया  जाता  है  कई

 जगहों  पर  ।

 श्राज  हम  देखते  हैं  कि  हरिजनों  की  समस्या
 प्रापस  में  छूम्रा  छत  की  इतनी  नहीं  है  जितनी
 बड़ी  समस्या  उन  की  झ्ाधिक  स्थिति  सुधारने
 की  है।  ज्यादातर  हरिजन  लोग  देद्दातों  में  रहते
 हैं  श्रौर  जितने  काश्तकार  हिन्दुस्तान  के  हैं  उन
 में  से  33  फीसदी  काश्तकार  प्रादिवासी  श्रौर

 हरिजन  हैं।  उन  में  से  भी  5  एकड़  से  0  एकड़
 तक  जमीन  रखने  वाली  की  संख्या  बहुत  कम
 पाई  जाती  है  ।  हम  ने  देखा  कि  हमारे  यहां
 जमीदारी  खत्म  हुई,  जागीरदारी  खत्म  हुई  शौर
 कई  प्रान्तों  में  भूमि  की  सीमा  निर्धारित  की

 गई  ।  बतलाया  गया  कि  हमारे  मध्य  प्रदेक्ष  में
 सीलिंग  लगाने  से  करीब  85  हजार  एकड़
 जमीन  निकली,  लेकिन  उस  में  से  बांटी  कितनी
 गई  ?  कुल  3  हजार  एकड़  |  हमारी  विधान
 सभा  में  सीलिंग  कानून  सन्‌  i960  में  पास
 किया  गया,  लेकिन  सरकार  ने  क्या  किया  कि
 जब  भूमि  का  दान-पत्र  प्रायेगा  उस  को  वह
 2  झक्तुबर,  962  से  लागू  करेगी।  मतलब
 यह  कि  दो  साल  में  जिन  के  पास  ऐसी  जमीनें

 हैं  बह  सब  झपने  भाई  भतीजों,  नाती  पोतों  के
 नाम  उन  की  रजिस्ट्री  करा  दें।  जमीनों  की
 बांट  भ्ाज  तक  हरिजनों  प्रौर  आदिवासियों  में

 नहीं  हुई  है।  इतना  ही  नहीं  कि  लोगों  से  जमीन
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 निकालने  में  देरी  की  गई,  बल्कि  जो  सरकारी
 जमीन  परती  पड़ी  थी  उत्तर  प्रदेश  शौर  मध्य
 प्रदेश  में  वह  हरिजनों  ब्रौर  आदिवासियों  में  बंटी
 तो  उस  पर  पडित  जी  झर  सवर्ण  लोगों  का
 फब्जा  था  ।  लोगों  की  हिम्मत  नहीं  पड़ी  जमीन
 पर  जाने  की  और  भ्रपने  नाम  पट्टा  लिखाने
 की  ।  जब  उन  लोगों  ने  श्रधिकारियों  से  जा  कर

 कहा  रजिस्ट्री  कैसे  करवायें  तो  वह  कहने  लगे  कि

 तुम  जा  कर  कागजी  कारंवाई  करो।  मैं  कहता

 हैं  कि  जिस  के  पास  श्गले  दिन  के  लिये  खाने
 को  नहीं  है  वह  कसे  भ्रदालत  में  जाये  और  वहां
 जाकर  क्या  करे  ?  ऐसी  सूरत  में  हमारे  यहां  दो
 साल  पहले  करीब  20-25  आदिवासियों  ने  50

 एकड़  जमीन  के  पटे  कराये,  लेकिन  जो
 सवर्ण  लोग  थे  उन्होंने  उन  से  कहा  कि  इस  पर

 हमारा  कब्जा  है  1  वह  आदिवासी  श्रौर  हरिजन
 लोग  अदालत  भी  गये,  लेकिन  वहां  के  एस०डी  ०
 शो०  ने  पैसा  खा  कर  उन  के  पट्टे  खारिज  कर
 दिये  ।  इसी  लिये  मैं  कहता  हूं  कि  जिन  के  पास
 कल  के  लिये  खाने  को  नहीं  है  वह  किस  तरह
 से  अदालत  करने  जायें,  कहां  दर्ख्वास्तें  दें  ?

 सरकार  की  ओर  से  कोई  व्यवस्था  नहीं  है  कि
 श्रगर  उन  के  साथ  कोई  ज्यादती  हो  तो  उन  को
 कोई  सरकारी  वकील  मिल  जाये  जिस  से  वह
 अपना  मामला  सरकार  के  सामने  पेश  कर  सकें।
 हम  को  इस  के  लिये  व्यवस्था  करनी  चाहिये  ।

 झाप  देखते  हैं  कि  दूसरा  कारण  यह  है
 जिस  वजह  से  गरीबों  भौर  हरिजनों  को  जमीन
 नहीं  मिल  पाती  है,  कि  देहातों  में  जो  पटवारी
 होते  हैं  वह  मालगुजारी  शौर  दूसरे  बड़े-बड़े
 भ्रादमियों  से  मिले  होते  हैं।  वह  बराबर  इस
 बात  की  कोशिश  करते  हैं  कि जिन  को  जमीन
 मिलनी  है  उनको  ठीक  तरह  से  उसे  बतलाया
 भी  न  जाये,  भौर  भ्रगर  किसी  तरीके  से  उनको
 जमीन  मिल  भी  जाये  तो  ऐसी  जगह  का  पढ्टा
 दे  देंगे  जहां  पर  घास  भी  नहीं  जम  सकती,  जो
 पहाड़ी  जमीन  है।  जब  उन  से  कहा  जाता  है
 कि  यह  तो  पहाड़ी  जमीन  है,  इसको  हम  कया
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 करेंगे,  तो  वह  कहते  हैं  कि  हमने  तो  पट्टा  वे
 दिया,  हम  कया  करें।  भाज  लाखों  एकड़  जमीन
 काएतकारों  को  दी  गई  है  जो  परती  पड़ी  बतलाई
 जाती  है,  लेकिन  जब  काइतकार  उनको  लेने  के
 लिए  जाते  हैं  तो  पाते  हैं  कि  उन  पर  दूसरे
 लोगों  का  कब्जा  है,  श्रौर  इस  तरह  से  हरिजनों
 और  श्रादिवासियों  को  जमीन  नहीं  मिल  पाती
 है।

 ऐसी  सूरत  में  राज्य  सरकारों  को  प्रादेश
 होने  चाहियें  इस  प्रकार  के  कि  जमीनें  इन  लोगों
 को  दें।  क्‍ग्रापतो  यह  भी  देखना  चाहिए  कि
 उन  भ्रादेशों  का  पालन  होता  है  या  नहीं  होता
 है  t

 श्रापने  देखा  है  कि  जमीन  हड़पो  भ्न्दोलन
 चल  रहा  है  यह  अन्दोलन  हरिजनों  आदि  को
 अपने  कब्जे  में  करने  के लिए  चलाया  जा  रहा
 है  मैं  कहता  हूँ  कि  झगर  हरिजनों  को
 झान्दोलन  करने  से  ही  जमीन  मिलनी  होती  तो
 दूसरे  लोगों  की  जमीन  लेने  के  लिए  वे  भ्रान्दोलन
 क्यों  करते,  सरकारी  जमीन  जो  कि  बेक  र  पड़ी
 हुई  है,  जिस  में  कोई  काइत  नहीं  हो  रही  है,
 उस  पर  ही  कब्जा  क्‍यों  नहीं  कर  लेते  ?  वहाँ  तो
 कोई  वैसी  रोकटोक  नहीं  जैसी  निजी  जमीनों
 पर  है।  उसी  पर  कब्जा  ये  क्यों  नहीं  कर  लेते  ।
 जिन  जमीनों  के  मालिक  मौजूद  हैं,  उनकी
 जमीनों  पर  कब्जा  कसे  कर  सकते  हैं?  भ्रगर
 मान  लो  कब्जा  कर  भी  लिया  तो  वह  भिलेगी
 उन  को,  जाएगी  उनके  पास  जिन  के  पास  ताकत
 होगी,  जिन  के  पास  साधन  होंगे,  जिन  के  पास
 ट्रैक्टर  श्रौर  बैल  होंगे।  भ्रगर  कब्जा  कर  भी
 लिया  लेकिन  बैल  आदि  न  हुए  तो  कब्जा  करके
 गया  होगा  ?  कैसे  थे  काइत  पर  पाएंगे  ।  इस
 बास्ते  श्राप  को  चाहिये  कि  श्राप  उनको  जमीन
 भी  दें  प्रौर  उनके  लिए  साधन  भी  मुद्दैया
 करें

 खेतीहर  मजदूरों  की  भी  एक  समस्या  है
 उनके  साथ  बहुत  प्रट्याचार  होते  हैं।  हर  प्रान्त
 में  होते  हैं।  कानूनी  तौर  पर  आपने  बेगार  लेना
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 बन्द  कर  दिया  है।  लेकिन  झाज  भी  हर  प्रान्त
 किसी  न  किसी  रूप  में  बेगार  ली  जाती  है।
 बिहार  में  गोटी  के  नाम  से,  मध्य  प्रदेश  में
 हलवाई,  महींदारी  के  नाम  से  ली  जाती  है।
 एक  दफा  किसी  के  बाप  ने  पचास  रुपये  किसी
 साहुकार  से  ले  लिए  तो  तीन  चार  पीढ़ी  तक
 बराबर  उसके  बच्चे  उसकी  नौकरी  करते  रहेंगे
 लेकिन  कर्ज  से  निवृत  नहीं  हो  सकेंगे  ।  पैसा
 कर्ज  का  बढ़ता  ही  जायेगा,  कम  नहीं  होगा।
 कई  पीढ़ियों  तक  कर्ज  की  अदायगी  धरनी  पड़ती
 है  ।  बराबर  साहुकारों  के  वे  नौकर  बने  रहते
 हैं  7  जबदंस्ती  और  इच्छा  न  होने  पर  भी  उनसे
 काम  करवाते  हैं  1  ये  जो  चीजें  हैं  इनकी  तरफ
 किसी  का  ध्यान  नहीं  जाता  है  ।

 दूसरी  तरफ  हम  देखते  हैं  हमारे  लड़के
 उच्च  छिक्षा  या  माध्यमिक  शिक्षा  या  हायर
 सैकंडरी  की  शिक्षा  पा  कर  भी  बेकार  फिरते

 रहते  हैं।  .उनको  कोई  विशेष  सुविधायें  नहीं
 मिल.  पाती  हैं  1  प्गर  वे  पढ़ना  चाहते  हैं  झागे
 तो  उनके  वास्ते  रहने  के  लिए  होस्टल  नहीं
 होता  है  ।  मकान  का  किराया  वे  दे  नहीं  पाते
 हैं  श्रौर  साथ  ही  साथ  वजीफा  भी  सरकार
 उतना  नहीं  देती  है  जिसमें  उनका  पूरा  खर्च
 निकल  सके  । यह  कहा  जाता  है  कि  कालेजों
 इत्यादि  में  इन  जातियों  के  लोगों  के  लिए  स्थान

 सुरक्षित  हैं।  लेकिन  श्राप  देखें  कि  बनारस,
 कानपुर,  लखनऊ,  जीवाजी  राव  कालेज
 ग्वालियर  भ्रादि  में  इन  लोगों  के  लिये  कोई  भी
 स्थान  सुरक्षित  नहीं  हैं  3  यह  समिति  की  रिपोर्ट
 में  भी  साफ  बताया  गया  है  ।  वहां  ये  पहुंच  नहीं
 पाते  हैं।  समिति  की  रिपोर्ट  में  यह  है  कि

 इंडर्ट्रियल  इण्स्टीटयूट्स,  भ्राई  झाई  टी  इत्यादि
 में  कोई  भी  जगह  इनको  नहीं  मिली  है  भाज
 तक  दिल्ली,  कानपुर,  मद्रास  कहीं  भी  नहीं
 मिली  है  -  सरकार  इस  भोर  कोई  ध्यान  नहीं
 देती  है,  कोई  परवाह  नहीं  की  जाती  है  ।  किस
 तरह  से  ये  इण्डस्ट्रियल  ट्रेनिंग  या  दूसरी  ट्रेनिंग
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 प्राप्त  कर  सकेंगे  ?  आंकड़े  तो  बता  दिये  जाते
 हैं  कि  लाखों  की  संख्या  में  इन  जातियों  के
 लड़के  पढ़  रहे  हैं।  लेकिन  यह  जो  उच्च  शिक्षा
 है,  इसके  द्वार  उनके  लिए  बन्द  हैं।  इस  श्रोर
 भी  आपका  ध्यान  जाना  चाहिये

 अगर  कोई  बच्चा  झागे  निकल  भी  जाता
 है  शौर  वह  नौकरी  के  लिए  आवेदन  देता  है  तो
 उसको  इण्टरव्यू  के  वक्‍त  यह  बता  दिया  जाता
 है  कि  यह  सूटेबल  नहीं  है।  जो  चुनाव  करने
 वाली  कमेटी  होती  है  उसमें  हरिजनों  या
 प्रादिवासियों  का  कोई  प्रतिनिधि  नहीं  होता  है।
 मेरी  मांग  है  जिला  स्तर  पर  शौर  केन्द्रीय  स्तर
 पर  भी  जिन  जिन  विभागों  में  भी  चुनाव
 समितियां  बनी  हुई  है  चाहे  वे  क्लास  |  की
 नौकरियों  के  लिए  हों  या  बलास  दो  या  बलास
 तीन  या  क्लास  चार  की  नौकरियों  के  लिए  हों,
 उनमें  हरिजनों  और  श्रादिवासियों  का  एक
 प्रतिनिधि  जरूर  होना  चाहिए।  साथ  ही  मैं
 यह  भी  चाहता  हैँ  कि  जो  कभ्पीटीशन  हो  वह
 केवल  हरिजनों  और  श्रादिवासियों  में  ही  होना
 चाहिये  न  कि  दूसरों  के  साथ  इनको  भी  बिठाया
 जाए  ।

 मैं ध्ापके  नोटिस  में  एक  भौर  बात  लाना
 चाहता  हूं  ।  हरिजनों  का  जो  पूरा  कोटा  है  वह
 इनको  नहीं  मिलता  है  |  सोलह  परसेंट  वेकेंसीज
 'रिजवें  होती  हैं  जिसका  मतलब  यह  है  कि  छः
 में  से  एक  लड़का  लिया  जाएगा  -  लेकिन  वे
 करते  कया  हैं  ?  चार  वेकेसीज  या  पांच  वेकेंसीज
 निकाल  देते  हैं  एक  बार  में  ताकि  हरिजनों  का
 एक  भी  लड़का  न  लिया  जा  सके  ।  न  पुरी  छः
 वेकेंसीज  होंगी  शौर  न  उनका  एक  लड़का  लिया
 जायेगा  ।  चार  पांच  एक  बार  में  निकाली  जाती
 हैं  ताकि  हरिजनों  और  प्रादिवासियों  को  मौका
 न  मिल  सके।  मैं  चाहता  हूं  कि  शाप  देखें  कि
 तीन  साल  या  पांच  साल  के  पीरियड  में  कितनी
 वेकेंसीज  किस  ग्रेड  में  निकली  गौर  कितने
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 आदमियों  को  रखा  गया  और  उनमें  कितने

 हरिजन  और  श्रादिवासी  रखे  गये  ।  तीन  या
 पांच  साल  कं  पीरियड  में  जितनी  जगहें  निकलें,
 उनका  हिसाब  लगा  कर  जो  इनका  कोटा  है,
 वह  इनको  दिलाया  जाना  चाहिये।  बार-बार
 इन  चीजों  को  कहा  जाता  है  लेकिन  कोई  ध्यान

 नहीं  दिया  जाता  है।  रिपोर्ट  भी  तीन  चार
 साल  की  एक  ही  बार  श्रा  जाती  है  भौर  उनके

 लिए  चार  पांच  घंटे  दे  दिये  जाते  हैं।  जिसको
 जो  कहना  होता  है  कह  लेता  है  लेकिन  किया

 कुछ  नहीं  जाता  है  यह  कह  दिया  जाता  है  कि

 बहुत  अच्छा  भाषण  दे  दिया  है  हरिजनों  के  बारे
 में  ।  लेकिन  सरकार के  द्वारा  कुछ  किया  नहीं
 जाता  है।

 भ्रध्यक्ष  महोदय,  हरिजनों  की  समस्या  को
 हल्के  ढंग  से  सरकार  ले  रही  है।  यह  ठीक  नहीं
 है।  यह  पन्द्रह  करोड़  हरिजनों  और  श्रादि-
 वासियों  का  सवाल  है।  आज  भी  हम  देखते
 हैं  कि  ईस्ट  पाकिस्तान  के  कुछ  एक  लाख,  दो
 एक  लाख  शरणार्थियों  का  सवाल  श्राता  है  तो
 इस  हाउस  में  हल्ला  मच  जाता  है।  लेकिन
 क्या  कभी  हम  सोचते  हैं  कि  करोड़ों  हरिजनों
 और  श्रादिवासियों  के  पास  रहने  के  लिये  मकान
 नहीं  हैं,  पहनने  के  लिये  कपड़ा  नहीं  है,  खाने
 के  लिए  भ्रन्‍न  नहीं  है,  जोतने  के  लिये  जमीन
 नहीं  है  ?  कोई  नहीं  सोचता  है।  कंवल  भाषण
 कर  दिये  जाते  हैं।  उन  को  जमीन  देने  की
 चिन्ता  नहीं  की  जाती  है।  जमीन  की  बात  जब
 की  जाती  है  तो  कहा  जाता  है  कि  तुम्हें  मंदिर
 प्रवेश  का  भ्रधिकार  दे  दिया  गया  है  ।  मंदिर  के
 पास  लाखों  एकड़  जमीन  होती  है  वह  दिलाई
 नहीं  जाती  है,  महन्त  जी  उसको  तो  देते  नहीं
 हैं,  लेकिन  कह  देते  हैं  कि  मंदिर  में  मूति  रखी  है
 इसके  दर्शन  कर  लो  ।  जमीन  झपने  पास  रखी
 जाती  है।  हमें  मंदिर  प्रवेश  बिल्कुल  नहीं
 चाहिये,  हमें  जमीन  चाहिये  ।  यह  कहा  जाता

 है  कि  होटल  प्रवेश  झाप  कर  सकते  हैं।  डा०
 राम  सुभग  सिंह  जी  ने  कहा  कि  हड्डी  के
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 कारखाने,  चमड़े  के  कारखाने  इन  के  लिए  लगा
 दिये  जायें  मैं  कहुँगा  कि  तुम  लो  ये  कारखाने।

 हम  होटल  खोलेंगे  और  कपड़े  की  दूकानें  खोलेंगे,

 बही  हमारे  लिये  खुलनी  चाहियें।  जब  तक  सब

 आपस  में  एक  दूसरे  के  घंघों  को  नहीं  भ्रपनायेंगे,
 तब  तक  भस्पृष्यता  मिट  नहीं  सकेगी।  हमारा
 लड़का  जब  कभी  प्रफसर  बन  जाता  है,  या

 कलेक्टर  बन  जाता  है  दौर  दफ्तर  में  काम
 करने  जाता  है  तो  जो  पंडित  चपड़ासी  होता  है

 बह  उसका  काम  करने  से  भिमकता  है।  झगर

 ट्रे  चपड़ासी  को  उठाने  के  लिए  कहा  जाता  है
 तो  वहू  उसको  उठाता  हुप्रा  भिमकता  है।
 ध्रगर  ठा  गिलास  पानी  का  ले  जाने  के  लिये

 कहा  जाता  है  तो  वह  नाक  भौं  सिकोइता  है।

 यह  जो  भावना  इन  लोगों  के  खिल,फ  घर  कर

 गई  है,  इसको  निकालना  बहुत  जरूरी  है।

 हृदय  परिवर्तन  होना  बहुत  जरूरी  है।  तभी

 इनका  उत्थान  हो  सकता  है।  तब  तक  इन
 लोगों  को  ाप  अपन  साथ  झाग  नहीं  बढ़ाएंगे
 तब  तक  इनकी  उन्नति  नहीं  हो  सकती  है  ।

 उद्योग  धंधे  भी  इनके  लिए  चालू  होने
 चाहिये  ।  जितने  पब्लिक  सैक्टर  के  कारखाने  हैं
 उनमें  कहा  इनके  लिए  रिजर्वेशन  है  ?  प्रोमोशंज
 के  मामले  में  इनके  वास्ते  रिजर्वेशन  कहां  है?
 जब  रिजर्वेशन  की  बात  प्रोमोशन  के  वक्‍त  कही
 जाती  है  तो  कहा  जाता  है  कि  नौकरी  में  लेने
 के  लिए  रिजर्वेशन  है,  प्रोमोशन  के  समय  पर

 नहीं  है  ।  समिति  की  रिपोर्ट  में  भी  सिफारिश
 की  गई  है  प्रौर  में  भी  मांग  करता  हूं  कि
 प्रोमोशन  के  वक्‍त  भी  इनकी  पापुलेशन  के

 मुतादिक  इनको  रिजर्वेशन  मिलना  घाहिये।
 जब  तक  हमारे  लिए  उद्योग  घंघों  की  व्यवस्था

 नहीं  होती  है।  जब  तक  हमारी  माली  हालत
 नहीं  सुधरती  है  तब  तक  छूप्राछृत  या  भ्रस्पृश्यता
 मिटाने  की  बात  कहते  से  कोई  ख्राम  नहीं  होगा।
 तब  तक  हमारी  उन्नति  नहीं  हो  सकती  है  ।

 मैं  कहना  चाहता  हूं  कि  सबसे  पहले  हमारे
 लिए  जमीन  की  ग्यवस्था  होनी  चाहिये  भौर



 ail  S.C.&8.T.

 [श्री  नाथुराम  भ्रहिरवार |
 इसके  बारे  में  सरकार  को  गम्भीरता  पूर्वक
 सोचना  चाहिये  ।  जहां  पर  भी  जमीन  पड़ी  हुई
 है  फाल्तू  उसको  निकाल  कर  हरिजनों  को  दे
 दिया  जाना  चाहिये  ।

 पहली  से  पांववीं  तक  जो  हमारे  बच्चे

 पढ़ते  हैं  उनको  वजीफा  नहीं  मिलता  है।  उनके
 लिये  झापको  कपड़ों  का,  किताबों  का  प्रबन्ध
 करना  चाहिये  1  इतना  तो  श्राप  कर  ही  सकते

 हैं।  झगर  आपने  ऐसा  किया  तो  गरीब  मजदूरों
 के  बच्चे  पांचवी  तक  तो  पढ़  हो  सकेंगे  ।

 भ्रध्यक्ष  महोदय  :  श्री  हिम्मतर्सिहका  ।

 श्री  हिम्मतसिहका  (गोंडडा)  :  ग्रध्यक्ष

 महोदय,  श्रनुसूचित  जातियों  श्रौर  श्रनुमूचित
 आदिम  जातियों  के  कमिशनर  की  रिपोर्ट  पर  हम
 लोग  विचार  कर  रहे  हैं।  मैं  समभता  हूं  कि

 इस  में  सरकार  की  तरफ  से--

 श्री  राम  चरण  (खुर्जा):  मुझे  बुलाया
 जाना  था।

 भ्रध्यक्ष  महोदय  :  बुलाना  तो  आपको  ही
 था  लेकिन  गलती  से  इनको  बुला  लिया  है।
 ये  दो  तीन  मिनट  बोलेगे  ।

 श्री  हिम्मतसिहका  :  दो  तीन  मिनट  में
 कैसे  खत्म  कर  सकूंगा  ?  यह  नहीं  हो  सकेगा।
 लंच  के  वाद  मैं  बोल  लूंगा  t

 भ्रध्यक्ष  महोदय  :  मैं  कोशिश  करूगा  कि
 इसके  लिए  टाइम  एक्सटेंड  हो  जाए।  झ्ापको
 लंच  के  बाद  बुला  लूंगा  भौर  झापकों  ज्यादा
 टाइम  मिल  जाएगा  |  भ्रब  हम  लंच  के  बाद  दो
 बजे  मिलेंगे  ।

 43  brs.

 The  Lok  Sabha  adjourned  for  Lunch  till
 Fourteen  of  the  Clock.
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 The  Lok  Sabha  re-assembled  after  Lunch
 at  four  minutes  past  Fourteen  of  the  Clock.

 (Mr.  Deputy-Speaker  in  the  Chair]

 SHRI  8,  K.  DASCHOWDHURY
 (Cooch  Behar)  :  Sir,  I  would  like  to  make  a
 submission.  I  have  received  8  telegram
 about  the  curtailment  of  the  supply  of
 tations.  This  is  a  serious  problem  affecting
 my  area.  I  have  earlier  received  four
 telegrams  and  I  have  spoken  to  the  Minister.
 But  he  has  not  taken  any  steps.  The
 telegram  reads  :

 “Ration  quota  of  rice  curtailed  market
 prices  rising  quickly  people  in  great
 distress  demanding  immediate  restora-
 tion  of  old  quota  please  move  govern-
 ment.”

 This  is  the  situation  obtaining  in  Cooch-
 Behar.  I  want  that  the  Minister  of  Food
 and  Agriculture  should  make  a_  statement
 regarding  this  curtailment  of  the  ration
 quota  in  Cooch-Behar.

 I  have  another  very  serious  matter.

 SHRI  NAMBIAR  _  !Tiruchirappally)  :
 There  are  heavy  floods  in  Kerala.  Very
 many  rivers  are  in  spate.  The  Pazhashi
 project  has  been  washed  away.  The  situa-
 tion  is  very  bad  in  Kerala.  We  want  so  ne-
 thing  to  be  done.  Some  help  should  be
 rendered.  The  Government  should  come
 forward  with  a  statement,  It  is  very  difficult
 to  conduct  an  election  in  the  background  of
 these  floods.

 SHRI  S.  KANDAPPAN  (Mettur)  :  Let
 the  floods  be  diverted  to  us.

 SHRI  8.  K.  NAYANAR  (Balghat)  :
 Now  Kerala  is  under  Pregident’s  rule.  Dur-
 ing  the  last  three  months  20,000  contingency
 workers  were  doing  satyagraha  800  strike  but
 the  Government  has  not  attended  to  their
 grievance.  Now  they  are  affected  by  floods
 also.  The  Government  must  took  into  the
 matter.

 SHRIS.  M.  BANERJEE  (Kanpur)  :
 Shri  Nambiar,  myself  and  others  have  been
 making  submissions  in  this  House  regarding
 the  discharge  of  more  than  300  workers
 belonging  to  railway  electrification  in  the
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 Allahabad  Division  and  many  have  been
 arrested.  I  am  told  that  yesterday  also  when
 they  were  demonstrating  before  the  Divi-
 sional  Officer  and  other  officials  in  Allaha-
 bad,  they  have  been  arrested.  I  will  request
 the  hon.  Minister  of  Railways,  through  you,
 that  he  should  make  a  statement.

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh):  Though  the  hon  Minister  for
 Petroleum  and  Chemicals  yesterday  gave  a
 statement  about  the  rise  in  the  price  of
 drugs,  the  actual  position  is  that  prices  of
 drugs  cotmonly  used  by  the  common  man
 have  been  raised.  This  must  be  discussed
 and  some  opportunity  must  be  given  to
 discuss  the  statement  that  he  give  yesterday.

 MR.  DEPUTY-SPEAKER  :  I  have  sald
 yesterday  that  if  any  Member  gives  a  notice
 under  rule  ‘184,  the  Minister  has  said  that  be
 would  be  glad  to  have  a  discussion.

 SHRI  SHRI  CHAND  GOYAL  :  I  have
 given  a  notice  under  rule  I93.

 SHRI  B.  K.  DASCHOWDHURY  :I
 have  another  very  serious  matter  to  raise.

 MR.  DEPUTY  SPEAKER  :  You  cannot
 raise  two  things  at  one  and  the  same  time,

 SHRI  8,  K.  DASCHOWDHURY  :  It  is
 very  important.  The  matter  relates  to  the
 assurance  given  by  the  External  Affairs
 Minister  yesterday  here.  There  is  a  specific
 denial  by  the  Government  of  Pakistan.  The
 whole  prestige  of  the  country  is  at  stake.
 What  our  Minister  says  here  is  definitely
 denied  by  the  Government  of  Pakistan.

 MR.  DEPUTY-SPEAKER  Kindly
 resume  your  seat.  I  cannot  violate  the  rules
 for  you.  I  have  the  same  yardstick  for
 every  Member.

 4.08  brs,

 MOTIONS  RE:  REPORTS  OF  COM-
 MISSIONER  FOR  SCHEDULED

 CASTES  AND  SCHEDULED
 TRIBES  ;  AND  COMMITTEE

 ON  UNTOUCHABILITY—
 Contd.

 sit  हिस्मतसिहका  :  उपाध्यक्ष  महोदय,
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 भनुसूचित  जातियों  की  समस्याझरों  के  बारे  में
 किस  ढंग  से  विचार  हो  रहा  है,  यह  भाप  इस
 से  रामभक  सकते  हैं  कि  सरकार  तीन  बरस  तक

 शिड्यूल्ड  कास्ट्स  कमिश्नर  की  रिपोर्ट्स  पर
 विचार  करने  के  लिए  समय  नहीं  निकाल  सकी
 और  इस  समय  एक-साथ  तीन  रिपोर्ट्स  पर
 विचार  किया  जा  रहा  है  tv

 इस  सम्बन्ध  में  में  यह  कहना  चाहता  हूं  कि
 जो  मदद  प्रनुमूचित  जातियों  या  प्रादिवासियों
 को  दी  जाती  है,  वह  उन  को  समय  पर  नहीं
 मिलती  है  1  तिद्याथियों  को  छात्रवृत्तियां  समय
 पर  न  मिलने  के  कारण  उन्हें  काफी  तकलीफ
 होती  है  जो  विद्यार्थी  छात्रावासों  में  रहते  हैं,
 उन्हें  भी  समय  पर  छात्रवृत्तियां  नहीं  दी  जाती
 हैं।  इस  लिए  ऐसा  इन्तजाम  किया  जाना
 चाहिए  कि  जो  छात्रवृत्तियां  या  मदद  दी  जाती
 है,  वह  सीधे  कालेजों  शौर  छात्रावासों  के
 अधिकारियों  के  पास  भेज  दी  जाये,  ताकि  इस
 बारे  में  कोई  गड़बड़  न  हो  1  बहुत  दफा  ऐसा
 भी  होता  है  कि  जो  छात्रतृत्तियां  किन्हीं  श्रध्या-
 पकों  के  पास  भेजी  जाती  हैं,  वे  पूरे  परिमाण
 में  विद्यार्थियों  के  पास  नहीं  पहुँचती  हैं  द्रौर
 बीच  में  ही  कुछ  गड़बड़  हो  जाती  है।  हस
 सम्बन्ध  में  कोई  कार्यवाही  की  जानी  चाहिए  कि
 जो  मदद  भ्रनुसूचित  जातियों  शौर  प्रादिवासियों

 के  लिए  निर्मारित  की  जाये  ,  वह  समय  पर
 झौर  पूरे  परिमारा  में  उन  के  पास  पहुँच  जाये

 बहुत  से  भ्रादिवासियों  को  जमीन  मिली  है,
 लेकिन  उस  को  जोतने  के  लिए  उन  के  पास
 साधन  नहीं  हैं  7  इस  लिए  यह  भी  इन्जाम  होना
 चाहिए  कि  जिन  बस्तियों  में  गरीब  जातियों  या
 झादिवासी  या  भ्रनुसूचित  जातियों  के  बाशिन्दे

 बहुत  ज्यादा  तादाद  में  हैं,  वहां  उन्हें  हल  बैल

 वगैरह  उपलब्ध  किये  जायें।  ताकि  उन  की
 जमीन  समय  पर  जोती  जा  सके  शौर  उन्हें
 मदद  मिल  सके  ।  इसी  तरह  से  पानी  का  इंत-
 जाम  भी  गांवों  में  ऐसी  जगहों  पर  नहीं  है  जहां
 पर  गरीब  प्रादमी  ज्यादाकर  के  हैं  या  दोडयूल्ड
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 [श्री  हिम्मतर्सिहका ]
 कास्ट  के  झादमी  जहां  ज़्यादा  हैं।  वहां  ऐसी

 हालत  हो  रही  है  कि  कुएं  का  ठेका  दिए  जाने

 पर  भी  काम  नहीं  हो  रहा  है।  प्रखण्ड  विकास

 के  पदाधिकारी  ऐसे  आदमियों  को  ठेका  देते  हैं
 जो  कि  काम  को  करते  नहों  क्‍यों  कि  उन  के

 दबाव  में  प्रखण्ड  विकास  श्रधिकारी  रहते  हैं
 झौर  वह  उन  के  ऊपर  कोई  कार्यवाही  नहीं  कर

 सकते  ।  इसलिए  सरकार  का  पंसा  लगने  पर

 भी  कुएं  नहीं  छत  पा  रहें  हैं  भौर  लोगों  को

 पानी  की  जो  तकलीफ  थी  वह  जारी  है।
 संथाल  परगना  के  सैकड़ों  गांव  ऐसे  हैं  कि  जहां
 पर  भादिवासी  बौर  हरिजन  रहते  हैं  लेकिन

 जहाँ  पर  पीने  के  पानी  का  इन्तजाम  गवर्नमेंट
 की  तरफ  से  नहीं  हुमा  है  1  ठेके  दे  दिये  गये  हैं
 लेकिन  कुए  बनते  नहीं  हैं  पैसे  ले  कर  ठेकेदार
 खा  जाता  है  और  प्रखण्ड  विकास  पदाधिकारी

 कुछ  नहीं  करते  ।  इसलिए  ऐसा  कुछ  इन्तजाम

 होना  चाहिए  कि  ऐसी  जगहों  पर  सरकार  की

 तरफ  से  कुए  बनें  श्र  गांव  स ेकिसी  तरह  का

 अनुदान  मिलने  की  उम्मीद  न  रखें  यानी  सौ
 रुपया  खर्चा  होता  है  तो सरकार  की  तर;  से
 खर्चा  कर  के  कुएं  वर्गेरह  बना  देने  चाहिए  ताकि
 व.  पर  पानी  पीने  का  इन्जाम  ग्रच्छी  तरह  से

 हो  सके  ।  एक  सज्जन  ने  कहा  कि  थें  इस  के
 सम्बन्ध  में  क्या  कहूँगा,  लेकिन  वह  जानते  नहीं
 हैं  कि  जो  प्रादमी  प्रादिव।सियों  /  या  हरिजनों
 में  काम  करते  हैं,  उन  के  लिए  कुछ  खाने  पीने
 का  या  पढ़ाई  का  या  दवा  का  इन्तजाम  करते
 हैं  वह  जितनी  बातें  बोल  सकते  हैं  ख  ली  यहां
 पर  बैठ  कर  के  जो  बोलना  चाहते  हैं  वह  उस
 से  कहीं  पीछे  ही  रह  जाएंगे  ।  संथाल  परगना
 में  एक  संस्था  है  संथाल  पहाड़िया  सेवा  मंडल
 जो  करीब  करीब  दस  हजार  ग्रादमियों  जिन  ये
 हरिजन  भौर  भादिवासी  .  ज्यादाकर  के  हैं,  उन
 में  दवाई  का  इन्तजाम  कर  रही  है।  लेकिन  सर-
 कार  से  जो  मदद  मिलती  है  वह  समय  पर  नहीं
 मिलती  है  1  इसलिए  जो  काम  करने  का  है  वहू
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 ठीक  समय  पर  हो  तो  जितने  फायदे  सरकार
 की  तरफ  से  दिए  जाते  हैं  उस  से  बहुत  ज्यादा
 फायदा  हो  सकता  है,  लेकिन  वह  हो  नहीं  रहा  है  ny

 स्कूल  वगैरह  में  जो  पैसे  दिये  जाते  हैं  या  छात्र-

 वृत्ति  दी  जाती  है  उस  के  लिए  भैं  चाहता  हूँ
 कि  सरकार  ऐसा  इंतजाम  करे  ताकि  उन  लोगों
 को  मदद  पूरी  तरह  से  मिल  सके  श्रौर  उन  के

 हल  बैल  वगरह  के  इन्तजाम  के  लिए  भी  मदद
 हो  ताकि  उन  की  जमीन  वगैरह  जोती  जा
 सके  ।  जो  भी  सहायता  उन  को  देते  हैं  वह  समय
 पर  मिल  जाय  तो  बहुत  ज्यादा  फायदा  उन  को
 दो  सकता  है।

 श्री  राम  चरण  (खुर्जा) :  उपाध्यक्ष  जी,
 दास्ताने  गम  किस  को  सुनाए
 सुनन  वाले  हजार  हैं
 पर  दर्द  झ्ासना  कोई  नहीं  ॥

 हम  बोस  साल  से  झपने  दुखों  को,  अपनी
 परेशानियों  को  सुनाते  चले  प्रा  रहे  हैं।  सुनन
 वाले  तो  हज़ार  मिल  जाते  हैं  लेकिन  उस  का
 कोई  हल  श्राज  तक  नजर  नहीं  झान  ।  हमारे
 देश  में  90  फीसदी  शेड्यूल्ड  कास्ट  के  लोग
 देहातों  में  रहते  हैं।  उस  90  फीसदी
 में  से  73  फीसदी  शेड्यूल्ड  कास्ट  के  लोग
 ऐग्रीकल्चरल  लेबर  का  काम  करते  हैं।
 उसमें  से  35  परसेंट  ऐसे  हैं  जिन  के  पास
 सब-लेटिंग  कर  के  या  सब-टेनेंट  बन  के  थोड़ी
 सी  जमीन  है  जिस  से  वह  गुजर  करते  हैं।  इस
 से  जाहिर  है  कि  अ्रधिक्तर  यानी  8  फीसदी
 के  करीब  लेंडलेस  लेबर  इस  हिन्दुस्तान  में  है
 जिस  का  मतलब  है  कि  दस्त  करोड़  में  करीब-
 साड़े  सात  करोड़  के  गरीब  हरिजन  बेरोजगार
 जैसे  हैं  ।  इस  के  प्रलावा  जमीन  का  जहां  तक
 मसला  है  एक  बार  हम  श्राज  से  दस  साल  पहले
 इस  देश  के  एक  स्वर्गीय  नेता  से  मिले  थे,  जब
 मैं  सविस  में  था,  हम  ने  कहा  कि  शाप  हम
 हरिजनों  को  जमीन  दे  दीजिए।  उन्होंने  कहा
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 कि  जमीन  कोई  रबड़  तो  नहीं  हैं  कि  जिस  को
 खींच  कर  मैं  आप  में  बांट  दूं।

 एक  साननोय  सदस्य  :  कौन  थे  ?

 श्री  राम  चरर:  मैं  नाम  नहीं  बताना

 चाहता  ।  इस  देश  के  प्राइम  मिनिस्टर  थे।  मैं

 भ्राप  से  यह  बताना  चाहता  हूं  कि  जब  हम  ने
 सविस  में  नियुक्तियों  तथा  पदोन्‍नति  के  विषय
 में  यह  कहा  कि  प्रथम  और  दूसरी  श्रेणी  का

 शरीर  प्रोमोशन  का  हमारा  क्रोटा  बढ़ाया  जाये

 तो  उन्होने  कहा  कि  अ्रनफिट  आादमियों  को

 कंसे  प्रोमोट  करा  देंगे  ?  मुझे  यह  इसलिए  कहना
 पड़ता  है  कि  हमारे  शोषित  वर्ग  का  तीन  प्रकार
 से  शोषण  टोता  है--सामाजिक  शोषण,  श्राथिक

 छोषण  श्रौर  तीसरा  राजनैतिक  शोषण  तो
 सामाजिक  शोषण  के  ऊपर  तो  कई  हमारे  प्रान-
 रेबल  एम०  पीज०  ने  काफी  प्रकाश  डाला  है  कि

 हम  पर  क़िस  प्रकार  का  जुल्म  होता  है।  पानी
 हमें  भरने  नहीं  दिया  जाता,  यहां  तक  कि
 होटलों  म॑  खाने  के  लिए  बतंनों  में  नहीं  खिलाया
 जाता  ग्रो  छुमा छूत  बरता  जाता  है।  कहीं
 मारपीट,  कहीं  झ्ागजनी,  तरह  तरह  से  सताया
 जाता  है  और  पुलिस  प्रोटेक्शन  नहीं  देती  t

 कभी  डीटेल  में  नहीं  जाती  1  उस  के  लिए  जंसा

 कहा  गया  अनट्चेबिलिटी  ऐक्ट  को  अमेंड  किया
 जाये,  मेरा  विचार  है  कि  सोशल  इनईक्वलिटी
 जो  है  यह  कानून  से  नहीं  बदलेगी।  इस  के
 लिए  इस  देश  का  जो  लिटरेबर  है,  जो  गन्दा
 लिटरेचर  है  जिस  के  धन्दर  यह  पक्षपात  भ्रौर
 सामाजिक  विषमता  की  बात  है  उस  को  खत्म
 कर  देना  चाहिए  बौर  इस  के  साथ-साथ  जो
 सामाजिक  संस्थाएं  हैं  जो  छूप्ादृुत  की  विचार-
 धारा  को  मिटाना  चाहती  हैं  जैसे  ऑाय  समाज
 है  भौर  ऐसे  जो  मिशंस  हैं  उन  को  गवर्नमेंट
 प्रोत्साहन  दे  भौर  उन  के  जरिए  से  यह  छुश्ना-
 छूत  शौर  यह  भावना  मिटाए  i

 इस  के  बाद  एकोनामिक  डेवलपमेंट  की
 बात  है  t  मैं  कहता  हूं  कि  हमारे  देश  के  72
 फीसदी  भादमी  ऐसे  हैं  कि  ज्यादातर  जो  गरीब
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 हैं  यानी  82  फीसदी  इस  देश  की  टोटल  पांपु-
 लेशन  का  झादमी  ऐसा  है  कि  जो  |  रुपया  पर
 डे  एक्सपेंड  करता  है  जैसा  कि  ,एक  बार  प्राइम
 मिनिस्टर  ने  संसद  में  बताया  था  कि  82  प्रति-
 शत  आदमी  इस  देश  में  ऐसे  हैं  कि  जो  एक
 रुपये  से  कम  व्यव  करते  हैं।इस  से  साफ
 जाहिर  होता  है  कि  हरिजनों  में  95  या  96
 प्रतिशत  भ्रादमी  ऐसे  हैं  कि जो 1  रुपये  से  कम
 कमाते  हैं  श्रोर  खर्च  करते  है।इस  से  आप
 अन्दाजा  लगा  लीजिए  कि  उनका  प्राथिक
 विकास  $8  होगा  ।  तीन  च  वर्षीय  योजनाएं
 गुजरी  |  हरिजनों  के  एक्रोनामिक  डेवलपमेंट
 के  लिए  केवल  उन्होंने  72.46  करोड़  रुपया
 दिया  ।  इस  से  भ्रन्दाज़ा  लगाइए  कि  प्रति  हरि-
 जन  के  ऊपर  तीनों  पंचवर्षीव  योजनाश्रों  में
 कितने  नये  पैसे  का  खर्च  किया  गया।  तो  इस

 तरह  से  #8  देश  में  गरीब  हरिजनों  का  उत्थान

 होगा  ?  मैं  कहना  चाहता  2  कि  जिस  तरह  से
 आप  ने  पाकिस्तान  से  झाए  हुए  भाइयों  को
 नेशनल  प्रावलम  मान  कर  उत  का  उद्धार  किया
 था  इसी  तरह  इन  को  भी  नेशनल  प्रावलम  मान
 कर  वार  फुटिंग  पर  इस  प्राव तम  को  साल्ब

 करिए  |  वरना  यह  कुछ  भी  हो  सकते  हैं,  नक्स-
 ला  ट  भी  हो  सकते  हैं  श्रौर  सव  कुछ  हो  सकते

 हैं  7  इस  के  लिए  मेरा  सुझाव  यह  है  कि  जमीन
 का  सही  वितरगा  किस  तरह  से  हो  ny  हिन्दुस्तान
 के  जितने  पुरान  प्रोसीजसं  हैं,  सिविल  लाज़  हैं,
 उन  को  भमेंड  किया  जाये  जिस  से  कि  जमीन
 की  सीलिग  करने  के  बाद  जो  सरप्लस  लंड  हो
 वह  लेडलेस  ऐग्रीकल्चरल  लेबर  के  बीच  में
 बंट  जाय  ।  आज  वह  बंट  नहीं  पती  ।  जैसा  कि
 मेरे  साथियों  ने  बताया  बड़ी-बड़ी  परेशानियां
 उस  में  भाती  हैं,  लिटिगेशन  की  बात  श्राल
 इण्डिया  बेसिस  पर  इस  तरह  का  कोई  प्रोसीजर,
 कानून  या  सिद्धान्त  सरकार  माने  कि  इतने  से
 ज्यादा  सीलिंग  की  जमीन  एक  परिवार  से  लो
 जायेगी  द्रौर  इस  के  बाद  सरलप्स  जमीन  लेड-
 लेस  ऐग्रीकल्चरल  लेबर  को  दी  जायेगी  जिस
 से  कि  उस  गाँव  में  रहने  वाले  हरिजन  किसान
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 मजदूर  अपनी  जिन्दगी  भ्रच्छी  तरेंह  से  इज्जत
 के  साथ  गुजर  कर  सकें  ।  यू०  पी०  के  अन्दर

 तेरह-तेरह  सौ  एकड़  के  फार्म  एक-एक  व्यक्ति
 के  हैं  श्रौर  उस  में  पंजीपति,  पालिटिशियन,
 करप्ट  भ्राफिससं,  भ्रधिकारी,  जिस  में  मिनिस्टर
 तक  भी  रह  चुके  हैं  उन  के  बड़े-बड़े  फार्म  हैं।
 लेकिन  हरिजनों  को  जमीन  नहीं  दी  जाती  ny

 यह  मेरे  प्रदेश  यू०  पी०  की  बात  है  1  मेरा

 सुझाव  है  कि  हरिजनों  के  पास  पैसा  नहीं  है  कि

 बह  जमीन  खरीद  सकें,  इस  के  लिए  एक  फाइ-
 नेंस  कारपोरेशन  हर  स्टेट  के  अन्दर  बनाया
 जाय,  स्टेट  शवनेमंट  को  कम्पेल  किया  जाय  कि
 वह  ऐसा  क्रारपोरेशन  सेट  झप  करें  |  उस  को
 फीड  करने  के  लिए,  फाइनेंस  करने  के  लिए  एक
 'बीकर  सेक्शन  बेटरमेंट  लेवी  इम्पोज  करें  जिस
 से  50  परसेंट  उस  का  स्टेट  बेयर  तैयार  करे
 धौर  50  परसेंट  सेंटर  बेयर  करे  ।  इस  प्रकार  से
 न  हो  कि  जेसे  72  करोड़  रुपया  आप  नेदे
 दिया  बसे  नहीं  ।  हर  स्टेट  में  यह  फाइनेंस  कार-
 पोरेशन  सेट  भ्रप  करें  और  यह  वीकर  सैक्शन
 बेटरमेंट  लेवी  इम्पोज  करें  आ्रान  दी  बेसिस  आफ
 एवेरी  इण्डिविजुअल  चाहे  वह  ऐपग्री+ल्चर  की
 इनकम  हो  चाहे  फैक्ट्री  की  इनकम  हो  इनकम
 के  ऊपर  इस  को  इम्पोज  करें।  तब  इनका
 उद्धार  हो  सकता  है  1  जब  यह  फाइनेंस  कार-
 पोरेशन  बन  जाय  तो  उन  को  पावर  दी  जाय  कि
 झगर  कोई  हरिजन  जमीन  खरीदना  चाहता  है
 या  इंडस्ट्रो  लगाना  चाहता  है  या  बिजनेस  स्टार्ट,
 करना  चाहता  है  तो  उस  को  उस  से  फाइनेंस
 किया  जा  सके।

 शझ्ौर  वह  फाइनेन्स  उस  को  बगैर  गारन्टी  के
 दिया  जाये  झौर  उस  जमीन  या  दण्डस्ट्री  को  वह
 कारपोरेशन  झपने  पास  मौर्टगेज  कर  ले  .  भ्रगर
 इस  तरह  से  फाइनेंस  कारपोरेशन  की  व्यवस्था
 की  जाये  तो  इस  से  उनको  हण्डस्ट्री  भौर  एग्री-
 कल्चर  में  इस्टेव्लिश  होने  में  मदद  मिल  सकती
 है।
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 भब  तक  तीन  पंचवर्षीय  योजनायें  चलीं,
 इनमें  कई  बड़े  बड़े  फाइनेन्स  कारपोरेशन  बने,
 लेकिन  उन  से  टाटा  और  बिरला  या  बड़े-बड़े
 पूंजीपतियों  को  फायदा  हुआ,  लेकिन  हरिजनों
 को  कोई  फायदा  नहीं  हुआ  ।  आज  जो  प्लान
 प्रोजेक्ट्स  बनाये  जा  रहे  हैं,  उनसे  भी  हर्जिनों
 को  कोई  फायदा  नहीं  हो  रहा  है,  उनको
 फायदा  तब  ही  हो  सकता  है,  जब  उन  के  लिये
 प्रलग  से  फाइनेंस  कारपोरेशन  सैँट-शभ्रप  की
 जाये  श्रौर  उस  के  भ्रन्दर  श्राप  चाहें  तो  उन  के
 लिए  0  हजार  या  20  हजार  रुपये  की  बगैर-
 गारन्टी  की  लिमिट  रख  सकते  हैं  |  श्राज  जितने
 भी  कोटे  या  परमिट्स  दिये  जाते  हैं,  चाहे  स्टेन-
 लेस  स्टील  का  हो  या  किसी  दूसरी  चीज  का  हो,
 सब  पूंजीपति  ले  जाते  हैं,  बोगस-यूजर्ज  ले  जाते
 हैं,  हरिजन  को  कुछ  नहीं  मिलता  i  रोड-पर-

 मिट्स  भी  हरिजनों  को  नहीं  मिलते--मैं  चाहता
 हैं  कि  इन  सब  में  हरिजनों  के  लिये  परसेंटेज
 फिक्स  की  जाये  1

 भ्रापने  बेकों  का  राष्ट्रीयरण  किया--मैं
 उसका  स्वागत  करता  हूं,  लेकिन  कसी  भी

 हरिजन  को  बेक  नेशनलाइजेशन  से  एक  पैसे
 का  भी  फायदा  नहीं  हुआ  ।  मेरा  सुझाव  है  कि
 श्राप  बेंकों  के  प्रोसीजर  को,  उनके  रूल्ज  और

 रैग्यूलेशन्ज्‌  को  इस  तरह  का  बनायें  कि  प्रगर
 कोई  हरिजन  जो  पोस्ट  ग्रेजुएट  हो  या  एग्री-
 कल्चरिस्ट  हो,  वह  श्रगर  बेक  के  पास  जाय  तो
 उसे  बगैर  गारन्टी  के  रुपया  मिल  सके  |  जिस
 तरफ  से  झपने  टेकनीकल  ग्रेजुएट्स  के  लिये
 प्रोसीजर  रखा  है  कि  वह  प्रपनी  डिग्रीया
 डिप्लोमे  को  दिखला  कर  बेक  से  2  लाख  रुयये

 तक  का  लोन  ले  सकता  है,  उसी  तरह  का  प्रोसी-
 जर  श्राप  हरिजनों  के  लिए  बनायें,  हमारे  लिये
 ज्यादा  न  सही,  20-25  हजार  रुपये  तक  का

 प्रोवीजन  कर  दीजिये  ताकि  वह  भी  अपनी

 डिप्री  या  डिप्लोमे  को  दिखला  कर  लोन  ले

 सके  |
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 जहां  तक  हाउसिंग  प्राबलम  का  सम्बन्ध  है,
 इसके  बारे  में  भी  मैं  दो  शब्द  कहना  चाहता  हूं  ।

 देहातों  में  रोटी  का  ही  मसला  नहीं  है,  रोटी  की

 जगह  एक  दिन  साग  खाकर  या  भूखा  रहकर  भी

 गुजारा  कर  सकते  हैं,  लेकिन  रात  को  बरसात
 में  या  जाड़ों  में  जिन्दगी  कसे  ग्रुजरे।  80
 फीसदी  हरिजनों  के  पास  मकान  नहीं  हैं  श्रौर

 देहातों  में  तो  90  फीसदी  हरिजन  ऐसे  हैं
 जिनके  पास  रहने  के  काबिल  मकान  नहीं  हैं
 इसलिए  मेरा  सुझाव  है  कि  जो  फाइनेन्स  कार-
 पोरेशन  बने,  उसके  फाइनेन्स  का  कुछ  परसेन्टेज
 हाउसिंग  के  लिए  रखा  जाय  जो  हरिजनों  को
 सब्सिडी  की  शक्ल  में  दिया  जाय,  जिससे  वह
 झपना  मकान  बना  सके  |

 अब  मैं  दिल्ली  की  भी  एक  बात  कहना
 चाहता  हूं  7  दिल्‍ली  मास्टर  प्लान  के  अ्रण्डर
 वर्क  कर  रही  है,  यहां  पर  हरिजनों  को,  जो
 स्‍लम्ज़  में  रहते  हैं,  हजारों  सालों  से  रहते  चले
 जा  रहे  हैं,  जिनकी  संस्या  ढाई-तीन  लाख  के
 लगभग  है,  इस  सुन्दर  शहर  से  निकाल  कर

 दूर-दूर  फेंका  जा  रहा  है।  जहां  उनको  5
 गज  के  प्लाट  पर  बसाया  जा  रहा  है--यह
 पुराने  जमाने  का  समाजवाद  है  या  इस  जमात

 का  समाजवाद  है  ?  मेरा  सुझाव  है  कि  एक
 परिवार  को  कम  से  कम  70  गज  का  प्लाट

 दिया  जाये,  जिसकी  व्यवस्था  पहले  मास्टर

 प्लान  में  थी  ।  इस  समय  25  गज  का  प्लाट
 उनको  दे  दिया  जाता  है,  लेकिन  मकान  बनाने

 की  कोई  सुविधा  उनको  नहीं  दी  जाती  है,
 जिससे  वहां  भी  स्लम्जञ  बन  गये  हैं,  उनको  लेबर

 भी  नहीं  मिल  थाती  है  मैं  चाहता  हूं  कि  श्राप

 झपने  मास्टर  प्लान  को  इस  दृष्टि  से  प्रमेंड
 कीजिए  t...

 एक  मानसीय  सदस्य  :  यह  जनसंघ  कर

 रहा  है।  यह  सब  डी०  डी०  ए०  के  भ्रण्डर  है।

 श्री  राम  खरण :  नहीं  ;  यह  कांग्रेस  का

 किया  हुभा  है।  डी०  डी०  ए०  बक्से-हाउसिंग
 मिनिस्टर  के  जुरिस्डिक्शन  के  भ्रण्डर  भाता  है  ।
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 बड़े-बड़े  शहरों  के  झन्दर  भी--जैसे
 कलकत्ता,  बम्बई,  मद्रास  हैं--स्लम्ज  क्रियेट

 होते  जा  रहे  हैं  7  वहां  पर  हरिजन  मजदूरों  को,
 वीकर  सैक्शन  के  लोगों  को  मकान  नहीं  मिलते
 ब्रौर  श्रगर  मिलते  हैं  तो  वे  उनके  किराये
 बरदास्त  नहीं  कर  सकते  ।  मैं  चाहता  हैं  उनको
 मकान  चीप  रेट  पर,  चीप  रेन्ट पर  भौर  चीप
 कोस्ट  पर  दिये  जाय  ।

 जहां  तक  एय्केशन  का  सवाल  है,  मैं
 श्रापके  सामने  एम्गलायपेंट  एक्सचेंज  के  आंकड़े
 पेश  करता  हूं।  1968-69,  में  एम्पलायमेंट
 एक्सचेंज  के  रजिस्टर  में  3  लाख  46  हजार
 409  शैडयूल्ड  कास्ट  के  और  6050  शैडयूल्ड
 ट्राइब्स  के  लोग  रजिस्टंड  हुए,  जो  बेरोजगार
 हैं।  ये  तो  वे  लोग  हैं  जो  श्रापके  एक्सचेंज  में
 आकर  रजिस्टर  हुए,  लेकिन  देहातों  में  इससे  भी

 कहीं  ज्यादा  तादाद  में  लोग  बेकार  हैं।  मैं

 चाहता  हूँ  कि  शइयूल्द्र  कास्ट  या  शैडयूल्ड
 ट्राइब्स  के  जो  ग्रेजुएट  या  पोस्ट  ग्रैजुएट  जब  तक
 अनएम्पनायेड  रहें,  उनको  प्रनएम्पलायमेंट
 स्‍्टाइपण्ड  दिया  जाये  |  ऐसा  क्‍यों  ?  भें  इसकी
 वजह  बतलाता  हूं--शैडयूल्ड  कास्ट  का  कैन्‍्डी-
 डेट  वजीफा  लेकर  बी०  ए०  या  एम०  ए०
 करता  है,  उसके  बाद  जब  बढ  देहात  में  जाता
 है श्रौर  उसको  काम  न  मिले  तो  उसकी  सब
 पढ़ाई  लिखाई  वेस्ट  हो  जाती  है।  इसलिए  मैं
 चाहता  हैं  कि  उसको  जब  तक  नौकरी  न  मिले
 उसको  श्रनएम्पलायमेंट  रुटाइपेण्ड  दिया  जाय  ।

 यहां  एक  बात  स्कालरशिप  की  भी  कह
 दूं--स्कालरशिप  का  जो  रेट  है,  वह  बहुत  कम
 है।  947-48  में  जब  मैं  पढ़ता  था,  उस  वक्‍त
 जो  स्कालरशिप  मिलता  था,  वही  आज  मिल
 रहा  है,  भ्राज  मंहगाई  बहुत  बढ़  चुकी  है,  जिसमें
 उसका  गुजारा  नहीं  हो  सकता,  इधलिए  रेट
 श्राफ  स्कालरष्चिप  को  कम  से  कम  डबल  कर
 दिया  जाये  ।

 जहां  तक  एम्पलायमेंट  की  बात  है,  गवर्नमेंट
 के  कुछ  सख्ल्ज  बड़े  डिफेक्टिव  हैं।  जब  भी  कोई
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 जगह  निकलती  है  तो  उसकी  सूचना  सेम्ट्रल
 एम्पलायमेंट  एक्सचेंज  के  आफिस  को,  जो
 दिल्ली  में  है,  दी  जाती  है।  लेकिन  यहां  के
 अधिकारी  जान-वूकरकर  उसको  नेग्लैक्ट  करते

 हैं  श्रौर  श्रवेनेबिल्टी  का  सर्टीफिक्रेट  दे  देते  हैं  ।
 इस  तरह  से  हजारों  सीटें  भरने  से  रह  जाती

 हैं।  मैं  चाहता  हैँ  कि  श्राप  इसके  झन्दर  जांच
 करायें  कि  झितनी  सीटें  'रिज्ड  से  'डीरिजर्ड

 हुई  हैं।  उसमें  एक  निर्देशक  अधिकारी  ऐसा  है,
 मैं  उसका  नाम  नहीं  लेना  चाहता  जो  इस
 तरह  को  बदमाशी  द्रौर  मकक्‍कारी  करता  है,
 रिक्वीजीशन  श्ाती  है  कैन्‍्डीडेट्स  होते  हैं,
 लेकिन  रिफ्यूज  कर  देता  है,  अवेलेबिल  नहीं  है
 यू०  पी०  एस०  सी०  तो  इस  मामले  में  और
 ज्यादा  झ्ौब्सटंकल  है।  वहां  सेक्ट्रेटरी  को  तीन
 साल  का  एक्सटेन्दन  क्‍यों  दिया  गया  ?  इसलिए
 दिया  गया  कि  वह  एमन्‍्टी-शड्यूल्ड  कास्ट  है।
 कम्पीटिटव  एबजामिनेशन्ज  को  छोड़  दोजिये,
 उसमें  थोड़े  बहुत  मुकाबले  में  आा  जाते  हैं,
 लेकिन  जो  डिपार्टमेंट  सिलेक्शन  होता  है,  उसमें

 ]  परसेन्ट  मी  नहीं  श्राते  a  इसका  कारण  क्या
 है  ?  उसमें  जो  भेम्बर्ज  होते  है  वे  एन्टी-शीडयूल्ड
 कास्ट  शौर  शौडयूल्ड  ट्राइब्स  होते  हैं,  आज  वहां
 कोई  भी  हैड-श्राफ-दी-डिपार्टमेंट  दांडयूल्ड  कास्ट
 का  नहीं  है,  इसलिये  उनको  नहीं  चुना  ज्तता  है,
 उसी  डिपार्टमेंट  के  लोग  उसमें  घुन  लिये  जाते
 हैं।  मेरा  सुझाव  है  कि  डिपार्टमेंटल  केंन्‍्डीडेट
 जो  भी  यू०  पी०  एस०  सी०  के के ग्र  झाये,  उरुमें
 हडयूल्ड  कास्ट  की  सीट  शैडयूल्ड  कास्ट  के
 कैन्डीडेट  से  ही  भरी  जाये  हर  डिपार्टमेंट  में,
 हर  मिनिस्टरी  ले  एक  लिया  जो  प्राफिसर,
 झाइ०  ए०  एस०  या  पी०  सी०  एस०,  दौडयूल्ड
 कास्ट  का  रखा  जाये  |  उसका  फंक्शन  यह  हो
 कि  वह  इस  तरह  के  एप्वाइन्टमेंट  को  लुक
 आफटर  करे।

 दिल्ली  एडमिनेस्ट्रेशन  के  भ्रण्डर  इस  वक्त
 4  हजार  टीचसं  हैं,  जिनमें  से  शंडयूल्ड  कास्ट  के

 सिर्फ  00  हैं--यह  कितने  दुख  की  बात  है।
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 इस  संख्या  को  बढ़ाने  की  तरफ  ध्यान  नहीं  दिया
 जा  रहा  है  श्रौर  सरकार  को  इस  विषय  पर
 ध्यान  देना  चाहिये  |

 जहां  तक  पोलीटिकल  एक्सप्लायटेशन  का

 ताललुक  है--हमारे  यहां  शैडयूल्ड  कास्ट  के

 प्रिनिस्टर  तो  मिल  जाते  हैं,  लेक्रिन  गवर्नर,
 प्रेसिडेग्ट,  वाइस  प्रेसिडेन्ट.  एम्वरेसेडर  या  प्रधान
 मन्त्री  कोई  नहीं  मिजता  ।  हमारे  बाबू  जगजीवन
 राम  पहले  फूल  एण्ड  एग्रीकल्चर  मिनिस्टर  थे,
 उनका  प्रमोशन  हप्रा  तो  डिफेन्स  में  चने  गये
 श्रौर  वह  भी  उनको  अ्राचा  दिया  गया  --इस

 तरह  से  पोलिटिकल  एक्सप्लायटेशन  होता  है।
 बजाय  इसके  कि  उनको  होम  मिनिस्टरी  दी

 जाती,  फूल-फ्लेज्ड  होम  मिनिस्टर  बनाया  जाता,
 इस  तरह  से  उनको  हाफ-हार्टेड  कर  के  लंगड़ा
 कर  देते  हैं--यह  चीज  बन्द  होनी  चाहिये  ।

 मैं  जानना  चाहता  हूं  कि  हौडयूल्ड  कास्ट
 श्रौर  शंडयूल्ड  ट्राइब्स  का  क्लाश  |  और  2  का
 कोटा  पूरा  क्यों  नहीं  होता  ।  भें  चाहता  हूं  कि
 स्टाफ  का  टोटल  स्ट्रेन्थ  को  लेकर  परसेन्टेज
 फिक्स  की  जाये  और  उनके  कोटे  को  पूरा
 किया  जाये  ।  पब्लिक  श्रण्डर  टेकिग्ज  के  भ्रन्दर
 भी  कोटा  पूरा  नहीं  हो  रहा  है  |  मैं  चाहता  हूँ
 इसके  लिये  भी  सरकार  स्पेशल  स्टेप्स  उठाये
 झौर  उन  भ्रधिकारियों  के  खिलाफ  एन्कक्‍्वायरी
 कराये  जो  इनको  पूरा  नहीं  होने  देते  और  उनके
 खिलाफ  कायंवाही  की  जाय  ।

 उपाध्यक्ष  महोदय,  मेरा  एक  सु  झाव  यह  है
 कि  शेड्यूल्ड  कास्ट्स  शेड्यूल्ड  ट्राइवज  शौर  पेरू-
 मल  रिपोट्स  या  भनुसूचित  जातियों  के कमीशन
 की  जितनी  भी  रिकमेडेश्ेन्स  हैं  उनको  वाच  करने
 के  लिए  एक  सोशल  वेलफेयर  डिपार्टमेंट  सेट-अ्प
 किया  जाना  चाहिए  जो  कि  इप्त  बात  को  देंखे
 कि  कितनी  रिकमेंडेशन्स  इम्प्लीमेंट  भौर  एग्जी-
 क्यूट  होती  हैं  ।  यह  भ्रापके  द्वारा  सरकार  से
 मेरी  प्रार्थना  है  ।

 इसके  झलावा  मैं  चाहता  हूं  कि जिस  तरह
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 से  श्रापने  रेफ्यूजीज  के  लिए  एक  फुलफ्लेज्ड

 मिनिस्ट्री  बनाकर  रखी  है  उसी  प्रकार  से  शेड्‌-
 यूल्ड  कास्ट्स,  शेड्यूल्ड  ट्राइव्ज  बौर  दूसरे
 वीकर  सेक्शन  की  प्राबलग्स  को  धखने  के  लिए
 भी  सरकार  को  चाहिए  कि  एक  बिल्कुल  सेप्रेट

 फुलफ्लेज्ड  मिनिस्ट्री  सेटश्रप  करे  ।

 श्री  प०  ला०  बारूपाल  (गंगानगर)  :
 उपाध्यक्ष  महोदय,  श्रनुसूचित  जातियों  और

 ग्रनुसूचित  जनजातियों  के  आयुक्त  ने  जो
 रिपोर्ट  प्रस्तुत  की  है,  मैं  उनका  समर्थन
 करने  के  लिए  खड़ा  हुआ  हूँ  t  यहां  पर
 रिपोर्ट  प्रस्तुत  की  जाती  हैं.  सुझाव  दिये  जाते  हैं
 लेकिन  उन  सुभावों  पर  क्‍या  सेक्शन  होता  है,
 क्या  भ्रमल  होता  है,  उसकी  कोई  रिपोर्ट  प्रका-
 शित  नहीं  होती  है--यह  बड़े  आश्चर्य  की  बात
 है।

 सबसे  पहले  मैं  भूमि  सम्बन्धी  एक  सुझाव
 देना  चाहता  हूँ  ।  राजस्थान  के  अन्दर  राजस्थान
 नहर  से  लगभग  50  लाख  एकड़  जमीन  की
 सिचाइ  होगी  ।  उस  राजस्थान  क्षेत्र  में  भूमिहीन
 हरिजन  भ्रादिवासियों  ने  लगभग  40  हजार
 प्रार्थना  पत्र  भूमि  प्राप्त  करने  के  लिए  दिये  हैं।
 मेरा  कहने  का  मतलब  यह  है  कि  जमीन  उनको
 मिलेगी  लेकिन  उनके  पास  उसकी  पहली  किस्त
 देने  के  लिए  भी  पैसा  नहीं  होगा  ।  किसी  साहू-
 कार  या  बनिये  से  वह  कर्जा  लेंगे  तो  बाद  में
 उसे  वह  जमीन  उसी  के  पास  गिरवी  रखनी
 पड़ेगी  ।  ऐसी  स्थित  में  मैं  समाज  कल्याण
 मन्त्रालय  से  निवेदन  करना  चाहता  हूँ  कि
 पहली  किस्त  प्दा  करने  के  लिए  प्रति  परिवार

 वह  15 सौ रुपये  दें । 15  सौ  रुपया  प्रति
 परिवार  के  हिसाब  से  40  हजार  परिवारों  को
 देने  क ेलिए  केवल  6  करोड़  की  आवश्यकता

 होगी  ।  भ्रगर  झ्ाप  सही  माने  में  समाजवाद
 लाना  चाहते  हैं  श्लौर  वास्तव  में  हरिजनोत्यान
 करना  चाहते  हैं  तो आप  मेरे  इस  सुझाव  को
 स्वीकार  करके  उसे  अमल  में  लाइये  !  इसके
 झलावा  भाप  प्रति  परिवार  35  सौ  रुपया  हल
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 बैल  धौर  ऊंट  गाड़ी  के  लिए  दें  ।  यह  भी  करीब
 6  करोड़  रुपया  ही  होता  है  |  इस  प्रकार  कुल
 मिलाकर  2  करोड़  रुपये  श्राप  40  हजार
 परिवार  और  एक  परिवार  में  यदि  पांच  सदस्य
 मान  लिये  जायें  तो  दो  लाख  हरिजनों  का

 कल्याण  कर  सकते  हैं।  श्राप  मेरे  इस  सुकाव
 को  मानकर  अवश्य  उस  पर  झमल  करें।
 क्योंकि  श्रापते  बेकों  का  जो  राष्ट्रीयकरण  किया
 है  यहां  से  उनको  ऋण  प्राप्त  करने  में  कितनी
 बाधाओं  का  सामना  करना  पड़ता  है  उसका  विव-

 रण  मैं  आपके  सामते  रखना  चाहता  हूँ।  सर्वप्रथम
 वह  बेचारा  तहसीलदार  का  प्रमाण-पत्र  पेश  करे
 कि  उसके  उपर  कोई  रकम  बकाया  नहीं  है।
 उसके  बाद  में  जमीन  की  जमाबन्दी  की  नकल
 को  तहसीलदार  द्वारा  प्रमाणित  कराये।  उसके
 बाद  में  पटवारी  द्वारा  जमीन  का  नकशा  तह-
 सीलदार  से  प्रमारितत  कराकर  पेश  करे  फिर
 विकास  श्रधिकारी  का  प्रमाण-पत्र  दे  कि  उसके
 ऊपर  पंचायत  समिति  का  कोई  ऋण  नहीं  है।
 उसके  बाद  सहकारी  बेक  और  भूमि  प्रबंधक
 बेक  का  सर्टिफिकेट  दे  कि उस  पर  कोई  ऋण
 शेष  नहीं  है  ।  फिर  उसके  बाद  नलकूप  का
 एस्टीमेट  दे  जो  कि  कि  कोई  लाइसेन्सशुदा
 ग्रादमी  के  द्वारा  होना  चाहिए  ।  इतना  सब
 करने  के  वाद  जबकि  वह  तपा  हुआ  सोना  गिरवी
 रखता  है  उसके  बाद  भी  उससे  कहा  जाता  है
 कि  किसी  बड़े  जमीदार  या  साहुकार  की  जमा-
 नत  दो,  तभी  तुम्हें  ऋण  मिल  सकेगा।  यह
 समभने  की  बात  है  कि  इतने  श्र'दमियों  से
 प्रमाण-पत्र  प्राप्त  करने  में  ही एक  अनपढ़  हरि-
 जन  को  कितने  धक्के  खाने  पढ़ेंगे  शौर  वह  किस

 तरह  से  वह  प्राप्त  कर  सकता  है  ?  उनको  प्राप्त
 करने  में  ही  उसको  कम  से  कम  5-6  सौ  रुपये
 खर्च  करने  पड़ते  हैं  लेकिन  फिर  भी  यह  नाका-
 मियाब  रहता  है  ऋण  को  प्राप्त  करने  में  t

 wa  हरिजनों  को  छात्रवृत्ति  प्राप्त  करने  के
 लिए  तथा  स्कूल  में  प्रवेश  शुल्क  माफ  कराने  के

 लिए  जो  बाधा  झाती  है  उसकी  ओर.  प्रापका
 ध्यान  भाकर्षित  करना  चाहता  हूँ।  इसके  लिए
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 [श्री  प०  ला०  बारूपाल]
 उसको  भ्रमुसूचित  जाति  का  प्रमाण-पत्र  देना
 होता  हैं।  बीस  साल  में  मैं  इस  पालियामेंट  का
 मेम्बर  हूं  और  मैं  प्रतिवर्ष  5-6  हजार  प्रमाण-
 पत्र  छपवा  करके  उनको  देता  हूँ  -  मेरी  समझ
 में  नहीं  आता  कि  मास्टरों  श्रौर  सरकार  की
 श्रवल  में  यह  बात  क्यों  नहीं  भ्राती  कि  प्रारम्भ
 से  लेकर  मैट्रिक  तक  वह  छात्र  उसी  स्कूल  में
 पढ़ता  है  फिर  क्‍या  हर  दूसरे  वर्ष  उसकी  जात्ति
 बदल  दी  जाती  है  ?  यह  तो  एक  मोटी  श्रक्ल
 पी  बात  है  ।  मेरा  सुभाव  यह  है  कि  केन्द्रीय
 सरकार  राज्य  सरकारों  को  एक  सर्कुलर  भेजे
 कि  एक  बार  छ्ोड्यूल्ड  कास्ट  या  शेड्यूल्ड  ट्राइव
 का  सर्टिफिकेट  देने  के  बाद  फिर  उसको  दोबारा
 सर्टिफिकेट  देने  की  श्रावश्यक्रता  न  रहे  v  इसके
 लिए  वे  हरिजन  बेचारे  एम०  एल०  ए,  एम०
 पी०,  कॉसिलर  न  मालूम  किस-किस  के  पास
 भटकते  फिरते  हैं।  इसलिए  मेरी  प्रार्थना  है  कि
 मेरे  इस  सुझाव  को  अवश्य  माना  जाये  ।

 जहां  तक  रिजवंशन  की  बात  है  उसका
 प्रारसीजर  बहुत  ही  गन्दा  और  भद्दा  है।  संवि-
 धान  में  किसी  भी  व्यक्ति  को  हीन  भावना
 श्रथवा  ऊंच-नीच  की  हृष्टि  से  नहीं  देखा  गया
 है-+सभी  को  समान  अधिकार  दिये  गये  हैं।
 लेकिन  मिसाल  के  तौर  पर  ग्रर्पताल  हो,  रेलवे
 हो  या  म्युनिसिपैलिटी  हो  वहां  पर  भंगियों  का
 काम  करने  के  लिए  चाहे  दो  हजार  जगहें
 हों  उन  पर  भंगी  ही  रखे  जायगे  ny  मेरा  कहना
 है  कि  हर  नौकरी  में  रिजर्वेशन  की  समान
 पद्धति  होनी  च।हिए  t  जब  श्रन्य  नौकरियों  में
 वे  साढ़े  i2  प्रतिशत  से  श्रघिक  नहीं  लिए  जा
 सकते  हैं  तो  भंगियों  की  जगहों  पर  भी  उनको
 साढे  2  प्रतिशत  ही  रखा  ज'ये  शौर  बाकी

 दूसरे  जातियों  के  लोगों  को  रखा  जाये।  यह
 कोई  तक॑  नहीं  है  कि  काम  करने  के  लिए  केवल
 भंगी  ही  रखा  जायेगा।

 मैं  पूछना  चाहता  हैँ  कि  22  साल  की
 झाजादी  के  बाद  भी  आपने  उनका  कितना
 उत्थान  दिया  है  ?  कौन  सा  समाज्वाद  श्राया
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 है  ?  जो  गरीब  चकार  जूते  बनाते  थे  उनके  काम
 को  बाटां  कम्पनी  ने  ले  लिया  है।  इमारती
 लकड़ी  श्रौर  फरनीचर  का  काम  जो  बेचारे
 बढ़ई  करते  थे  उस  काम  को  टाटा  ने  ले  लिया
 है  ।  शब  कर्सी  लोहे  की,  मेज  लोहे  की  श्रौर
 आलमारी  भी  लोहे  की  बनती  है।  कपड़ा  बुनने
 का  काम  जिसको  कि  बुनकर  करते  थे  उसको
 बिड़ला  तथा  पावरलूम  के  ठेकेदारों  ने  ले  लिया

 है  1  मिट्टी  के  बतन  बनाने  वाले  कुम्हारों  का
 काम  वावा  तथा  वंगाल  पाटरी  ने  ले  लिया  है
 इंट  भट्ट  (इंट  थोपने  चाले)  श्रमिकों  का  काम
 डालमिया  ने  ले  लिया  है  क्योंकि  ग्य  ईटों  के
 स्थान  पर  सीमेंट  शरीर  लोहे  से  निर्माण  होता
 है  ।  गांव  में  कनाल  जो  ग्रुण  तथा  महुए  से
 कच्ची  शराब  बनाते  थे  उस  काम  को  मोहन
 मिकिन्ज  जैसी  कम्पनियों  ने  ले  लिया  है  ।  गरीब
 धोबियों  के  धंत्रे  को  स्नोब्दाइट  और  राक्सी
 आदि  ड्राई  क्लीनस  ने  ले  लिया  है।  गांवों  से शहर
 तक  माल  ढोने  का  जो  काम  ऊंट  और  गाड़ी
 वाले  करते  थे  उसको  ट्रक  वालों  ने  ले  लिया  है  ।
 गांवों  में  सरवाडों  से  मूढ़े,  कुर्मी  दि  बनाने  का
 जो  काम  था  उसको  गोदरेज  ने  ले  लिया  है।
 पत्थर  का  काम  करते  वाले  जो  लोग  थ  उनके
 काम  को  सींमेंट  की  ढलाई  करने  वालों  ने  ले
 लिया  है  |  शब  सड़कों  पर  किलोमीटर  के
 निशान  सीमेंट  से  बनाकर  लगाये  जाते  है  1
 सीमेंट  का  जो  काम  होता  है  उसमें  सारी  बालू
 लगा  दी  जाती  है  |  इस  तरह  से  हर  तरक
 वरप्शन  फला  हुआ  है

 जहां  तक  वेकारी  की  समस्या  का  सवाल

 है  मेरे  पास  रोज  आघी  दर्जन  चिट्टियां  आती

 हैं--जों  बेचारे  मैट्रिक,  बी०  ए०  श्रौर  एम०
 ए०  पास  हैं  उनको  चपरासी  की  जगह  भी  नहीं
 मिलती  है।  मेरे  पास  सैकड़ों  चिट्ठियां  मौजूद
 हैं,  आप  कहें  तो  मैं  उनको  सभा  पटल  पर  रख
 सकता  हूं  ।  यह  जो  समस्या  है  वह  केवल  हरि-
 जनों  की  ही  समस्या  नहीं  है  बल्कि  सारे  राष्ट्र
 की  समस्या  है।  पंडित  जी  कहा  करते  थे  कि



 229  5.0.  4  ७.  7.

 शरीर  का  कोई  भी  अंग  कमजोर  हो  तो  सारा
 शरीर  ही  निकम्मा  हो  जाता  है।  इसी  प्रकार
 से  मानव  जाति  में  कोई  भी  आदमी  या  कोई
 भी  समुदाय  कमजोर  है  तो  उससे  सारा  राष्ट्र
 कमजोर  हो  जाता  है।  हरिजनों  की  समस्या
 इस  देश  की  की  समस्या  है।  मेरा  निवेदन  है
 कि  मैंने  जो  सुझाव  दिए  हैं  उन  पर  अमल  होना
 चाहिए  ।  यदि  श्राप  वास्तव  में  इस  देश  में

 समाजवाद  लाना  चाहते  हैं  और  गरीब-अमीर
 के  बीच  की  विषमता  को  मिटाना  चाहते  हैं  तो

 हमारे  देश  में  कोई  भी  व्यक्ति  ऐसा  नहीं  हो
 जिसके  पास  एक  से  अधिक  मकान,  उद्योग,
 व्यापार,  कावत  की  भूमि,  किसी  प्रकार  के  फलों

 झ्रादि  के  फार्म,  लाइसेन्स  तथा  दूकान  हो।
 जिनके  पास  श्नेक  उद्योगघधंधे  हैं,  दूसरे  व्यापार

 हैं  तथा  साथ  ही  कृषि  या  श्रन्य  प्रकार  के  फार्म
 की  भूमि  है,  उन  सव  में  से केवल  एक  ही  को

 वह  श्रपने  पास  रखने  का  भ्रधिकारी  हो  ।  शेष

 उद्योग  धंघे,  व्यापार  काइत  या  फार्म  की  भूमि
 या  मकान  ग्यावश्यकतानुसार  जिनको  उनकी

 श्रावःयकता  है  शौर  जो  वास्तव  में  उनको  प्राप्त
 करने  के  पात्र  हैं  उनके  श्न्दर  वितरण  किया
 जाये  ।  इसकी  पूर्ति  के  लिए  एक  कानून  बनना

 चाहिए  i  जब  भी  किसी  बात  का  नाम  लिया
 जाता  है  तब  कह  दिया  जाता  है  कि  यह
 स्टेट  सब्जेक्ट  है,  हम  तो  कर  नहीं  सकते  ।
 मेरा  निवेदन  है  कि  श्राखिर  यह  स्टेट
 सब्जेक्ट  क्या  चीज  है  सेन्टर  में  गवर्नमेंट  है

 जो,  उससे  मैं  कहना  चाहता  हैँ  कि  यह  हमारी
 एक  बात  सुन  ले।  यह  स्वतन्त्र  पार्टी  और

 सिडिकेट  उसका  साथ  देने  वाले  नहीं  हैं।  भ्रगर

 हरिजन  भ्रौर  आदिवासी  उसका  साथ  न  दें  तो

 यहां  कांग्रेसी  गवर्नमेंट  बनने  वाली  नहीं  है  ॥

 उसने  हरिजनों  का  सामाजिक,  झ्राधिक  प्रौर

 राजनैतिक  उत्थान  करने  का  भ्राश्वासन  दिया

 था,  श्रब  वह  ईमानदारी  से  उस  प्राश्वासन  को

 पूरा  करे  |

 मैं  पूछना  चाहता  हैं  कि  जो  सारी  बात
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 कही  जाती  हैं  वह  पूरी  क्‍यों  नही  होतीं?  लोग
 कहते  हैं  कि  घरती  बंटी  नहीं।  घरती  क्या
 बंटे  ?  यहां  पर  राजे,  महाराजे  और  करोड़पति
 बैठे  हुए  हैं,  बड़े-बड़े  फार्म्स  के  म;लिक  बैठे  हुए
 हैं।  जो  एम०  एल०  एज०  हैं  उनके  पास  लाखों
 एकड़  जमीन  है।  श्रगर  चीफ  मिनिस्टर  उनकी
 जमीनें  छीनते  हैं  तो  एम०  एल०  एज०
 से  उनको  बोट  नहीं  मिलता  |  चीफ  मिनिस्टर
 समभते  हैं  कि  अगर  एम०  एल०  एज०
 को  नाराज  करेंगे  तो  उनकी  कुर्सी  ढह  जायेगी  ।
 सारी  बीमारी  यहां  हैं  कि  वह  कुर्सी  का  मोह
 नहीं  छोड़ते  a अगर  सही  माने  में  समाजवाद
 लाना  है  तो  इसको  छोड़ना  पड़ेगा  ।  चाहे  केन्द्रीय
 सरकार  हो,  चाहे  यहां  की  जनसंघ  की  सरकार
 हो,  सबको  लालच  है  कुर्सी  का  ।  इसलिए  हरि-
 जनों  का  उत्थान  नहीं  होता  है।  हमारे  राज-
 स्थान  में  सुखाड़िया  साहब  954  में  भूमि
 सुधार  कानून  लाये  ।  लेकिन  धीरे-घीरे  करते

 हुए  उसके  करीब  सोलह  साल  हो  गये  हैं।  वह
 इसलिए  अमल  में  नहीं  श्रा  पाया  कि  सारे  एम०
 एल०  ए०  जमीदार  हैं  7  अगर  सुखाड़िया  साहब
 उनकी  जमीन  छीनते  हैं  तो  उनकी  कुर्सी  जाती

 है  दो  मिनट  में  ।  सब  बातों  में  बीमारी  यही  है।

 श्री  कोलाई  विरुश्चा  (सिहभूम)  :  उपा-
 ध्यक्ष  महोदय,  जहां  तक  अनुसूचित  जातियों
 और  प्रनुसूचित  जनजातियों  की  शिक्षा  का
 मामला  है,  वह  बहुत  ही  दयनीय  है  श्र  उनको
 प्राइमरी  शिक्षा  से  लेकर  उच्च  शिक्षा  तक  पढ़ने
 के  लिए  जो  छात्रवृत्ति  मिलती  है  वह  वास्तव  में
 छात्रों  की  संख्या  के  भ्रनुपात  में  बहुत  कम  है,
 क्योंकि  सबकी  प्राथिक  हालत  इतनी  भ्रच्छी

 नहीं  है  कि  वह  पने  भाप  उ  दिक्षा  प्राप्त
 करने  में  समर्थ  हो  सके  ।  जो  छात्रवृत्ति  मिलती
 है,  जहां  तक  मेरा  भनुभव  है  वह  किसी  वर्ग  में
 दो  या  तीन  छात्रों  को  मिलती  है  इसलिए  छात्र-

 वृत्ति  का  जो  भी  अनुपात  है  वह  बहुत  कम

 है।  हरिजनों  को  दिक्षा  प्राप्ति  का  पूरा
 भ्रवसर  नहीं  मिल  रहा  है।
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 श्री  कोलाई  विरुघ्ना]
 = साथ  ही  साथ  हमारे  यहां  प्राइमरी  स्कूल

 झौर  रकूल  भवनों  की  भी  कमी  है  भअ्रधिकतर

 स्कूलों  में  बच्चे  पेड  के  नीचे  बैठते  हैं।  जब  हम
 उनके  लिए  उच्च  वर्गों  में  भरती  के  श्रधिकार  की

 भांग  करते  हैं  तब  कहा  ज्ञाता  है  कि  45  परसेंट

 से  ऊपर  मार्क्स  पाने  वाले  की  क्लास  में  भरती

 होगी  ।  जब  कहों  नौकरी  के  लिए  माँग  निकलती

 है  तब  अपेक्षा  की  जाती  है  कि  कम  से  कम

 60  परसेन्ट  मावस  होने  च।हिएं।  शब  हमारे
 जो  बच्चे  पेड़  के  नीचे  बैठ  कर  पढ़ते  हैं,  जो

 बरसात  में  पढ़  नहीं  पाते  हैं  क्‍या  श्राप  उनसे

 यह  उम्मीद  रख  सकते  हैं  ि  वे  उच्च  वर्गों  में

 और  नौकरियों  में  भ्रपेक्षित  नग्बर  ला  सब गे ?

 हमारे  यहां  तो  नहीं  लेकिन  जहां  तक  मेरा

 अनुभव  है  उड़ीसा  में  भ्राश्रम  स्वूल  है  जहां
 अधिकतर  लोग  मजदूर  हैं  शर  बचपन  से  मज-

 दूरी  का  काम  करते  हैं,  हल  जोतते  हैं।  यह
 जरूरी  नहीं  है  कि  उन्हें  दाश्रम  स्कूलों  में
 भी  हल  जोतना  सिखारा  जाय  ।  इन  लोगों  को
 किताबी  विद्या  का  अभ्यास  करने  का  अवसर
 कम  मिलता  है।  जहां  तक  बुनियादी  शिक्षा
 का  मामला  है.  हमारे  यहां  वुनियादी  स्कूल  हैं
 हमारे  गांव  में  एक  एल०  पी०  स्कूल  है।  वहां
 यह  होता  है  कि  टिफिन  के  पहले  जितना  विद्या
 का  भ्रभ्यास  हो  गया  वह  हो  गया,  लेकिन
 टिफिन  के  बाद  बह  नहीं  होता  है  उसके  बाद
 बच्चों  को  सिर्फ  मिट्टी  खोदना  सिखलाया  जाता
 है  ।  मिट्टी  खोदना  तो  हमारा  अपना  काम

 है,  जिसे  हम  श्रपने  खेतों  में  सीखते  हैं  वह  हमको
 स्कूल  में  क्यों  सिखलाया  जाये  ?

 दूसरी  ओर  यह  हम  देखते  हैं  कि  इस  हाउस
 के  बहुत  से  मेम्वरों  के  भौर  बड़े  लोगों  के  बच्चे
 75  रु०  महीना  फीस  दे  कर  पढ़ते  हैं,  लेकिन
 हमारे  बच्चे  कंवल  पेड़  के  नीचे  बैठ  कर  पढ़ते
 हैं।  उनको  विद्या  प्रभ्यास  का  और  कोई  उचित
 भवसर  नहीं  मिलता  है।  ऐसी  हाखत  में  उनको
 मिट्टी  खोदना  क्यों  सिखाया  जाये  ।  यह  शिक्षा
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 पद्धति  ठीक  नहीं  है  और  इसमें  सुघार  होना
 चाहिए  |

 केन्द्रीय  सरकार  के  आदेश  के  अनुसार
 प्रल्प  भाषा-भाषी  लोगों  के  लिये  उनकी

 मातृभाषा  में  प्राथमिक  शिक्षा  होनी  चाहिये
 लेकिन  हमारे  बिहार,  बंगाल  और  उड़ीसा  से

 इस  सम्बन्ध  में  कोई  रिपोर्ट  नहीं  है।  किसी  भी
 प्राथमिक  स्कूल  में  मातृभाषा  में  पढ़ाई  नहीं
 होती  है,  और  न  तो  शिक्षकों  को  इस  सम्बन्ध
 में  कोई  आदेश  प्राप्त  हुआ्रा  है।  मैं  पूछता  हूँ
 कि  क्या  वहां  के  लोग  वैसी  ही  भाषा  बोलते  हैं
 जैसी  भाषा  हम  यहां  बोलते  हैं?  इमलिये
 प्राथमिक  स्कूलों  में  मातृभापा  के  माध्यम  से

 पढ़ाई  का  वाम  होना  चाहिये  विहार  टेक्स्ट

 बुक  कमेटी  से  पुस्तकों  के  नाम  पारित  हो  षुके
 हैं  लेकिन  भ्रभी  तक  उन  को  स्कूलों  में  लागू
 नहीं  किया  गया  है।  मैं  जानना  चाहता  हूं  कि
 इसका  ह: 21  कारण  है?  इस  को  जल्दी  से
 जल्दी  स्फ्लों  में  लागू  करना  चाहिय्रे  क्योंकि

 हम  चाहते  हैं  कि  पढ़ाई  बच्चों  की  अपनी  भाषा
 में  हो और  उन  को  यह  सुविधा  अवश्य  मिले  ।
 जो  पांच  साल  का  बच्चा  है,  जो  अ्रपनी  मातृ
 भाषा  को  ठीक  नहीं  समझ  पाता  है  वह  दूसरी
 भाषा  में  पढ़ने  के  लिये  वाध्य  किया  जायेगा  तो

 बहुत  मुश्किल  हो  जायेगी  ।

 जहां  तक  श्रस्पृश्यता  का  सवाल  है,  उस  वी
 स्थिति  में  भी  सुधार  नहीं  हुआ  है।  जो

 अनुसूचित  जाति  के  लोग  हैं,  मैं  जानता  हूं  कि

 वहू  वर्ण  भेद  से  निकले  हैं,  लेकिन  जब  व्याव-

 हारिक  रूप  में  हम  देखते  हैं  तो  उन  की  दशा
 बहुत  खराब  है।  नाइट  स्वायल  को  फिकवाने
 का  काम  राज  भी  बाल्टिपों  में  होता  है।  इस
 सिस्टम  को  बन्द  करना  चाहिये।  बाल्टी  का
 सिस्टम  इतने  दिनों  से  चला  आ  रहा  है  1  उस
 को  बदल  कर  अब  फ्लश  सिस्टम  करना

 चाहिये  ।  हम  देखते  हैं  कि  बुनियादी  शिक्षा  के
 सम्बन्ध  में  महात्मा  गांधी  ने  कहा  था  कि  श्राप
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 प्रपने  काम  सब  कुछ  साफ  कीजिये।  लेकिन
 विशेष  वर्ग  से  सफाई  करवाने  का  काम  चलता
 जा  रहा  है।  हम  चाहते  हैं  कि  श्रनटचेबिलिटी
 खत्म  हो  ।  बहुत  सी  बातें  हम  लोग  कहते  हैं,
 लेकिन  उस  को  व्यावहारिक  रूप  देने  के  लिये

 हम  कोई  कोशिश  नहीं  करते  हैं।  एक  दिन
 मैंने  साउथ  ऐवेन्यू  के  मन्दिर  में  देखा  कि  एक

 बूढ़ा  सिर  पर  सूखी  लकड़ी  ले  कर  झौर  अपनी
 कांख  में  एक  पोटली  दबाये  हुए  था।  वह  बाहर
 से  ही  भगवान  का  नाम  ले  कर  चला  गया।
 भगवान  के  दरवाजे  तक  जाने  के  लिये  साफ

 हो  कर  जाना  पड़ता  है।  जिसके  लिए  उसे

 समय  नहीं  मिलता,  अगर  सुबह  से  शाम  तक

 वह  ड्यूटी  देता  है  और  उस  में  श्राप  उससे

 मल  फिकवाने  का  काम  करें  तो  कैसे  होगा  ?

 इसलिये  यह  सिस्टम  बदलना  बहुत  जरूरी  है।

 जहां  तक  सरकारी  सेवाश्रों  a  रिजर्वेशन
 का  सवाल  है,  रिजर्वेशन  तो  होता  है  लेकिन
 उस  में  कौत  योग्य  है  श्रौर  कौन  ्रयोग्य  है  उस
 को  जांचने  का  जो  माप  दण्ड  रखा  है  उस  के
 लिये  सिर्फ  दूसरे  लोग  ही  रहते  हैं।  वह  लोग

 यह  कभी  नहीं  सं।चते  कि  श्रनुसूचित  जाति  और

 श्रनुसुचित  जनजाति  भी  हमारे  भाई  हैं।  मैं
 श्राप  को  इस  का  ज्वलंत  उदाहरण  दे  सकता

 हैँ  बहुत  सी  जगहों  में  रिजर्वेशन  है,  लेकिन

 कह  दिया  जाता  है  कि  सूटेबल  केन्डिडेट  नहीं  हैं,
 और  मामला  खत्म  हो  जाता  है।  दूसरे  भाई
 भ्रा  जायेंगे  शौर  डिरिजर्वेशन  हो  जायेगा  1  इस
 तरह  से  डिरिजर्वेशन  नहीं  होना  चाहिये  अगर
 एक  बार  रिजवेंशन  हो  चुका  है  श्र  सूटेबल
 कन्डिडेट  नहीं  मिलता  तो  उस  को  मप्रागे  के
 लिये  रहने  देना  चाहिये  |  दूसरी  बार  सूटेबल
 केन्डिडेट  आ  ही  जायेगा।  जो  ऐडवर्टाइज
 मेंट  होते  हैं  वह  एक  या  दो  समाचासपत्रों
 में  होते  हैं।  ऐसी  स्थिति  में  कैसे  लोगों
 को  मालूम  होगा  कि  फलानी  जगह
 वेकेस्सी  है।  सविस  कमिष्ान्स  प्रादि  में

 होड्यूल्ड  कास्ट्स  जौर  हदेड्यूल्ड  ट्राइव्ज
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 के  लोग  होने  चाहिये  ताकि  वह  देखें
 कि  जो  जगहें  उन  के  लिये  हैं  वह  प्निवायंतः
 उन  को  मिल  सकें  |  भ्रगर  इस  तरह  से  काम
 नहीं  होगा  तो  मेरे  खयाल  से  वे  लोग  कभी  भी
 भागे  नहीं  भा  पायेंगे  । आज  देश  को  स्वतन्त्र
 हुए  बीस  साल  हो  घुके  हैं  लेकिन  प्रगर  श्राज
 इन  दोनों  बर्गों  के लोगों  को  हम  विद्वान  नहीं
 बना  सके,  जज  नहीं  बना  सके  तब  वह  किसी
 भी  रूप  में  आगे  नहीं  जा  सकते  और  यह  हमारे
 लिये  बड़े  शर्म  को  बात  होगी

 झार०पी०एफ०  में  जो  लोग  लिये  जाते  हैं
 उन  की  उंचाई  नापी  जाती  है।  मुझ  को  खबर
 मिली  है  कि  हमारे  यहां  के  लोगों  की  उंचाई
 कम  होती  जा  रही  है।  नतीजा  यह  होता  है
 कि  नापने  से  उन  की  उंचाई  5.4  फीट  नहीं  होती
 है  ।  इसलिये  अपेक्षित  उंचाई  में  कमी  होनी
 चाहिये  7  कम  से  कम  इतना  तो  कर  हो  देना
 चाहिये  कि  अपेक्षित  ऊंचाई  5  फीट  कर  दी
 जाये  ।  चफ़्घर[र  में  आ्रादिवासियों  से  कहा
 गया  कि  आप  नाप  कर  अभ्यर्थी  दे  दीजिये
 क्योंकि  सरकारी  नियम  है  क्रि  5.4  फीट
 ऊंचाई  होना  चाहिये  7  नाप  कर  देखा  तो  किसी
 की  भी  उतनी  ऊंचाई  नहीं  थी।  इसलिए
 ्रपेक्षित  उंचाई  कम  कर  दी  जानी  चाहिये।
 रिजर्वेशन  के  मामले  में  जो  रूल  बने  हुए  हैं,
 उनकी  लोग  जानबूमक  कर  अवहेलता  करते  हैं  |
 एक  श्री  एस०  पी०  चौघरी  ईस्ट  बंगाल  से  शाए
 हुए  श्रनूसूचित  जनजाति  रिफ्यूजी  हैं।  वे
 गोल्डन  टोवेको  कम्पनी,  बम्बई  सब-सरकल  के

 सेंट्रल  एक्साइज  के  सब-इंस्पैक्टर  हैं।  उन्होंने
 जमीन  के  लिए  बहुत  से  रिप्िजेंटेशन  दिये  हैं
 ताकि  वे  मकान  बना  सकें।  महाराष्ट्र  सरकार
 ने  भी  उन्हें  बिल्कुल  रिफ्यूज  कर  दिया  है।
 उनको  बहुत  दवा  कर  रखा  जा  रहा  है।  इस
 तरह  की  हालत  श्रगर  होगी  तो  बहुत  मुहिकल
 होगा।  वह  पोलिटिकल  सफरर  भी  हैं।  उनकी
 तरफ  गवनेमेंट  ध्यान  दे  तो  बहुत  भच्छा

 होगा।
 छोटा  नागपुर  में  छोटा  नागपुर  ठेनेंसी  एक्ट



 835  S.C.  &S.  7.

 [श्री  कोलाई  विरुप्ना]
 की  भ्वहेलना  करके  जमीन  को  हड़प  कर  लिया
 गया  है  दूसरे  लोग  उसको  हथियाए  बैठे  हैं
 रजिस्ट्रेशन  करके  या  किसी  शर  तरह  से
 बहानेबाजी  करके  उस  पर  उन्होंने  दखल  कर
 लिया  है  7  ऐसी  जमीनों  को  वापिस  क्या

 जाएगा,  ऐसा  कानून  बनाया  गया  है।  लेकिन
 अब  तक  वह  कानून  लागू  नहीं  हुआ  है  1  अब
 तक  एक  इंच  भूमि  भी  किसी  को  वापिस  नहीं
 दी  गई  है  ।  एक  तरफ  तो  कहा  जाता  है  कि

 कानून  की  नजरों  में  सव  लोग  बराबर  हैं
 लेकिन  देखने  में ग्राता है  कि  सब  को  बराबर
 समभा  नहीं  जाता  है।  मेरी  प्रार्थना  है  कि

 जहां  कहीं  कोई  भी  कानून  पास  किया  गया  है,
 उसका  कम  से  कम  ठीक  तरह  से  इम्प्लेमेंटेशन
 तो  होना  चाहिये  1  इम्प्लेमेंटेशत  होता  हुआ
 बहुत  कम  देखा  गया  है।  सुविधायें  तो  बहुत
 सी  कानूनों  में  दी  गई  हैं  लेकिन  इम्प्लेमेंटेशन

 नहीं  होता  है  -  नतीजा  यह  होता  है  कि  कोई
 भी  सुविधायें  नहीं  मिल  पाती  हैं।  इन  लोगों
 की  जो  झ्रावश्यकतायें  हैं,  उनको  पूति  हो,  यह
 देखना  बहुत  श्रावश्यक  है  ।  यही  हमारा  ध्येय
 भी  होना  चाहिये

 ot  वेवराद  पाटिल  (यवतमाल)  :  शैड्यूल्ड
 कास्ट  शौर  शड्यूल्ड  ट्राइब्ल  कमिश्नर  की  जो
 सिफारिश  हैं  उन  में  से  कई  सिफारिशें  ऐसी
 होती  हैं  जिन  प.  श्रमल  स्टेट  गवर्नमेंट्स  को
 करना  होता  है।  माननीय  सदस्यों  ने  जिन्होंने
 इस  बहस  में  भाग  लिया  है  उन्होंने  कई
 महत्वपूर्ण  सुझाव  दिये  हैं।  श्राम  तौर  पर
 शिकायत  की  जाती  है  कि  केन्द्रीय  सरकार
 शिक्षा  के  लिए,  आथिक  विकास  के  लिए
 या  समाजिक  विकास  के  लिए  भस्पृश्यता
 निवारण  के  लिए  जो  पैसा  देती  है  शौर
 जो  स्कीम्ज  तैयार  करके  स्टेट  गवनेमेंट्स
 को  भेजती  है,  उन  पर  कोई  कारंबाई  स्टेट

 गवर्नमेंट्स  द्वारा  नहीं  की  जाती  है।  इस  बारे
 में  मेरा  सुझाव  है।  श्री  गोविन्द  मेनन  को  हम
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 लोगों  ने  यह  प्रार्थना  की  थी  कि  इन  लोग  के
 विकास  की  जो  गति  है  श्रौर  विकास  का  जो
 कार्यक्रम  चालू  है,  उसको  देखने  के  लिए  संसदीय
 समिति  म॑म्बर्ज  अाफ  पालियामेंट  की  नियुवत  की
 जाए।  उन्होंने  इस  प्रार्थना  को  मान  लिया  था
 शौर  एक  समिति  गठित  कर  दी  गई  है।
 लेकिन  उसके  साथ  ही  एक  शन्य  सुभाव  भी
 हमने  दिया  था।  हमने  कहा  था  कि  जो  स्कीम्ज

 हैं  उन  को  कार्शान्वित  करने  का  जो  काम  है  वह
 स्टेट्स  के  हाथ  में  है और  वहां  जो एम०एल०एज०
 होते  हैं  शंड्यूल्ड  कास्ट  और  ट्राइइजन  के  उनकी

 एक  डिवेलेपॉंट  कमेटी  अलग-अलग  स्टेट  में
 कायम  होनी  चाहिये।  आयुक्त  ने  उन  स्टेट्स
 के  बारे  में  क्या  स्पेसेफिक  सिफारिशें  दी  हैं,
 इसका  उन्हें  पता  नहीं  होता  है  1  इस  वास्ते

 वहां  भी  एक  समिति  होनी  चाहिये  t  उन्होंने
 इसके  बारे  में  श्राइवासन  दिया  था  कि  स्टेट

 गवर्नमेंट्स  को  रिक्वेस्ट  की  जाएगी।  मेरा
 निवेदन  है  कि  ऐसी  एक  कमेटी  नियुक्त  करने
 के  बारे  में  हर  स्टेट  में  हमारे  मिनिस्टर  साहब
 कोशिश  करें  |

 मैंने  भी  कहा  है  कि  श्रायुक्त  की  जो
 सिफारिश  होती  हैं  उनको  कार्यान्वित  करने
 का  काफी  काम  होता  है।  मुख्य  जो  काम  है

 वह  देहातों  में  ही  करने  के  लिए  होता  है  या
 जहां  ये  लोग  रहते  हैं,  वहां  ही  करने  के  लिए
 होता  है।  यह  काम  पंचायत  समितियों,  जिला
 परिषदों  भर  वहां  की  स्टेट  गवर्नंमेंट्स  की
 माफंत  होता  है।  इसलिए  दूसरा  सुभाव  यह
 है  कि  भ्रायुक्त  की  जो  रिपोर्ट  होतो  है,  संविधान
 के  भनुसार  उस  पर  यहां  चर्चा  होती  है  लेकिन
 स्टेट  भ्रसैम्बलीज  में  इसके  लिए  मौका  नहीं
 दिया  जाता  है।  मेरा  सुझाव  है  कि  संविधान
 में  संशोधन  किया  जाए  भौर  कामन  जो
 रिकोमेंडेशंज  हैं  जो सब  के  लिए  लागू  होती  हैं,
 सब  स्टेट्स  पर  लागू  होती  हैं  वे  वहां  भी
 डिसकस  हों,  इसका  प्राविजत  किया  जाए  स्टेट
 के  बारे  में  झगर  सिफारिश  दी  गई  हो  तो  वहाँ
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 पर  उस  श्रसैम्बली  में  भी  चर्चा  करने  का
 प्राविजन  होना  चाहिये  ।

 यह  भी  देखने  में  आया  है  कि  ऐसे  मामले
 जोकि  पालियामेंट  के  भ्रधिकार  क्षेत्र  में  आते  हैं,
 उनको  स्टेट्स  ने  हथिया  लिया  है।  आप  देखें
 कि  शैड्यूल्ड  करारट्स  और  शैइ्यूल्ड  ट्राइब्ज
 श्राडर  जो  है,  उस  में  इनक्लयूइन  करने  का

 वसी  को  भी  सिवाय  पालियामेंट  के  अधिकार

 नहीं  है  7  हमने  देखा  है  कि  कई  स्टेट्ट  में  नई
 जातियों  को  सूची  में  सम्मिलित  कर  लिया  गया

 है  ।  बवन ट  ने  बहुत  स्ट्रांगली  उनको  लिखा
 भी  कि  आपका  काम  नहीं  है,  झ्रापको  संविधान
 डसकी  इजाजत  नहीं  देता,  कानून  इजाजत  नहीं
 देता  प्लौर  पश्रापके  यहां  उस  पर  कोई  विचार

 नहीं  किया  जा  सकता  ।  कई  ऐसे  मामले  भी

 होते  हैं  जोकि  जो  पालिसी  है  उसके  खिलाफ
 जाते  हैं।  कल  भंडारे  जी  ने  फोर  प्वाइंट
 प्रोग्राम  का  जिक्र  किया  |  उन्होंने  कहा  कि  जो
 बस्तियां  इनकी  होनी  चाहियें  वे  हार्ट  आफ
 दी  विल्‍्लेज  में  होनी  बाहियें  वहां  उनको  बसाया
 जाना  चाहिये।  लेकिन  स्टेट  हाउसिंग  बोर्ड
 या  कोप्रोप्रेटिव  हाउसिंग  बोर्ड  जो  हैं  उन्होंने
 ऐसे  नियम  बना  रखे  हैं  कि  इनके  लिए  जगहें
 सुरक्षित  नहीं  रखी  जा  सकती  हैं।  महाराष्ट्र
 का  मेरे  पास  उदाहरण  है  ।  मैं  श्रापको  पढ़  कर

 सुनाना  चाहता  हूं।  महाराष्ट्र  हाउसिंग  बोर्ड
 के  द्वारा  बनाई  जाने  वाली  बस्तियों  में

 अनुसूचित  जातियों  के  लिए  मकानों  का  कोई
 प्रतिशत  भ्र  रक्षित  नहीं  किया  जाएगा।  यह
 वहां  नियम  बना  हा  है  ।  इस  पर  पुनविवार
 होना  चाहिये  ।  गवर्नमेंट  की  यह  साफ  पालिसी

 है  कि  जहां  गवर्नमेंट  का  पैसा  दिया  जाएगा,
 जहां  जिन  कामों  में  गवनंमेंट  का  पैसा  लगेगा,
 वहां  स्थान  इनके  लिए  सुरक्षित  रखे  जायेंगे।

 यह  जो  चीज  महाराष्ट्र  में  इम्प्लेमेंट  नहीं  की
 जा  रही  है,  इस  शोर  भी  पग्रापका  ध्यान  जाना

 चाहिये  इस  वास्ते  मेरा  यह  सुभाव  है  कि  भनु-
 सूचित  जातियों  और  अनुसूचित  प्रादिमजातियों
 के  बारे  में  स्टेट्स  में  कहां  तक  प्रगति  हुई  है,  कहां
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 तक  इन  जातियों  की  उन्नति  हुई  है,  इसकी
 जांच  करने  के  लिए  हर  एक  राज्य  में  एक
 श्रनुभाग  स्थापित  किया  जाए।

 बेकारी  की  भी  चर्चा  यहां  श्राई  है।  इन
 लोगों  में  यह  समस्या  गम्भीर  रूप  में  व्याप्त  है।
 श्रगर  इसको  सुलभाने  के  लिए  ज्यादा  टालमटोल
 की  गई  तो  यह  वा  खतरे  से  खाली  नहीं
 होगी।  प्राथिकर  वार्ता  से  पता  चलता  है  कि
 ग्रामीण  क्षेत्रों  में  शेड्यूल्ड  कास्ट  और  ट्राइब्ज
 की  बेकरी  की  संख्या  में  भारी  वृद्धि  हो  रही
 है।  मैट्रिक  और  तान-मं  ट्रिक  बेकार  व्यक्तियों
 की  वाधिक  ऑ्ौसत  वृद्धि  दर  जो  961-62  के
 दोरान  2  प्रतिशत  थी  1966-67  में  बढ़कर
 18,  प्रतिशत  हा  गई  !  सबने  ज्याद।  खतरनाक

 शौर  गम्भीर  समस्या  उन  लोगों  की  है  जो
 सतीहर  मजदूर  हैं  शौर  जो  शैड्यूल्ड  कास्ट
 श्र  दौड्यूल्ड  ट्राइब्ज  के  हैं।  वे  समाज  के
 बहुत  ही  दुबल  ब्ग हैं।  श्रभाव,  अफ़ाल  और
 सूप  की  स्थिति  में  उनकी  हालत  बहुत  ही
 नाजुक  हो  जाती  है।  क्या  वजह  है  कि  मैट्रिक
 पास  द्रौर  नान-मेट्रिक  भी  तथा  उच्च  शिक्षा
 प्राप्त  लोग  भी  बेकार  मार  मारे  फिरते  हैं
 जबकि  इनके  लिए  रिजर्वेशन  सविसिस  में  है
 श्र  वह  पूरा  नहीं  किया  गया  है  ?  यूनियन
 पब्लिक  सर्विस  कमिशन  और  स्टेट्स  में  भी
 पब्लिक  सविस  कमिदन  श्रापने  बना  रखे  हैं
 ama  यह  भी  कहते  हैं  कि  स्विश्तिस  में  इनके
 लिए  रिजवेंशन  है।  यह  ठीक  बात  है  कि
 रिजर्वेशन  है  1  ग्राप  देखें  कि  एक  लड़के  की
 माता  मजदूरी  करके  पैसा  कमा  कर  अपने  बच्चे
 को  पढ़ाती  है,  अपना  पेट  काट  कर  उसको
 पढ़ाती  है।  अगर  शब  पढ़ने  के  बाद  भी  उसको
 नौकरी  नहीं  मिलती  है  तो  नौकरी  देने  के  बारे
 में  श्राप  जो  नियम  बना  रखे  हैं  उनको  प्रापको
 देखना  पड़ेगा।  जिला  परिषदों  के  भ्रन्तगंत
 नौकरियों  के  लिए  रिक्रूटमेंट  का काम  डिविजनल
 सिलेक्शन  बोर्ड  प्रौर  डिस्ट्रिकक  सिलेक्शन  बोर्ड
 के  द्वारा  होता  है।  महाराष्ट्र  जैसी  प्राग्रेसिव
 स्टेट  में  भी  इन  दोनों  बोर्डों  में शिड्यूल्ड  कास्ट्स



 289  S.C.  &  Ss.  7.

 [श्री  देवराव  पाटिल]
 झौर  शिड्यूल्ड  ट्राइब्ज  का  कोई  प्रतिनिधि  नहीं
 है।  इसके  अलावा  इन  बोर्डों  के  द्वारा  इन
 लोगों  का  सिलेक्शन  गुणवत्ता  के  नाम  पर

 किया  जाता  है।  मेरा  कहना  यह  है  कि

 नौकरियां  देते  समय  केवल  मेरिट  देखने  से  काम

 नहीं  चलेगा  ।  नौकरी  देने  का  मतलब  है  उदर-

 निर्वाह  का  साधन  उपलब्ध  करना  |  यह  देखना

 चाहिए  कि  जो  उम्मीदवार  सामने  ग्राते  हैं,  उनकी
 फैमिली  में  उदर-निर्वाह  का  कोई  साधन  है
 या  नहीं  1  जिस  फैमिली  के  पास  जमीन  या
 उदर-निर्वाह  का  कोई  श्रौर  साधन  नहीं  है,  उस
 को  नौकरी  देने  के  सम्बन्ध  में  प्रायर्टी  देनी

 चाहिए।  जब  तक  नौकरियां  देने  के  सम्बन्ध  में
 पावर्टी-कम-मेरिट  का  क्राइटेरियन  नहीं  रखा

 जायेगा,  तब  तक  यह  समस्या  हल  नहीं  होगी  ।
 झगर  गुरावत्ता  के  नाम  पर  नौकरी  देने  की
 व्यवस्था  इसी  प्रकार  चलती  रही,  तो  बेकारों
 की  संख्या  में  और  वृद्धि  हो  जायेगी  ।

 5.00  brs.

 आ्रावास  का  सवाल  भी  बहुत  महत्वपूर्ण
 है।  शिड्यूल्ड  कास्ट्स  शौर  शिड्यूल्ड  ट्राइब्ज
 के  लिए  आवास  का  निर्माश  करता  सरकार  का
 दायित्व  है।  भी  माननीय  सदस्य  ने  बताया

 है  कि  देश  की  जनसंख्या  में  इन  लोगों  की
 जनसंख्या  /S  है।  इन  लोगों  को  भझाधिक
 स्थिति  क्‍या  है  ?  यह  बताया  गया  है  कि  इन
 में  स ेअधिकतर  ऐसे  लोग  हैं,  जो  एक  रुपया
 रोज  पर  जीवित  रहते  हैं,  मर्थात्‌  इन  का  रोज
 का  खर्चे एक  रुपया  है।  मैं  सरकार  से  और
 सदन  से  यह  पूछना  चाहता  हैँ  कि  जो  व्यक्ति
 एक  रुपया  रोज  की  कमाई  करता  है,  वह  प्रपना
 मकान  कंसे  तैयार  कर  सकता  है।  इसी  लिए
 इस  सदन  में  भ्लौर  कमिश्नर  की  रिपोर्टों  में  इस
 बात  पर  बहुत  जोर  दिया  गया  है  कि  शभ्रगर
 सरकार  इन  लोगों  को  मक्रान  नहीं  दे  सकती  है,
 तो  वह  इन  को  मकान  के  लिए  जगह  देने  का
 प्राविजन  करे  1  इस  बारे  में  क्‍या  श्राग्रेस  हुई
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 है  ?  मैं  भारत  का  एक  नागरिक  हूं,  यहां  पर
 मेरा  मकान  है,  मेरी  जगह  है,  कम  से  कम
 इतना  कहने  का  भ्रधिकार  तो  इन  लोगों  को
 मिलना  चाहिए  |  हमारे  श्रादरणीय  प्रैजिडेंट
 साहब  ने  कहा है  कि  हर  एक  झ्ादमी  को,  बौर
 विशेषकर  शिड्यूल्ड  कास्ट्स  और  आदिवासियों
 को,  संविधान  में  मकान  या  रहने  को  जगह
 पाने  का  बुनियादी  श्रधिकार  दिया  गया  है।  मैं
 मंत्री  महोदय  से  यह  जानना  चाहता  हूँ  कि  इन
 लोगों  को  हाउसिंग  साइट्स  देने  के  सम्बन्ध  में
 क्‍या  प्राविजन  किया  गया  है

 30  जुलाई,  970  को  पूछे  गये  एक  प्रश्न
 के  उत्तर  में  सरवार  की  श्ोर  से  बताया  गया
 है  कि  निम्नलिखित  स्टेट्स  ने  भूमिहीन  लोगों,
 श्रौर  विशेषकर  हरिजनों,  को  हाउस  साइट्स
 देने  के  कार्यक्रम  को  कार्यानवित  किया  है  शरीर

 उन्होंने  इतने  हाउस  साइट्स  एलाट  किये  हैं  :

 श्रान्प्र  देश  :  136,  गुजरात  :  766,  केरल  :
 0]  मैसूर:  500,  बैस्ट  बंगाल  :  68  4

 मेरा  सुझाव  है  कि कम  से  कम  आवास

 और  हाउसिंग  साइट  देने  के  बारे  में  एक

 सुनिश्चित  कार्यक्रम  बनाना  चाहिए  और  एक
 डेट  निर्धारित  क'नी  चाहिए।  पिछले  कई
 सालों  से  जो  स्थिति  चली  श्रा  रही  है  वह

 बिल्कुल  संतोषजनक  नहीं  है  ।

 इन  लोगों  की  झ्राथिक  स्थिति  में  सुधार
 करने  को  प्राग्रमिकता  दी  जानी  चाहिए  i
 लेंडलैस  लेबरजं  के,  जिन  में  शिड्यूल्ड  कास्ट्स
 झौर  दिड्यूल्ड  ट्राइब्ज  भी  हैं,  सैटलमेंट  सम्बन्धी
 स्कीम  दूसरी  पंच-वर्षीय  योजन  से  चली  श्र  रही
 है।  लेकिन  मुझे  खेद  के  साथ  कहना  पढ़ता  है
 कि  चतुर्थ  पंच-वर्षीय  याजना  में  उस  के  लिए
 कोई  पैसा  नहीं  रखा  गया  है।  सरकार  के  पास
 सब  ताकत  है।  वह  छिड्यूल्ड  कास्ट्स  शझौर

 शिड्यूल्ड  ट्राइब्ज  को  लेंड  देती  है,  लेकिन  वे
 लोग  तो  गरीब  हैं,  उनके  पास  पैसा  नहीं  है,
 वे  केसे  उस  को  कल्टीवेट  करेंगे?  सरकार  का
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 इस  सम्बन्ध  में  कोई  स्कीम  बना  कर  उनको

 इस  के  लिए  पैसा  देना  पड़ेगा।

 प्रन्त  में  मैं  यह  कहना  चाहता  हूँ  कि  श्री
 मेनन  ने  इन  लोगों  के  विकास  में  बहुत  रुचि
 दिखाई  थी।  भ्राज  जो  मंत्री  महोदय  हैं,  उनको
 भी  इन  लोगों  से  बहुत  सहानुभूति  है।  उनका

 नाम  हनमन्तया  है।  मैं  उन  को  बताना
 चाहता  हूं  कि  आज-कल  का  राम  मन्दिर  में

 नहीं  है.  बल्कि  भौंपड़ी  में  है--भोंपड़ियों  में  जो

 दीन-दुखी  लोग  रहते  हैं,  वही  राम  हैं।  मैं
 श्रपेक्षा  करता  हूं  कि  श्री  हनुमन्तेया  उन  की
 सेवा  करेंगे  प्रौर  उन  के,  मदद  देने  की  कृपा
 करेंगे।

 श्री  प्ात्म  वास  (मुरेना)  :  उपाध्यक्ष
 महोदय,  मैं  श्राप  को  बन्यवाद  देता  हूं  कि  श्राप
 ने  नि्दली  सदस्यों  में  से  मुझे  भी  कुछ  समय
 दिया  है  ।

 इस  रिपोर्ट  पर  कुछ  दिनों  से-  बिवार  हो
 रहा  है  i  यह  समस्या  कोई  नई  नहीं  है।  केवल
 हरिजनों  के  कल्याण  के  लिए  ही  नहीं,  बल्कि
 पूरे  समाज  के  कल्याण  के  लिए,  स्वतन्त्रता  के
 बाद  से  ही  नहीं,  बल्कि  इस  से  सैकड़ों  बरस

 पूर्व  से  हमारे  सुधारवादी  महानुभाव,  नेता  और
 संत  समाज  की  दूषित  वृत्तियों  को  समाप्त  करने
 के  लिये  शरीर  मानवता  को  जिन्दा  रखने  के  लिए
 प्रयत्न  करते  श्राये  हैं  ।संवत  400  &  क््वं
 जब  हिन्दू  जाति  खतरे  में  थी,  तो  कबीर,  गुदध
 नानकदेव  और  रविदास  ने,  एकनाथ  ने  -ब्ीर
 बाद  में  स्वामी  दयानन्द  ने,  तथा  दूसरे  सन्त

 महात्माओं  ने  इस  मानव  समाज  के  उद्धार  के
 लिए  काम  किया  ।  किन्तु  खेद  है  कि--जेसी
 कि  कहावत  है--मर्ज  बढ़ता  गया,  ज्यों-ज्पों
 दवा  की।

 श्राज  हमारा  सब  से  पहला  काम  मानवता
 को,  भ्रादमी  को  जिन्दा  रखना  है।  जब  प्रादमी
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 जिन्दा.  ही  नहीं  रहेगा,  तो  उस  के  कल्याण  और
 उत्थान  की  बात  करना  निरथंक  है।  भ्राज  हम
 दे  -ते  हें  कि  हमारे  भाइयों  पर,  बौर  दूसरे  लोगों
 पर  भी,  प्रमानुषिक  भ्रत्याचार  हो  रहे  हैं  प्रौर
 दिन-दहाड़े  उनका  कत्ले-आम  हो  रहा  है।  देश
 का  मानव  समाज  कितन  खतरे  में  है,  यह  किसी
 से  छिपा  नहीं  है  ।

 हमारे  यहां,  उत्तर  प्रदेश  में  और  दूसरी
 जगहों  में  भी  ग्राज  जो  नर-संहार  हो  रहा  है,
 उस  के  खिलाफ  श्रावाज  उठने  पर  पुलिस
 विभाग  के  महानुभावों  ने  एक  वक्तव्य  दे  कर
 उन  घटनाओं  को  छिपाने  की  कोशिश  की  है।
 उन्होंने  कहा  है  कि  इतने  डाकू  मार  दिये  गये
 हैं  और  इतने  पकड़  लिये  गये  हैं।  बताया  जाता
 है  कि  हम  ने  चार  पांच  सौ  डाकू  खत्म  कर  दिये
 हैं  i  लेकिन  मेरा  निवेदन  है  कि  जिन  लोगों  को
 मारा  गया  है,  वे  डाकू  नहीं  थे।  श्रगर  वे
 डाकू  थे,  तो  क्या  मारे  जाने  से  पहले
 सूची  में  उन  के  नाम  थे?  मेरे  क्षेत्र

 मुरेना  में,  अ्रम्बा  थाना,  प्रमलीकापुर  गांव
 मे  दस्त  ठाकुर  मरे  गये,  लेकिन  सोलह  वहां
 से  फरार  हो  गये।  इस  के  प्रलावा  लकर
 के  पास  मौछ  गांव,  थाना  पनिहार,  जिला
 गिर्द  ग्वालि.र  में  बाईस  तेईस  विद्यार्थियों  को

 पकड़  कर  ले  गये।  स्कूल  का  स्कूल  ले  गए
 लेकिन  वहां  पर  यह  घटना  क्‍यों  हुई,  इस  अत्या-
 चार  की  एक  छोटी  सी  कहानी  मैं  आप  के
 सामने  प्रस्तुत  करूं  |  वहां  का  जो  पटवारी  था
 उस  ने  इन  गड़ेरियों  की  जमीन  को  कुछ  समय
 से  नाजायज  तरीके  से  अपने  परिवार  के
 नाम  इन्दराज  कर  रखा  था।  समय  प्राने
 पर  उस  ने  उसे  दखल  करवा  कर  के  प्रपने
 परिवार  के  नाम  करा  लिया  |  जब  उस  की
 फरियाद  करने  के  लिए  वह  कलेक्टरी  में  गया
 तो  रास्ते  में  उसको  इतना  मारा  कि  वह  जिल-

 कुल  बेजान  हो  गया  शौर  तब  उसको  वह  छोड़
 कर  चले  गए  तब  वह  डाकू  हो  गया  झौर  उस  ने

 व्सका  बदला  लिया।  लेकिन  खेद  इस  बात
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 [श्री  भात्म  दास]
 का  है  कि  हमारा  पुलिस  विभाग  जो  है।
 जिसमें  राजस्थान  उत्तर  प्रदेश  और  मध्य  प्रदेश

 तीनों  का  कमांड  है,  जिस  दिन  मौछ  गांव  में

 यह  घटना  हुई  पुलिस  साढे  नौ  बजे  पहुँच  गई
 थी  मगर  आप  को  ताज्जुब  होगा  कि  जिन

 बच्चों  को  छोड़ा  गया  था,  सारा  दिन  उन  से

 पूछताछ  करने  में  लगा  दिया  झभौर  इसी  में

 सारा  दिन  गुजार  दिया  ।  रात  को  यह  एलान
 कर  दिया  कि  वह  तो  अंधेरे  का  फायदा  उठा
 कर  भाग  गए  ।  तो  मेरा  निवेदन  है  कि  इन्सा-

 नियत  को  कायम  रखने  की  व्यवस्था  सबसे

 प्रथम  होनी  चाहिए  1

 दूसरी  बात--मैं  पहले  श्रपने  सुझाव  दे

 दूँ  ।  सदियों  से  पददलित  कहे  जाने  वाले  श्रनु-
 सूचित  जाति  एवं  ग्रनुसूचित  जन-जातियों  के  जो
 प्रचीन  घन्चे  हैं  श्रौर  जो  उन  के  घृरितत  काम

 हैं  उन  को  समूल  नष्ट  किया  जाय  |  उदाहरण
 के  रूप  में  मैंने  सुबह  निवेदन  किया  था  मंत्री

 महोदय  से  कि  जो  हरिजन  जाति  और  आदिम
 जातियों  की  सूची  है  उसम  ऐसे  नाम  हैं  कि
 जिन  को  देख  कर  मानवता  भी  शर्माएगी,  उस
 में  लिखा  है--घंटी  चोर,  भेड्चोर  आदि  इस

 तरह  के  जो  नाम  हैं  मेरी  प्रार्थना  है  कि  ऐसे
 नामों  को  समूल  नष्ट  किया  जाय।  दूसरी
 बात--हमारे  सुधारवादी  भाई  कहते  हैं  कि  इन
 को  प्रपने  पुराने  धन्धे  को  नहीं  छोड़ना  चाहिए  ।
 तो  मेरा  कहना  है  कि  उस  के  लिए  हमारे  सुघार-
 वादी  भाई  एक  क्रादष्ं  प्रस्तुत  करें  कि  खत के
 जो  यह  हेय  धन्चे  हैं  जिन  से  कि  उन्हें  नीच
 बना  दिया  गया  है  उन  को  वह  ग्रपनाएं  ब्रौर
 एक  झाददों  प्रस्तुत  करें  तथा  उस  की  जगह
 लाभदायक  घन्बे  उन  को  दिए  जायं  जिस  से
 वह  धागे  बढ़ें  |  7  तीसरा  मेरा  कहना  यह  है  कि
 जैसे  प्रभी  रिजर्वेशन  के  प्रब्न  पर  सब  भाइयों  ने
 उस  के  सम्बन्ध  में  प्रकाश  डाला  है,  मैं  भी  कहता
 चाहता  है  कि  उनके  भनुपात  को  नौकरियों  में

 पूरा  किया  जाय  ।  खेद  के  साथ  कहना  पड़ता  है
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 कि  हमारे  केन्द्रीय  मत्रिमंडल  में  कहा  जाता  है
 कि  इस  का  भ्रलग  विभाग  हो,  लेकिन  हमारे
 यहां  मनत्री  हैं  इन  के  विभाग  के,  उन  के  विभाग
 में  भी  इन  जातियों  का  अनुपात  पूरा  नहीं  है।
 तो  यह  विचारणीय  प्रश्न  है  |  दूसरी  श्रोर  मेरा

 कहना  यह  है  कि  जब  हमारे  कुछ  पढे  लिखे
 भाई  श्रधिकारी  बन  जाते  हैं  तो  उन  के  लिए
 ऐसी  मनोवृत्ति  बरती  जाती  है  कि  उन  को
 देहातों  में  भेज  दिया  जाता  है।  उनकी
 पदोन्नति  करने  के  बजाय  उन  को  इस  तरह  से
 परेशान  किया  जाता  है  जिस  से  कि  वह  नौकरी

 छोड़  कर  भाग  जायं । तो  इस  मनोवृत्ति  के
 ऊपर  कड़ाई  से  ध्यान  दिया  जाय  और  इस  का

 उचित  प्रबन्ध  किया  जाय  ।

 आज  हमारी  जमीन  की  समस्या  है  1  श्राज

 हमारे  कुछ  हितैषी  भाई  जमीन  को  दिलाने  के
 लिए  आन्दोलन  कर  रहे  हैं।  उन  की  मैं.  प्रशंसा
 करता  हूँ  ।  लेकिन  इस  से  हमारे  हरिजन  और
 झादिवासियों  को  जमीन  नहीं  मिलने  वाली  है
 क्यों  कि  जिन  जमीनों  पर  कब्जा  हो  रहा  है  उन
 पर  से  उनके  सरकार  के  कानून  के  द्वारा  हटा
 दिया  जाएग',  ऐसा  मैं  श्रनुभव  करता  हुं  क्‍यों
 कि  भ्रभी  जो  एलान  हो  रहे  हैं  उन  से  ऐसा
 प्रतीत  होता  है  कि  उन  को  कुछ  मिलने  वाला

 नहीं  हैं  :  इसलिये  सीलिग  का  जो  हमारे  भाइयों
 ने  निवेदन  किया  है  उस  को  सही  रूप  में  भ्रमल

 में  लाया  जाय  |  श्रमानुषिक  अत्याचार  श्रौर

 ह॒त्याकःण्ड  के  सम्बन्ध  में  मैंने  निवेदन  किया

 शौर  नौकरियों  के  विषय  में  कहा  7  हरिजन
 आदिवासी  जो  भाई  हैं  उन  के  लिए  जो  सब  से
 बड़ी  समस्या  है  वह  है  उन  के  रहने  की  ।  दूसरी
 ओर  जो  विद्यार्थी  हैं  उनके  लिए  छात्रावास
 की  समस्या  है  ।  तो  छात्रवृत्ति  झौर  छात्रावास
 के  लिए  जो  हमारे  बम्धुओ्रों  ने  सुझाव  दिए  हैं,
 उन  पर  श्रमल  किया  जाय  ।  ऐसे  तो  हमारी
 कमीशन  की  रिपोर्ट  ही  बहुत  उत्तेम  है,  अगर
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 सही  रूप  में  उसके  ऊपर  श्रमल  किया  जाता  है
 तो  बहुत  कुछ  हमारे  समाज  का  इस  से  हित  हो
 सकता  है  ।  क्‍यों  कि  समय  नहीं  है,  इसलिए  मैं
 समाप्त  करता  हूं

 श्री  राजदेव  सिह  (जौनपुर)  :  उपाध्यक्ष

 महोदय,  शेड्यूल्ड  कास्ट  शौर  शेड्यूल्ड  ट्राइब्जू
 की  तीन  रिपोर्ट  और  पेरूमल  कमेटी  की  रिपोर्ट
 हमारे  समक्ष  है  i  उस  पर  तीन  दिन  से  इस
 सदन  में  चर्चा  चल  रही  है।  यह  एक  इतना

 बड़ा  प्रइन  है  कि  किसी  एक  जाति  का  नहीं  है,
 किसी  एक  घर्म  का  नहीं  है  बल्कि  एक  राद्रोय
 प्रशन  है  ।  आज  से  नहीं  सैकड़ों  वर्षों  से  हमारे
 जो  बड़े  बड़े  नेता  रहे  हैं  उन  के  दिमागों  को

 यह  प्रश्न  परेशान  करता  रहा  है  श्रौर  जब  तक

 हम  कोई  इसका  निदान  ब्रौर  इलाज  राट्रीय
 प्रश्न  समक  कर  नहीं  करेंगे  तब  तक  इधर
 उधर  छिटपुट  थोड़ा  सा  कर  देने  से  हमारे
 समाज  का  एक  जो  पांचर्वा  श्ंग  है  उस  की
 समस्या  दल  नहीं  हो  सकती  ।  झाज  हमारे  देश
 वी  आबादी  52  करोड़  के  करीब  है।  एक
 पांचवें  अ्रंश  उस  झाबादी  के  हमारे  शेड्यूल्ड
 कास्ट  के  लोग  प्रौर  छेड्यूल्ड  ट्राइब  के  लोग

 होते  हैं  ।  इतना  बड़ा  पूरे  शरीर  का  एक  प्रंग
 अपाहिज  रहे  साधनों  की  कमी  से,  निकम्मा  रहे
 साधनों  की  कमी  से,  कुछ  अकल  की  बात  न
 करे  शिक्षा  न  होने  की वजह  से,  उसके  अन्दर
 मानवता  के  गुणों  का  अभाव  रहे  जानकारी  न

 होने  की  वजह  से  तो  यह  देश  कभी  तरक्की  किया

 हुआ  नहीं  माना  जा  सकता  है।  श्रगर  हम  देश
 की  तरक्की  चाहते  हैं  तो  जो  पिछड़े  हुए  लोग  हैं
 शेड्यूल्ड  कास्ट  और  शेड्यूल्ड  ट्राइब्ज  के,  सब  से

 पहले  राष्ट्रीय  पैमाने  पर  हमें  उनकी  तरक्की
 की  बात  करनी  होगी  ।  इसी  सदन  में  दो  तीन
 दिन  की  चर्चा  के  बीच  में  तुलसीदास  जी  की

 कुछ  बातें  भी कही  गई।  तुलसीदास  जी  को
 लोग  संत  कहते  हैं  ।  उनकी  पुण्य  तिथि  मनाई
 जाती  है,  जन्म-दिवस  भी  मनाया  जाता  है।
 सन्त  शौर  भी  हुए  हैं।  व्यक्ति  जब  सन्त  की

 ऊंचाई  पर  पहुँच  जाता  है  तो  पूरे  समाज  का
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 हो  जाता  है,  क्सी  एक  जाति  का  नहीं  रहता  ।
 अगर  तुलसीदास  ने  इस  तरह  की  बातें  कहीं
 जैसा  कि  रामायण  की  चौपाइयों  में  है  तो
 हमारी  तबियत  तो  नहीं  कबूल  करती  कि  हम
 उन्हें  सन्त  मानें।  यह  जो  हमारे  देश  में  बर्ण-
 व्यवस्था  है  आज  से  हजारों  वर्ष  पहले  चलाई
 गई  थी  |  एक  परिवार  के  सदस्यों  में  वह  काम
 का  बंटवारा  था।  कोई  पुइ्तेनी  तौर  पर  श्रलग-
 झलग  नहीं  किया  गया  था  ।  उस  के  बाद  वर्णे-
 व्यवस्था  में  जिन्हें  कुछ  ऊंचा  स्थान  मिला  वह
 इस  से  भ्रपना  स्थिर  स्वार्थ  बना  कर  के  हमेशा
 के  लिए  दूसरे  लोगों  को  नीचे  ले  जाते  रहे  प्रौर
 सब  से  ज्याद।  जो  '्राज  सामाजिक  विषमताएं
 जातियों  में  मिलती  हैं  वह  हमारे  सनातन  धर्म
 की  वजह  से  मिलती  हैं।  श्व  उन  की  गरीबी
 को  दूर  क॑से  किया  जाय ?  इस  सदन  में  भी
 काफी  चर्चा  हुई,  जो  जमीन  बेकार  पड़ी  है--
 सरकार  के  पास  जमीन  है,  गांव  समाज  के  पास
 जमीन  है--उसका  बटवारा  उन  लोगों  में
 किया  जाय  जो  भूमिहीन  हैं  1  इसी  सिलसिले  में
 नकश्लवादियों  का  जिक्र  आता  है  a  अज  जिस
 तरह  से  सौ-सौ  दो-दो  सौ  की  टोली  में  लोग
 जमीनों  पर  जा  कर  कब्जा  कर  रहे  हैं,  लेकिन
 वे  वहां  मुस्तकिल  तोर  पर  तो  नहीं  रह  सकेंगे,
 जिन  की  जमीन  है,  वे  फिर  कब्जा  कर  लेंगे--
 यह  तो  एक  तरह  का  स्टंट  है,  तमाशा  हो  रहा
 है  ।  इस  तरह  से  काम  नहीं  चलेगा  1  हमारे
 उत्तर  प्रदेश  के  शासन  की  तरफ  से  गांव  समाज
 के  पास  हिंदायतें  गई  हैं  कि  उन  के  पास  जितनी
 जमीन  है,  थोड़ा  सा  छोड़  कर  बाकी  जमीन

 भूमिहीनों  में  वितरित  कर  दी  जाय--वहां  पर
 इस  तरह  का  काम  हो  रहा  है 1.८

 एक  साननोय  सवस्य  :  छोड़  कर  क्‍यों  ?

 थ्री  राजवेब  सिह :  जो  यहां  की  कानूनी
 व्यवस्था  है,  उस  के  अनुसार  किया  जा  रहा  है  ।
 मैं  इस  बात  की  चर्चा  नहीं  कर  रहा  हूं  कि  बहू
 गलत  है  या  सही  है,  लेकिन  जो  चीज  है  उसे
 धझ्ाप  के  सामने  रख  रहा  हूं
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 [श्री  राजदेव  सिह]
 देश  में  जो  सामाजिक  भेद-भाव  है,  उसे

 दूर  करना  न्ह्त  जरूरी  है।  इन्सान  इन्सान  के

 बीच  में  भेद-भाव  नहीं  होना  चाहिए  ।  हम  देखते

 हैं  कि  जो  मन्त्री  होते  हैं  चाहे  सेन्टर  के  हों  या

 स्टेट  के  हों,  जब  वे  किसी  ऊंची  से  ऊंची  जाति

 के  दरवाजे  पर  जाते  हैं  तो  वे  श्रद््त  नहीं  माने

 जाते  ।

 श्री  सूरत  भान  (अम्बाला)  :  माने  जाते

 हैं।  हमारे  एक  मेम्बर  पालियामेंट  को  मध्य

 प्रदेश  में  एक  होटल  में  चाय  नहीं  दी  गई।  श्री

 राम  सिंह  श्रयरवाल  के  साथ  ऐसा  व्यवहार

 हुआ,  यह  पिछले  साल  का  वाक्‍्या  है,  जिस  का

 मुकदमा  चल  रहा  है।

 श्री  राजदेव  सिह  :  हमारे  सामने  भी  एक

 घटना  है।  उत्तर  प्रदेश  के  चौधरी  गिरघारी
 लाल  जी,  जो  शेड्यूल्ड  कास्ट  के  हैं,  कांग्रेस  की

 एक  कान्फ्रेंस  में  एक  गांव  में  गये  ।  वह  ठाकुरों
 का  गांव  था  ।  गाँव  के  ठाकुर  हमारे  पास  श्राये

 और  कहा  कि  मंत्री  महोदय  को  हमारे  दर-
 बाजे  पर  ले  चलिये  |  उन  के  घर  में  जो  भी

 सब  से  अच्छी  चारपाई  दौर  बिछावत  था,  वह
 उन  के  लिये  बिछाया  गया,  घर  के  बर्तनों  में

 पानी  दिया  गया  ।  कहां  जाति  को  माना  गया  ?

 जिस  के  पास  औहदा  होता  है,  पैसा  होता  है,

 वहां  जाति  नहीं  मानी  जाती  ।  श्राज  मंदिरों  में

 प्रवेश  की बात  की  जाती  है--अ्गर  श्रादमी

 साफ  कपड़े  पहन  कर  चला  जाय,  उसे  कोई

 नहीं  रोकता...

 क्री  qo  लाग  बारूपाल  :  शायद  उन  को

 मिनिस्टर  से  परमिट  लेना  होगा।

 श्री  राजदेव  सिह  :  लेकिन  मैं  कहना  चाहता

 हूं  कि  मर्दिर  प्रवेश  हरिजनों  का  पेट  नहीं  भरेगा,
 पेट  भरने  के  बाद  ही  प्रवेश  भ्रच्छा  लगता  है।

 पहले  पेट  भरने  की  बात  होनी  चाहिए  |  गरीब

 होने  के  कारण  सब  से  पहले  वीमारियां  उसी  के
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 यहां  ग्राती  हैं।  श्रगर  किसी  मुहल्ले  में  कोई
 बीमारी  ऑाती  है,  तो  सबसे  पहले  वही  गरीब
 उस  बीमारी  का  शिकार  होता  है  ।  इसके  अलावा
 आ्राधिक  शास्त्र  का  यह  नियम  हैकि  जहां
 गरीबी  होती  है,  वहाँ  आबादी  भी  तेजी  से

 बढ़ती  है,  उन  की  ग्राबादी  भी  बड़ी  तेजी  से  बढ़
 रही  है

 हमारे  कुछ  मित्रों  ने  यहां  जिक्र  किया  कि
 श्रन्तर्जातीय  विवाह  होना  चाहिये--यह  वास्तव
 में  बहुत  जरूरी  है,  इस  स ेबायोलौजिकल  एबोल्यू-
 दान  होगा  ।  आज  भी  ऐसे  विवाह  होते  हैं,  हमारा
 कानून  उस  के  खिलाफ  नहीं  है,  लेकिन  केन्द्रीय
 सरकार  द्रौर  राज्य  सरकारों  क॑  ओर  से  इस
 को  प्रोत्साहन  दिया  जाना  चाहिये।

 मन्दिरों  में  श्राजकजल  जो  पुजारी  रखे  जाते

 हैं  वे  पढ़े  लिखे  नहीं  होते  हैं।  इस  लिए  सरकार
 को  चाहिए  कि  वह  भी  समय  के  अनुरूप  अपने
 को  बदले  तथा  पढ़े-लिखे  पुआरियों  को  रखा

 जाय,  जिन  की  बाकायदा  ट्रेनिंग  होनी  चाहिये
 जब  वे  रखे  जांध  तो  उन  में  हर  जाति  के  हों,
 किसी  एक  जाति  का  पुजारी  न  रखा  जाए...

 श्री  qo  ला०  बारुपाल  :  मंदिरों  में  भंगी

 पुजारी  होना  चाहिए  |

 श्री  राजदेव  सिह:  जहां  तक  उनकी
 नौकरों  का  सवाल  है  यह  ठीक  है  कि  भ्राबादी  के

 झ्रनुपात  से  उनका  कोटा  फिक्स  है,  लेकिन  बहुत
 सी  जगहों  पर  यह  कहा  जाता  है  कि  उनके
 अन्दर  काबिल  उम्मीदवार  नहीं  है,  जिससे  उन
 का  कोटा  पूरा  नहीं  होता  तथा  दूसरी  जाति  के
 लोगों  से  उस  कोटे  को  पूरा  कर  लिया  जाता
 है।  मेरा  नम्र  निवेदत  है  कि  वह  कोटा  यदि
 किसी  वजह  से  पूरा  नहीं  हो  पाता  तो  उन
 जगहों  को  खाली  रखा  जाए  शौर  अगले  साल
 उस  कोटे  को  पूरा  करने  पर  जोर  दिया  जाय  ।

 जहां  तक  दूसरी  सविसिज  का  ताल्लुक  है  क्लास
 3  और  क्लास  4  में  मैं  चाहता  हूं  कि  इन  में
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 परसेन्टेज  कम  से  कम  50  परसेस्ट  रखा  जाय

 ताकि  इन  लोगों  को  भ्रधिक  मौका  मिल  सके  |

 दूसरी  जाती  के  लोग  तो  अपने  बच्चों  को  बहुत
 एक्सटेन्सिव  एजूकेशन  दे  सकते  हैं,  उनको
 कम्पीटीशन  में  आने  लायक  बना  सकते  हैं,
 लेकिन  इन  लोगों  क ेलिए  इतनी  सुविधा  उप-
 लब्ध  नहीं  है,  इसलिए  यद्दि  यह  परसेन्टेज  50
 रखी  जाएगी,  तो  इससे  उनको  श्रघिक  नौकरियां
 मिल  सकंगी,  उनके  घर  में  कुछ  पैसा  जायगा
 झौर  उससे  उनकी  हालत  अच्छी  होगी  :

 बहुत  से  लोगों  न  कहा  कि  राज्यपालों  में
 हरिजन  कोई  नहीं  है  ।  हमारे  कातिक  आरांव
 साहब  श्रादिवासी  हैं,  तीन  लाइन  में  इनकी
 डिग्री  है  ये  राज्यपाल  की  जगह  पर  अच्छी
 नौकरी  कर  सकते  हैं।  इसलिए  मैं  यह  प्रनुरोध
 करूंगा  कि  इसका  ध्यान  रखें  और  सरकार  को

 -सिंफारिश  करें  कि  आज  बहुत  से  सदस्थों  ने
 ऐसी  मांग  की  है  जो  पूरी  भी  हो  सह्ती  है,
 क्योंकि  हरिजनों  में  भी  काबिल  से  काबिल  लोग

 हैं  ,

 हरिजनों  की  हालत  को  यदि  सुघारना  है
 तो  इण्डियन  पीनल  कोड  और  सिविल  कोड  में
 भी  आपको  तबदीली  करनी  होगी  ।  हमारे  जिले
 की  एक  घटना  है।  हमारे  जिले  में  मक्का  बहुत
 पैदा  होती  है।  हमारे  यहां  न्याय  पंचायत  ने  फैसला
 किया  कि  जो  आदमी  जितने  मक्का  तोड़ेगा  उस
 पर  उतने  रुपये  जुर्माना  होगा  ।  एक  हरिजन  के
 लड़के  ने  मक्का  के  पांच  भुट्टे  तोड़  लिए,  उस
 पर  पांच  रुपये  जुर्माना  कर  दिया  गया।  उसके
 बाद  चूंकि  लड़का  नाबालिग  था,  इसलिए  उस
 के  बाप  को  बुलाया  गया,  जुर्माना  अदा  करने
 के  लिये  1  उस  ने  एक  वाक्य  कहा  हमारी  माली
 हालत,  रुपये  पैसे  की  हालत  ऐसी  होती  कि  हम
 पांच  रुपये  जुर्माना  द ेसकते  तो  शायद  हमारा
 लड़का  खेत  में  भुट्टे  न  तोड़ता।  चोरियां  जो

 होता  हैं,  गरीबी  की  वजह  से  होती  हैं।  अगर
 कोई  श्रादमी  भूखा  मर  रहा  है  श्रौर  किसी  का
 दो  हजार  रुपया  रखा  है,  अपनी  जिन्दगी  को
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 बचाने  के  लिये  वह  उसमें  से  20  रुपये  की  चोरी
 कर  लेता  है  तो  वह  चोरी  नहीं  माननी  चाहिये।
 उसने  20  रु०  की  चोरी  करके  अपनी  जान
 बचाई  है  I  इस  दृष्टि  से  सिविल  कोड  शौर
 इण्डियन  पीनल  कोड  में  तबदीली  की  जाय  |

 इन  दाब्दों  के  साथ  मैं  इस  रिपोर्ट  का
 समर्थन  करता  हूँ

 क्री  शिव  नारायण  (बस्ती)  :  उपाध्यक्ष
 महोदय,  9  ग्रगस्त  से  इस  देश  में  एक  क्रान्ति
 की  लर  शुरू  हुई  है,  मैं  सरकार  से  कहना
 चाहता  हूँ  कि  ब  भी  सवेरा  है,  जागो।  कुछ
 लोगों  ने  इस  देश  में  9  प्रगस्त  से  लेंडग्रेब्रिग  का
 प्रान्दोलन  शुरू  किया  है।  मैं  चाहता  हूँ  कि
 सरकार  हमारे  उन  लंड-लेस  लोगों  के  लिए,
 जो  एग्रीक:चर  लेबर  हैं,  मनिमम  वेजेज  एक्ट
 लागू  करे  भ्रौर  जो  कानून  उनके  लिये  अब  तक
 बनाये  गये  हैं  उन  पर  अ्रमल  करें

 उपाध्यक्ष  महोदय,  रेलवे  लाइनों  के  आस-
 पास  झाज  बहुत  सारी  जमीनें  खालो  पड़ी  हैं,  मैं
 चाहता  हैँ  कि उन  जमीनों  को  हरिजनों  को  दे
 दिया  जाय,  जिस  पर  आताज  पैदा  करके  वे
 चौथाई  गल्ला  आपको  दे  सकते  हैं  राजस्थान  में
 राजस्थान  नहर  के  पास्त  बहुत  सारी  जमीन
 खाली  पड़ी  है,  अगर  जमीन  उनको  दे  दी  जाय
 तो  उससे  बहुत  से  हरिजन  परिवारों  का  भला
 हो  सकता  है

 हता  बहुता  मिला  और  गहता  मिला
 न  कोय  ।

 यह  सरकार  20  साल  से  कुछ  नहीं  कर
 सकी  ।  हम  से  कहा  जाता  है  कि  तुम  इस  पार
 से  उस  पार  क्‍यों  चले  गये  ।  प्राइम  मिनिस्टर
 भी  हमारे  साथ  मजाक  करती  है  I

 Prime  Minister  Mrs.  Indira  Gandhi...if
 you  are  going  as  Governor  of  West  Bengal...
 Ifa  Prime  Minister  can  cut  a  joke  like
 this

 क्या  भरोसा  है  इस  गवर्नमेंट  का  ।  प्रेजी-
 डेन्शल  कंडीडेट  जगजीवन  राम  हुये,  तो  कह
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 [श्री  शिव  नारायण  ]
 दिया  कि  मेरी  गबनंमेंट  कैसे  चलेगी  ब्या  कहा
 जा  सकता  है  इस  सरकार  का  1  हाथी  के  दांत
 खाने  के  भ्रौर  होते  हैं,  दिखाने  के  ध्रौर

 होते  हैं।  मेरे  पास  जो  फैम्ट्स  हैं  वही  कहूंगा
 None  can  deny.

 मैं  चाहता  हूं  कि  मलकानी  रिपोर्ट  जो  है,
 उस  पर  यह  सरकार  झमल  क्रे।  हमारे  मेहतर
 भाई  पाखाना  सिर  पर  ले  कर  चलते  हैं

 ant  श्राप  ठीक  ढंग  से  इ्प्लीमेंटेशन
 करना  चाहें  तो  उप्के  लिये  मलकानी  रिपार्ट
 आपके  सामने  है  मोलहू  प्रस।द  जी  ड्र्स  सदन
 में  सबसे  कम  पढ़े  लिखे  हैं  लेकिन  मैं  उनकी
 तारीफ  व.रता  हूं  कि  वह  इतनी  मेहनत  करने  के
 बाद  यहां  पर  आये  और  आपको  कंडेम  किया
 तीन  रिपोर्ट  श्रापफ्ते  सामने  हैं,  अगर  गवर्नमेंट  में
 जरा  भी  शेम  हो  तो  उनकी  रिक्मेंडेशन्स  को

 फुलफिल  करे  ।  लेक्नि  सरकार  कुछ  भी  नीं
 करती  है  ।  हम  सरकार  से  एक  इंच  भी  बेशी
 नही  मांगते  हैं।  सन  I97l  में  सेन्सस  की
 रिपोर्ट  तैयार  होने  जा  रही  है।  भगवान  के
 लिये  इमानदारी  के  साथ  जो  भो  आपने  कांस्टी-

 ट्यूशन  में  रिजर्वेशन  दिया  है  श्रौर  जिसको
 भ्राप  भी  मानते  हो  उसको  फुलफिल  करो
 सेन्सस  में  जहां  चमार  हो,  धोबी  हो  उसको

 सही  सही  हरिशन  लिखवाश्रो  तभी  हम  समभें-
 गे  कि  यह  सरकार  डिमोक़्रेसी  में  विष्वास  करती
 है।  हमारे  मित्र  श्री  एस०  एम०  बनर्जी  ने  जो
 कल  कहा,  मैं  उनकी  ताईद  करता  हूँ  कि  हमारी
 बिरादरी  आपसे  कोई  भीख  नहीं  माँगती  है
 हम  मेहनत  करते  हैं घौर  लेबर  करके  खाते  हैं
 श्रौर  इसपर  हम  को  घमण्ड  है।  मैं  गवर्नेमेंट  से

 कहना  चाहता  हूं  कि  आप  हम  को  क्‍यों  पीसते

 हैं  जो  कि  अपने  को  ऊंची  जाति  का  कहते  हैं।
 हम  मोहन  जोदड़ों  के  टाइम  से  इस  देश  के
 निवासी  है।  मैं  मद्रास  के  अपने  डी०एम०के०  के
 भाइयों  को  धन्यवाद  देता  हूं  कि  उन्होंने  ब्राह्मण
 और  नानब्राह्मण  की  झावाज  उठा  करके  भाप
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 को  ठीक  कर  दिया।  मैं  मद्रास  गया  हूं  श्रौर
 एक  हफ्ता  वहां  पर  रहा  हूं  ।  हम  इतिहास  के
 तपे  हुए  सिपाही  हैं।  राणा  प्रताप  के  साथ
 हल्दी  घाटी  के  मंदान  में  हमारे  बाप  दादों  ने
 घास  की  रोटी  खाई  थी  दौर  तलवार
 खींची  थी  अवबबर  के  मुक्राबले  में
 श्री  फखस्ट्रीन  साहब  भी  हमारे  पूर्वी  इलाके  के
 लीडर  हैं,  इनसे  भी  हम  ने  कहा  था  कि  श्राप

 हमारे  लीडर  हो।  आज  मैं  इस  पार  श्र  गया

 हूं  तो  वे  कहते  हैं  कि  तुम  क्वीट  कर  गये।  मैं
 आपसे  कहना  चाहता  हूँ  कि  गया  हुमा  वक्त
 फिर  कभी  वापिस  नहीं  श्राता  है।  जब  गाडी
 निकल  गई  फिर  भ्राप  ढोल  पीटते  रहें।
 यह  जो  प्राव्लम  है  वह  नेशनल  प्राब्लम  है
 अराज  मैं  पं०  पन्त  को  यहाँ  पर  बीट
 करना  चाहता  हूँ।  उन्होंने  श्रब्दुल  हकीम

 साहब  त्ते  कहा  था:  “Mr.  Hakim,  Yam  bound
 to  talk  to  the  Muslim  League  reople.”

 ag  60  det  पर  एलेक्ट  हो  कर  श्राये
 थे।

 In  the  same  way,  today.  we  will  say  this
 to  Mrs.  Indira  Gandhi.  If  she  and  her
 Government  are  not  going  to  help  the
 Harijans,  |  can  give  the  assurance  that  the
 Harijans  are  not  going  to  vote  for  Mrs
 Gandhi’s  Government  in  the  next  gene:al
 election.  I  will  sec  to  it  that  you  will  not
 come  back  to  this  Government  and  form  a
 Government  if  you  are  not  going  to  solve
 the  problem.

 बीस  साल  का  टाइम  प्रापको  मिला

 लेकिन  आप  ने  क्या  किया  ?...  (व्यवधान)
 वगनेमेंट  बनेगी  लेकिन  दलालों  की  गवर्नमेंट

 नहीं  बनेगी  ।  जो  भारत  माता  के  रक्षक  होंगे
 उनकी  गवनंमेंट  बनेगी  ।  जो  इस  देश  को  बेचना

 चाहते  हैं  उनकी  गवर्नमेंट  नहीं  बनेगी।...

 (व्यवधान)  ..तो  मैं  श्राप  से  कहना  चाहता  हूं
 कि  एल०  आई०  सी०  में  जो  श्राप  का  रुपया  है

 उस  से  श्राप  गरीबों  के  लिए  मकान  दीजिए।  मैंने
 फारेन  कन्द्रीज  में  देखा  है,  वेस्ट  इंडीज  में  लेबरस
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 के  लिये  मकानात  बने  हुये  हैं।  आप  मकान
 बनवा  दो  और  हमसे  उसका  पैसा  ले  लो।  हम
 कमाकर  श्राप  का  एक-एक  पंसा  श्रदा  कर  देंगे।

 हराम  हम  भ्र.पका  एक  पैसा  भी  नहीं  चाहते  हैं  ।

 कहा  जाता  है  कि  लोग  पैसा  खा  जाते  हैं,  हम  भी
 बसा  खा  जाते  हैं  लेकिन  सवाल  है  भूखा  मरता
 क्या  न  करता।  आपने  लोन  दिया  और  वह
 उसको  खा  गये  और  फिर  उनके  ऊपर  कुरकी
 दर  कुरकी  चलती  है।  इसलिये  मैं  कहता  हूँ  कि

 गवनेमेंट  जमीन  खरीद  दे  और  मकान  बनवा
 दे।  श्राज  गांवों  में  क्या  हालत  हो  रही  है  ?

 बंजर  जमीन  छूटी  हुई  है  लेकिन  वे  श्रपना  मकान

 नहीं  बना  सकते  हैं  |  भें  अपनी  बात  बतलाता

 हूँ  7  मेरे  घर  के  बगल  में  कुर्मी  का  मकान  है।
 मेरा  बच्चा  वहां  पर  कग्ल  में  बैठ  कर  पेशाब

 भी  नहीं  कर  सकता  है  ।...(व्यवधान)  .यू ०
 पी०  में  चरण  सिह  की  सरकार  की  यह  हालत

 है  ।  चरण  सिंह  एक  किसान  है  फिर  वे  किसानों
 की  प्राब्लम्स  को  क्‍यों  नहीं  हल  कर  रहे  हैं  ?

 (व्यवधान)  श्राप  कुसियों  के  लिए  लड़

 रहे  हो  ।  कभी  यहां  जूतियां  साफ  करते  हो,  कभी

 वहां  साफ  करते  हो 1...  (व्यवधान) ...
 उपाध्यक्ष  महोदय,  मेरे  पास  एक  लेटर  है

 बड़े  इंस्टीट्यूअन  का  उसका  एक  सेम्टेन्स  श्राप

 को  पढ़  कर  सुनाना  चाहता  हैँं।  यह  पैट्रियाट
 झखबार  की  कटिग  है  :

 “It  was  also  proposed  to  have  a
 separate  list  drawn  up  for  scheduled
 caste  and  scheduled  tribe  candidates  for
 promotion.  They  should  be  adjudged
 among  themselves  and  not  along  with
 other  officers  and  included  in  the  promo-
 tion  list.

 यह  बड़े  इंस्टीट्यूशन  की  पोजीशन  है।  वहां  पर

 एक  भंगी  को  मार  दिया  !  मैंने  प्राइम  मिनिस्टर

 को  लेटर  लिखा  लेकिन  कोई  सुनवाई  नहीं

 हुई  ।  में  उसका  एक  सेन्टेग्स  पड़ना  चाहता

 “Where  is  the  security  for  this  oppres-
 sed  minority  in  the  NCERT  ?  If  there
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 is  no  security  in  the  Government  orga-
 nisation  where  else  it  can  be  expected  ?
 I,  therefore,  request  you  to  look  into
 the  matter

 personally  aod  take  proper
 action.

 यह  मेरे  पास  पूरा  लेटर  है।  डा०  राव  बड़े
 भारी  एजुकेशनिस्ट  है,  वह  जुकेशत  मिनिस्टर
 हैं  ।...(व्यवधान)  ...मैं  हिन्दुस्तानी  हूँ,  एक  देश
 भक्त  हूं  मैं  यहां  पर  सच्ची  बात  कहना  चाहता
 हैँ  a  जैसी  भ्रापकी  बरनी  है  उसको  थहाँ  पर
 बयान  कर  रहा  हूं।  भगवान  की  दया  से  दो
 पंडित  इस  विभाग  में  हैं।  मैं  भाई  जगन्ताथ
 राव  जी  का  ध्यान  दिलाना  चाहता  हूं,  वे  उड़ीसा
 से  ते  हैं  जहां  कि  जगन्नाथ  पुरी  है।  अगर
 वही  नमूना  वह  पूरे  देश  में  लागू  कर  देंगे  तो
 उनका  नाम  इतिहास  में  अ्रमर  हो  जायेगा।  मैं
 श्री  हनुमन्तैया  जी  को  भी  जानता  हूँ।
 He  was  one  of  the  youngest  Chief  Ministers
 of  the  country.  I  hope  he  will  do  some-
 thing  for  the  poor  Harijans  which  will  be
 remembered  in  the  history  of  Parliament.

 हमारा  काम  सेवा  करना  है।  चतुवरणं  में

 हमारा  काम  सेवा  करना  था  अब  नौकरियों  में

 हमको  सेवा  ही  तो  करनी  है।  आप  चमार  का
 काम  दूसरों  को  क्‍यों  देत  हो  ?  श्राप  हरिजनों
 को  काम  दीजिये,  वह  तुम्हारे  लिये  बन्दूक  ले
 कर  देश  की  रक्षा  करेंगे,  दफ्तर  ठीक  रखेंगे
 और  रात  में  तुम्हारी  चौकीदारी  करेंगे  ।  जितना
 भी  जूते  चमड़े  का  काम  फैक्टरीज  में  हो  रहा
 है  वह  हरिजनों  को  मिलना  चाहिये।  लेकिन

 होता  यह  है  कि  जब  चमड़ा  गन्दा  हो  तब  तो
 उसको  चमार  साफ  करें  लेकिन  उसके  बाद
 फैक्टरी  में  श्री  हनुमर्न्तैया  साहब  का  भतीजा
 मनेजर  बना  हुआ  बैठा  है  ।...(व्यवधान) a
 गांधी  जी  ने  सन्‌  942  में  कहा  था  करो  या
 मरो।  भाप  को  चाहिये  कि  हरिजन  प्राब्लम
 को  नेशनल  प्राब्लम  समभकर  साल्व  करें।  मैं
 आज  यहां  पर  झपना  परम  ककत्तंव्य  समभता  हूँ
 कि  ऋषि  दयानन्द  के  प्रति  श्रद्धांजलि  अपित
 कहं  ।  उन्होंने  हरिजनोत्यान  का  काम  किया
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 [श्री  शिव  नारायण  ]
 था।  आज  फिर  देश  खतरे  में  है  ,  लेकिन  यह
 सरकार  निकम्मी  है।  इसलिए  मैं  सचेत  करना

 चाहता  हूँ  कि  जो लैंड  गैब  मूवमेंट  चल  रहा
 है  यह  लेंड  भी  ग्रंब  करेंगे  और  तुम्हारा  घन

 भी  ग्रैब  करेंगे  ।  एक  मित्र  ने  हमको  एक  नोट

 लिखाया  कि  श्रगस्त  के  महीने  में  क्या  नकशा
 खिलने  वाला  है।  मैंने  उसको  श्रपनी  डायरी  में
 रख  छोड़ा  है  ।...(व्यवधान)  .तुम्हारी  भविष्य

 बाणी  सितम्बर  में  होने  वाली  है  1  मैं  यह  ऋहना
 चाहता  हूँ  कि  केवल  गालियां  देने  से  सूखी  नहीं
 रख  सकते  हो  ।  हम  बड़ी  हिम्मत  कर  गझ्रापको

 छोड़  कर  इस  पार  दाये  हैं  ।...(व्यवघान)...
 इन  छाब्दों  के  साथ  मैं  इस  हरिजिन  प्राब्लम
 को  गवनंमेन्ट  के  सामने  रखता  हूँ।
 Do  it  honestly  and  properly.  Otherwise
 you  know  your  own  business.  God  will
 help  those  who  stand  on  their  own  feet.

 हम  खड़े  हैं,  हम  कमजोर  नहीं  हैं।  हमारे
 लड़के  श्राज  खड़े  हो  गये  हैं।  श्राज  हम  काम-
 यावी  की  तरफ  हैं,  जवाल  की  तरफ  नहीं  हैं  {
 इस  लिये  मैं  गवर्नमेंट  को  सचेत  करना  चाहता
 हैं  भर  श्री  फखरुद्दीन  श्ली  अहमद  साहब  से
 कहना  चाहता  हूँ  कि  वह  इस  द्  की  रक्षा  करे
 और  इन  हरिजतों  की  प्राब्नम  को  हल
 कराय  tv

 इन  शब्दों  के  साथ  मैं  पुनः  सरकार  से
 प्राथंना  करता  हूं  और  श्री  हनुमन्तेया  और  श्री
 जगन्नाथ  राव  से  कहता  हूं  कि  हम  उनकी  कम
 इज्जत  नहीं  करते,  हम  चाहते  हैं  कि  वह  हमारी
 प्राब्लेम  को  ने  करे  I

 SHRI  SIDDAYYA  (Chamarajanagar)  :
 Sir,  this  is  the  first  time  that  we  are  called
 upon  to  discuss  four  reports  simultaneously
 during  the  last  twenty  years.  In  1957,  963
 and  967  two  reports  were  discussed  to-
 gether,  but  this  time  three  annual  reports  of
 the  Commissioner  and  one  special  report
 called  Elayaperuma!  Committee  Report  are
 being  discussed.  This  is  also  the  first  time
 that  we  are  discussing  these  reports  of  the
 Commissioner  without  the  Action  Taken
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 Report  being  laid  on  the  Table  of  (he  Hous*:
 There  is  8  convention  that  befere  the  annual
 report  of  the  Commissioner  is  being  discus-
 sed,  the  Action  Taken  Report  of  the  previous
 year  must  te  laid  on  the  Tabie  in  order  to
 facilitate  the  members  to  discuss  it  in  a
 purposeful  and  fruitful  manner.  The  latest
 Action  Taken  Repor.  is  for  the  years  1965-66
 which  must  have  been  pr  sen:ed  along  with
 the  Report  for  19,  667.  Along  with
 the  other  two  annual  reports,  namely,  the
 reports  for  1967-68  and  1968-69,  no  Action
 Taken  Report  h7s  bzen  present:d.  In  order
 to  show  that  there  is  such  a  convention,  I
 would  like  to  quote  the  answer  given  by  the
 then  Minister  to  my  Unstarred  Question  No.
 647  dated  ‘16-11-1965  wherein  he  has  dmitted
 that  there  ‘s  such  a  convention.  So,  I  would
 request  the  Minister  to  bring  a  ne  ४  motion,  a

 separate  motion  for  the  discussion  of  the  report
 for  the  years  1967-68  and  1968-6".  Coming  to
 the  Elayaperumal  Committee  Report,  before
 we  take  it  up  I  would  like  to  point  out  that
 last  time  also  when  Shri  Asoka  Mehta  ws
 the  M-nister  this  point  was  ras  0  and  he
 admitted  that  thee  is  some  error  in  it  and
 he  promised  to  present  the  report  of  the
 Commissioner  ९२२०४  year  during  the  budget
 session  and  the  A:tion  Taken  Report  io  th>
 month  of  November  every  year.  But  that
 has  not  been  dune  so  far.

 Then,  I  wouid  like  to  mention  another
 important  point.  Even  the  form  of  the
 motion  given  rotce  of  by  the  Mii  ister  is
 quite  different  from  the  usual  form.  In  the
 past  the  form  used  to  03  “This  House  takes
 into  consideration  the  Report  °'’  This  tim:
 the  motion  is  ‘“‘this  Hus:  takes  note  of  ad
 There  is  quite  a  lo:  of  difference  between
 “nothing”  aod  “considering.”  This  error
 should  be  corrected

 In  1967,  when  this  point  was  made  the
 then  Minister,  Shri  Asoka  Mehta,  agreed  to
 make  the  necessary  changes  in  future.  Yet,
 that  promise  has  been  given  the  go-by.

 Coming  to  the  Elayaperumal  Committee
 Report,  I  had  the  privilege  to  be  a  member
 of  the  Committee.  This  Committee  was  set
 up  by  the  Government  on  a  resolution  passed
 by  the  Central  Social  Welfare  Board  in  the
 year  1965.  The  need  to  have  such  a  Com-
 mittee  was  appreciated  by  the  Central
 Social  Welfare  Board  and  it  was  accepted.

 In  the  Constitution  article  339  provides
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 for  tae  appointment  of  a  Commission  a‘ter
 ten  years  from  the  commencement  of  the
 Constitution  to  stuiy  the  problem  of
 Scheduled  Tribes  but  these  was  no  such  pro-
 vision  in  the  case  of  the  Scheduled  Castes.
 Therefore  it  was  decided  to  have  this  Com-
 mittee.  The  report  of  this  Committee  is  on  a
 Par  with  the  Dhebar  Commission’s  report  on
 Scheduled  Tribes.  It  is  a  very  important  re-
 Port  and  I  do  not  know  why  the  Govern-
 ment  has  tried  to  have  a  discussion  on  this
 important  report  along  with  the  annual  re-
 Ports  of  the  Commissioner.

 This  Committee  has,  made  several  re-
 commendations.  One  of  the  recommendations
 that  has  already  been  referred  to  by  hon.
 Members,  who  spoke  esrlier,  is  regarding  the
 abolution  of  the  caste  system  in  the  country.
 This  is  a  very  fundamental  question.  May
 be,  there  ate  orhers,  who  are  getting  the
 privileges  under  the  caste  system,  who  are
 not  worricd  about  t'e  caste  system  but  those
 who  suffer  under  the  stigma  of  untouch-
 ability,  naturally,  found  out  that  the  :oot
 cause  of  untouchability  is  in  the  caste
 system.  So  long  as  the  caste  system  conti-
 nues  io  this  country  untouchability  can
 never  be  removed.  That  we  have  realised.

 I  think,  everybody  will  agree  with  me
 that  castes  are  anti-social,  anti-democratic
 and  anti-national.  Knowing  fully  well  that
 it  isso,  the  Government  has  not  taken  any
 action  so  far  to  abolish  the  caste  system  and
 make  India  safe  for  democracy.  I  am  asking
 for  the  abolition  of  the  caste  system  not  for
 the  removal  of  untouchability  only  but  if
 India  isto  have  a  democr.cy  and  if  India
 wants  to  establish  nationalism  in  this
 country,  I  think  it  is  very  necessary  and
 fundamental  that  the  caste  system  should
 be  abolished  once  and  for  all  lock,  stock  and
 barrel,

 Therefore,  the  Committee  ha:  recom-
 mended  that  there  should  be  a  Social  Policy
 Resolution  adopted  by  Parliament  so  that
 the  entire  structure  of  Hindu  Society  is  re-
 organised.  We  have  already  got  the  Indus-
 trial  Policy  Resolution  so  for  as  industries
 are  concerned  ;  we  have  got  the  Scientific
 Policy  Resolution  so  far  as  scientific  ad-
 vancement  of  this  country  is  concerned,  but
 there  is  no  social  policy  resolution  so  far.

 There  are  so  many  recommendations  but
 I  have  no  time  perhaps  to  refer  to  all  of
 them.  But  let  me  refer  to  some  of  them.
 The  second  important  point  which  the
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 Committee  has  made  is  about  the  re-
 organisation  of  the  office  of  the  Commis.
 sioner.  This  is  a  very  fundamental  problem.
 Sir,  you  were  a  member  of  the  Parliamentary
 Commitee  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  and  you  know
 that  the  first  report  which  has  been  sub:nitted
 by  this  Committee  is  on  the  Re-organisation
 of  the  Office  of  the  Com  nissioner.  Till  1.67
 there  were  17  regional  officers  in  various
 parts  of  the  country  under  the  contro!  of  the
 Commissioner.  Those  officers  stand  abolished.
 That  only  shows  how  the  mind  of  the
 Government  is  working.  The  Commissioner,
 who  was  able  to  safeguard  the  interests,
 rights  and  other  things  of  25  per  cent  of  the
 Population  of  the  country,  that  is  the
 Scheduled  Castes  and  Scheduled  Tribes,  by
 the  abolition  of  these  officers  has  been  com-
 pletely  weekened  To  the  extent  the  Com-
 missioner  is  weakened.  I  feel,  the  entire
 community  is  weakened.  It  .has  been  done,
 as  the  Committee  has  found  out,  in  a  cir-
 cuitous  way.  To  abolish  these  17  regional
 Officers  they  have  not  adopted  the  direct
 method  of  bringing  it  up  before  the  whole
 Cabinet  or  taking  the  opinion  of  the  Finance
 Ministry,  but  they  have  done  it  by  them.
 selves  of  course  by  mislea  ting  the  Minister
 who  was  there  at  that  time.

 Therefore,  I  would  uge  upon  the
 Government  to  consider  this  aspect  of  the
 matter  and  sce  that  all  those  17  regional
 officers  are  restored.  Orherwise,  I  will  go  to
 the  extent  of  even  telling  the  Minister  that
 we  Members  of  Parliament  belonging  to
 Scheduled  Castes  and  Scheduled  Tribes,  14
 Members  here,  are  prepared  to  make  any
 sacrifice  to  see  that  those  officers  are
 restored.

 The  third  point  that  I  want  to  bring  to
 the  notice  of  the  House  is  that  this  Com.
 mittee  has  recommended  some  amendment
 to  the  Untouchability  Offences  Act,  ‘1955.
 There,  they  have  recommended  that  the
 Boards  at  the  taluk  level  should  be  consti-
 tuted  so  that  before  a  case  actually  goes  be-
 fore  the  court,  these  semi-judicial  bodies  may
 also  consider  the  case.

 The  fourth  recommendation  that  fs  also
 very  important,  is  about  the  representation
 of  Scheduled  Castes  and  Scheduled  Tribes
 people  on  the  Selection  Boards.  Today,  we
 find  so  many  graduates,  double  graduates,
 engineering  aod  medical  graduates,  are  all
 rejected  on  the  ground  that  they  are  not
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 suitable.  Who  is  going  to  decide  whether
 one  is  suitable  or  not?  It  is  the  non-
 Schedu'ed  Castes  officers  who  are  sitting  in
 the  Selection  Boards  who  decide  it.  There-
 fore,  the  Committee  has  recommended  that
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 manthaiya  has  become  the  Minister-in-charge
 of  this  Department.  He  is  a  very  able
 administrator  and  he  has  got  a  lot  of
 symnathy  for  the  Scheduled  Castes  and

 there  should  be  at  le3st  a  Scheduled  Castes
 or  a  Scheduled  Tribes  man  on  each  Selection
 Board.  Unless  that  is  done,  it  will  be  very
 difficult  for  our  candidates  to  get  themselves
 selected.  So  far  as  the  State  Governments  are
 concerned,  it  may  be  difficult  for  the
 Minister  to  accept  it  but  so  far  as  the
 Central  Government  is  concerned,  he  can
 take  it  up  and  see  that  representation  is  given
 to  Scheduled  Castes  and  Scheduled  Tribes
 people  on  the  Selection  Boards,  the  U  P.S.C.,
 the  Railway  Service  Commission  and  such
 other  Selection  Committees.

 The  Welfare  Department,  I  consider,  is
 the  guardian  of  the  Scheduled  Castes  and
 Scheduled  Tribes  people.  But  the  way  in
 which  the  Department  has  been  functioning
 all  these  ‘ears  has  nct  done  any  good  to
 them,  Th;  Elayaperumal  Committee  has
 made  some  remarks  with  regard  to  the  atti-
 tude  of  the  Department

 It  says  :
 “The  attitude  of  the  Departmeat  cono-

 cein'd  has  been  all  along  one  of
 indifference  and  no:  co-vperation.  We
 very  much  regret  to  place  on  record  that
 even  though  the  Committee  was  set  up
 by  the  Department  of  Social  Welfare,
 there  was  practically  very  little  co-
 operation  from  the  Department  as  already
 pointed  out.  The  indifference  and  non-
 co-operative  attitude  of  that  Department
 gradually  developed  into  a  state  of  active
 hostiity  even.”

 The  Chairman  of  the  Committee  wrote  to
 the  Prime  Minister  about  it.  I  do  not  know
 what  action  has  been  taken  so  far.  As  a
 matter  of  fact,  to  get  the  Parliamentary
 Committee  appointed,  all  the  Members
 belonging  to  Scheduled  Castes  and  Scheduled
 Tribes  had  to  struggle  very  much  with  the
 Minister,  Shri  Asoka  Mehta,  because  the
 Department  had  misled  him  and,  ultimately,
 he  had  to  accept  the  appointment  of  this
 Committee.  I  say,  it  goes  to  the  credit  of  the
 Members  beionging  to  Scheduled  Castes  and
 Scheduled  Tribes  that  they  were:  successful
 in  getting  this  Committee  appointed.

 lam  extremely  happy  that  Mr.  Haou-

 Scheduled  Tribes  people.  When  he  was  the
 Chief  Minister  of  Mysore,  he  had  done  a
 lot.  As  the  Chairman  of  the  Administrative
 Reforms  Commission,  he  suggested  so  many
 reforms  with  regard  to  so  many  Departments
 of  the  Government,

 But  I  dco  not  know,  Sir,  why  the
 Department  of  Social  Welfare  escaped  his
 Notice  and  scrutiny.  Now  he  has  become  the
 Minister-in-charge  of  it.  I  hope  and  trust
 that  he  will  look  into  this  matter  and  reform
 the  Department  in  such  a  way  that  it  be-
 comes  a  very  effective  instrument  for  imple-
 menting  the  recommendations  made  by  the
 Commissioner  and  other  bodies.

 It  is  generally  said  that  most  of  the  re-
 commendations  made  by  the  Commissioner
 are  to  be  implemented  by  the  State  Govern-
 ments,  So  far  as  the  Scheduled  Castes  are
 concerned,  I  can  agree  But  so  far  as  the
 Schedu'ed  Tribes  are  concerned  I  don’t
 think  Government  can  take  up  that  position,
 because  under  Art  339(2)  of  the  Consti-
 tution  there  is  a  provision  which  reads  like
 this  :

 “The  executive  power  of  the  Union
 shall  extend  to  the  giving  of  directions
 to  a  State  as  to  the  drawing  up  and
 execution  of  schemes  specified  in  the
 direction  to  be  essential  for  the  welfare
 of  the  Scheduled  Tribes  in  the  State.”
 T  want  to  know  from  the  Minister  since

 950  how  many  directions  have  been  issued
 to  the  State  Government  under  Art.  339  (2)
 of  the  Constitution.

 Mr.  Hanumanthaiya,  as  I  have  already
 said,  is  a  very  able  man  and  he  has  got  a
 lot  of  sympathy  for  the  Scheduled  Castes  and
 Scheduled  Tribes.  I  want  him  to  get  only  a
 few  small  things  done  within  the  course  of
 one  year.  They  are  small  from  his  point  of
 view  but  very  big  from  our  point  of  view.
 (d)  The  reports  of  the  Commissioner  are
 not  being  discussed  by  all  the  States.  But
 only  some  States  were  discussing  it.  After-
 wards  they  gave  it  up.  Now  Mr.  Hanuman-
 thaiya  may  call  a  mecting  of  the  Chicf
 Ministers  and  tell  them  that  this  report  so
 far  as  it  relates  to  the  States  concerned,
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 should  be  discussed  every  year.  I  think  he
 will  be  able  to  do  it.  (2)  We  are  having  a
 Parliamentary  Committze  on  Scheduled
 Castes  and  Scheduled  Tribes  here  at  the
 Centre  and  Mr.  Govinda  Menon  wrote  a  D.O.
 letter  to  all  the  Chief  re  inisters  requesting
 them  to  have  a  similar  committee  at  the
 State  level.  I  understand  some  States  have
 agreed.  For  example,  UP,  Rajasthan  and
 Manipur  have  agreed  to  have  a  committee.
 Mysore  was  the  first  State  to  have  the  Com-
 mittee  and  it  is  functioning  for  about  one
 year.  I  want  Mr.  Hanumanthaiya  to  contact
 the  Chief  Ministers  to  see  that  such  legis-
 lature  committees  are  appointed  in  cach
 State  as  early  as  possible.

 Regarding  the  re-organisation  of  the
 Office  of  the  Department  of  Social  Welfare,
 there  are  very  able  officers  belonging  to
 Scheduled  Castes  and  Scheduled  Tribes  who
 can  man  this  orgzrization  but  except  one  or
 two  there  are  no  Scheduled  Castes  or
 Scheduled  Tribes  officers.  I  plead  with  the
 Minister  to  bring  officers  belonging  to
 S:heduled  Castes  and  Scheduled  Tribes  to
 the  Social  Welfare  Department.  I  understand
 that  the  post  of  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is  vacant.  I
 think  it  will  go  to  the  credit  of  Mr.  Hanu-
 manthaiya  if  he  makes  up  his  mind  to  sec
 that  a  Scheduled  Caste  or  Scheduled  Tribe
 candidate  is  appointed  as  Commissioner.

 SHRI  R  K.  BIRLA  (Jhunjhunu):  At
 the  very  outset  I  must  be  thankful  to  you
 and  my  colleague  Shri  Kolai  Birua  who  has
 only  taken  7  minutes  of  the  time  allotted
 to  our  Parliamentary  Group.  All  my  friends
 have  so  far  spoken  on  the  serious  plight  of
 the  Scheduled  Castes  and  Scheduled  Tribes.
 All  I  say  is  that  I  endorse  their  view.  I  shall
 not  speak  more  on  this  point  except  to  say
 that  bellies  have  no  ears.  Those  people  who
 have  empty  bellies  cannot  listen  to  what  we
 speak  here.  They  need  ०००.  They  need
 houses,  they  need  hospitals  and  they  need
 everything  so  that  they  can  grow  up  in  our
 society.

 6.00  brs.

 {Shri  K  N.  Tiwary  in  the  Chair)

 Sir,  I  would  like  to  give  two  concrete
 suggestions.  I  would  like  to  offer  my  sug-
 gestions  in  this  regard.  The  first  is  this  [ao
 India,  we  have  40  million  sheep  and  we
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 produce  about  75  million  pounds  of  wool.
 We  import  about  5  million  pounds  of  woot
 from  Australia.  Sheep  breeding  and  shearing
 of  wool  is  the  hereditary  vocation  of  the
 Scheduled  Tribes  people.  I  understand  that
 some  caste  Hindus  are  now  trying  to  est-
 ablish  sheep  breeding  farms  particularly  in
 Gujarat  and  Rajasthan  in  collaboration  with
 the  State  Governments  I  object  to  this,  I
 think,  Sir,  that  this  business  should  definf-
 tely  be  reserved  for  the  Scheduled  Tribes
 people.  Why  should  the  son  of  a  _business-
 man  should  be  sent  to  Australia  or  New.
 zealand  for  sheep  breeding  training  ?  It  is
 these  Scheduled  Tribes  who  are  the  real
 people  doing  these  things  who  should  be
 sent  to  Australia  for  necessary  training  in
 sheep  breeding,  catering  and  shearing.  Their
 educated  children  may  be  sent  to  Australia
 because  Australia  and  Newzealand  are  the
 biggest  wool-producing  countries  in  the
 world.

 In  Australia  they  get  8  pounds  of  wool
 per  sheep,  whereas  what  we  produce  is  only
 }  pounds  of  wool  per  sheep.  That  is  one
 of  my  concrete  suggestions,  that  this  indus-
 try  should  be  reserved  for  the  shepherds  and
 for  the  Scheduled  Tribes  people.

 My  second  suggestion  is  this.  Whenever
 the  Government  of  India  decides  to  est-
 ablish  a  fellow-mongering  industry  which  is
 connected  with  shee»,  it  should  also  be
 reserved  for  the  Scheduled  Tribes.  This
 fellow.mongering  indus:ry  is  connected  with
 sheep-brecding.

 Sir,  the  percentage  has  to  be  fixed  in  both
 the  private  sector  aad  public  sectur  for  the
 employment  of  these  people  in  future.  That
 is  the  position  today  ?  They  are  human  be-
 ings  like  us.

 One  of  my  friends  was  asking  me,  what
 have  Birlas  done  about  it.  Here  I  would  like
 to  say  something  I  have  got  only  5  minutes
 which  is  given  to  me  and  so  Ido  not  want
 to  tell  this  in  great  detail.  But,  for  the  ia-
 formation  of  the  August  House  and  for  the
 information  of  my  hon.  friend  I  would  like
 to  say  this.  45  years  bick,  in  my  owa
 village,  Pilani,  I  was  the  first  person  to  ask
 these  Harijan  Jadies  to  walk  in  the  streets
 with  ornaments,  because,  they  were  not
 allowed  to  walk  in  the  streets.  Besides,  I
 was  the  first  man  in  my  village  to  go
 to  their  houses  and  have  meals  with  them
 and  we  helped  the  Harijans  to  draw  water
 from  the  same  wells  from  which  Caste
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 Hindus  were  drawing  the  water.  The  result
 was  that  I  was  treated  as  an  outcaste,  That
 is  a  persona!  thing  and  I  don’t  want  fo  say
 much  on  this.

 But  the  question  is  :  What  is  it  that  the
 Government  has  done  to  educate  these
 people  ?  What  is  it  that  the  Government
 has  done  to  secure  employment  for  these
 people  ?  Therefore,  it  is  my  plea  that  a  per-
 centage  should  be  fixed  for  these  Scheduled
 Castes  and  Scheduled  Tribes  people  both  in
 the  public  and  private  sectors

 सभापति  महोदय  :  बिजिनेस  एंडवाइजरी
 कमेटी  ने  यह  तय  क्रिया  है  कि  मिनिस्टर  साहब
 को  साड़े  चार  बजे  काल  किया  जाएगा  श्र

 पांच  बजे  यह  डिसकशन  खत्म  हो  जायेगा  |  इस

 लिए  मेम्बर  साहबान  थोड़ा-बोड़ा  टाइम  लें

 SHRI  २.  K.  BIRLA:  I  will  only  take
 the  time  allotted  to  me  ;  not  a  single  second
 more.

 Sir,  in  Rajasthan,  from  where  I  come,
 everybody  knows  in  this  House  that  the
 level  of  the  water  is  very  deep.  The  Harijans
 do  not  have  water  to  drink.  Some  may
 carry  on  without  meals,  but  without  water
 nobody  can  carry  on.  If  one  does  not  take
 sufficient  quantity  of  water,  Iam  sure  he
 will  develop  some  kidney  trouble.  What  is
 it  that  the  Government  has  done  for  provid-
 ing  drinking  water  to  the  Harijans  ?  Nothing
 much  has  been  done.  Therztore  I  would  sug-
 guest  that  whatever  be  the  amount  that  the
 Centre  is  giving  to  the  respective  States,  that
 particular  part  of  the  amount  should  be
 reserved  for  this  purpose,  namely,  digging
 the  wells  for  the  Harijans  so  that  their
 drinking  water  is  assured.

 I  know  something  of  my  constituency.
 I  know  this  that  the  law  provides  that  they
 can  draw  water  from  the  wells  from  where
 the  caste  Hindus  draw  the  water

 But  what  is  the  use  of  the  law  when  it
 is  not  practised  ?  We  simply  talk  here.
 That  is  the  reason  why  I  say  that  they  do
 not  require  lip  sympathy  but  they  require
 something  substantial  so  that  they  could  be
 just  like  us,

 I  shall  tell  you  something  about  my  con-
 stituency.  In  Chhani  village,  which  is  a
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 Harijan  village  in  Badra  in  Ganganagar,
 two  years  back.  I  had  mentioned  on  the
 floor  of  the  House,  some  Harijans  were
 assaulted  and  the  supply  of  water  to  them
 was  stopped.  I  had  represented  to  the
 Central  and  State  Governments,  but  the
 result  was  a  double  zero,  and  no  action  was
 taken.  Why?  After  all,  they  are  not  ani-
 mals,  but  they  are  human  beings  like  us.

 So  many  friends  have  said  that  when
 Shri  Hanumuaothaiya  was  tbe  Chief  Minister
 of  Mysore,  he  did  this  or  that.  But  let  us
 see  what  he  does  when  he  has  taken  charge
 of  this  Ministry,

 क्री  शम्मुनाथ  (संदपुर)  सभापति

 महोदय,  जब  से  मैं  पालियामेंट  में  आया  हूं,  तब
 से  मैं  यह  देख  रहा  हूं  कि  जब-जत्र  इस  तरह
 की  रिपोर्ट  पर  बहस  होती  है,  तो  हाउस  के
 दोनों  तरफ  से  एक  ही  तरह  की  बातें  कही  जाती

 हैं।  इससे  पहले  जो  मिनिस्टर  साहबान  रहे  है,
 उन्होंने  भी  हमेशा  एक  ही  तरह  की  बातें  कही
 हैं।  अराज  भी  हम  उसी  तरह  की  बातें  सुन  रहे
 हैं  ।

 मुझ  अफसोस  के  साय  कहना  पड़ता  है  कि

 हमारे  बहुत  बड़े  सोशलिस्ट  विचारक,  श्री
 झशोक  मेहता,  के  मामने--जव  वहू  इस  विभाग
 के  मन्‍्त्री  थे--हम  लोग  अपनी  बातें  कहते  थे,
 तो  वह  भ्रपनी  तरफ  से  कोई  आरिजिनल  बात
 न  कहकर  शअ्रपत्रे  श्रफसरों  द्वारा  बताई  गई  बात
 पर  ही  स्टिक  करते  थे  7  मेनन  साहब  ने  इस
 सम्बन्ध  में  थोड़ी  सी  रुचि  दिल्लाई,  हम  लोगों  की

 बातें  मानीं  शौर  उन्होंने  हरिजनों  तथा  श्रादि-
 वासियों  की  प्राबलम्ज्‌  और  मुसीबतों  को  सम-
 ने  के  लिए  एक  पालियामेंट्री  कमेटी  बनाई  t
 लेकिन  यह  समभ  में  नहीं  भ्राता  है  कि  श्राखिर
 यह  अरण्य-रोदन  कब  तक  चलेगा  |

 मैं  ईमानदारी  के  साथ  कहता  हूँ  कि  जब
 कभी  भी  मैं  यह  रिपोर्ट  पढ़ना  चाहता  हैं,  तो

 एक  दो  पेज  पढ़ने  के  बाद  उसके  आगे  पढ़ने  की
 मेरी  हिम्मत  नहीं  होती  है।  मुझे  यह  देखकर
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 दुख  होता  है  कि  बाइस  साल  हो  गये,  लेकित

 इन  मुसीबतों  को  दूर  करने  के  लिए  कुछ  भी

 कदम  नहीं  उठाया  जा  रहा  है।  मैं  कभी-कभी
 सो  नहीं  पाता  हूँ।  लोग  कहते  हैं  कि  हमारे
 मिनिस्टर  साहब  हरिजनों  के  बड़े  शुभचिन्तक
 हैं।  में  जानता  हैँ  कि  अगर  उन्होंने  कमिश्नर

 ककी  रिपोर्ट  को  ठीक  तरह  से  पढ़ा  होगा  भौर

 प्रगर  वह  चहते  होंगे  कि  उस  रिपोर्ट  में  जो

 बातें  दी  गई  हैं,  उनके  बारे  में  कुछ  करना  है,

 तो  शायद  उनको  भी  नींद  नहीं  आयेगी।

 प्रगर  वह  कुछ  करना  चाहेंगे,  तो  उनको  बहुत
 बेचेनी  होगी।

 सर्विस  में  हरिजनों  और  आदिवासियों  की

 सूटेबिलिटी  के  बारे  में  सन्देह  प्रकट  किया  जाता

 है।  मेरी  समझ  में  नहीं  श्याता  कि  कौन  से  ऐसे
 लोग  हैं,  जो  इस  तरह  की  बातें  करते  हैं  7  मेरा

 पहला  चार्ज  यह  है  कि  जो  लोग  कहते  हैं  कि

 हरिजन  सूटेबल  नहीं  हैं,  वे  खुद  सूटेबल  नहीं  हैं,

 क्योंकि  उनके  दिमाग  में  बेईमानी  है,  वे  नहीं

 चाहते  कि  शेडयूल्ड  कास्ट्स  के  लोग  अच्छी

 जगहों  श्र  सके  श्रगर  उनका  दृष्टिकोण

 सही  होता,  तो  वे  सोचते  कि  ये  लोग  हजारों
 बरसों  से  डाउनट्राडन  हैं,  इसलिए  श्गर  उनमें

 कोई  कमी  भी  है,  तब  भी  वे  सूटेबल  हैं।  हां,
 श्रगर  हरिजन  प्रनसूटेबल  हैं,  तो  इस  बात  में

 कि  वे  किसी  का  छोषण  या  एक्सप्लायटेशन

 नहीं  कर  सकते  हैं  और  वे  चोरी  के  बल  पर

 बहुत  बड़े  पूंजीपति  नहीं  हो  सकते  हैं  1  किसी  का

 खून  नहीं  चूस  सकते,  वहाँ  श्रनसूटेबश्  हैं  श्गर

 यह  कहें  तो  हमारी  समभ  में  झाता  है।  लेकिन

 यह  लोग  काम  मेहनत  कप्के  करते  हैं,  जो

 जिम्मेदारी  इनको  दी  जाती  है  वह  उस  जिम्मे-

 दारी  को  पूर्णंतया  निभाने  की  कोशिश  करते

 हैं  ।  जहां  कहीं  भी  देखा  जाय  इनको  श्रनसूटेबल

 कहा  जाता  है  यह  शर्म  की  बात  है।  साथ  हदी
 भरभी  कहा  गया  कि  हरिजनों  को  भी  बरूजारी
 बनने  का  मौका  दिया  जाय  ।  मन्दिर  का  पुजारी

 होने  का  मौका  दिया  जाय  ।
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 एक  माननीय  सदस्य  :  मौका  नहीं,  किसी
 की  मोनोपली  नहीं  होनी  चाहिए  1

 श्री  शम्मू  नाथ  :  अच्छी  बात  है।  लेकिन

 हमारा  तो  यह  कहना  हैं  कि  श्राप  झपना!  मंदिर
 अपने  घर  में  रखे  रहिए।  हमको  रोजी  रोटी  दे
 दीजिये,  हमको  मन्दिरों  स ेकोई  मतनब  नहीं  है  ।
 जिस  भगवान  को  हरिजनों  के  छूने  से पाप  लगता
 हो,  ऐसे  भगवान  को  मैं  नहीं  मानता।

 सर्विसेज  में  सूटेबिलिटी  का  श्रालम  यह  है,
 मैं  एक  उदाहरण  आपके  सामने  रखना  चाहता
 हैं--चिराग  तले  अ्ंघेरा  है।  यहां  सेन्टर  के  सेक़े-

 टेरिएट  में  किस  तरह  से  ज्यादती  की  जा  रही  है
 उसकी  तरफ  मैं  श्रापका  ध्यान  दिलाना  चाहता
 हैं  7  सेक्शन  आफीसस  की  सर्त्रिसेज  के  मुताल्लिक
 मैं  कहना  चाहता  हूं  6  से  पहले  00  परसेंट
 में  25  परसेंट  डिपार्टमेंटल  50  परसेंट  झाई०
 ए०  एस०  में  से  शौर  25  परसेंट  प्रोमोशन  श्रान
 सीनियारिटी  बेसिस  लिए  जाते  थे  उस  समय
 रिजर्वेशन  जो  था  75  परसेन्ट  था  यानि  25
 परसेन्ट  डिपार्टमेंटल  बौर  50  परसेन्ट  भ्राई०  go
 एस०  |  62  में  इन्होंने  देखा  कि  श्रब  यह  कुछ
 ज्यादा  शा  रहे  हैं,  तो कितनी  चालाकी  से  उसे
 कम  करते  हैं,  इधर  सरकार  कह  रही  है  कि  हम
 I5  परसेंट  रिजर्वेशन  कर  रहे  हैं  लेकिन  यह

 भ्राई०  Yo  एस०  भ्राफिसर  जो  यहां  बैठे  हुए  हैं,
 इनसे  बर्दाश्त  नहीं  हु,  तुरंत  क्या  करते  हैं  कि
 62  में  इन्होंने  पर्ल  चेंज  कर  दिया।  उसके

 मुताबिक  यह  कर  दिया  कि  100  परसेम्ट  में
 50  की  जगह  25  परसेन्ट  श्राई०  ए०  एस०,
 25  परसेन्ट  डिपार्टमेंटल,  25  परसेंटल  पैनल
 से  और  25  परसेन्ट  सीनियारिटी  से।  यानी
 रिजवेंशन  सिर्फ  50  परसेन्ट  रह  गया।  इसके
 बाद  प्राइम  मिनिस्टर  ने  कहा  कि  हम  I5
 परसेंट  दे  रहे  हैं  तो  इन्होंने  एक  चालाकी  और
 की  कि  970  में  फिर  खल  चेंज  किया  श्रौर
 श्रब  यह  किया  कि  00  परसेंट  में  28  परसेंट
 सीनियारिटी  से  28  परसेन्ट  लेग्थ  श्राफ  सविस
 से,  6  परसेंट  प्राई०  To  एस०  से,  4  परसेंट
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 [श्री  शम्भू  नाथ]
 पैनल  से  भौर  14  परसेन्ट  डिपार्टमेंटल  ।  श्र्ब
 रिजर्वेशन  रह  गया  30  परसेंट  ।  यानि  6!  से
 पहले  75  परसेंट  और  62  के  बाद  50  परसेंट
 झब  70  के  बोद  30  परसेंट।  यह  है  इसका
 झालम  lL  भ्रव  हम  इस  मिनिस्ट्री  से  क्‍या  उम्मीद
 करें  ?  यह  मिनिस्ट्री  लैटर  बाक्स  मिनिस्ट्री  है।
 ईमानदारी  की  बात  है,  मैं  ठीक  कह  रहा  हैं।
 हम  यह  पूछना  चाहते  हैं  हनुमन्‍्तैया  जी  से  कि
 इनके  पास  क्या  पावर  है?  अगर  झाज  हम
 इनसे  कहें  कि  होम  मिनिस्ट्री  फलां  जी०  ब्ो०
 का  पालन  नहीं  कर  रही  है,  फर्ला,  मिनिस्ट्री
 फलां  जी०  ओ०  का  पालन  नहीं  कर  रही  है,
 यह  इनके  ध्यान  में  लाएं  तो  यह  क्या  करेंगे  ?
 जैसे  कि  मैं  एक  डी०  श्ो०  लिखता  हैँ,
 सिवाय  उसी  तरह  का  रेकपेंडेशन  करने  के  श्रौर
 श्राप  कुछ  नहीं  कर  सकते  ।  जो  सरकार  के
 द्वारा  तथा  कांस्टीट्यूशन  के  द्वारा  हमको  दिया
 गया  है  उसको  भी  हम  कहें  कि  इम्प्लीमेंट
 कीजिये  तो  क्या  होता  है  ?  हमारे  डिस्ट्रिक्ट  में
 हरिजन  वेलफेयर  आफिस  खुला  हुआ  है  1  हमारे
 गरीब  भाई  श्राते  हैं,  उनसे  अपनी  मुसीबत  कहते
 हैं,  वह  बेचारे  क्‍या  करते  हैं  ?

 लिख  दिया  किसी  स्कूल  में,  किसी  थानेदार
 के  यहाँ  लिख  दिया,  मगर  सुनवाई  नहीं  होती  ।

 बही  हालत  इस  मिनिस्ट्री  की  है।  यह  मिनिस्टर

 साहब्रान  क्या  कर  सकते  हैं  क्योंकि  इनकी  बात

 सुनी  नहीं  जाती  है।  होम  मिनिस्द्री  से  जी०
 ओ०  जाता  है,  भौर  बातें  होती  हैं  मिलिद्री
 की  स्विस  की  बात  राती  है,  जो  भ्राज  देश  के
 निकम्मे  लोग  हैं  वह  कहते  हैं  कि  शेडयूल्ड  कास्ट
 के  लोग  नान-माए्ठ  रेस  कें  हैं।  जो  शोषण
 करना  चाहते  हैं  वह  कहते  हैं  कि  छेडयूल्ड  कास्ट
 के  लोग  नान-मार्शल  रेस  के  हैं,  इसलिए  इनको
 मिलिटरी  में  नहीं  लिया  जायगा  |  मैं  दावे  के
 साथ  कहना  चाहता  हूं  उनको  शर्म  श्रानी

 चाहिए,  ऐसे  बेईमान,  ऐसे  दगाबाज  जो  भ्राज
 ऊंचे  बेठे  हुये  हैं  वह  इस  तरह  की  बात  कर  रहे
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 हैं.  उनको  पता  नहीं  है  कि  यह  20  प.  सेन्ट
 जिस  दिन  रिवोल्ट  करेगा  हिन्दुस्नात  का  नक्शा
 बदल  जायेगा  श्रौर  हिन्दुस्तान  भ्रपने  सही  तरीके
 पर  आ  जायेगा  |

 दो  एक  सलाहें  हमारी  हैं।  हनुमन्तैया  जी
 अगर  इनको  करा  सकें  तो  मेरी  दो  तीन  यह  मांगे

 हैं,  इनको  मैं  आपके  सामने  रखना  चाहता  हूँ  1
 अगर  श्राप  चाहते  हैं  कि  हरिजनों  की  एको-
 नामिक  हालत  सुघरे  तो  हमको  मुर्गी  नहीं
 नहीं  चाहिये,  हमको  सुग्रर  नहीं  चाहिये  ।  श्रगर
 हमको  देना  है  तो  स्पाल  स्क्रेल  इंडस्ट्री  दीजिये
 गांवों  में  जिससे  हम  तरक्की  कर  सकें।  लंड
 ग्रैव  मूवमेंट  जो  चल  रहा  है,  हमगे  वड़ा  तरस
 ्ाता  है  फार  शौर  भ्रगेंट्ट  बोलते  का  यह  मौका
 नहीं  है  ।  लेकिन  मैं  कहना  चाहता  हूँ  झपने  इन
 विरोधी  भाइयों  से  भी  कि  यह  जो  मूवमेंट  हरि-
 जनों  के  दिमाग  में  चल  रहा  है  कि  हमको  भूमि
 मिलनी  चाहिए,  यह  मूवमेंट  उनके  दिमाग  से
 खत्म  हो  गया  तो  श्राप  इसके  जिम्मेदार  होंगे
 क्योंकि  विनोबा  भावे  ने  भी  भूमिदान,  ग्रामदान
 ब्रौर  कौन-कौन  सा  दान  देने  की  बात  करके
 इस  लेंड  मुवमेंट  को  खत्म  करने  की  कोशिश  की
 थी  ब्रौर  उन्होंने  खत्म  किया  है।  मैं  कहूँ"  कि
 जो  उन्होंने  भूमिदान  लिया  है,  उसके  पहले  दे
 दीजिये  |  श्राज  आप  लोग  इस  तरह  की  बात
 कर  रहे  हो,  मूवमेंट  दबा  रहे  हो,  उससे  काम
 नहीं  चलेगा

 दूसरी  बात  यह  है  कि  जो  मिनिस्ट्री  श्राफ
 सोशल  वेलफेयर  है  उसको  पावर  दिया  जाय
 कि  जहां  भ्रत्याचार  हो  रहे  हैं  उसको  वह  मीट
 आउट  करे,  होम  मिनिस्ट्रो  के  ऊपर  हावी  हो
 सके,  भ्रपनी  बात  करा  सके,  तब  तो  इसके  कुछ
 मानी  हैं  नहीं  तो  कुछ  नहीं  है।  श्राज  हरिजनों
 के  साथ  जुल्म  हो  रहा  है,  कचहरियों  में  उन्हें
 न्याय  नहीं  मिल  रहा  है।  इसलिए  कि  पैसा  नहीं
 है,  वकील  नहीं  है  श्रौर  भी  बातें  हैं,  तरदुद
 पड़ती  है,  इसलिए  मैं  कहूँगा  कि  हरिजनों  को
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 फ्री  जस्टिस  कानूनी  मदद  दिलाने  के  लिए
 विचार  किया  जाना  चाहिए  ताकि  उनके  साथ
 जो  अन्याय  हो  रहा  है  उसका  वह  मुकाबिला
 कर  सकें।  इन  दाब्दों  के  साथ  मैं  प्रापका  शुक्रिया
 अदा  करता  हूं

 श्री  हुकम  ्वन्द  कछवाय  (उज्जन)  :
 उपाध्यक्ष  महोदय,  मैं  आपकी  अनुमति  से  यहां
 जो  चर्चा  चल  रही  है  उसमें  हिस्सा  लेना  चाहता

 हूं  ।  लेकिन  दुर्भाग्य  की  बात  है  यह  चर्चा  बहुत
 दिन  पहले  होनी  चाहिए  थी,  काफी  विलम्ब  से

 हो  रही  है  1  उसका  प्रमुख  कारण  सरकार  ही
 है  !  सरकार  स्वयं  इस  विषय  पर  चर्चा  करने

 नहीं  देती  जिसके  कारण  यह  चर्चा  लेट  हुई  है|
 इन  रिपोर्टों  के  श्रन्दर  बहुत  सी  बातें  कही

 गई  हैं।  रिपोर्ट  तयार  की  है  वास्तविक  स्थित
 देखकर  श्रोर  उसमें  कया  सुझाव  हो  सकता  है,
 ब्या  होना  चाहिए,  उस  श्राघार  पर  रिपोर्ट
 तैयार  की  जाती  है  ।  परन्तु  रिपोर्ट  श्राए  काफी
 दिन  हो  गये  भौर  उप्त  पर  हम  भ्राज  चर्चा  करने
 जा  रहे  हैं।  उस  पर  श्रमल  कितना  होगा  इसका
 तो  भगवान  ही  मालिक  है  हम  क्या  कह  सकते  हैं
 कि  कब  श्रौर  कितना  श्रमल  होगा  ?  कमिश्नर
 की  रिपोर्ट  में  कुछ  श्ांकड़े  दिए  गए  हैं  सविसेज
 के  सम्बन्ध  में,  उनको  मैं  यहां  कोट  करवा  चाहता
 हूँ  -  प्रथम  श्रेणी  की  सर्विसेज  के  श्रस्दर  5
 प्रतिशत  लोग  लेने  थे,  उसमें  दो  प्रतिशत  लिया

 हरिजनों  को  ।  दूसरी  श्रेणी  के  ग्रन्दर  3  प्रतिशत
 या  तीसरी  श्रेणी  के  भ्रन्दर  9  प्रतिशत  यह  लोग
 लिये  गये  जहां  तक  श्रादिम  जाति  के  लोगों  का
 सवाल  है  उसमें  प्रथम  श्रेणी  में  5  लेने  थे,  उसके
 स्थान  पर  श्राधा  लिया,  एक  तिहाई  लिया  शौर
 ]  प्रतिशत  लिया  रुपये  में  वारह  द्राने  लिया
 तीसरी  में।  जहां  तक  उनके  कर्जे  की  दशा  है  वह
 बहुत  भयंकर  है  ।  देहातों  के  मन्दर  हरिजनों  के
 ऊपर  62  प्रतिशत  कर्जा  है।  यह  रिपोर्ट  में
 जो  कहा  गया  है  उसी  का  उल्लेख  मैं  कर  रहा  हूं,
 पेरूमल  की  कमेटी  की  रिपोर्ट  का  47  प्रतिशत

 कर्जा  बाहरी  लोगों  पर  जो  हरिजन  जाति  के
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 लोग  हैं  उन  पर  है।  इतने  कर्जे  से  वह  दबे  हुए
 हैं,  किस  प्रकार  से  उठ  सकते  हैं  ?  कैसे  श्रपना
 विकास  कर  सकते  हैं।  इसका  स्वयं  वह  श्रन्दाज
 लगा  सकते  हैं  7  इतना  ही  नहीं,  श्राज  कई  जगह
 पक्षपात  किया  जाता  है।  यह  बात  जहूर  है  कि

 कुछ  श्रंक  कम  हों  तो  लड़कों  को  मेडिकल  में
 दाखिले  की  रियायत  दी  गई  है।  इसी  तरह  और

 जगहों  में  इंजीनियरिंग  के  अन्दर  भी  कुछ
 रियायत  दी  गई  है  1  मेरा  कहना  यह  है  कि  यह
 जो  प्रंक्रों  में  छूट  दी  गई  है  यह  बहुत  कम  है  उन्हें
 शझौर  छूट  दी  जानी  चाहिये।  इसका  एक
 कारण  है  कि  लड़का  पढ़ने  में  जागे  कब  निकलता
 है  जब॒  उसके  घर  का  वातावरण  अच्छा  हो,
 उसके  खःने-पीने  की  सहुलिपत  अच्छी  हो  ।  जब

 यह  सब  सहूलियतें  होंगी  तो  वह  झ्रागे  निकलेगा।
 लेकिन  यह  हरिजन  बच्चे  भ्रच्छे  श्रंक  नहीं  ला
 सकते  क्‍योंकि  उनके  घर  का  वातावरण  अच्छा
 नहीं  होता,  उनको  उतनी  सहूलियतें  नहीं  मिलतीं
 जिससे  वह  अधिक  अंक  नहीं  ला  पाते  नतीजा

 ह  होता  है  कि  जितनी  सीटें  सरकार  ने  रखी
 हैं  वह  सीटें  खाली  रहती  हैं  मैं  एक  बात  शौर
 कहना  चाहता  हूँ  ।  सेना  में  इनको  भर्ती  करना
 चाहिये  ।  इसका  श्रनुभव  करियप्पा  साहव  ने  भी
 किया  है  1  शायद  लोगों  ने इस  बात  की  हवा
 फैल।ई  कि  हरिजन  सेवा  में  श्र  गये  तो  बड़े  झगड़े
 होंगे  श्रौर  श्रापस  में  मन॒धुटाव  होगा  ।  तो  उन्होंने
 अनुभव  करके  देखा  श्रौर  उनके  श्रनुभव  के
 भ्ाधार  पर  मैं  कह  सकता  हूँ  कि  कोई  भगड़ा
 नहीं  हुम्रा,  किसी  प्रकार  की  परिस्थिति  ऐप
 पैदा  नहीं  हुई  और  बड़ी  शान्ति  से  लोगों  ने  ठीक
 काम  किया  श्रौर  श्रच्छी  सेवाएं  कीं।  मैं  यह  भी
 निवेदन  करना  चाहता  हूँ  कि  जो  सैनिक  स्कूल  हैं
 उनमें  इन  हरिजनों  के  बच्चों  के  लिये  कोई  भी

 गुँजाइश  आपने  नहीं  रखी  है।  मैं  सरकार  से
 प्रांथंना  करूंगा  कि  कम  से  कम  उन  हरिजन
 बच्चों  को  भी  सैनिक  स्कूलों  में  भर्ती  करें  i  उनके
 लिए  कोटा  रखें  तो  गैं  समभूंगा  कि  शायद  ाप
 चाहते  हैं  कि  इन्हें  सेना  में  लिया  जाय  श्रौर
 भ्राप  उत्सुक  हैं  सेना  में  उन्हें  लेने  के लिए  1
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 [श्री  हुकम  चन्द  कछवाय]
 मैं  एक  बात  यह  कहना  चाहता  था।  यहाँ

 मेरी  पार्टी  की  श्रोर  से  मेरे  मित्र  सूरज  मान
 जी  एक  बिल  मैं  इस  लोक  सभा  में  लेकर  झाए ।
 उसमें  यह  कहा  गया  है  कि  अनुपात  के  झाघार
 पर  हरिजन  और  इन  लोगों  को  सीट  का  कोटा
 देना  चाहिये,  इनकी  सीट  रिजव  करनी  चाहिये,
 तो  हवा  ऐसी  फैलाई  जा  रही  है  सामने  की  बेंच
 पर  कि  यह  बिल  जनसंघ  का  है  इसलिये  सपोर्ट
 नहीं  करना  चाहिये।  मैं  प्राथंना  करता  हूं  बड़ी
 नम्रता  के  साथ  कि  आप  इस  बात  में  बिलकुल
 मत  शभ्राइये,  यह  जनसंथ  पार्टी  का  बिल  नहीं  है
 यह  विलकुल  प्राइवेट  मेम्बर  का  बिल  है।  और
 यहां  पर  प्राइवट  मेम्बर  का  बिल  नाथ  पैय  जी
 का,  पटल  जी  का  और  कुछ  और  लोगों  के
 बिल  पास  हुये  हैं  और  सरकारी  बैचों  के  सदस्य
 हिम्मत  बांधें।  मैं  कहना  चाहता  हूँ  कि  यह
 उधर  बैठे  हुये  उन  लोगों  के  लिये  परीक्षा  की
 है  जो  श्रपने  श्रापकों  हरिजन  कहते  हैं  7  देखना
 है  कि  लाल  बटन  दबता  है  या  हरा  बटन  दबता
 है,  यह  14  तारीख  को  देखा  जायेगा  ।

 मैं  इस  सम्बन्ध  में  एक  बात  कहना  चाहता
 चाहता  हूँ  --भ्राज  यह  कहा  जाता  है  कि  जमीन
 हरिजनों  को  मिलनी  चाहिए--इस  सदन  में
 पिछले  झाठ  सालों  का  मेरा  अनुभव  है,  भनेकों
 बार  इस  सदन  में  रेलब्रे  मिनिस्टर  से  सवाल  पूछे
 मये  कि  रेलवे  की  पटरियों  के  साय-साथ  जो
 जमीन  पड़ी  है,  कया  सरकार  उन  जमीनों  को
 खेती  के  लिए  हरिजनों  को  देने  के  लिए  तैयार

 है  ?  भनेकों  बार  इस  सदन  में  सरकार  की  तरफ

 से  आदवासन  दिये  गये,  लेकिन  भ्राज  तक  उस
 सिलसिले  में  कोई  सक्रिय  कदम  नहीं  उठाया
 गया  ।  झब  समय  पा  गया  है,  चारों  तरफ  लोग

 कह  रहे  हैं  कि  जमीनों  पर  कब्जा  करो,  हमला
 बोलो,  यह  हवा  आज  देश  में  पैदा  हो  रही  है,
 उसको  दबाने  के  लिए  क्‍या  भापने  झाज  तक
 कोई  कानून  बनाया,  वह  जमीन  हरिजनों  को
 क्यों  नहीं  दी  जाती  ?  मैं  चाहता  हूं  कि  रेलवे  के
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 झ्रासपास  जो  जमीन  पड़ी  हुई  है,  उसको  हरि-
 जनों  को  दिया  जाय  ताकि  उस  पर  भी  उत्पादन

 हो  सके  ।

 श्रब  मैं  उनकी  माली  हालत  की  तरफ
 भाता  हूं  हरिजनों  की  माली  हालत  ग्राज

 बहुत  खराब  है।  इस  सम्बन्ध  में  मैं  एक  सुझाव
 देना  चाहता  हूँ--देश  के  भ्रन्दर  भ्राज  ऐसे  बहुत
 से  लोग  हैं  जिनकी  -मदनी  बहुत  ज्यादा  है,
 जो  बहुत  श्रधिक  मुनाफा  कमाते  हैं,  साल  में

 25  हजार  रुपये  से  लेकर  50  हजार  रुपए  तक

 कमाते  हैं  मैं  चाहता  हूं  कि  ऐसे  बड़े  लोगों
 पर

 एक  स्पेशल  टैक्स  लगाया  जाय  और  उस  टक्स

 से  जो  रकम  प्राप्त  हो,  उसका  उपयो+  इन

 पिछड़े  लोगों  के  विकास  में  किया  जाय  ।

 एक  बात  श्रौर  कहना  चाहता  हूँ--मध्य
 प्रदेश  के  श्न्दर  एक  मिनिस्टर  हैं,  जो  होम-

 मिनिस्ट्री  के  श्रन्दर  डिप्टी  मिनिस्टर  हैं,  जो

 जाति  के  ब्राह्मण  हैं  ब्ौर  बीना  से  चुनकर  प्राये

 हैं  ।  उन्होंने  हरिजनों  को  बहकाकर,  फुसला  कर
 उनकी  सारी  जमीन  श्रपने  नाम  रजिस्टर  करवा
 ली  V  उन्होंने  उनकों  कहा  कि  इसके  बदले  में

 तुम  को  20-20  बीचे  जमीन  दिलवायेंगे,  इस
 तरह  से  श्रपना  200  एकड़  का  प्लाट  बना

 लिया,  झब  उनको  अंगूठा  दिखला  दिया  ।  वे
 8-10  हरिजन  हैं  जो  बेचारे  अ्रब  मारे-मारे
 फिर  रहे  हैं  मैं  चाहता  हैं  कि  सरकार  इस  पर
 ध्यान  दे  ।

 एक  बात  मैं  पंजाब  के  सम्बन्ध  में  कहना
 चाहता  हूँ  ।  पंजाब  के  मुख्य  मंत्री  श्री  बादल  हैं,
 जो  बादल  गांव  के  रहने  वाले  हैं,  उस  गांव  में
 हरिजन  जाति  के  काफी  लोग  हैं  वहां  पर
 झभी  तक  हांवर  सेकेन्ड्री  स्कुल  नहीं  बन  पाया  ।
 इस  लिए  नहीं  बन  पाया  कि  वहां  के  रहने  वाले

 बड़े-बड़े  जमीदार  लोग  हैं,  बड़ी  बड़ी  जमीन  के
 मालिक  &  उनके  बच्चे  सब  बाहर  पढ़ने  के

 लिए  जाते  हैं  श्रौर  वे  वहां  पर  स्कूल  नहीं  खोलने
 देते  a इसलिए  कि  यदि  हरिजनों  के  बच्चे  पढ़
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 जायेंगे  तो  ये  हमारे  सामने  सीना  उठा  कर
 चलेंगे  ।

 मैं  जानना  चा  :ता  हूं  कि  जो  मुद्दे  मैंने  सर-
 कार  के  सामने  रखे  हैं,  उन  पर  सरकार  ध्यान  दे
 श्र  भ्रमल  करने  की  कोशिश  करे  t

 श्री  रामधन  (लालगंज)  :  सभापति

 महोदय,  भ्रनुसूचित  जातियों  ब्रौर  अनुसूचित
 झादिम  जातियों  की  समस्या  जब  तक  युद्ध
 स्तर  पर  हल  नहीं  की  जायेगी,  तब  तक  यह

 हल  नहीं  होगी  ।  इस  सदन  में  जो  बहस  चल
 रही  है,  उसमें  सभी  पक्ष  के  लोगों  ने

 भ्रस्पृष्यता  निवारण  के  बारे  में  कटा  है,  समय
 कम  होने  के  कारण  मैं  विस्तार  पृव॑क  चर्चा

 नहीं  करना  चाहता  हैँ  लेकिन  इतना  शभ्रवश्य

 कहना  चाहता  हूं  कि  भ्रस्पृश्यता  निवारण  के
 लिए  जब  तक  सरकार  कड़ाई  के  साथ  कदम

 नहीं  'उठाणेगी,  तब  तक  कुछ  नहीं  होगा  ।

 आप  जातते  हैं  कि  श्रस्पृश्यता  के  सम्बन्ध
 में  संविधान  में  हमने  जो  कानून  पास  किया  है
 हमारे  यहां  नियम  है  कि  हर  महीने  हर  मजि-

 स्ट्रेट  एक  स्टेटमेंट  तैयार  करता  है  और  वह
 स्टेटमेंट  भारत  सरकार  के  पास  आता  है  एक
 तरह  से  यह  रुटीन  का  काम  हो  गया  है,  हर
 स्टेटमेंट  में  यही  लिखा  होता  है  कि  कोई  केस
 नहीं  आया  ।  लेकिन  भ्रसलियत  यह  है  कि  थानों
 में  पुलिस  रिपोर्ट  ही नहीं  लिखती  ।  जब  भी
 कभी  कोई  ऐसा  मामला  प्राता  है--पुलिस
 रिपोर्ट  नहीं  लिबती  ।

 ध्राज  हमारे  बहुत  से  प्रगतिशील  भाई  जो
 साम्यवादी  विचारधारा  के  हैं,  उन  लोगों  ने  भी
 कोई  ऐसा  ठोस  कदम  नहीं  उठाया  जिससे  जाहिर
 हो ि  वे  भी  अस्पृष्यता  निवारण  करना  चाहते
 हैं,  हालांकि  मास  ने  भी  इस  बात  को  बिल-

 कुल  नहीं  माना  है।  रोटी-बेटी  के  सवाल  को
 ही  ले  लीजिये,  जब  तक  भ्रस्पृद्यता  को  रोटी:
 बेटी  का  सवाल  नहीं  बनाया  जायेगा,  जब  तक
 भ्रन्तर्जातीय  विवाह  नहीं  होंगे,  तब  तक  यह
 समस्या  हल  नहीं  होगी,  लेकिन  मैं  देखता  हूं  कि
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 साम्यवादी  दल  में  भी  कोई  ग्रन्तर्जातीय  विधाह
 करने  के  लिए  तैयार  नहीं  होता  है  ।  कोई  भी
 ब्राह्मण  साम्यवादी  अपनी  बेटी  हरिजन  को
 देने  के लिए  तैयार  नहीं  है--यह  मार्क्सवादी
 सिद्धान्तों  का  कितना  उपहास  है।  मैं  कहना
 चाहता  हँ--छोड़  दीजिये  रूढ़ीवादी  पार्टियों
 को,  वे  तो  सड़ी  हुई  हैं,  गली  हुई  हैं,  लेकिन

 दूसरे  जो  अपने  को  प्रगतिशील  होने  का  ढिढोरा
 पीटते  हैं,  वे भी  नहीं  करते,  ऐसी  हालत  में  मेरा

 कहना  है  कि  जब  तक  रोटी-ब्रेटी  की  समस्या

 हल  नहीं  होगी  जब  तक  श्रन्तर्नाती।  विवाह
 नहीं  करेंगे,  तब  तक  यह  समस्या  हल  नहीं
 होगी  ।

 दूसरी  बात  है--शिक्षा  की  ।  शिक्षा  के  मामले
 में  भारत  सरकार  की  ओर  से  जो  अनुदान  मिलता
 है,  जो  छात्रवृत्तियां  दी  जाती  हैं,  उनका  दुरुपयोग
 हो  रहा  है  ।  श्राज  जो  प्राइवेट  स्कूल  खुले  हुए  हैं,
 मेरा  मतलब  मान्यता  बापत  स्फूलों  से  हैं,  उनके
 मेतेजज  ने  एक  न्या,  एक  रोजगार  शुरू  कर
 दिया  है।  वे  लोग  अपने  स्‍्फूनों  में  अधिक  से
 ग्रधिक  हरिजनों  की  संख्या  दिखला  कर  छात्र-

 वृत्ति  की  रकम  लेते  हैं  भ्रौर  उसको  हड़प  जाते
 हैं।  ऐसे  बहुत  से  मामले  पकड़े  गये  हैं  लेकिन
 सरकार  कड़ाई  के  साथ  उनके  खिलाक  कोई
 कानूनी  कार्यवाही  नहीं  कर  रही  हैं,  उनको
 सजा  नहीं  दिला  रही  है

 मैं  केन्द्रीय  सरकार  पर  एक  चार्ज  लगाता

 हूं  -  जब  काशी  त्रि  वविद्यालय  का  विधेयक
 इस  सदन  के  सम्मुख  श्राया  था,  मैंने  शिक्षा
 मंत्री  जी  से  कहा  था  कि  जब  महामना  माल-
 बीय  जी  जिन्दा  थे,  तब  हरिजन  छात्रों  से  प्रवेश
 फीस  केवल  दो  रुपये  ली  जाती  थी,  लेकिन  जब
 से  केन्द्रीय  सरकार  ने  उस  एवविद्यालय  का
 चार्ज  लिया  है,  उनते  पूछिये  कि  कितनी  फीस
 ली  जाती  है।  हरिजन  छात्रों  को  जो  रियायतें
 महामना  मालवीय  जी  प्लौर  to  राधा-

 कृष्णन्‌  जी  ने  दी  थीं,  वे  भ्रव  वहाँ  नहीं  हैं
 हमारे  बाबू  जी  भी  सौभाग्य  से  इस  समय  में
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 सदन  में  उपस्थित  हैं।  ये  तो  वहां  के  प्राचीन
 छात्र  हैं,  ये  बतायें  कि काशी  विश्वविद्यालय  में

 हरिजन  छात्रों  को  क्या  रियाथतें  दी  जाती  थीं
 और  श्राज  कांग्रेस  सरकार  द्वारा  उसको  ले  लेने
 के  बाद  वहां  पर  बया  रियायतें  दी  जा  रही  है  ?

 तो  मैं  यह  कहना  चाहता  हैँ  कि  जो  कुछ  ऐसी
 संस्थायें  थीं  जो  कि  स्वेच्छा  से  हमको  रियायतें
 देती  थीं  वह  भी  खत्म  की  जा  रही  है।

 श्रापने  आई०  ve  एस०  प्रादि  की  ट्रेनिंग  के

 लिए  स्फूल  खोल  रखे  है  लेकिन  इन  छात्रों  को
 वहां  पर  जान्तिपूर्वक  पढ़ने  नहीं  दिया  जाता  है
 सवर्ण  छात्रों  द्वारा  वहां  पर  उपद्रव  पैदा  किए
 जाते  हैं  ताकि  वे  शान्तिपूवंक  पढ़  न  सकें।
 इ्ापने  दो  केन्द्र  स्थापित  किये  हैं  लेकिन  मेरा

 सुभाव  है  कि  प्रत्येक  राज्य  की  राजधानी  में  यह
 केन्द्र  स्थापित  किये  जाने  चाहिएं

 ara  हरिजनों  के  समक्ष  मकानों  की  सम-
 स्या  बड़ी  गम्भीर  है|  हमने  दस  सूत्री  कार्यक्रम
 का  ढिढोरा  बहुत  सुना  है  ।किन  श्राज  हरिजनों
 को  मकान  बनाने  के  लिए  जमीन  नहीं  मिल

 रही  है।  उत्तर  प्रदेश  में  चकबन्दी  चल  रही
 है  लेविन  हरिजनों  के  घर  ठाकुर,  ब्राह्मण
 बौर  पुराने  जमीदारों  के  चकों  में  एलाट
 किये  जा  रहे  हैं।  जो  शिकायतें  की  जाती  हैं
 उनकी  कोई  सुनवाई  नहीं  होती  है।  चकबन्दी

 विभाग  में  बड़ा  भ्रष्टाचार  फैला  हुमा  है

 श्री  जगन्नाथ  राव  ने  केन्द्रोय  हरिजन  कमं-
 चारियों  के  लिए  कुछ  आउट  श्राफ  टने  एलाट-
 मेट  मकानों  का  शुरू  किया  था  परन्तु  जब्से
 वे  उस  विभाग  के  मन्त्री  नहीं  रहे  उसके  बाद
 से  वह  भी  बन्द  हो  गया  है  ।  फिर  एक  बात
 ह: दक  हुई  कि  हरिजन  कर्मचारियों  के लिए  मकान

 सुरक्षित  किये  जायें,  सदन  में  भी  उसपर  चर्चा

 हुई  लेकिन  उसपर  भी  कोई  कार्यवाही  नहीं  हुई  ।

 हम  रोज  लिखते  हैं  लेकिन  यही  जवाब  श्राता

 है  कि  इस  तरह  की  कोई  व्यवस्था  नहीं  री  अब
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 इन्होंने  मंत्रालय  सम्भाला  है  इसलिए  मेरी
 प्राथंना  है  कि  हरिजनों  के  लिए  श्राउट  आफ
 टनें  एलाटमेंट  की  व्यव-था  होनी  चाहिए  श्राप
 जानते  हैं  कि  हरिजनों  को  दूसरी  जगहों  पर
 मकान  नहीं  मिलते  हैं । झ्ाज  मकानों  की  सबसे
 बड़ी  समस्या  हरिजनों  के  सामनें  हैं।

 भूमि  सुधार  के  बारे  में  श्रांजकल  बड़ा
 बावला  मच  रहा  है  इसके  बारे  में  ः्ह्त  कुछ
 कहा  जा  रहा  है  कि  यह  संविधान  के  विरुद्ध  है,
 कानून  के  विरुद्ध  है  भौर  प्रजातन्त्र  के  विरुद्ध
 है  ।  लेकिन  मैं  कहता  हूँ  कि  शेड्यूल्ड  कास्ट
 झौर  शेड्यूल्ड  ट्राइब  को  समस्या  को  लेकर  रोज
 संविधान  की  ह॒त्या  की  जा  रही  है,  रोज  कानून
 की  अवहेलना  हो  रही  है,  और  रोज  प्रजातन्‍त्र
 का  गला  घोटा  जा  रहा  है  लेकिन  उस  सम्बन्ध
 में  हम  कोई  ठोस  कदम  नहीं  उठा  पा  रहे  हैं
 मेरा  कहना  है  कि  जब  तक  श्राप  हरिजनों  की
 समस्या  को  अपने  कार्यक्रम  में  यूद्धस्तर  पर  हल
 करने  की  कं,शिश  नहीं  करेंगे  तव  तक  आप  कुछ
 नहीं  कर  पायेंगे  ।  श्राप  एक  क्रान्तिकारी  हैं,
 आप  जानते  हैं  कि  हमने  स्वराज्य  इसलिए
 प्राप्त  की  थी  कि  गरीबों  को  श्राजादी  मिलेगी  t

 मुझे  भी  राजनीतिक  संग्राम  में  मौलिक  रूप  से
 भाग  लेने  का  मौका  मिला  था  लेकिन  मैं  कहता
 हूँ  कि  जो  हमारा  स्वप्न  था  वह  बिलकुल  भ्रधुरा
 रह  गया  है।  23  साल  में  कुछ  भी  नहीं  हो
 पाया  है।  श्राप  जानते  हैं  कि  केन्द्रीय  सरकार
 आज  यहां  पर  हरिजनों  की  बदौलत  टिकी  हुई
 है  ।  भ्रगर  केन्द्रीय  सरकार  काफी  दिनों  तक

 यहां  पर  रहना  चाहती  है  तो  उसके  लिए  आव-
 इयक  है  कि  हरिजनों  की  मांगों  को  पूरा  करे
 वरना  केन्द्रीय  सरकार  का  तखता  उलट  जायेगा  |

 यहां  पर  नौकरियों  में  रिजर्वेशन  की  बात
 कही  जाती  है  लेकिन  मैं  कहना  चाहता  हूँ  कि
 नौकरियों  में  जितना  रिजवेंशन  है  उससे  ज्यादा
 टमिनेशन  है  ame  25  फीसदी  रिजर्वेशन  है
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 तो  30  फीसदी  टमिनेशन  है।  यानी  जितने

 रेक्रूट  किये  जाते  हैं  उससे  ज्यादा  निकाल  दिये
 जाते  हैं।  हमारे  बाबू  जी  ने  रेलवे  में  हरिजनों
 को  प्रमोशन  में  जो  रिजर्वेशन  दिलाया  था
 उसको  खत्म  कर  दिया  गया  है।  एक  व्यवस्था

 यह  भी  हुई  थी  कि  हर  विभाग  में  एक  पसर

 नियुक्त  होता  था  जिसके  द्वारा  हरिजनों  की
 मांगे  पूरी  होती  थी  लेकिन  उसको  भी  समाप्त
 कर  दिया  गया  है  |  मैं  प्रछता  हूँ  कहां  है  श्राप
 का  समाजवाद  ?  अ्रगर  यही  स्थिति  रही  तो  मैं
 श्राप  से  कहता  हूँ,  श्राप  हिन्दी  प्रदेश  के  हैं,  हिन्दी
 में  कहावत  है--मरता  क्या  न  करता  |  श्राप  भले

 हीं  उनको  श्रातंकवादी  या  दुस्साहसवादी  कहें
 और  उनकी  निन्दा  करें  लेकिन  एक  दिन  ऐसा
 प्रायेगा  ज़बकि  वह  आपके  बताये  हुए  मार्ग  पर
 चलेंगे  या.)  ज॑से  पने  ब्रिटिश  राज्य  का
 खात्मा  किया  था  वैसे  ही  वे  इस  समाज  की
 चारदीवारियों  को  तोड़  करके  एक  नये  समाज
 का  निर्माण  करेंगे  जिसमें  हरिजनों  श्र  श्रनु-
 सूचित  श्रादिम  जातियों  को  भी  एक  समान
 अवसर  मिलेगा  ।

 SHRI  $  KANDAPPAN  (Mettur)  :  Mr.
 Chairman,  Sir,  under  our  Constitution  we
 have  got  tuo  Commissioners,  one  for  the
 linguistic  minorities  and  the  other  to  look
 ufter  the  Scheduled  Castes  and  Scheduled
 Tribes,  who  doubtfully  produce  annual
 reports  which  nobody  is  authority  bothers
 to  read.

 MR.  CHAIRMAN:  The  business
 Advisory  Committee  has  directed  me  to  call
 the  Minister  at  4  30  but  as  there  are  many
 speakers,  I  will  request  you  not  to  take
 more  than  five  minutes  so  that  I  will  be  in
 8  position  to  accommodate  some  more.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  K.  HANU-
 MANTHAIYA):  May  I  say  that  there
 must  be  some  definite  procedure  ?  I  am  in
 favour  of  Members  getting  as  much  time  as
 possible  because  it  is  a  very  important
 national  subject,  but  I  do  not  want  the
 Ministers  to  be  put  on  the  waiting  list.
 Therefore  you  please  tell  us  definitely  at
 what  hour  we  speak,  even  if  it  is  tomorrow
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 If  you  make  us  uncertain  about  the  day  of
 our  reply,  there  will  be  some  uacertainties.
 So  far  as  Government  is  concerned,  you
 have  to  allot  a  definite  time  and  stick  to  it,
 even  if  it  is  day  after  tomorrow.

 MR.  CHAIRMAN  :
 at  5  O'Clock.

 lam  calling  you

 श्री  रणधोर  सिह  (रोइतक):  इसपर
 खाली  हरिजन  ही  क्‍यों  बोलें  7  हम  भी  इसपर
 बोलना  चाहते  हैं।  हमको  भी  मौका  मिलता

 चाहिए
 SHRI  SONAVANE  (Pandharpur):  Sir,

 yesterday  [  made  a  submission  that  in  vicw
 of  the  fact  that  four  reports  ares  clubbed  to-
 rether,  it  is  logical  and  necessary  that  a
 minimum  of  20  hours  should  be  allotted.
 There  is  nobody  on  हु  the  Business  Advisory
 Committee  coming  from  these  downtrodden
 people,  that  is,  the  Scheduled  Castes  and  the
 Scheduled  Tribes,  and  therefore  our  case  has
 gone  by  default.  But  even  if  five  hours  are
 taken  for  each  report.  it  becomes  a  minimum
 of  20  hours  Therefore  our  eirnest  demand
 is  that  the  total  allotment  of  time  should
 te  not  less  than  20  hours  If  any  time  is
 curtailed  from  it,  we  will  not  be  satisfied.  We
 are  not  going  to  agree  to  anything  less  than
 that  and  you  wi!l  have  repercussio  is  in  this
 House  to  that.

 SHRI  KARTIK  ORAON  (Lohardaga)  :
 We  will  start  a  time-grab.

 MR.  CHAIRMAN:  I  am  bound  0७५
 the  decision  of  the  Business  Advisory
 Committee.  It  is  better  if  you  approach
 the  Speaker.  If  he  di-ects  me,  it  is  another
 thing.  I  can  only  deviate  by  1S.  or  20
 minutes  or  half-an  hour  but  not  more  than
 that.  So,  it  is  better  that  Members  take
 less  time  and  Iam  in  a  position  to  allow
 the  maximum  number.

 at  अब्दुल  गनी  बार  (गुड़गांव)  :  श्राप
 इसपर  ज्यादा  वक्‍त  दिलाहये।  यह  हरिजनों
 की  प्राब्लम  कोई  ऐसी  नहीं  है  जिसको  कि  ऐसे
 ही  छोड़  दिया  जाये  ।

 2 Hole goiy  uM  igs dy  «

 debtor  SS  ISSA?
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 SHRI  SONAVANE:  With  all  the  humility
 I  have  to  submit  that  it  was  necessary  that
 some  Members  who  demanded  this  much
 time  should  have  been  invited  to  the
 Business  Advisory  Committee  meeting  to
 place  our  viewpoint.  Tha!  was  pot  done.

 Now,  in  the  wisdom’  of  the  Business
 Advisory  Committee,  they  have  done  that.
 But  in  our  wisdom,  we  feel  that  20  hours
 is  the  minimum  time  that  should  be  allotted
 for  this  discussion,  Nothing  less  than  that
 Unterruptions)  Here,  we  are  not  allowed
 to  speak  even.  This  is  the  height  of  in-
 justice...(Interruptions)

 MR.  CHAIRMAN  :
 business  to  go  on.

 You  allow.  the
 Let  me  think  over  it.

 श्री  दाम्मू  नाथ:  सभापति  महोदय,  मैं

 प्रस्ताव  करता  हूँ  कि  यह  समय  बीस  घण्टे  का

 कर  दिया  जाये  ।

 क्री  सुरज  मान  :  मैं  एक  बात  कहना
 चाहता  हैं  7  इस  हाउस  का  कंवेशन  है  कि  जब-
 जब  यह  रिपोर्ट  डिस्कस  होती  है  तब  उसमें
 मिनिस्टर  फार  सोशल  बैलपे,यर  के  पार्टिसिपेट
 करने  के  पहले  होम  मिनिस्टर  इन्टरवीन  करते

 हैं  ताकि  वह  सविसज  के  बारे  में  जवाब  दे  सके
 मैं  कहता  हैं  कि  होम  मिनिस्टर  यहां  पर  हैं

 नहीं  ।  इसलिये  इस  बात  को  ध्यान  में  रक्खा
 जाय  कि  पहले  होम  मिनिस्टर  जवाब  द  :  उसके

 बाद  श्री  हनुमन्थैया  जवाब  दें  ।  चूँकि  श्राज  यह

 मुमकिन  नहीं  हो  सकेगा  इसलिये  लाजिमी  तौर
 पर  इस  डिबेट  को  कल  तक  के  लिये  पोटस्टपोन
 करना  होगा  ।

 SHRI  SARDAR  AMJAD  ALI  (Basirhat):
 The  way  the  hon.  Minister  reacted,  it
 appears,  he  is  very  much  restless  to  reply  to
 this  debate.  This  is  a  very  serious  and
 important  di.  ion.  We  expect  the  hon.
 Minister  to  have  patience  and  to  hear  the
 views  of  the  hon.  Members.  The  time
 should  be  extended.  (/aterruptions)

 MR.  CHAIRMAN  :
 the  debate.

 Let  us  continue
 Shri  Kandappan.

 SHRI  HANUMANTHAIYA  :  Is  it  the
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 case  that  the  debate  will  continue  for  the
 whole  day  ?  Iam  not  coming  in  the  way
 of  an  extension  of  time.  I  will  be  happy
 about  it.  There  should  be  some  definiteness
 about  it.

 MR.  CHAIRMAN:  Iam  asking  the
 Minister  of  Parliamentary  Affairs,  The  whole

 House  wants  an  extension  of  time.

 SHRI  SONAVANE:  It
 20  hours.  Every  year,  the  Reports  are  sub-
 mitted.  But  they  are  not  discussed.  This
 is  the  tactic.  to  club  all  the  Reports  together.
 (Inter:  uptions)

 should  be

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH)  :
 I  do  not  want  to  stand  in  the  way  of  the
 House  discussing  these  Reports  fully.  I
 would  only  request  the  hon.  Members  to
 extend  the  time  in  a  reasonable  way  to  give
 chance  to  everybody.  I  am  in  a  little  diffi-
 culty.  Iam  just  coming  from  the  mecting
 of  the  Business  Advisory  Committee  where
 all  the  porties  are  represened  and  they
 suggested  that  the  debate  should  conclude
 today.  (Interruptions)

 SHRI  SONAVANE:  The  time  should
 be  extended  to  20  hours.  There  is  nobody
 even  in  the  Panel  of  Chairmen  belonging
 to  Scheduled  Castes  and  Scheduled  Tribes
 (Interrupttons)

 SHRI  RAGHU  RAMAIAH  :  Sir,  you
 know  the  feelings  of  the  House.  Whatever
 you  do,  the  Government  will  stand  by  it.
 (Unterruptions)

 MR.  CHAIRMAN  :  The  feeling  of  the
 House...(/nterruptions)..-The  feeling  of  the
 House  is  that  they  want  more  time.  I  am
 not  calling  the  Minister  today.  I  will  call
 him  tomorrow.  Meanwhile  the  discussion
 will  go  on  and  at  5.30  the  half-an-hour
 discussion  will  take  place.

 SHRI  8.  K.  DASCHOWDHURY:
 Tomorrow  how  many  hours  are  allotted,
 Sir?

 MR.  CHAIRMAN  :
 decided  by  the  Speaker.
 continue.

 That  will  be
 But  today  it  will
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 SHRI  SONAVANE  :  I  beg  to  move  :
 “That  the  time  allotted  to  the  two

 Motions  oow  under  discussion  be  increas-
 ed  to  2)  hours.”

 SHRI
 second  it.

 ABDUL  GHANI  DAR:  I

 MR  CHAIRMAN:
 meet  the
 allotted.  Today  it  will  continue.
 not  end  today.

 I  request  you  to
 Speaker  and  have  more  time

 ॥  will
 It  will  continue  tomorrow.

 SHRI  SONAVANE  :  ‘Sir,  our  voice  is
 not  being  heard.  Our  voice  is  being  stifled
 in  every  sphere.

 MR.  CHAIRMAN:  As  I  said  the
 discussion  will  continue  today  and  you  please
 meet  in  a  batch  the  Speaker  and  d:cide  how
 much  time  has  to  be  allotted.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  May  I  say  a  word,  Sir  ?

 SHRI  SHEO  NARAIN  :  I  come  from
 the  Business  Adv.sory  Committee.  The  Chief
 Whip  just  now  said  that  he  has  left  it  to  the
 House,  and  the  House  is  Supreme.  Now
 the  House  will  take  @  decision  I  support
 Mr.  Sonavane’s  motion  that  20  hours  be
 allotted  for  this  discussion.

 SHRI  R.  D.  BHANDARE:  A  pro-
 position  is  made.  The  motion  is  moved
 that  an  allotment  of  20  hours  should  be
 made  to  this  subject.

 SHRI  PILOO  MODY  =  (Godhra)  :
 Amendment  30  hours.

 SHRI  २.  0.  BHANDARE:  We  have
 spent  so  far  8  hours,  and  I  would  request
 both  the  mover  of  the  proposition,  Mr.
 Sonavane,  and  the  House  that  tomorrow  4
 hours  more  may  be  taken  so  that  10,  hours
 in  all  would  be  given  to  this  subject.

 SOME  HON.  MEMBERS:  No,  No.

 SHRI  SHEO  NARAIN:  The  House
 will  sit  for  2  hours  more.  I  support
 the  demand  for  20  hours,  When  the
 Chief  Whip  has  left  it  to  the  House,  it
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 is  the  House  which  should  decide  it.  The
 House  is  supreme.

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 The  Parliamentary  Affairs  Minister  has  said
 that  the  House  may  abide  by  the  decision  of
 the  Business  Advisory  Committee  and  he  has
 left  it  to  you  to  decide  how  mach  time
 should  be  allotted.  Now  a  motion  has  been
 moved

 SHRI  7२.  0.  BHANDARE:  Why  not
 Dr.  Ram  Subhag  Singh  argue  it  in  the
 Business  Advisory  Committee  ?

 DR.  RAM  SUBHAG  SINGH:  Mr.
 Sheo  Narain  is  our  Member.  He  agreed
 with  the  decision  of  the  Business  Advisory
 Committee.  Now  the  Parliamentary  Affaiss
 Minister  says  that  we  can  go  beyond  that
 and  he  authorised  the  Chairmin  to  take  any decision.  Now  it  is  before  the  House.

 SHRI  5.  M.  BANERJEE:  Iriseon  a
 point  of  order.  In  the  Business  Advisory
 Committee  this  question  was  raised.  At
 that  time  we  were  told...*

 MR.  CHAIRMAN  :  What  happens  in
 the  Business  Advisory  Committee  is  their
 own  internal  matter  This  will  not  be
 recorded.

 SHRI  RAGHU  RAMAIAH  :  In  view
 of  the  strong  feclings  I  will  make  a  sugges-
 tion  that  we  may  discuss  it  tomorrow.

 MR.  CHAIRMAN:  Now,  is  Mr.
 Sonavine  withdrawing  the  motion  ?

 SHRI  SHEO  NARAIN:  No,  _  Sir.
 How  can  he  withdraw  the  motion  ?  It  is
 the  property  of  the  House.  He  cannot  with-
 draw  the  motion.

 SHRI  SONAVANE  :  If  this  suggestion
 had  come  earlier,  if  the  Members  of  the
 Scheduled  Castes  and  Scheduled  Tribes  who
 were  vociferous  and  demanding  20  hours  had
 been  invited  to  the  Business  Advisory
 Committee,  I  think  we  would  have  been
 reasonable.  I  feel  pained  at  the  way  the
 Parliamentary  Affairs  Minister  is  doing
 things.  I  don’t  blame  him  ;  there  is  much

 *Not  recorded.
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 [Shri  Sonavane]
 Pressure  of  time.  But  the  entire  thing  is
 not  being  done  properly  ;  the  Commissioners’
 reports  are  being  piled  up;  and  the  way
 these  matters  are  being  treated  and  the  scant
 attitude  shown  to  this  problem  are  the
 matters  which  are  worrying  us.  Let  it  be
 held  over  till  tomorrow.  I  have  no  objec-
 tion.  Let  my  motion  be  taken  up  tomorrow
 if  necessary.  I  have  no  objection.

 MR.  CHAIRMAN  :
 pleasure  of  the  House,

 I  will  take  the

 SHRI  SHEO  NARAIN:  No.  Sir.  We
 want  voting  to  take  place.  Since  it  is  the
 Property  of  the  House,  he  canno!  withdraw
 it,

 SHRI  S.  M.  BANERJEE:  Mr.
 Sonavane  had  m.ved  a  motion  which  is
 a  verbal  moticn,  he  did  not  submit  it  in
 wiiting.  The  representative  of  Congress  .O)
 was  present  in  the  Business  Advisory
 Committee...*

 MR  CHAIRMAN:  Iam  n  allowing
 anybody.  That  will  not  go  on  record.  The
 motion  is  hat  the  time  on  this  discussion
 May  be  extended  to  2.  h  urs.

 SHRI  PILOO  MODY:  He  cannot
 withdraw  the  motion  withou:  the  permission
 of  the  House,  and  the  House  does  not  grant
 him  that  permission.  These  motions  are
 not  frivolous  affaits  that  can  be  flung  every
 day  at  the  will  of  cach  Member.

 MR.  CHAIRMAN  :  That  is  why  I  am
 putting  it  to  the  vote  of  the  House.

 The  question  is
 “That  the  time  allotted  to  the  two

 motions  now  under  discussion  be
 increased  to  20  hours.”
 Let  the  Lobby  be  cleared.

 We  are
 are  not

 SHRI  RAGHU  RAMAIAH  :
 not  opposing  the  motion.  We
 challenging  a  division.

 The  motion  was  adopted.

 “17.00  brs.

 SHRIS.  KANDAPPAN:  I  am  glad
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 that  the  members  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes  have  got,  if  not
 anything  else,  at  least  some  more  time  to
 ventilate  their  grievances

 I  am  sorry  that  the  hon.  Home  Minister
 who  came  here,—hurried  here  to  be  nresent
 in  time  for  the  voting  thinking  that  this
 Government  might  fall  by  a  snap  vote,
 immediately  vacated  the  place  without
 bother:ng  what  the  matter  was  about  and
 without  caring  to  know  the  demands  being
 Made  from  various  sections  of  this  H  ‘use
 I  wish  that  the  Home  Minister  takes  a  little
 more  interest  in  the  problems  of  ‘the:
 Scheduled  Castes  and  Scheduled  Tribes  than
 we  fiad  today  on  this  discussion.

 The  reports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes  have
 not  been  discussed  for  four  or  five  years.
 Now  we  have  bee::  discussing  them.  Hoa,
 mewbers  preceding  me  have  said  that
 Government  are  not  very  keen  to  bring  these
 Matters  to  the  attention  of  the  concerned
 authorities.  Ts  my  mind,  there  are  two
 reisons  why  Government  are  not  very  keen
 even  to  discuss  the  Reports  of  the  Com-
 missicner  annually  For  one  thing,  we  all
 know  that  most  of  the  recommendations
 pertain  to  what  are  happening  in  States  and
 the  Central  Government  invariably  come
 with  the  reply  ti.at  these  are  matters  which
 the  State  Governments  have  to  take  up.
 For  another,  the  central  department  con-
 cerned  does  nut  !.ave  enough  funds  at  its
 disposal  to  touch  even  the  fringe  of  this
 stupendous  problem  facing  them.  Whew  ६०
 many  members  have  spoken  good  words
 about  Shri  Hanumanthaiva  being  very  sym-
 pathetic  and  having  a  lot  of  good  feelings
 for  the  Harijans,  |  was  wondering  what  his
 sympathies  would  avail  with  the  paltry  sum
 at  his  disposal.  These  empty  slogans  are
 not  going  to  solve  the  agonising  problems
 these  millions  of  our  countrymen  are  facing
 today.  I  should  like  to  propose  seriously
 that  the  Social  Wel‘are  Department  at  the
 Centre

 SHRI  PILOO  MODY:  ...be  wound
 up.

 SHRIS  KANDAPPAN:  .  Before  I  say
 that,  let  me  preface  it  by  saying  that  the

 *Not  recorded.
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 Social  Welfare  Department  at  the  Centre
 does  not  exclusively  attend  to  the  welfare  of
 Scheduled  Castes  and  Scheduled  Tribes,
 That  is  one  of  their  muttifarious
 activities  which  include  publication  of  many
 papers—I  do  not  know  whether  anybody
 cares  to  read  then—child  welfare  activities,
 529  many  women’s  clubs  and  widow  welfare
 aid  what  not.  This  work  forms  a  small
 part  of  the  total  work  that  that  department
 does.  If  the  Centre  is  serious  about  it,
 this  should  be  a  department  exclusively
 devoting  itself  to  the  work  of  their  uplift
 and  not  a  comprehensive  department  of
 welfare  attending  to  the  welfare  of  tabour,
 handicapped  people,  etc.  with  hardly  little
 reserves  at  their  disposal.  Eventually  the
 Harijans  do  not  get  much  out  of  this  paltry
 allocation.  J  am  afraid  that  a  major  share
 of  the  allocation  for  this  department  goes  to
 defray  the  various  establishment  charges  so
 that  nothing  reaches  the  bo.tom  the  p:ople
 for  whom  it  is  intended.  Obviously,  the
 logical  conclusion,  as  Piloo  Mody  anticipated,
 isto  wind  up  the  entire  department  and
 Harijans  will  not  suffer  for  it.  My  plea  is
 either  the  Government  should  be  serious
 about  t  ard  improve  its  working  and  make
 it  an  exc  u  ive  department  working  for  the
 tette:nent  of  the  cown-trodden  people  or
 they  better  Icave  it  to  the  States—the  entire
 job.  The  Conre  has  rot  lived  up  to  its
 commiiment  to  the  States  in  respect  o!  this
 work.  They  undertake  to  defray  a  share  of
 the  expen  es  of  the  States  on  these  matters,
 as  so:.e  hon.  Members  have  already  pointed
 out  but  do  not  do  sO.  ‘If  at  all  the  Centre
 is  gong  to  continue  doing  this  work  and
 also  help  the  States,  there  are  ways  by  which
 they  can  do  so.  I  do  not  mean  to  say  that
 they  can  help  the  States  only  financially  I
 shall  give  one  or  two  examples.  In  my
 State  there  is  a  prozranne  of  rural  e'ectri-
 fication  ;  the  State  Government  has  made  a
 commitment  to  cover  the  entire  rura)  area
 by  the  end  of  1974.  How  fur  we  succeed  in
 it  will  depend  upon  the  raw  material  avail-
 ability  ;  we  are  facing  some  difficulties  now
 on  that  account.  Reverting  to  the  subject
 under  discussion,  we  have  issued  an  order
 that  when  a  village  applies  fur  electricity,  if
 it  includes  Harijan  localities  also  and  gives
 priority  to  that  area,  that  application  is  given
 preference  In  many  panchayats  the  Presi-
 dent  may  be  a  hard-core  conservative  and
 may  not  care  for  the  Harijans  ;  still  in  order

 to  get  electricity  for  bis  villaze,  he  has  to
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 give  priority  to  Harijan  locality.  This  is  a
 way  of  pressurising  and  speeding  up  things
 and  at  the  same  time  helping  the  Harijans
 in  many  rural  areas  the  Harijans  locali-
 ties  are  getting  electricity  at  a  faster
 rate  without  any  exclusive  financial  involve-
 ment  on  the  part  of  the  State  Government.

 Because  the  panchayats  themselves  have
 to  come  forward  to  bear  these  expenses.
 Like  that,  there  is  another  scheme.  I
 Cannot  say  that  it  is  as  yet  a  great  success,
 but  we  are  at  it  and  it  is  being  tried
 increasingly  in  our  State.  That  is  with
 regard  to  giving  licences  for  bus-route
 Operat  on.  The  people  are  askzcd  to  form
 themselves  into  co  operatives  and  the  co-
 Operatives  are  given  preference.  What  we
 have  done  recenily  is—

 MR.  CHAIRMAN  :  The  hon.  Member's
 time  is  up.

 SHRI  5.  KANDAPPAN  :  Sir,  although
 I  started  at  4.45,  really  I  was  not  able  to
 continue.  The  other  things  took  my  tims.
 Ince  ruption)

 MR  CHAIRMAN  :
 you  started  at  5  O'clock.

 I  know;  anyway

 SHRI  5.  KANDAPPAN  :  Anyway,  there
 is  ample  time,  Probably  you  may  not  have
 enough  speakers  tomorrow.  What  we  have
 done  recently  is  that  with  tesard  to  co-
 operatives  also  we  give  preference  to  young
 Harijan  people  who  are  literate,  who  are
 educated,  and  who  can  manage  this  sort  of
 undertaking,  and  who  have  some  engineering
 training  or  automobile  trainng  or  some
 knowledge  of  the  working  in  the  automobile
 business  We  have  encouraged  them  to
 form  themselves  into  co-operatives  and  tried
 to  get  finances  for  them  through  our  banks.
 If  the  Government  of  India  could  think  of
 some  such  measures  and  if  they  can  inform
 the  States  that  if  the  States  could  formulate
 some  such  schemes  with  a  view  to  uplifting  the
 economic  condition  of  the  Harijans,  definitely
 it  could  to  a  very  great  extent  help  them.

 Some  hon  Members  have  pointed  out  the
 economic  condition  of  these  pcople  and  said
 that  it  is  that  aspect  which  matters  much.
 After  all,  if  a  man  is  rich,  all  our  caste  differ-
 ences  do  not  greatly  bother  him.  It  does
 not  have  any  adverse  impact  on  his  social
 life.  We  see  it  every  day  in  urban  centres
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 as  well  as  in  rural  centres.  The  hon.  Member,
 Shri  Suraj  Bhan,  was  teiling  us  the  other  day
 that  some  M.  P.  was  not  treated  properly,
 but  probably  that  M  P.  is  poor.  If  he  was
 rich  enough,  I  think  he  would  have  been
 given  a  red  carpet  welcome  and  nobody
 would,—even  a  caste  Brahmin—have  hesitated
 to  give  his  daughter  in  marriage  to  a  rich
 fellow.  Thet  is  the  sort  of  psychology  that
 we  find  in  our  country  either  in  the  rural
 areas  or  io  the  urban  areas.  So,  apart  from
 the  lip  sympathy  that  we  often  are  inclined
 to  show  to  this  important  problem,  it  is  high
 time  that  we  2ttended  seriously  to  the  econo-
 mic  aspect  of  it.  That  is  most  vital  In  that
 connection,  the  hon,  Minister  may  well  invite
 the  Chief  Ministers  for  a  conference  and  try
 to  make  out  as  to  what  are  the  possible
 means  by  which  they  can  implement  some  of
 the  welfare  measures  to  benefit  the  Scheduled
 Castes  ard  Schecucd  Tribes.

 Then  there  is  another  important  aspect  of
 it.  Everybody  has  spoken  about  the  problem
 of  untouchability.  I  am  afraid  in  our
 country,  particulary  since  the  introduction  of
 adult  franchise,  since  the  election  and  the
 popularity  of  elections,  the  caste  differences,
 instead  of  get'ing  obliterated,  ar:  becuming
 more  and  more  marked  and  gettirg  more  an
 more  rampant  and  are  celeriorati  g  into  a
 very  ugly  social  relationship  among  the
 communities

 SHRI  PILOO  MODY:
 he  DMK  was  started.

 That  is  why

 SHRI  S.  KANDAPPAN  That  is
 right.

 SHRI  PILOO  MODY  And  the
 Swatantra  party  is  considered  as  untouchables.

 SHRI  S  KANDAPPAN  :  Obviously,
 Shri  Piloo  Mody  may  not  know  much  about
 the  origin  of  the  DMK,  and  for  the  benfit
 of  Shri  Piloo  Mody  as  well  as  other  Members,
 I  would  like  to  tell  the  House  that  the  only
 solution  in  this  country,  to  my  mind,  appears
 to  be  the  sort  of  social  organisation  that  was
 started  in  the  early  thirties  in  our  part  of  the
 country  by  Shri  E.  V.  Ramaswami  Naicker.
 That  grand  old  man  is  still  continuing  the
 work.  Some  Members  from  the  Congress  side,
 in  a  rather  challenging  mood,  were  telling  the
 Ministers  on  the  Treasury  Benches  that  if  the
 Harijans  are  treated  like  this  there  will  pro-

 AUG'IST  12,  970  288 Commissioner's  Report ete.  (Ms.)

 bably  come  a  time  when  they  will  pull
 together  and  try  to  see  that  by  their  strength
 they  influence  others  and  that  sort  of  thing.

 Then  they  are  others  who  said,  no  poiiti- cal  party  will  deliver  the  goo  ‘s  and  they  wil
 have  to  stand  on  their  own  legs.  From  our
 experience  I  can  say  that  urless  you  have  a
 soit  of  social  organisation  to  h:Ip  yourselves,
 this  problem  is  very  diffizult  1O  solve,  because
 political  partie-  are  inclined  to  look  tv  all
 sides,  soft-pedai  and  issue  palliatives  and
 platitudes.  They  do  not  takle  the  problem
 and  the  problem  is  aggravated.  This  is  the
 sort  of  approach  that  the  tackward  people
 will  have  to  make.  Iam  cure  in  due  time
 they  will  realise  this,  take  up  the  challenge
 ann  socially  try  to  stand  on  their  legs  and
 improve  the  lot  of  their  people.

 श्री  रणधीर  सिंह  (रोहतक)  :  सभापति
 महोदय,  सब  से  पहले  तो  मुझे;  बड़ी  खुशी  है
 कि  शेड्यूल्ड  कास्ट  और  शेड्यूल्ड  ट्राइब्ज  की
 रिपोर्ट  जो  कमिश्नर  की  है  इस  के  लिए  8  घटे
 की  बहस  बढ़  कर  20  घण्टे  हो  गई  दौर  जिन
 भाइयों  को  मौका  नहीं  मित्रा  था  वह  ब  डबल
 टाइम  ले  कर  मौका  निकालेंगे  और  जो  पहले
 बोल  ुके  हैं,  मुझे  उम्मीद  है  कि  उन  को  भी
 दोबारा  बोलने  का  मौका  मिलेगा।  कुछ  प्वाइन्ट
 जो  रह  गए  हैं  उन  को  वह  शायद  अब  कह
 सके  |

 यह  कोई  जजबात  की  बात  नहीं,  यह
 हकीकत  है  कि  हमारे  देश  की  बदनामी  बाहर
 देशों  में  इस  वास्ते  भी  ज्यादा  है  कि  हमारा
 समाज  एक  बहुत  बड़ी  अकसरियत  के  साथ  जो
 देश्न  की  50-55  करोड़  आबादी  का  चौथा

 हिस्सा  है,  उन  के  साथ  इन्सान  का  सुलूक  नहीं
 करता  रहा  है।  उस  ने  कीड़े  मकोड़ों  की  जिन्दगी
 उन  की  समभी  ।  उन  को  इन्सान  नही  समझा  ।

 भाई  नहीं  समझा  भर  श्राज  नहीं,  हजारों  साल
 से  इस  किस्म  का  इतिहास  बना  डाला  दुनिया
 के  सामने  कि  हम  उस  का  सच्चाई  से,  भकड़  के

 साथ  कोई  जबाव  नहीं  दे  सकते  बाहर  के
 ग्रादमियों  के  सामने  ।  किताबों  की  किताब



 289  S.C.&8.T.

 लिखी  गई,  मिस  मेयो  की  किताव  लिखी  गई,

 बाहर  तमाम  फोटो  छपे  यहां  की  ऐसी  बातों
 के  जो  सही  थीं  और  हमारी  बदनामी  हुई।
 हमारे  देश  में  ऐसी  पुरानी  गलत  बातें  चलीं...

 (व्यवधान)  समाज  a  चलाई,  मुल्क  के

 तिजामे  हुकूमत  ने  बर्दाश्त  कीं  और  सैकड़ों  नहीं

 हजारों  तल  से  वह  चीज  चली  ब्राई  जिस
 का  नतीजा  यह  भी  हुम्रा  कि  हम  गुलाम  रहे
 हजारों  साल  तक,  बाहर  से  हमलावर  राए,  वह
 हमें  कमजोर  करते  रहे,  देश  गुलाम  बना,  तवा-
 रीख  हमारी  गुलामी  की  रही,  कमजोर  हमारी
 कोमियत  रही  और  इन्सान-इन्सान  में  फर्क  रहा,
 बदगुमानी  रही  ।  एक  मजबूत  कौम  एक  मजबूत
 देश  हम  बन  नहीं  पाएं।  आज  हमें  टटोलना
 पड़ेगा,  अपने  दिल  को  टटोलना  पड़ेगा,  हमारे
 समाज  का  जो  शुरू  से  श्राखीर  तक  ढांचा  रहा
 है  उस  को  और  फिर  उस  आईने  में,  उस
 तारीख  में  हमें  तमाम  हिन्दुस्तान  को  बदलना
 पड़ेगा  ।  अगर  हम  नहीं  बदलेंगे  तो  मैं  कोई
 जजबाती  बात  नहीं  कहता,  वही  हमारी  तारीख
 रहेगी,  वही  हमारा  कमजोर  देश  रहेगा,  वही
 हमारा  निजामे  इतिहास  बना  रहेगा  श्र  हमारा
 श्राइन्दा  मुशतकब॒ल  श्रच्छा  नहीं  रहेगा  |  अगर  हम
 बदल  गए  तो  ठीक  है  ज॑से  कि  दूसरे  देश  बदलते
 हैं.  राजनीतियां  बदलती  हैं,  हर  रोज  बदलती
 हैं.  चौबीस-चौबीस  घंटे  में  बदलती  हैं  लेकिन
 जमीं  जुम्बद  न  जुम्बद  गुलमुहम्मद  श्रगर  हम
 नहीं  बदले  तो  इन्कक्‍लाब  बदल  देगा  श्रौर  न
 बदलने  वाले  पसर  जाएगे,  पाश-पाश  हो  जाएंगे
 जो  आदमी  नहीं  बदलना  चाहें,  यह  कोई
 सियासी  बात  मैं  नहीं  कहता  |  सोशल  जस्टिस

 हमारे  प्रीऐम्बल  में  लिखा  हुआ  है,  विधान  में

 बड़ी-बड़ी  बातें  दे  रखी  हैं,  डायरेक्टिव  प्रिसिपल्स
 और  फंडामेंटल  राइट्स  में  भी,  ब  वक्त  प्रा
 गया  है  कि  जो  बातें  कही  जाती  हैं  वह  करनी
 भी  पड़ेगी  भ्रौर  नहीं  करेंगे  तो  कहां  दबते  हैं
 लेकिन  दबाने  वाला  चाहिए,  भुकते  हैं  लेकित

 भुकाने  वाला  चाहिए  और  मुक्ताने  वाला  मवाद

 हिन्दुस्तान  में  मौज़ूद  है  ny
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 भ्राज  55  करोड़  प्रादमी  इस  ख्यालात
 के  हैं  कि जो  सुलुक  इन  भाइयों  के  साथ  हो
 रहा  है  वह  सुलूक  बन्द  होना  चाहिये,  यह
 समाजी  लूट-खसोट  बन्द  होनी  चाहिये,  यह
 सियासी  गल्बा  खत्म  होता  चाहिये  और  जिस
 का  जितना  हक  है,  सियासी,  इकत्सादी  और
 समाजी,  वड  हक  इत  भाइयों  को  मिलना
 चाहिप्रे  ।  मैं  यह  कोई  लफ्काजी  वात  नहीं  कह
 रहा  हूं,  तकरीरी  बात  नहीं  कह  रहा  हूँ,  वल्कि
 श्रब  पानी  सिर  से  गुजर  चुका  है,  दीवारों  पर
 लिखाई  मौजुद  है,  जो  नहीं  पड़ेगा,  वह  प्रन्धा

 है  और  श्न्धा  ही  रहेगा।  जमाना  बदलेगा,
 तारीख  बदलेगी  श्रौर  वह  बात  हो  कर  रहेगी
 जो  होनी  है।  मैं  समझता  हूं  यह  हमारे  देश
 पर  कलंक  है,  हमारी  कौम  पर  बदनुमा  घब्तरा  है
 कि  इन्सान-इन्सान  के  बराबर  नहीं  है।  इक्वे  लिटी,
 'फ्रौटमिटी  का  नारा  रूस  ने  और  मास  ने
 लगाया,  लेकिन  हम  ने  तो  श्रपो  संविधान  में
 उन  को  यह  हक  दिया  है,  मुझे  अकसोप है  कि
 श्रमल  कुछ  नहीं  हैं  ।

 हमारे  देश  में  इंक्लाव  झापा,  श्राजादी

 मिली,  सियासी  आजादी  हमें  मिलो,  लेकित  जो

 हमारा  मेहनतकर  तबका  है,  कमाऊ  है  खाऊ  नहीं

 है,  जिस  पर  हमें  फक  है,  जो  देश  को  कमा  कर
 देता  है,  जो  मजदूर  तबका  है,  किसान  तबका  है,
 उस  का  हक  अब  हमें  देता  पड़ेगा  शौर  श्रगर

 नहीं  देंगे,  मैं  बार-बार  रिपीट  नहीं  करता  हुं,
 उस  का  इलाज  होकर  रहेगा  श्रौर  समाज  उस

 का  इलाज  करेगा  |  यहां  एक  बात  मैं  साफ  तौर
 से  कहना  चाहता  हूं--कहने  में मु  शर्म  नहीं

 है,  हम  ने  हजारों  साल  पहले  एक  बात  कही
 थी,  मेरे  दूसरे  भाइयों  ने  उस  का  जिक्र  किया

 है,  उस  के  लिये  हमें  पहचावाप  करना  चाहिये,
 रिपेन्ट  करता  चाहिये  यह  कौमी  काम  होगा,
 इंटीपग्रिटी  का  काम  होगा  ।  सारी  दुनिया  हमारी
 तारीफ  करेगी  श्रगर  हम  भ्पनी  गलती  को  कुबूल
 करते  हुए  यह  कहेंगे  कि  जिन  भाइयों  के  पिशड़े-
 पन  के  हम  जिम्मेदार  हैं,  जिन  की  बरवादी  के
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 श्री  रणधीर  सिंह]
 हम  जिम्मेदार  हैं,  जिन  को  अब  तक  सप्ताज  में
 पीछे  रखा  गया  है,  आज  हमें  उन  को  नीचे  से
 ऊपर  उठाना  है।  आज  जो  इलाके  देश  में  पिछडे

 हुए  हैं,  उन  को  डवेलप  करने  के  लिये  हम
 ज्यादा  रुपया  लगाते  हैं,  उन  को  बराबर  लाने
 की  कोशिश  करते  हैं,  इलाकों  की  जमीन  को,
 पत्थर  को  हम  बराबर  लाने  की  कोशिश  करते

 हैं,  लेकिन  इंसान  को  हम  बराबर  नहीं  लाते--

 यह  कैसा  मज़ाक  है।  यह  तबका  जो  20-25

 करोड़  का  तबका  है,  जिस  ने  हमें  बड़े-बड़े  गुम्बद
 दिये,  नई  दिल्‍ली  के  आलीशान  महल  दिये,
 बड़े-बड़े  शहरों  में  श्रालीशान  कोठियां  दीं.  श्राज

 बाबू  बने  फिरते  हैं  उनके  कपड़े,  उनके  जूते  किस

 ने  बनाये  ?  यही  लोग  हैं,  यही  वह  मेहनतकश
 इंसान  है,  जिस  ने  हमारे  लिये  इन  चीजों  को
 बनाया,  लेकिन  वह  खुद  किस  हालत  में  है?
 श्रब  वक्त  भ्रा  गया  है,  ग्रगर  हमारे  पास  रिसोर्सेज

 नहीं  हैं  तो  भी  हमें  उन  के  साथ  मुहियां
 करना  होगा  ।  हम  उन  पर  चैरिटी  नहीं  करते

 हैं,  उन  के  साथ  फेवर  नहीं  करते  हैं,  मेहरबानी
 नहीं  करते  हैं--यह्‌  उन  का  हक  है  शरीर  हमारा
 फर्ज  है,  हमें  भ्रपने  फर्ज  की  भ्रदायगी  करनी

 चाहिये  ।  जिस  तरह  से  पंजाब  श्रौर  हरियाणा
 में  सरदार  प्रताप  सिंह  करो  ने  एजूकेशन-सेस
 लगाया  था  1  तामील  के  लिये  एक  टैक्स  लगाया
 था  भ्रौर  सब  ने  दिया  था,  उसी  तरह  से  इन
 भाइयों  को  लिये  अपने  किये  हुए  का  पदचाताप
 करने  के  लिये  हमें  सेस  लगाना  चाहिये।
 वालंटरिली  इसे  धपना  फर्ज  समझ  कर  हर  भाई
 से  एक-एक  या  दो-दो  रुपया  इकट्ठा  किया  जाय
 झौर  उस  रकम  से  एक  डवेलपफण्ड  मुकरिर
 किया  जाय  शौर  सेंट्रल  गवर्नमेंट  उस  में  मंचिग
 ग्रान्ट  दे  ।  इस  तरह  से  धगर  हम  एक  कारपोरेशन
 बनायें  तो  इस  से  उन  भाइयों  के  अन्दर  एक
 कान्फीडेंस  पैदा  होगा  शौर  वे  महसूस  करेंगे  कि

 हिन्दुस्तान  सिर्फ  लफ्फाजी  बातों  से  हमें  खुश
 नहीं  करता  है,  सही  मायनों  में  कछ  करना

 AUGUST  12,  970  Commissioner’s  Report  292
 etc.  (Ms.)

 चाहता  है।  यह  कोई  जजिया  नहीं,  ैक्ट  नहीं  है,
 बल्कि  एक  बालटैरी  कानद्रीब्यूशन  है।  ये  भाई
 श्रपने  मुंह  से  नहीं  कहते---इन  को  कहना  भी

 नहीं  चाहिये--पह  तो  हमारा  फर्ज  है,  जिसे  हमें
 पूरा  करना  है।

 एक  बात  मैं  खास  तौर  से  कहना  चाहूंगा--
 एक  बड़ा  भारी  ग्रंव-मूवमेंट  चल  रहा  है।  सब
 को  पता  है  कि  वहू  एक  मदारी  का  तमाशा
 है।  इन  भाइयों  को  श्रपनी  तरक  लाने  के  लिये
 अलग-प्रलग  किस्म  के  हरबे  इस्तेमाल  किये  जाने

 हैं,  तमाशा  दिखाया  जाता  है,  जेसे  कलन्दर
 बन्दर  को  नचाता  है  और  नचा  कर  पैसे  अपनी
 जेब  में  डाल  कर  बन्दर से  कहता  है  कि  श्रत्र

 तुम  झाराम  करो,  ऐसा  ही  हमारे  देश  में  इन
 गरीबों  से  काम  निकालने  के  लिये  वे  लोग  हर  तरह
 का  बहरूपियापन  करते  हैं,  खेल  दिखाते  है,  जैसे
 मदारी  शाब्देबाजी  करता  है,  उस  तरह  से  करते

 हैं--ठीक  है,  इन  को  हक  हासिल  है,  वह  करें।
 लेकिन  चेयरमन  महोदय,  हमारे  लोग  बहुत
 होशियार  हो  गये  है  ग्रनपढ़  जरूर  हैं,  पिछड़े
 हुए  जरूर  हैं,  गरीब  हरिजन  जरूर  हैं,  लेकिन  वे  इत
 लोगों  की  हर  चाल  को  समभते  हैं।  भेरे  झपने
 शहर  में  क्या  हुमा ?  0-I5  दिन  पहले,  दो
 चार  पार्टियों  के  पांच-ध्ात  भाई  इक्ट्ठे  हुए,
 लाल  भण्डी  लगाई  सौर  100  गरीब  ग्रादमियों
 को  जेल  में  डलवा  दिया  ।  कब्रिस्तान  पर  कब्जा
 कर  लिया,  फौरेस्ट  की  जमीन  पर  कब्जा  कर
 लिया,  एक  भाई  ने  कर्जा  लेकर  प्लाट  लिया
 था,  उस  पर  कब्जा  कर  लिया  भ्रौर  साथ-साथ

 कुछ  शौर  जमीनों  पर  भी  कब्जा  कर  लिया।
 मैं  इस  बात  के  हक  में  हुं  कि  देश  में  जितने
 बड़े-बड़े  जमीदार  हैं  उन  पर  सीलिंग  लगाई
 जाय  |  25  या  30  सर्टंण्डड  एकड़  की  सीलिंग

 मुकरिर  की  जाय  इस  काम  के  लिये  एक  भहीना
 ले लें,  दो  महीने  ले  लेंया  ज्यादा  से  ज्यादा
 तीन  महीने  ले  लें,  लेकिन  इस  श्रसें  में  यह  बीज
 तय  हो  जानी  चाहिये,  25  या  30  स्टैण्डड्ड
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 एकड़  से  ऊपर  जितनी  भी  जमीन  है,
 ए०बी०सी०डी०  किसी  की  भी  हो,  वह  ले  ली
 जाय  ।  जितने  बड़े-बड़े  फामं  हैं--टाटा,  बिरला
 के,  डालमिया  के,  रजबाड़ों  के  शौर  बड़े-बड़े
 श्रफसरों  के,  जैसे  बिजवासन  में  हैं,  जो  लोग
 सीलिंग  वो  डिफीट  करने  की  बात  करते  हैं,
 किसी  ने  अपने  नाम  पर  बना  रखा  है,  किसी
 ने  बीबी  के  नाम  पर  बना  रखा  है,  किसी  ने
 पध्राचड  नाम  रखा  हुआ  है  श्रौर  लोगों  को  लूट
 रहे  हैं,  उन  सध  को  ले  लिया  जाय  इसके
 श्रलावा  जितनी  जमीन  गवनंमेन्ट  की  है--
 फौरेस्ट  की  है  जो  इस्तेमाल  में  नहीं  श्राती  है,
 नहरों  के  साथ-प्ताथ  है,  नज्ल  की  जमीन  है  या
 ऐसी  जमीने  हैं  जो  गवर्नमेन्ट  के  पास  पड़ी  हुई
 हैं-“-मिलिट्री  ने  बहुत  सी  जमीनों  को  एक्वाथर
 किया  हुप्रा  है,  लेकिन  इस्तेमाल  में  नहीं  श्र

 रही  हैं,  उन  सब  जमीनों  को  इन  भाइयों  को

 एलाट  किया  जाय  ,  यह  काम  एक-दो  दिन  में

 नहीं  होगा,  इस  में  टाइम  लगेगा,  महीना,  दो
 महीना,  तीन  महीना  ले  लें,  लेकिन  काम  होना
 चाहिये,  लफ्फाजी  बातें  नहीं  होनी  चाहिये  ।

 में  यह  भी  कहन।  चाहता  हूँ-श्रगर  गवर्ने-
 मेन्‍्ट  ने  यह  बात  नहीं  की,  6  ज्यादा  श्रर्सा  कोई
 इंतजार  नहीं  करेगा  |  भ्रब  वक्‍त  झा  गया  है,
 कोई  न  कोई  बात  इस  सिलसिले  में  होनी  ही
 चाहिये--सीलिंग  मुकरिर  की  जाय,  सारे  देश
 में  तमाम  सरप्लस  जमीन  को  लिया  जाय,  इस
 के  लिये  वक्त  मुकरिर  किया  जाय,  तीन  महीने
 के  भ्रन्दर-प्रन्दर  सारी  जमीने  इन  भाइयों  को
 एलाट  कर  दी  जाय  I

 लेकिन  एक  बात  श्रौर  कहना  चाहता  हूं--
 सिर्फ  जमीनों  से  ही  25-30  करोड़  झ्रादमियों
 का  बन्दोबरत  नहीं  हो  सकता,  सिफ  il  एकड़
 जमीन  या  2  एकड़  जमीन  या  चार  बीघे  जमीन
 से  काम  चलनेवाला  नहीं  है  ।  देहात  के  गरीब
 किसानों  या  गरीब  मेहनतकश  मजदूरों  में  कोई
 लम्बा  चौड़ा  फर्क  नहीं  है,  दोनों  के  दोनों  बंगले

 हैं।  किसान  के  बदन  पर  लंगोटी  है  झौर  मजदूर

 tS.)
 के  बदन  पर  लंगोटी  भी  नहीं  है।  मेरे  ये  भाई
 जो  मदारी  बैठे  हैं  इन्होंने  उस  बेचारे  नंगे  मजदूर
 को  लंगोटी  वाले  छोटे  'किस्तन  के  चिमटा  दिया

 है,  उस  की  लंगोटी  उतार  लो।  कोई  लम्बा
 चौड़ा  फर्क  नहीं  है,  उस  की  लंगोटी  उतर
 जाएगी  तो  एक  या  दो  एकड़  वाला  भी  नंगा
 और  ये  नंगे  हैं  ही  । उस  के  बाद  दिल्ली,  बम्बई
 या  कलकत्ते  में  जा  कर  ये  लोग  एक  तरफ  मुंह
 में  सिगरेट  लगा  कर  दूसरी  तरफ  से  षुंग्रा
 निकालेगें--खूब  इन  भाइयों  को  बेबकूफ  बताया,
 चन्दा  इकट्ठा  करेंगे,  पार्टी  के  लिये  मेम्बर  भरती
 करेंगे,  जलूस  निकालेंगे,  माला  बगेरह  पडेंगी  श्रौर
 उस  बेचारे  मजदूर  या  किप्तान  पर  20-20

 मुकदमें  चलेंगे  श्रौर  ये  लोग  हंसेंगे,  कैसा  पागल
 बनाया  ।  मेरे  जितने  हरिजन  श्रौर  बैकवर्ड  भाई
 हैं,  वे  श्राप  को  खूब  *  मभते  हैं।

 सभापति  महोदय  :  श्राप  इस  को  फिर
 जारी  रखियेगा।

 7.29  hrs.

 ARREST  OF  MEMBER

 (Shri  Sarjoo  Pandey)

 MR.  CHAIRMAN  :  I  have  to  inform
 the  House  that  th:  Speaker  has  received  the
 following  wireless  message,  dated  the  I!th
 August,  i970,  from  the  Sub-Divisional
 Magistrate,  Jaunpur  :

 “Shri  Sarjoo  Pandey,  member,  Lok
 Sabha,  arrested  today  at  Jaunpur  at
 0.30  P.  M.,  under  Section  14,  Criminal
 Procedure  Code,  and  lodged  in  District
 Jail,  Jaunpur,  under  order  of  Sub-
 Divisional  Magistrate,  Jaunpur.”

 7.30  hrs.

 HALF-AN-HOUR  DISCUSSION

 Indo-Nepal  Trade  Talks

 SHRI  N.  K.  P.  SALVE  (Betul):  Mr,
 Chairman,  Sir,  our  present  Treaty  with  Nepal
 on  Trade  and  Transit  is  to  terminate  on  the
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 3lst  October,  1970.  From  the  press  reports,
 it  appears  that  the  pexple  negotiating  the
 Treaty  which  is  now  to  commence  from  the
 Jst  Novermter,  1970,  are  having  anxious
 time.

 Sir,  the  cordial  relations  which  have
 existed  between  the  people  of  Nepal  and
 Iodia  dating  back  to  the  dawn  of  history,  as
 it  were,  are  not  on  account  of  purely  geogr-
 aphical  factors  or  physical  proximity  of  the
 two  countries.  These  may  have  been  the
 contributing  factors.  But  they  are  not  the
 determinant  or  conclusive  factors.  The
 reason  is  deeper.  There  have  been  very
 intimate  and  deep  bonds  betwecn  the  people
 of  Nepal  and  India,  because  we  share  a
 common  heritage  ;  we  share  a  common  cul-
 ture  and  we  also  share  a  common  religion.

 That  is  the  reason  why  even  today  we
 centinue  to  share  with  them  the  same  trials
 and  tribulations  which  we  are  facing  in  the
 bitter  struggle,  inch  by  inch,  for  the  ec  nomic
 emancipation  of  the  down-trodfiden  and  the
 pverty-stricken.  people  «f  Nepal  and  of
 India.  Therefore,  fur  anyone  who  is  capable
 of  bringing  a  modium  cf  objectivity  and
 who  is  not  dispossessed  cf  his  rational  faculty.
 lam  unable  to  see,  how  one  could  think
 there  is  not  an  identity  of  economic  aspira-
 tions  of  the  two  countries.  In  fact,  )  submit,
 there  is  mutuclity  in  the  economic  aspiraticns
 of  the  two  countrits,  One  would  not  be
 very  far  from  truth  if  one  said  ‘hat  the
 economic  development  of  one  ccuntry  and
 the  economic  development  of  the  other
 country  are  not  mutually  exclusive.  That  is
 why  I  was  very  distressed  to  read  in  the
 papers  that  an  unwarrant-d,  unnecessary,
 misunderst.nding  has  cure  about  which  is
 impeding  the  negotiations  which  are  going  on
 to  have  the  next  Trade  and  Transit  Treaty
 between  Nepal  and  India

 It  would  be  wholly  purile  and  imbecile
 for  anyone  to  consider  that  in  executing  a
 treaty  between  countries  tike  India  and  Nepal
 it  wou!'d  even  remotely  be  necessary  for
 either  of  the  two  countries  to  damage  the
 econcmic  interests  of  the  other.  The  Treaty
 can  be  made  for  the  larger  good  of  both  the
 people  of  Nepal  and  the  people  of  India.

 Nepal  appzars  to  be  anxious  for  seeking
 two  concessions  from  India.  The  first
 concession  which  it  is  seeking  from  India  is
 that  bring  a  landlocked  country,  it  wants  free
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 and  unrestricted  transit  facility  to  and  from
 Nepal  to  our  ports  and  the  secoud  concession
 which  it  is  seeking  is  an  unrestricted  right
 for  the  goods  manufactured  in  Nepal  to  be
 marketed  in  India  |  for  one  would  apprecia‘e
 and  symathise  with  the  demand  or  the
 expectations  of  the  Nepalese  in  this  respect.
 Naturally,  placed  as  they  are  and  placed  as
 Iodia  is,  one  can  understand  why  they  are
 Seeking  these  two  concessions  from  India  in
 the  new  Treaty.

 The  present  debate  is  being  held  ata
 very  delicate  time  because  the  negotiations,  I
 believe,  are  still  going  on  which  are  in  very
 able  hands.  The  Times  of  India  catried  a
 report  of  the  various  difficultizs  into  which
 the  egotiations  have  come  avout  and  that
 Mr.  K.  B.  Lall,  00३3  of  the  most  able  men  we
 have  in  Government  of  India  not  only  asa
 diplomat  but  also  as  a  negotiator,  is  in  com-
 mand  of  the  whole  matter.  I  hope,  he  will
 do  a  thorough  job.  He  seems  to  have  said,
 when  he  found  himself  in  difficulty,  that  the
 signing  of  a  Treaty  is  not  as  simple  as
 delivering  a  sp.ech—he  is  signing  a  Treaty  and
 I  am  deliverng  a  speech,  have  the  deliacy.
 Therefore,  |  do  not  want  to  say  a  y  hiag  which
 is  likely  ts  cause  embairissmeut  or  create
 difficulty  to  the  negotiating  parties.  But  I
 certainly  wouid  venture  to  sugg:st  that  India,
 situated  as  it  is,  should  look  up  to  the  en‘ire
 proposal  as  syinpathitically  as  possible  and
 afford  appropriate  concessions  and  show
 utmost  manganiinity  that  it  can  to  help  the
 people  achieve  economic  prosperity  which
 the  due  of  the  people  of  Nepal.

 7.35  brs.

 (Shri  Shri  Chand  Goyal  in  the  Chair]

 And  this,  I  am  sure,  we  are  doing  I  am
 suggesting  this  not  in  a  spirit  of  very  great
 patronage  we  are  offering  to  the  people  of
 Nepal  or  a  very  great  favour  we  are  showing
 to  the  people  of  Nepal  but  in  a_  spirit  of  co-
 Operation,  assistance  and  a:sociation  which
 is  expected  of  a  fam‘ly  member.  But  as
 t  ports  have  appeared  in  the  Press,  it  is  my
 duty  also  to  point  out  that  it  is  necessary  for
 Nepal  also  to  realise  a  few  very  important
 things.  India's  entire  political  set  up  is
 much  different  from  that  in  Nepal.  It  is  not
 my  business  much  less  the  business  of  this
 House  to  discuss  what  is  happening  in  Nepal
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 and  what  is  the  political  set  up  in  Nepal  or
 how  they  take  their  decisions.  But,  we,
 here,  in  India  are  bound  by  a  sysiem  of
 parliamentary  demccracy  and  further  ae  are
 pledged  to  sccialistic  ideals  which  has  placed
 its  basic  limitations  on  t!e  entire  set  up  the
 mechanics  of  the  trade  as  such.  Ourg  is  a
 very  highly  controlled  and  regulated  economy.
 We  have  regulations  on  the  trade.  We  have
 regulations  on  various  goods  being  imported,
 We  have  channelised  several  good  coming  as
 imports  and  it  is  impossible  for  us  to  accept
 a  proposition  in  any  treaty  or  ovherwise
 which  will  either  wholly  or  subs‘an‘ially
 dilute  the  basic  policy  to  which  the  Govern-
 ment  is  pledged.  I  do  hope  that  Nepal
 realises  this,  Now  the  existing  provi:ions  of
 the  treaty,  if  one  were  to  analyse,  are  most
 unfortunate.  But  the  facts  are  absolutely  clear.
 Not  for  a  moment  do  I  wish  to  criticise  the
 Nepalese  Government  or  anybody  in  au:hority
 in  Nepal.  I  am  only  confining  mysely  to
 facts  whioh  are  germ:ine  to  the  debate  which
 has  been  raised  here.  It  is  a  very  important
 debate  and  I  do  hope  the  people  of  Nepal
 know  our  reactions  here.  They  know  what
 goodwill  we  hold  for  them.

 It  has  been  found,  very  unfortunately,
 that  the  existing  treaty,  instead  of  helping  the
 people  of  Nepal  as  a  whole,  helpirg  them
 towards  industrialisation,  helping  its  trade,
 has  only  helped  a  few  unscrupu'ous  traders
 on  that  side  of  the  bocder  and  @  few  upscru-
 pulous  traders  on  this  side  of  the  border.
 Taki g  advantage  of  treaty  these  utscrupu'ous
 traders,  some  of  them  Indians  ond  sme  of
 them  Nep:-lese,  motivated  by  considerations
 of  get-rich-quick  attitude  have  been  able  to
 make  fantastic  and  fabulcus  p’cfits  as  a  result
 of  the  treaty.  It  is  well  known  that  these
 people  are  putting  up  some  sort  of  a  pseudo
 industry  and  that  that  industry  is  run  by
 goods  which  are  imported  into  Nepal  at  a
 very  cheap  cost;  they  are  cheap  because
 Nepal  has  very  negligible  import  duty.

 These  goods  are  ultimately  sent  to  India
 at  a  fabulous  profit.  The  net  result  is  that
 it  does  not  cater  to  the  commerte  or  trade
 of  Nepal  as  a  whole.  It  only  benefits  very
 few  people.  Ultimately  it  is  the  profit  on
 imports  cnly  which  is  being  made  in  this  type
 of  tusiness.

 Further  the  next  extremely  pernicious
 nffect  which  this  treaty  had  is  the  export  of
 eudian  goods  yig  Nepal.  It  has  been  found
 Infortunately  that  Indian  mica,  jute,  leopard
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 skin,  goat  skin,  pulses  of  Indian  origin  are
 routed  yi/q  Nepal.  Purpose  ?  Because  Nepal
 has  what  they  call  a  bonus  voucher  scheme.
 They  give  a  certain  bonus  in  respect  of  the
 foreign  exchange  earnings  to  the  exporter.
 Nepal  does  not  produce  even  a  tonne  of
 mica.  It  is  produced  in  India.  but  it  is
 routed  yjq  Nepal  solely  for  the  purpose  of
 getting  this  bencfit  of  foreign  exchange  entitle-
 ment,  I  am  unabie  to  understend  how  it  is
 ever  going  to  benefit  Nepal  in  the  long  ruu,
 it  is  going  to  benefit  a  few  people  here  and
 there.  Surely,  whatever  the  treaty  might
 contmpleate,.  it  is  not  going  to  contemplate
 @  patronage  for  the  benetit  of  a  few.  This  is
 exactly  what  we  want  to  fight  at  least  on  this
 side  of  the  border,  if  not  cn  that  side,  I
 submit,  therefi  re,  that  it  is  absolutely  neces-
 sary  that  if  Nepal  needs  greater  and  greater
 assistance,  we  should  willingly  take  that
 burden  on  us.  A  direct  Eurden  of  assistance
 is  much  better  than  this  type  of  burden  as  a
 result  of  which  only  some  and  not  the  entire
 people  of  Nepal  berefit.  I  submit  this  type
 of  treaty  which  has  the  trappings  of  the
 economic  welfare  of  Nepal,  which  has  the
 pretence  of  catering  to  the  industrialisation
 of  Nepal  but  in  reaity  benefits  only  a  very
 few  is  a  treaty  which  is  solely  pernicious  for
 the  people  of  Nepal  and  it  is  disastrous  so
 far  as  we  are  concerned.

 And,  I  do  hope  our  people  will  be  taking
 care  of  all  these  aspects  when  the  new  Treaty
 is  entered  into.

 There  is  one  m»re  aspzct  to  which  I
 would  like  to  make  a  reference  before  |  sit
 down,  It  is,  Sir,  the  political  aspect  of  the
 entire  matter  with  Nepa!.  It  is  most  unfor-
 tunate  that  the  Sino-Indian  relationship  has
 been  far  from  satisfactory  We  have  tried
 our  best  to  improve  relations  with  Chioa  but
 without  success.  It  is,  however,  most
 unfortunate  that  Nepal  is  trying  to  take
 advantage  of  the  situation  in  which  it  is  so
 handling  the  balance  of  pow.r  that  at  times
 it  is  apt  to  politically  pressurise  India.  This
 will  never  help  Nepal.  Whatever  else  way
 help,  this  will  never  help  Napal  and  it  will
 only  brirg  about  an  unfortunats  situation
 between  Nepal  and  India.  I  only  do  hope
 that  this  situation  will  never  worsen.

 Finally,  I  submit  :  The  Nepalese  authori-
 ties  would  be  committing  the  greatest  of
 rolitical  blunders  if  they  continue  to  first
 with  the  present  Chinese  regine  forgetting  the
 the  bitter  lesson  of  history  which  we  ourselves
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 have  learnt,  as  a  result  of  the  imdiscretion
 we  commiticd,  in  flirting  with  the  Chinese  in
 the  fiftis  and  earlier.  That  is  all  my  sub-
 mission.  Thank  you.

 श्री  कंवर  लाल  गुप्त  (दिलती  सदर)  :
 सभापति  महोदय,  जो  कुछ  मेरे  माननीय  मित्र
 श्री  साल्बे  ने  कहा  मैं  उसको  दोहराना  नहीं
 चाहता  t  यह  बात  सही  है  कि  प्राज  जो  स्थिति
 है  उसके  कारण  वह  हमारे  देश  की  सुरक्षा  भ्रौर
 डिफेंस  के  लिए  स्ट्रेटेजिक  इम्पार्टेस  की  जगह  बन
 गई  है।  नेपाल  के  साथ  जो  हम!रे  सम्बन्ध  हैं
 बह  केवल  सरकारी  लेवेल  पर  ही  नदीं  हैं,  वह
 पीपल  zg  पीपल  लेबेल  पर  इतने  गहरे  हैं  कि
 शायद  शौर  किसी.  देश  के  साथ  नहीं  है  भौर  हो
 भी  नहीं  सकते  ।  श्राज  हम  सुनते  हैं  कि  भारत
 शौर  नेयाल  के  बीच  में  कुछ  हित  है  दौर  उसमें
 जैसा  झभी  बतलाया  गया,  दो  ही  बातें  आती
 हैं।  हमने  नेपाल  को  काफी  झ्राधिक  सहायता
 भी  दी  है  श्र  वहां  हम  सड़क  भी  बना  रहे  हैं
 मैंन  स्वयं  पिछले  महीने  जा  कर  दखा  कि  भारत
 सरकार  ने  जो  प्रोजेक्ट्स  बनाये  है  वह  काफी
 श्रच्छे  हैं श्रौर  उससे  वहां  के  लागो  को  काफी
 लाभ  भी  होगा.  और  हो  भी  रहा  है।  श्राज
 सरकार  इतनी  सहायता  नपाल  को  द  रहो  है
 बयोंकि  हमारे  देश  को  विश्वास  है,  और  में
 आशा  करता  हूँ  कि  नेपाल  के  लोगों  को  भी
 विश्वास  होश,  कि  हिन्दुस्तान  शरीर  नेपाल  अलग
 भलग  नहीं  है  श्रौर  न  चल  सकते  हैं।  वह  साथ
 ही  डूबेंगे  श्रोर  साथ  ही  तिरेंगे

 उनका  जैसा  सँट  शप  है  उसके  बारे  में  न

 हमारे  श्रन्दर  कोई  खास  फीलिंग  है  शौर  न  उसमें

 हम  दखल  देना  चाहते  हैं,  लेकिन  हम  यह  भाशा
 जरूर  करते  हैं  कि  नेपाल  भारत  भौर  चीन  में
 भेद  करेगा,  और  करना  भी  चाहिए।  हम  यह
 भी  प्ाशा  करते  हैं  कि  जो  स्मग्लिग  होती  है
 उसमें  भारतीय  दोषी  हों  या  नेपाल  के  लोग
 दोषी  हों,  लेकिन  भारत  के  साथ  नेपाल  सरकार
 को  भी  सहयोग  करना  चाहिए  श्लौर  वह  करेगा  |
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 इस  श्राशा  को  रखते  हुए  क्या  मैं  मंत्री  महोदय
 से  पूछ  सकता  हूँ  कि  वह  इस  बात  का  ऐद्योरेश
 देने  के  लिए  तैयार  हैं  या  नहीं  कि  भ्रगर  भारत
 सरकार  को  ट्रेड  पैक्ट  में  उनके  साथ  कुछ  लिब्रल
 भी  होनी  पड़े,  श्र  उनको  लिब्रल  होना  चाहिए
 उनको  सुविधायें  देनी  चाहिए  ताक  उनभे  यह
 फीलिंग  न  हो  कि  भारत  सरकार  उसके  साथ
 सख्ती  कर  रही  है,  तो  वह  लिब्रल  होगी

 कई  बार  भारत  सरकार  ब्लडर  कर  जाती
 है,  जो  कि  मुक्कों  पसन्द  नही  है,  जेंस  अभी
 राजनीतिक  ट्ॉष्ट  स  क्या  गया  हमन  बी०
 पी०  काइराला  का  बाहर  1भजवा  दिया  जिसका
 नेपाल  गवनंमेंट  ने  प/सपाट  नहा  दिया,  कर  ह्
 हमने  उनकी  मर्जी  के  खिला+  किया  ।  यह  बाइ
 भ्रच्छी  चीज  नहा  है  7  भल  हा  यह  ह्य मानिट।  बन
 ग्राउंड  की  बात  हो,  लाकन  चूक  वह  श्रादमा
 नपाल  का  वाशिन्दा  है  इसलिए  यह  सब  कारंवाइ
 हमको  नेपाल  सरकार  से  बता  करके  करनी
 चाहिए  थी  ।  (व्यवधान)  मरा  कहना  यह  है,  भार
 अपनी  सरकार  स  भी  हम  यह  भ्रपक्षा  रखत  ह,
 कि  हम  उनके  झा।स्ती रक  मामला  मे  हस्तक्षप  न
 करे  और  नपाल  सरकार  स  भा  हम  यह  झादया
 रखते  हक  पह  ।कसा  प्रकार  से  एसा  व्यवहार
 ने  कर  जिसस  हमार  ट्रड  सम्बन्धा  मे  फर्क
 पड़  ny

 मैं  मंत्री  महोदय  से  जानना  चाहता  हूँ  कि
 क्या  वह  इस  सदन  को  इस  बात  का  भ्राश्वासन
 दिलायेंगे  कि  चाहे  हमको  मंत्री  के  लेवेल  पर

 ट्रेड  पैक्ट  करना  पड़े  चाहे  प्रधान  मंत्री  के  लेबेल
 पर  ही  क्‍यों  न  करना  पड़े,  लेकिन  हम  लिब्रल

 हों  कर  उनके  साथ  इस  प्रकार  का  समभौता
 करेंगे  ?  मैं  यह  भी  पूछना  चाहूँगा  कि  नेपाल
 गवर्नमेंट  का  इस  सम्बन्ध  में  क्या  ऐटिट्यूट  है?

 जो  दो  शिकायतें  हैं,  उसके  बारे  में  मंत्री

 महोदय  बतलायें  |  एक  तो  यह  कि  जो  स्मर्ग्लिग

 होती  है  उसके  बारे  में  नेपाल  ने  क्या  विश्वास
 दिलाया  है  भ्रौर  दूसरी  चीज  यह  कि  जो  यह



 301  =‘  Indo-Nepal  Trade

 फीलिंग  है  कि  चाइना  के  साथ  उनका  खास
 रवैया  है  उसके  बारे  में  उनका  क्‍या  खयाल  है।
 सरकार  यह  भी  बतलाये  कि  कितना  स्मग्लिग
 होने  का  भ्रन्दाजा  है  नेपाल  के  जरिये  हिन्दुस्तान
 में श्रौर  हिन्दुरतान  के  बाहर  चाइना  में  तथा
 इसको  रोकने  के  लिए  श्रभी  तक  हमने  क्‍या
 कदम  उठाये  हैं  श्र  कितना  सहयोग  नेपाल
 सरकार  ने  दिया  है

 SHR!t  SAMAR  GUHA  (Contai)  :  There
 is  no  doubt  and  it  is  an  accepted  fact  that
 India  and  Nepal  are  inseparably  tied  up
 with  one  another  historically.  socially,
 economically,  culturally  and  even  from  the
 standpoint  of  religious  affil.ation.  But  it  is
 also  a  fact  that  it  is  with  the  blood  of  the
 Indian  revolutionaries  that  now  the  new
 regime  is  working  in  Nepal,  and  on  the
 basis  of  the  sacrifice  of  the  Nepali  Congress,
 the  royal  regime  is  there.

 Naturally,  our  fate  is  interlinked  with
 that  of  Nepal  and  vice  versa,  But,  unfortun-
 ately,  I  should  say,  the  Nepal  royal  rule  is
 going  to  a  point  of  a  limit  so  far  as  the
 trickery  of  diplomacy  that  is  being  played
 with  India  is  concerned,  India  has  been
 very  soft  and  has  always  been  silent
 about  the  developments  inside  Neral.  But
 the  recent  polities  and  the  economic  attitude
 of  the  Government  of  Nepal  has  brought  at
 least—I  do  rot  know  whether  it  has  done
 so  with  the  Government,  but—the  real  people
 of  India  friendly  towards  Nepal  to  a  point
 of  a  sense  of  exasperated  tole:ation.  Nepal
 is  flirting  with  China  on  one  side  and  with
 Pakistan  of  the  other.

 MR.  CHAIRMAN  :  Let
 Member  come  to  trade  relations.

 the  hon.

 SHRI  SAMAR  GUHA:  I  am  coming
 to  that.  You  will  remember  that  Mr.
 Chou-En-lai_  visited  Nepal  and  President
 Yahya  Khan  is  going  to  visit  Nepal.  Nepal  is
 Nepal  so  much  sensitive  that  if  we  accord
 any  welcome  to  our  former  comuades  of  the
 Socialist  Party,  the  Koirala  Brothers  or  any
 socialist  Congress  members,  immediately
 8  row  is  created  in  Nepal.  But  it  is  our
 information  that  the  Naxalite  headquarters
 are  being  operated  from  Nepal.

 MR.  CHAIRMAN  :  He  should  not  go
 beyond  the  scope  of  the  question.
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 SHRI  SAMAR  GUHA  :  I  am  giving  the
 background  because  economic  relations  are
 not  outside  the  purview  of  political  relutions,

 There  was  a  report  recently—it  must  be
 with  our  intelligence—that  Charu  Mazumdar
 800  Kanu  Sanyal  were  in  Nepal;  they
 operated  from  Nepal  and  are  stil!  operating
 from  Nepal.  Nepal  is  the  hopping  ground
 to  Tibet.  I  also  say  this—report  must  also
 be  with  our  intelligence—that  two  or  three
 months  ago  Charu  Mazumdar  and  Kaou
 Sanyal  went  to  Lhasa  through  Nepal  with  the
 held  of  the  Nepal  Government.

 Thave  used  the  words  ‘exasperated
 toleration’.  The  limit  of  that  toleration  has
 reached.  Not  only  that  Goods  from  China
 and  Pakistan  are  smugg'ed  to  India  through
 Nepal.  You  know  there  is  a  Dacca-Khatm-
 andu  air  link  Goods  come  directly  from
 Tibet  to  Nepal  and  then  find  their  way  to
 India.  It  is  easier  for  smuggled  goods  to
 be  brought  to  India  from  Pakistan  via  Nepal.
 Our  Indian  market  is  being  flooded  with
 such  goods,

 I  want  to  know  whether  during  the  talks
 with  the  Government  of  Nepal  this  very
 important  point  that  Nepal  is  being  used  as
 a  headquarter  of  anti-Indian  extremist

 “forces  which  is  bound  to  have  its  impact  on
 trade  and  economic  relations  with  India  was
 brought  up,  and  what  steps  the  Government
 of  Nepal  are  going  to  take  to  stop  the
 smuggling  of  Chinese  and  Pakistani  goods
 through  Nepal  to  India  I  want  also  to
 impress  on  Government  that  that  state  of
 silent  spectator  and  soft  friendly  attitude  to
 Nepal  should  be  given  up.  It  is  time  Nepal
 knew  that  the  politics  of  flirtation  has  its
 limit,  and  if  it  is  crossed,  then  India,  for  her
 own  interest  will  have  also  to  react  for  the
 benefit  of  the  people  of  Nepal,  may  be
 possibly  against  their  royal  ruling  family.

 at  बेरी  दांकर  हार्मा  (बांका)  :  अ्रभी  मेरे
 मित्र  श्री  समर  गुह  ने  कहा  कि  हमारे  यहां  के

 कुछ  लोगों  प्रौर  कुछ  नेपाली  लोगों  ने  मिलकर
 नेपाल  को  स्वतन्त्रता  प्राप्त  करने  में  मदद  दी।
 यह  बात  सही  है।  किन्तु  नेपाल  श्राज  एक
 स्वतंत्र  राष्ट्र  है श्रौर  उसकी  भावना  का  झादर
 हमें  उसको  एक  स्वतंत्र  राष्ट्र  मानकर  ही  करना
 होगा  ।  भ्रभी  सभापति  महोदय  आपने  कड्ढा।  कि
 व्यापारिक  सम्बन्धों  पर  विचार  करते  समय  दूय॑
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 [श्री  वेणी  शकर  शर्मा]
 राजनैतिक  सम्बन्धों  को  बीच  में  नहीं  लाना
 चाहिए।  लेकिन  व्यापारिक  श्रौर  राजनीतिक
 सम्बन्ध  इतने  जुड़े  हुए  हैं  कि उनको  एक  दूसरे
 से  अलग  नहीं  किया  जा  सकता  है।  नेपाल  के
 साथ  हमारे  धामिक  और  सांस्कृतिक  सम्बन्ध

 बहुत  प्रग  ढ़  हैं।  भारत  बौर  नंपाल  एक  ही
 जिगर  के  दो  टुकड़े  हैं।

 में  एक  छोटा  सा  उदाहरण  देना  चाहता
 हैँ।  अभी  कंवर  लाल  जी  ने  बताया  है  कि  श्री
 बी०  पी०  कोइराला  हमारे  बड़े  मित्र  हैं।  हम
 सब  चाहते  हैं  कि  उनके  स्वास्थ्य  लाभ  था
 उनके  दूसरे  और  कामों  में  हम  उनक्री  मदद
 करें।  किन्तु  हमें  यह  भी  नहीं  भूलना  चाहिए
 कि  वह  नेपाल  के  एक  नागरिक  हैं  -  इस  वास्ते

 हमको  चाहिए  था  कि  हम  नेपाल  बवनंमेंट  से

 विचार  विमश  करके  उनको  पासपोर्ट  देते  ।

 सभापति  महोदय,  गत  वर्ष  मुझे  नेपाल
 जाने  का  मौका  मिला  था।  पुष्कर  लाल  जो
 कि  वहां  से  निर्वाशित  किये  ज्ञा  चुके  हैं  वे  भारत

 में  रह  कर  नेपाल  के  विरुद्ध  बार्रघाई  कर  रहे

 हैं।  नेपाल  सरकार  ने  कुछ  विरोध  पत्र  भी  इस

 सम्बन्ध  गें  दिया  था  |  प  तरह  को  जो  छोटी

 छोटी  बातें  हैं  इतसे  नेपाल  श्र  भारत  के

 सम्बन्ध  बिगडते  जा  रहे  हैं  ।  इस  वास्ते
 व्यापारिक  सम्वन्धों  को  यदि  हमें  सुधारना  है
 तो  यह  श्रावश्यक  है  कि  हम  ग्रापसी  राजनीतिक
 सम्बन्धों  को  भी  सुधारें  |

 मैं  जानता  चाहता  हूं  कि  जो  सन्वि  हो  रही
 है  उसमें  क्या  इसकी  व्यवस्था  की  जाएगी  कि
 नेपाल  को  अपने  देश  में  खपत  के  लिए  जिन
 चीजों  की  ग्रावश्यकता  है  उनको  तो  यहां  से
 मंगाने  की  हम  उप्ते  इजाजत  दे  दे  लेकिन  जिन
 चीजों  को  वह  एक्सपोर्ट  करने  के  लिए  मगाना
 चाहता  है,  उनकी  इजाजत  न  दें  ?  मैं  जानता

 हूं  कि  नेपाल  में  बहुत  कम  नज्द  पैदा  होता  है।
 वहां  पर  9  हजार  टन  चैदा  होता  है।  लेकिन
 968  में  उसने  32,813  टन  फट  एक्सपोर्ट
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 किया  ।  इसका  मतलब  कि  वह  सारा  जूट
 भारत  से  वहां  गया।  उसी  तरह  से  माइका,
 अभ्रक  की  मैं  समभता  हूँ  कि  उपे  झ्रावश्यकता
 नहीं  है।  फिर  भी  अभ्रक  वह  काफी  मात्रा  में
 इम्पोर्ट  करता  है  गौर  उसको  रिएक्सपोर्ट  क्रिया
 जाता  है।  इसलिए  मैं  पूछना  चाहता  हूं  कि
 ऐसी  चीजें  जो  नेपाल  हरे  यहां  से  मंगा  कर
 बाहर  एक्सपोर्ट  करता  है,  उनको  रोकने  के  लिए
 सन्धि  में  कोई  व्यवस्था  आप  करने  जा  रहे  हैं  ?

 श्री  शिव  चन्द्र  का  (मधुतनी)  :  पहले  मैं

 एक  बात  साफ  कहना  चाहता  Fl  एक  नेवाली
 भारत के  प्रति  क्या  रुख  रखता  है,  यह  मैं  प्रात  रो
 बतलाना  चाहता  हूँ  i  श्री  बी०  पी०  कोइरावना
 की  सरकार  का  एक  प्रतिनिधि  एशियन

 सोशलिस्ट्स  की  जुबली  कॉंफ़स  में  बबई  में
 959  में  शाया  था।  उसने  वहां  कहा  कि

 एक  नेपाली  भारत  को  श्गना  देश  समभता

 है  |  दुख  की  बात  है  कि  भारत  के  संसद  सदस्य

 भी  नेपाल  को  एक  विदेश  मानते  हैं ग्रीर  एक
 नेपाली  को  विदेशी  मानते  हैं।  श्री  बी०  पी०

 काइराला  की  कुर्गनी  की  एक  लम्बी  दास्तान

 है।  श्रफफोस  की  बात है  कि  उनके  प्रति  भी

 भिन्‍न  दृष्टिकोण  रखा  जाता  है  ।

 ध्रब तक.  नेपाल  और  भारत  की  ट्रेड  श्रौर

 द्रांजिट  की  बातें  960  की  जो  संधि  हुई  नी
 उसके  मातहत  चल  रडी  थीं।  मैं  जानना  चाहता

 हूँ  कि  उस  सन्धि  में  कौनकोन  सी  बातें  श्रौर

 कौन  कौन  सी  घटनायें  ऐसी  हुई  ज़ितको  ले  कर

 नेपाल  को  नाराजगी  हुई  श्रौर  नेपाल  दूसरी  एक
 संधि  हमारे  साथ  करना  चाहता  है।

 उसी  तरह  से  मैं  यह  भी  जानना  चाहता

 हूं  कि भारत  को  कौन  सी  नाराजगी  हुई  कौन
 सी  बात  ऐसी  हुई  या  घटना  ऐसी  घटी  कि
 भारत  भी  तैयार  हो  गया  है  कि  उसके  स्थान
 पर  एक  दूसरी  संधि  की  जाए  क्‍या  यह  मधुबनी

 में  जो  तस्करी  का  माल  पकड़ा  गया  हैया
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 नेपाल  से  माल  स्मगल  हो  कर  भारत  के  बाजारों
 में  श्राकर  बिकता  है,  इसी  वजह  से  नाराजगी
 हुई  है  और  इसी  वजह  से  यह  मांग  हो  रही  है
 कि  दूसरी  संधि  की  जाए  ?

 नेपाल  एक  ट्रीटी  नहीं  चाहता  है,  दो

 चाहता  है।  एक  ट्रेड  के  लिए  और  दूसरी
 ट्रांजिट  के  लिए।  क्‍या  यह  बात  सही  है  ?  यदि

 यह  सही  है  तो  श्रापके  लाल  साहब  काठमंहू  ज्ञो

 बात  करने  गए  थे  उनको  इसमें  कहाँ  तक
 सफलता  मिली  है  कि  दो  ट्रीटीज  नहीं  एक  ही
 ट्रीटी  के  लिए  वह  राजी  हो  जाए  ?  कहां  तक
 इस  वार्ता  में  प्रगति  हुई  है  श्रौर  कहां  तक  बात
 झागे  बढ़ी  है  ?

 नेपाल  की  सिचुएशन  बड़ी  स्ट्रेटिजिक  है  ।

 भूटान  शौर  सिक्किम  भी  हमारी  बगल  में  हैं  v

 भूटान  और  सिक्किम  में  भी  कुछ  नाराजगी  पंदा

 हो  भारत  के  प्रति  यह  भी  कोशिश  हो  रही  है
 क्या  भारत  नेपाल,  सिक्किम  भौर  भू-न  तीनों
 की  एक  बैठक  करेगा  ताकि  कम  से  कम  श्राथिक
 मामलों  में  एक  कनफैड़े दन  के  तौर  पर  काम
 चल  सके  श्रौर  भविष्य  में  चल  कर  पोलिटिकल
 कनफड़े दान शन  के  लिए  भी  रास्ता  साफ  हो  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA)  :  I  do  not
 want  to  go  into  the  political  questions  raised
 by  some  hon.  Members  except  on  point
 referred  to  by  Shri  K.  L.  Gupta,  that  we
 should  not  interfere  in  the  internal  affairs
 of  Nepal.  I  should  like  to  state  bere  and
 now  that  we  have  never  interefered  in  the
 internal  affairs  of  Nepal  nor  have  we  any
 intention  of  doing  so  in  the  future.  Nepal
 is  a  sovereign  country  and  is  free  to  choose
 its  own  way  in  the  manrer  it  like.

 38.00  brs.

 I  am  glad  hon.  Member  Shri  Salve  has
 provided  this  opportunity  for  a  discussion  of
 the  relations  between  India  and  Nepal,
 particularly  in  the  matter  of  trade  and
 transit.  There  has  been  so  much  said
 particularly  in  the  Press  in  Nepal  about
 difficulties  in  the  matter  of  transit  of  goods
 to  and  from  Nepal  through  Indian  territory
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 and  it  is  useful  to  have  an  occasion  like  this
 to  stand  back  and  look  objectively  at  these
 matters.  Nepal,  as  we  all  know,  is  a  land-
 locked  country  bounded  in  the  north  by
 Tibet,  while  the  eastern,  southern  and  the
 western  00005  are  with  India.  India  and
 Nepal  .re  closely  linked  up  by  cultural  and
 historical  ties  and  with  an  open  border  bet-
 wecn  India  and  Nepal  there  has  been  tradi-
 tionally  a  very  strong  economic  and  social
 link  with  India.  The  flow  of  people,  goods
 and  services  has  been  fairly  free  and,  as
 result,  over  90  per  cent  of  Nepal’s  trade  has
 been  with  India.  There  has  also  b-en
 considerable  movement  of  labour  be’ween
 the  two  countries,  particularly  in  the  Terai
 region.

 In  the  early  !959s,  a  budgetary  system,
 a  modest  but  modern  administrative  and
 banking  machinery  were  all  introduced  in
 Nepal.  In  the  matter  of  trade  and  aid,
 India  and  Nepal  adopted  policies  approp-
 riate  to  the  needs  of  the  situation,  and  I  am
 sure  thathon  Members  would  always  be
 happy  to  see  India  playing  its  humble  role
 in  the  economic  development  of  Nepal.

 It  is  inevitable  that  between  two
 sovereign  and  independent  countries,  however
 friendly  and  traditional  their  relationship,
 there  might  be  differences,  occasinoally,  in
 approach  and  emphasis.  I  wish  to  take  the
 House  into  confidence  and  say  that  it  is
 not  in  terms  of  the  treaty  of  trade  and
 transit  which  cause  any  difficulties.  This  is
 in  answer  to  the  point  made  by  Shri  Shiva
 Chandra  Jha.

 As  hon  Members  are  aware,  Sir,  a
 treaty  of  trade  and  commerce  was  concluded
 in  1950  under  which  50  far  as  Nepal’s  trade
 with  countries  other  than  India  was  con-
 cerned,  the  Government  of  Nepal  levied
 duties  on  imports  and  exports  at  the  same
 fates  as  those  levied  by  the  Government
 of  India  on  imports  and  exports  into  India.
 Again,  although  there  was  no  bar  to  the
 Government  of  Nepal  maintaining  a  separate
 foreign  exchange  account,  they  continued  to
 let  foreign  exchange  earnings  be  deposited
 in  India  and  let  India  provide  foreign
 exchange  necessary  for  Nepal’s  imports.
 This  was  up  to  1950.

 When  the  treaty  came  up  for  revision  in
 1960,  Nepal's  understandable  desire  to
 control  its  own  foreign  exchange  orerations
 was  incorporated  in  the  following  terms  :
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 श्री  नरेन  कुमार  साल्वे  '(बेतूल)  :  यह  तो
 सब  मालूम  है  मन्‍्त्री  महोदय  सिर्फ  इतना  बता
 दें  कि  जो  सन्धि  हुई  थी,...

 श्री  ल०  ना०  मिथ  :  जो  कुछ  माननीय
 सदस्य  को  मालूम  है,  में  सिफ  उतना  ही  बताने
 वाला  हूँ,  उस  से  ज्यादा  नहीं  ।

 MR.  CHAIRMAN:  Mr.  Salve,  kindly
 let  him  proceed  io  his  own  way.

 SHRI  L.  N.  MISHRA:  I  quote  :
 “Payment  for  transactions  with  third

 countries  will  be  made  in  accordance
 with  the  respective  foreign  exchange  laws
 rules  and  regulations  of  the  two  coun-
 tries,  The  contracting  parties  agree  to
 take  effctive  steps,  in  co-operation  with
 each  other,  to  prevent  :nfringement  and
 circumvention  of  the  laws,  rules  and
 regulations  of  either  country  in  regard
 to  matters  relating  to  foreign  exchange.”
 Transit  of  Nepalzse  goods  through

 Indian  territory  to  third  couutries  had  not
 posed  apy  serious  problem  as  long  as  the
 import  and  export  duties  levied  by  Nepal
 were  the  same  as  those  levied  by  India  and
 the  forcign  exchange  operations  were  con-
 ducted  through  India.  As  I  had  stated,
 Sir,  even  with  the  provisions  of  the  treaty
 of  1960,  it  is  not  the  terms  of  the  treat
 which  cause  difficulties.

 However,  as  hon.  Members  will  readily
 appreciate,  there  is  a  deep  interconnection
 between  the  existence  of  a  free  and  open
 border  between  India  and  Nepal  and  the
 provision  of  transit  facilities  through  Indian
 territory  for  exports  fiom  Nepal  to  third
 countriss  and  imports  from  third
 countires  into  Nepal.  In  terms  of  the
 treaty,  the  Government  of  India  have  been
 providing  and  will  continue  to  provide
 facilitics  for  the  transit  of  goods  of  Nepalese
 origin  to  third  countries.  Nepal’s  trade
 with  third  countries  has  grown  from  a  little
 under  two  million  dollars  in  1962-63  to  over
 20  million  dollars  in  1968-69.  While  this
 should  be  convincing  to  any  impartial
 observer,  of  the  facilities  provided  by  India,
 there  is  a  problem  created  by  the  deflection
 of  trade  by  certain  unscrupulous  elements
 which  lends  itself  to  presentation  asa
 d.fficulty  with  regard  to  transit.
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 The  Government  of  Nepal  operate  an
 Export  Exchange  Entitlement  Scheme,
 popularly  called  the  Bonus  Voucher  Scheme,
 which  unfortunately  results  ia  diversion  of
 our  trade  and  violation  of  our  import  and
 export  control.

 While  we  prohibit  the  export  of  raw  jute
 from  our  country,  His  Majesty’s  Government
 of  Nepal  provide  an  export  bonus  for  the
 export  of  a  primary  commodity  like  raw
 jute  to  the  extent  of  30  to  50  per  cent  of
 the  f.0.b.  value.

 Again  while  we  have  an  export  duty  on
 mica,  Nepal,  while  levying  some  export  duty,
 provides  an  atiractive  export  bonus  for  this
 commodity.  In  he  result,  the  transit
 facility  is  known  to  have  been  abused  by
 unscrupulous  el  s  for  lecting  Indian
 export  products,  like  raw  jute  and  mica,  into
 the  transit  route  and  for  deflecting  via  the
 transit  route  imports  from  third  countries  of
 items  which  are  either  prohibited  by  India
 or  are  subje  t  to  very  heavy  import  duties.

 defi

 It  has  been  explained  by  Nepal  that  the
 Export  Exchange  Entitlement  Scheme  has  the
 sole  objective  of  developing  Nepal’s  own
 exports  and  that  there  is  no  desire  to
 damage  Indian  interests  or  circumvent  Indian
 rules  or  regulations,  It  has,  however,  not
 been  possible  so  far  to  agree  on  procedures
 for  consultation  and  cooperation  to  achieve
 the  common  ends  of  India  and  Nepal,
 namely,  to  bring  about  the  export  aspirations
 of  Nepal  without  deflecting  Indian  trade.  It
 is  to  be  hoped  that  appropriate  measures
 and  necessary  procedures  will  be  devised
 when  the  new  arrangements,  beyond  October
 1970,  are  negotiated.

 A  further  problem  arising  out  of  the
 pursuit  of  different  policies,  particujarly  with
 regards  to  import  and  export  duties  is  a
 discrimination  in  the  levy  of  taxes  on  Indian
 goods.  While  we  have  no  difficulty  with
 Nepal  adopting  fiscal  policies  to  meet  its
 requirements  of  a  healthy  and  rapid  develop-
 ment  of  its  economy,  our  concero  is  with  the
 discrimination  against  our  products  800  with
 damage  caused  to  our  economic  policies  and
 interests.

 It  will  be  the  endeavour  in  coming  to  an
 arrangement  with  regard  to  trade  and
 transit  after  the  expiry  of  the  pzesent  treaty
 on  the  3st  October,  1970,  to  agree  on
 mutually  ptable  and  beneficial  arrange-
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 ments  while  maximising  the  export  of  goods
 of  Nepalese  origin  and  assisting  in  the
 import  of  goods  needed  for  consumption  in
 Nepal  or  for  the  development  of  the
 economy  of  Nepal  will  at  the  same  time
 safeguard  the  interests  of  India  also.

 Ihave  no  reason  not  to  believe  that
 there  would  be  better  understanding  in  Nepal
 of  our  approach  and  of  the  difficulties  which
 have  been  caused  to  both  the  Governments
 by  unscrupulous  elements  exploiting  the
 transit  facility  for  individual  gain.

 J  wish  to  emphasise  that  the  cooperation
 of  India  will  always  be  available  to  Nepal  in
 the  development  and  diversification  of  its
 trade.  India  and  Nepal  are  closely  linked
 by  cultural  and  historical  ties  and  the  con-
 stant  endeavour  of  the  Government  of  India
 will  bz  to  find  mutually  acceptable  solutions
 to  difficulties  so  that  the  common  aspirations
 of  both  the  countries  will  develop  and  grow
 in  the  long  rua.

 I  conclude  by  saying  that  we  are  con-
 vinced  of  the  fact  that  a  prosperous  Nepal
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 is  a  source  of  stability  not  only  to  Nepal but  also  to  us.

 8  09  hrs,

 BUSINESS  ADVISORY  COMMITTEE
 Fifty-Second  Report

 THE  DEPUTY  MINISTER  IN  THE DEPARTMENT  OF  PARLIAMENTARY AFFAIRS  (SHRI  P.  PARTHASARATHY) Sir,  I  beg  to  present  the  Fifty-second  Report of  the  Business  Advisory  Committee,

 8.0  brs.

 The  Lok  Sabha  then  atjourned  fill
 Eleven  of  the  Clock  on  Thursday.  August  (3,
 970|Sravana  22,  7692  (Saka).
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